
 LOK  SABHA

 DEBATES

 ‘Sixeh  Series)

 Vol.  xvol

 {August  23  to  33,  3976  few  290  23  te  Bhadra  9,  2५06  (Saha)}

 be

 Fifth  Session,  7976/29७0  (Saka)

 (Vol.  XVIII  comains  Nos.  23  ~  33)

 LOK  SABHA  SRCRETARIAT
 NEW  DELHI



 CONTENTS

 Thursday,  August  31,  !978/Bhadra  9,  7900  (Saha)

 COLUMNS

 Re.  Advance  Publicity  in  the  Press  to  Notices  given  by  Members  I

 Papers  laid  on  the  Table  ‘i  I—6

 Estimates  Committee—

 Statements...  .  f  _  ©  «  ;  79

 Calling  Attention  to  Matter  of  Urgent  Public  Importance—

 Damage  in  Malda  and  Murshidebed  Districts  (West  Bengal)  due  to
 Flood  we  mT

 Shri  Bijoy  Medak  hy  33

 Shri  Surjit  Singh  Barnala—.  omit,  18-19

 Shri  Dinen  Bhattacharya  3—I5

 Dr.  Ramji  Singh  :  i6—I8

 Public  Accounts  Committee—

 Bighty-ninth  and  Ninety-first  Reports  :  हे  20—22

 Petition  re.  Rehabilitation  of  Bhakra  Dam  Oustees  «  22.

 Statement  under  Direction  Ss  कि  22—28

 Merchact  Shipping  (Amendment)  Bill—Jntroduced  मु  29

 _5कधा।द  Court  Judges  (Conditions  of  Service)  Amendment  Bill—

 Motion  tointroduce  Se  29-32

 ShriRevindra  Verma  29

 -  Shrimati  Parvathi  Krishnan  99-30,  3-०

 Shri  Vayalar  Ravi  _  30°

 Shri  Shyamnandan  Mishra  »...  *  *  $+»  30-31

 h  Court  Judges  (Conditions  of  Service)  Ameadment  Bill—Jntro-
 Py  .  ry  .  *  PY)  r)  .  *  .  3a:



 COLUMNS
 Bolani  Ores  Limited  (Acquisition  of  Shares)  and  Miscellaneous  Provi-

 sions  Bill—  c

 Motion  to  introduce  32०३4

 Shri  Biju  Patnaik  ;  32-33,  34

 Shri  Saugata  Roy  +  +  .  +  33-34

 Matters  under  Rule  377—

 (i)  Prime  Minister’s  Reported  Letters  to  Chief  Minister  of
 Andhra  Pradesh—

 Shri  G.  Narasimha  Reddy  se  35

 {ii)  Reported  Starvation  Deaths  in  Bihar—

 Shri  Ramanand  Tiwary  35-36

 (iii)  Communal  Riots  in  Pernambut  (North  Arcot,  Tamil  Nadu)}—

 Shri  G.M.  Banatwalla_  36-37

 (iv)  Reservation  for  Backward  Classes  in  Services—

 ShriRamAwadhesh  Singh  sss  37-39

 (v)  Reported  Floods  in  Uttar  Kashi—

 Shri  T.S.  Negi  ‘  ane

 (vi)  Need  for  a  National  Pian  to  control  floods—

 Shri  K.  Suryanarayana  न  न  है  :  Ans

 (vid  Reported  Teachers’  Agitation  in  Orissa—

 Prof.  Dilip  Chakravarty  .  47-48

 (viii)  Reported  killing  of  Harijans  in  Pipri  village  in  Karahgar
 anchal  of  Rohtas—

 Shrimati  Parvathi  Krishnan.  oe  «4;  *  48-49

 (ix)  Reported  problems  of  re-settlement  of  Dandakgranya  re-

 fugees—
 Prof.  Samar  Guha  49°50,  59-60 .



 (४)

 Re.  Incident  of  Stone-throwing  at  a  Boat  Club  Meeting  resulting
 in  injury  to  Shri  Atal  Bihari  Vajpayee

 Press  Council  Bill—

 Clauses  5  to  27  and  I

 Motion  to  pass—

 Shri  L.K.  Advani

 Shri  ह:  Venkatasubbaiah

 Shri  C.K.  Chandrappen

 Shri  Ssugata  Roy

 Visva-Bharati  (Amendment)  Bill—

 Motion  for  concurrence  in  recommendation  of  Rajya  Sabha
 reference  of  Bill  to  Joint  Committee

 Dr.  Pratap  Chandra  Chunder

 Shri  Saugata  Roy

 Shri  P.K.  Kodiyan

 Prof.  Dilip  Chakravarty  .  *-

 Prof.  P.G.  Mavalanker

 Dr.  Ramji  Singh

 Industrial  Relations  Bill—

 Motion  for  reference  to  Joint  Committee

 Shri  Ravindra  Verma

 Prof,  Dilip  Chakravarty

 Sh  Saugeta  Roy

 Shri  Purnanarayan  Sinha

 Shri  M.  Kalyanasundaram

 Shri  Somnath  Chatterjee  .

 Shrimati  Parvathi  Krishnan  ५

 COLUMNS

 -
 So—~s9

 60—109

 109)  ITI-I2

 709  If0

 110

 Ir

 for
 ll3——24

 ¥I3,  I2I—23

 II4

 II4-I6

 .  rI6

 ‘116-18

 पहै--37

 124—39)  144 $2,

 ‘124-25,  14450

 126-27

 इ२7--२9

 +  129-30

 130-31

 737--34

 134-38



 (iv)

 Corumns.
 State  nat  re.  Reported  Selection  of  Aircraft  for  Indian  Ajr  Force—_

 Shri  Jagjivan  Ram  न  है  है  हे  हर  339

 Hospitals  aad  Educational  Institutions  (Conditions  of  Service  of  Em-
 ployees  and  Seitiement  of  Employment  Disputes)  Bill—

 Motion  for  reference  to  a  Joint  Committee—

 Shri  Ravindra  Varma  .  *  ‘1$a-$3

 Employment  Security  and  Miscellaneous  Provisions  (Managerial  Em-
 ployees)  Bill

 Motion  for  reference  to  Joint  Committee  .  154°55
 Statement  re.  Incident  of  Stone-throwing  at  Boat  Club  resulting  in

 Injuriestothe  Minister of  External  Affairs,  Shri  Atal  Bihari  Vajpayee—

 Shri  S.D.  Patil  56
 Assent  to  Bills.  :  .  न  57-§8



 LOK  SABHA  DEBATES

 LOK  SABHA

 Thursday,  August  3:3,  978/Bhadra
 9,  1900  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the  Clock

 {[Mx.  Deputy  Spraxzn  in  the  Chair]
 RE.  ADVANCE  PUBLICITY  GIVEN
 IN  THE  PRESS  TO  NOTICES

 GIVEN  BY  MEMBERS
 MR.  DEPUTY-SPEAKER:  It  has

 been  brought  to  my  notice  that  advance
 publicity  is  being  given  in  the

 pres
 to

 various  notices  given  by  Members  for
 raising  matters  in  the  House.

 I  may  inform  the  Members  that  giving of  advance  publicity  to  notices  for  raising matters  in  bs  ९  House  is  in  contravention
 of  the  provisions  of  Rules

 5
 34A  of  the

 Rules  of  Procedure  and  Conduct  of  Busi-
 ness  in  Lok  Sabha,  which  reads  as
 follows:

 “A  notice  shall  not  be  given  publicity
 by  any  Member  or  other  person  until
 it  has  been  admitted

 by  the
 Speaker and  circulated  to  Members:

 Provided  that  a  notice  of  a  question shall  not  be  given  any  publicity  until
 the  dayon  which  the  question  ia  answer-
 ed  in  the  House.”

 ¥  arek  co-operation  of  Members  and  the
 press  in  ¢he  observance  of  the  provisions of  this  Rule,

 if  .02  brs.
 PAPERS  LAID  ON  THE  TABLE

 On  Inpvsrey  peverorwenr  30829
 Ewptovers’  (Genrzat  Conprrrons  or

 Spavicn)  nurs,  978
 THE  MINISTER  OP  PETROLEUM

 AND  MICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 I

 be
 to  tay  on  the  Table  a  copy  of  the

 t  Board  Em- Oil  Industry

 glove
 General  Conditions  of

 6)  Rules,  7970  (Hindi  and  English
 43894  LS—t.

 “2

 versions)
 red

 in  Notificaticn  No.
 G.S.R.  428(E)  in  Gazette  of  India  dated
 the  a6ch  August,  1978,  under  sub-section
 (3)  of  section  7  of  the  Oil  Industry  (De-
 velopment)  Act,  1974.

 (Placed  in  library,  See  No,  LT—2797/78}
 ANNUAL  Reports  OF  KzmaLa  ‘Fosasr
 Deveropment  Corporation,  Korravam
 ano  Busan  Stats  Forsst  Dsvs.ormant
 Corporation,  PaTNA  FOR  THE  YEAR
 ENDED  goTH  Juns,

 ig77_  an
 77  AND  1976-77, Two  Sratements  ap  TIONS  UNDER

 Esanrta  Commonrrms  Act,  3955

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION

 a SURJIT  SINGH  BARNALA):  I  to
 lay  on  the  Table:

 nA  each  of  the
 =  bd  ee a  a  seceiom  6igA  of  the  Laat

 panies  Act,  :956:—

 {i)  Annual  Report  of  the  Kerala  Forest
 Development  Corporation  Limited,
 Kottayam,  for  the  year  aes

 08
 th

 June,  977  along  with  the  ited
 Accounts  and  the  commente  of  the
 Comptroller  and  Auditor  General
 thereon.

 (ii)  Annual  Report  of  the  Bihar  State
 Forest  Development  Corporation
 Limited,  Patna,

 eet
 the  year  1976-77

 along  with  the  Audited  Accounts  and
 the  comments  of  the  Comptroller  and
 Auditor  General  thereon,

 (2)  Two  statements  (Hindi  and  En
 nats

 h
 versions)  showing  (a)  reasona  for  dela:
 in  laying  the  reports  mentioned  st  (:
 above

 eee
 'b)  reasons  for  not  laying

 simul  the  Hindi  versions  of
 the  reports,

 [Placed  in  library.  Soe  No.  दलान-श्ा39 78],

 (3)_A  copy  of  the  following  Notifications
 (Hindi  and  English  versions)  under
 sub-section  (6)  of  section  g  of  the
 Essential  Commodities  Act,  7953:—~-

 (i)  G.S.R.  413(B)  publiched  in:  Gavevée
 of  India  dated  the  :6th  August,  ro78,
 rescinding  the’  Levy  Sugar

 Supply
 [Se  |

 ‘Order,
 .972

 published  in
 lotification  No.  G.S.R.  gr0(E)  dated

 the  rgrh  June,  1978.
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 (ii)  G.S.R.
 4'4(B)  pu

 lished  in  Gazette
 of  India  the  :6th  August,
 1978,  rescinding  certain  orders  men-
 tioned  in  the  Notification  issued  under
 the  Essential  Commodities  Act,  1955.

 (ii).G.S.R.  415(E)  published  in  Gazette
 ‘of  India  dated  the  :6th  August,  1978,
 rescinding  certain  orders  mentioned
 in  the  Notification  issued  under  the
 Essential  Commodities  Act,  1955+

 (iv)  G.S.R.
 4s)

 ublished  in  Gazctre dv)  of  India  ४०५५  6th  August,  7978
 reatinding  Notification  No.  GER.

 at
 क्र

 2  dated  the  zoth  November,
 1987.

 (Placed  in  fibrary.  See  No.  LT—2739/78)

 Timp  ano  Finat,  Report  or  SHan  Con-
 wwsion  oF  Ingutny,  Memonanoum  oF
 Aorton  Taken  on  THE  Repowt,  State-
 want,  xx.  Hinpr  vension  or  Repost  AND
 exrestg  Reroxt  07  Law  Commission

 THE  MINISTER  OF  PARLIAMEN.-
 TARY  AFFAIRS  AND  LAQOUR  (SHRI
 RAVINDRA  VARMA):  Sir,  on  behalf
 of  Shri  Shanei  Bhushan,  I  beg  to  lay
 on  the  Table:

 (7)  A  copy  cach  of  the  following  papers
 tnder  sub-section  (4)  of  section  प्र  of
 the  Com  nisions  of  Inquiry  Act,  :952:—~

 (  Third  and  Final  Report  dated  the
 6th  August,  1978  of  Shah  Comniis-
 sion  of  Inquiry  set  up  to  inquire  into
 the  misuse  of  authority,  excesses  and
 mal-practices  committed  during  the
 Emergency.

 ((ii)  Memorandum  of  the  Action  taken
 vby  the  Government  on  the  above

 t.

 (a)  A  statement  (Hindi  and  English
 versions)  explaining  reasons  for  not
 laying  simultazcously  the  Hindi_  ver-
 sions  of  the  Report  and  the  Memo.
 randum  of  Action  taken.

 [Placed  in  librery,  Set  No.  LT  Ser half

 (9)_A  copy  of  the  Sixty-sixth  Report
 @(Hindi  versions)  of  the  Law  Com:
 —  on

 M  ied  mon peety  Act,  18 7q.  in  bibrary.
 See  No,  ा  —2744/

 ‘  ?

 AUGUST  81,  978  Papers  Laid  रब.

 Starzment  xe  Coxrecrign  or  ANEWER-
 THE  MINISTER  OF  STATEIN  THE.

 MINISTRY  OF
 eee

 (ShRI.
 ZULFRI eRe:

 On  behalt  of.
 Shri  H.  Patel,  ]  beg  to  lay  on  the.
 Table  a  statement  (i)  corection  the.
 reply  given  on  the  rath  May,  7979  to-
 Unstarred  Question  No.  toro  by  Shri.
 Ahsan  Jafri  regarding  employees  in  Stave
 Bank  of  India,  Gujarat  and  (ii)  gving.
 reasons  for  delay  in  correcting  the  reply.
 (Placed  in  Library,  See  Me.  LT  —2792/7%},
 Reronr  of  Comurrzr  on  Consumun:
 Faroe  Invex  Numarns.

 THE  MINISTER  OF  PARLIAMEN--
 TARY  AFFAIRS  AND  LABOUR  (SHRL
 RAVINDRA  VARMA):  I  beg  to  lay  on
 the  Table  a  copy  of  the  Report  (Hindi,
 and  English  versions)  of  the  Committre
 on  Consumer  Price  ह (1) उ  Numbers,
 [Placed  in  library.  See  No.  LT~-2743(  By
 Statement  Correcting  TRE  InPoRMaATION:
 re.  AMENDMENT  op  EMPLOYMEKT  OR!

 Crivomen  Act

 THE  MINISTER  OF  STATE  IN:
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENE  KA  DEVI
 BARAKATAKI):  [  beg  to  lay  on  the
 Table  a  statement  (Hfindi  and  English
 versions)  correcting  the  informaticn  given
 about  amendment  cf  Emplorment  of
 Children  Act.  in  the  statement  faid  cn  the
 Table  on  the  28th  August,  .978  in  reply  to
 Unsearred  Question  Ne.  4053  regardirg,
 recommendations  of  Working  Greup  cna
 employment  of  Childien.  [Ploced  in  library
 See  No.  LT—-2744/78)}.

 Review  axp  Annvat  Rarogt  op  Jute
 Corporation  oF  Invia  For  976€-77  axp
 Sratawent  ee.  Detay  in  Lavine  Revout.

 फट,  MINISTER  OFSTATEIN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATT  ABHA  MAITI):  I  bg  to  lay  om
 the  Table:

 (4)  A  copy  each  of  the  following  ड्यूल हड
 under  mub-sertion  (t)  of  section  6igA.
 of  the  Companies  Act,  1956

 {i)  Review  by  the  Government  en  ibe
 working  of  the  Jute  Corporation  of
 India  Limited,  Calevtta,  for  the  yrar
 1976-77.

 ह)  Annual  रल  of  the  Jue  Corporr-
 giv  India

 bales  Colette for  the  year  1970-7,  ng  with  the
 Audited  hee  pase  706  the  come
 ments  of  the  Comptroller  and  Auditcr
 General  theres,
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 (a)  Asta  showing  r
 in  laying  the  above  Report.

 {Placed  in  Library.  See  No.  LT—2745/78)
 Starsment  re  Acrioxn  raxen  sy  Govzan-
 MENT  ON  ASSURANCES  ETO.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  AND  PAR-

 for  delay

 (t)  Stateraent  No.  X

 (2)  Statement  No.  VIII
 (3)  Statement  New  XI
 (4)  Statement  No.  VII
 (5)  Statement  No.  VI

 Statement  No.  VII
 (7)  Statement  No.  I

 [Placed  in  Library,  See  No.  वू. 8]

 Accounts  or  Post-GRADUATE  INSsTI-
 tUTe  OF  MerpicaL  EDUCATION  AND  Re-.
 SEARCH  CHANDIGARH  YOR  1976-77  AND
 Foop  Abuurrration  (Fourth  AMEND-

 MENT)  RULES  978

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAGDAM-
 BI  PRASAD  YADAV):  I  beg  to  lay
 on  the  Table:

 a)  A  copy  of  the  Gertified  Accounts
 (Hindi  and  English  versions)  of  the
 Post-graduate  Institute  of  Medical
 Education  and  Research,  Chandigarh,
 for  the  vear  1976-97  together  with
 the  Audit  Report  thereon,  under
 sub-section  (4)  of  section  8  of  the
 Post-Graduate  _  Institute  of  Medical
 Education  and  Reseateh,  Chandigarh
 Act  1966,  {Placed  in  Library.  See  No.
 LT—2747/78.)

 (a)  A  copy  of  the  Prevention  of  Food
 Adulteration  =  (Fourth  Amendment)
 Rules,

 978
 {Hindi  and  Faglish  ver-

 sions)  published  in  Notification  No.
 GSR.  393(E)  in  Gazette  of  India
 dated  che  4th  August,  i978.  under  sub-
 section  (2)  of  sectian  23  of  the  Preven-
 tion  of  Fond  Adult  ration  Act,  1954.
 (Placed  in  Library.  Soe  No,  LT—27  48/78).

 SHRI  K.  LAKKAPPA  (Tumkur)  :
 =  i  i  #  5

 ्
 ि  ES a H

 ey  bee  ton,  |  :  g

 LIAMENTARY  AFFAIRS  (SHRI LARANG  SAI)  :  I  beg  to  lay  on  the
 Table  the  following  stam  ets  (Hindi and  English  versions)  showing  the  action
 taken  by  the  Government  on  various
 assurances,  promists  and  undertakings
 given  by  the  Minjsters  during  the
 various  sessions  of  Lok  Sabha:—

 Fifteenth  Session,  1976  \  Se  iis
 First  Session,  1977
 Second  Sessi:  on,  2977
 Third  Sesion,  3977  Sixth
 Fourth  Session,  1978  Lok  Sabha
 Fourth  Session,  1978
 Fifdh  Session,  1978,

 be  taken.  I  have  brought  it  to  the  notice
 of  the  Health  Minister  time  and  again
 on  the  floor  of  this  House,  about  the  manu-
 facture  ofsoftdrinks  only  Thums  Up’  by  cer-
 tain  manufacturer’s  of  Parley  Group;  they
 are  not  looting  crores  of  rupees  by  cheating
 the  Government,  but  at  the  same  time
 there  are  cases  of  food  adulteration  against
 them,  which  have  becn  proved.  This
 is  very  relevant  here.  Therefore,  I  want
 an  assurance  from  the  hon.  Minister  that
 he  will  take  action  against  them  on  that
 basis.  Otherwise,  there  is  no  use  of  laying
 all  these  things  on  the  Table  of  the  House.

 MR.  DEPUTY  SPEAKER:  Mr.
 Zulfiquerullah.

 NOTIFICATION  UNDER  CENTRAL  EXcist
 RutEs,  944  anp  Reposr  or  CoMpTROL-
 Len  AND  AupIToR  GENERAL  OF  INDIA

 For  978

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  I  beg  to  lay  on
 the  Table:

 (7)  A  copy  of  Notification  No.
 G.S.R.  430(E)  (Hindi  and  English
 versions)  published  in  Gazette  of  India
 dated  the  26th  August,  1978,  together

 winding
 a  reed  bossa ng  exemption  to  corr  Dat

 from  Scher  cay  ‘issuer  wad  the
 Central  Excise  Rules,  1944  Placed
 in  Library.  See  No.  LT—=2749/78).

 (a  Ac  of  the  Report
 (ied:

 and
 E  lish.  versions)  of  the  eee ge

 er
 pa  Auditor  General  of  India  the
 year  t97@—-Union  Government  (Com-
 mercial)==  Part  Ie=Introduction,  under
 article  अह)  of  the  Constitution.

 [Placed  tn  Library.  See  No.  LT-—2750/78}.
 नीले»
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 ax.03  hrs.
 ESTIMATES  COMMITTEE

 Starawanrs

 SATYENDRA  NARAYAN SHRI
 SINHA  (Aurancabid)  :  I  beg  to  lay  on
 the

 (४)

 (2)

 (3)

 (4)

 Table  the  following  statem=nts:—

 Statement  showing  final  reply  of
 Government  to  a  recommendation
 contained  in  Chapter  V  and  action
 taken

 rp
 ly  in  respect  of  a  recommen-

 dation  included  in  Chapter  III  of
 Seventy-first  Report  of  Estimates
 Committee  (Fifth  Lok  Sabha)  re-
 garding  Action  Taken  by  the  Go-
 vernment  on  the  recommendations
 contained  in  their  Sixty-first  Report
 (Fifth  Lok  Sabha)  on  Civil  Supplies
 Organisations.

 Statement  showing  final  replies  of
 Government  to  the  recommendations
 contained  in  Chapter  V  and  Actions
 taken  replies  in  respect  of  recom-
 mendations  made  in

 oer  =  apes t=

 regard
 fied verament  on  the  =r  tions

 contained  in  their  Sixty-fourth  Report
 (Fifth  Lok  Sabhs)  on  Television.

 showing  Action  Taken
 replies  of  Goverrnment  in

 fe  P|
 t  of

 recommendations  made  in  pters
 1  to  IV  of  the  Ninety-first  Report
 of  the  Etsimates  Committee  Fifth

 Sabha)  on  Directorate  of  Eatates.

 Statement  showing  Action  Taken
 replics  of  Government  in  respect  of
 the  recommendations  made  in  Chap- ters  E  to  IV  of  Ninety-Second  Report
 Sabbe) regarding  Action  Taken  by a
 Government  on  the  recommenda-
 tions  contained  in  Seventy~seventh
 Report  on  Railway  Electrification
 Projects,

 Statement  showing  fnal  of (5)  ing  reply Goverament  to  a  rec  ion
 contained  in  Chapter  V  of  the  Ninety-
 third

 wih  —
 Estimates  Com-

 mitece  Sabha)  regarding
 Action  Taken  by  Government  in
 respect  of  the  recommendations  con-
 tained  in  their  Seventy-sixth  Report
 oth

 Lok  Sabha)  on  Production
 oodgrains.

 Ratimates  Com-  3
 mittee  Statements.

 tained  in  their  Sixty-ninth  Report (Fifth  Lok  Sabha)  ant  Develapeaent  of
 Backward  Areas.

 (7)  Statement  showing  final  replics  of
 VETN  to  the

 contained  in  Chapter  V  and  action
 taken  replies  in  respect  of  the  recom-
 mendations  made  in  other  Cha

 a of  Ninety-Sixth  R  t  of  the  Esti-
 mates  Committee  (Fite ifth  Lok  Sabha)
 regarding  Action  taken  Govern-
 ment  on  the  re  nnenat  ons.  con-
 tained  in  their  Seventy-Eighth  Report
 (Fifth  Lok

 Soe)  on
 Planni

 ng  De
 De-

 velopmen  roduction,  i-
 bution  etc.  of  Iron  and  Steel  and
 Ferro-Alloys.

 (8)  Statement  showing  final  reply  of
 Government  to  a  recommendation
 contained  in  Chapter  V  and  action
 taken  replies  in  respect  of  the  re-
 commendations  made  in  Chapter  II
 of  First  Report  of  the  Estimates
 Committee  (Sixth  Lok  Sabha)  re-
 garding  Action  taken  by  Govern-
 tained in  their  Exghtycighth,  Resort ta  in  their  Eighty-c  eport
 (Fifth  Lok  Sabha)  on  Deputation of  Indian  Experts  and  Officers
 abroad,

 Statement  showing  fi
 eal  2

 of  Go- (9)
 ate

 nt
 =  ig  fina!  ly  be

 tained  in  Chapter  V  and  action  taken
 replies  in  respect  of  the  recommen-
 dations  made  in  other

 an  Fg
 of

 the  Fourth  Report  of  the
 Committee  (Sixth

 Lok  Sabha)  re-
 Action  taken  by  Govern-

 he  rec  ions  con-
 tained  in  Hundredth  Report
 (Fifth.  Lok  Sabha)  on  Tourism.

 (to)  Statement  showing  fina)  repties  of
 Government  to  the  recommendations
 contained  in  Chapter  V  and  action taken  replies  in  respect  of  the  recom.
 mendations  made  in  other

 Chapters
 tere

 of  the  Seventeenth  R
 oer

 ‘the

 Babha)
 regarding  |

 Action  taken
 _hetion  glee  by

 by
 Goveramen  recommendagions ont
 contained  in  their  Ninety-Seventh
 Report  (Fifth  Lok  Sabha)  on  Sium
 Clearance  and  Houting’  Schemes.
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 MR.  DEPUTY-SPEAKER:  Calling
 Attention.  Mr.  Bijoy.  Modak.

 SHRI  KANWAR  LAL  GUPTA  (Dethi
 Sadar);  Before.  you  proceed,  I  want  to

 MR.  DEPUTY  SPEAKER:  Mr.  Gupta, I  have  called  Mr.  Bijoy  Modak.
 SHRI  KANWAR  LAL  GUPTA:  He  was

 not  attended  at  all.  No  oxygen  was
 given....

 MR.  DEPUTY  SPEAKER:  Mr.  Bijoy
 Modak  has  the  floor  now.  If  you  still
 persist,  it  will  not  go  on  record,

 (faterruptions)**

 rr-@g  bre

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Dawacn  mm  MALDA  aXpn  Munsntpanab
 ड  (West  BENGAL)
 DUE  To  FLoons

 SHRIBIJOY  MODAK  (Hooghly):
 I  call  the  attention  of  the  Minister  of
 Agriculture  and  Irrigation  tothe  follow-
 ing  matter  of  urgent  public  importance
 and  request  him  to  make  a  statement
 thercon  :

 “Reported  loss  and  damage  caused
 by  the  devastatin,

 Aap
 of  Ganga  in  the

 districts  of  Ma  and  Murshidabad
 (Weat  Bengal),  the  threat  to  Farakka
 Barrage  Project  due  to  erosion  of  vast
 tract  of  land  by  the  river  Ganga  and  the
 protective,  remedial  and  relief  measures
 taken  by  Government.”

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  :  (SHRI  SURJIT
 SINGH  BARNALA)  :  The  river  Ganga
 had  beenin  floods  inits  lower  reaches
 during  the  third  week  of  July  and
 cane  rising  again  from  the  a7th  July

 peg  vee  ag
 the  peak  level  of  24°42  metres

 at  F  on  the  goth  of  August  which
 ia  or  metre  lower  then  the  maximum
 level  recorded  in  the  year  1948.  There-
 afterfeom  the  aand  August  the  water  level

 started  receding
 butitcontinucstobeabove

 5  aa  A
 हिप

 An is  eavy  juri
 (PMdunbidabed  end  Malda  diericts  on
 several  occasions.

 Flood  (CA)
 According  to  the  reports  received  from

 the  West  Bengal  Government  all  the  major
 rivers.in  the  two  districts,  viz.,  Ganga,
 Bhagirathi,  Bhairab,  Bansloiand  Pagla started  rising  from  :4th

 Auge inundatiog

 In  Murshidabad  district,  parts  of  un-
 aera

 areas  of  Manikchak,  Ratua
 »  and  Kaliachak  (III)  blocks  were  also

 affected  by
 nei

 A  total  ae  of  ix
 th,

 kms.  with  a  ulation  of  over
 "3 4  wat’  affected.  The

 slignm
 ent  of  National

 is
 way  was

 a.
 meter  deep  water.  ८  Natio-

 nal  Highway  approach  to  Aurangabad
 town  was  cut  off.  3,500  houses  have
 either  been

 damaged
 or  destroyed.  The

 crops  in  an  area  of  50,000  ha.  have  been
 affected.  Death  of  one  child  has  been
 reported.  No  loss  of  cattle  is  reported.

 kms.
 Maliachak  (Il  and

 in,
 १,  Manikchak,

 Ratua  (I)  and  parts  of  chandrapur
 (ID),  with  a  population  of  3585  lakhs.
 2956  bouses  were  cither  or
 destroyed.  of  over  an  area  of  6400
 hectares  were  a fected.  6  human  lives  and
 t0  heads  of  cattle  are  reported  to  be  lost.

 Although  the  Ganga  is  known  to  erode
 its  banks  here  and  there  almost  through out  its  course  in  alluvial  plains,  there
 has  been  no  threat  to  any  component  of
 the  Farakka  Barrage  Project  due  to  erosion
 during  the  current  monsoon.

 In  Malda  district  22,000  8  have
 been  rescued  and  given  cRetter  in  at
 camps.  Necessary  public  health  and
 sanitary  measures  were  taken  up  by  the
 State  Government.

 as
 ments  have

 also  been  made  to  supply  fodder  and  take
 preventive  measures  against  cattle  epide-
 mic.  metric  tonnes  of  wheat  has  been
 allott  for  distribution.  Rs.  2  lakh
 have  been  sanctianed  for  the  purchase  of
 edibles  and  another  Rs.  2  Iakhs  for
 relief  contingencies  ;  grams  and  milk ler  have  also  been  distributed  as  part of  the  relief  operations.

 have  been  sanctioned  for  9 edibles  and  Rs.  ह-  5  lakhs  for  miscellan:
 items.  Garments  like  dhoties,  sarees,

 Stiiluon ‘to  milk  powder,  ‘house  building tion  to  er,  house
 also  been

 In  Murshidabad  =  district
 Be  inn

 lakhs
 echase  of

 cous

 grants  of  Rs.  50,000  have

 **No  recorded.
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 sanctioned  by  the  State  Government.
 18,000  metric  tonnes  of  wheat  has  also
 been  despatched  to  the  district.

 A  Central  Team  is  visiting  the  State
 from  st  to  grd  September,  1978,  for
 on  the  spot  assessment  of  the  requirements of  Advance  Plan  Assistance  for  meeting the  situation  arising  out  offloods.  Suitable
 action  will  be  taken  on  receipt  of  report  of
 the  Central  Team.

 ,000  tonnes  of  wheat  has  already  been released  by  the  Centre  as  an  interim
 allocation  in  anticipation  of  the
 mendations  of  the  Central  Team.

 SHRIBIJOY  MODAK:  Mr.  Speaker,
 Sir,  the  Farakka

 Bartage  project
 is  of

 national  importanceand  of  high  engineering
 skill  coming

 over  Rs.  200  crores.  The
 urpose  of  the  scheme  was  to  augment  the

 how  of  water  from  the  Ganges  to  the
 Bhagirathi  by  taking  the  water  from  the
 upstream  Ganges  thro

 ugh
 the  feeder

 canal,  thereby  increasing  the  navigability
 of  the  river  Bhagirathi  and  saving  the

 ६  of  Calcutta.
 Peat  the  initial  stage,  it  roused  great
 i,  poem

 Tt  was  thought  that  it
 will  be  a  great  boon  to  the  people  of
 Weat  Benga!  f  But

 seberquently
 it  proved

 to  be  otherwise  and  all  the  expectations
 were  belied.  The  required  quantum  of
 water  could  not  flow  from  the  Ganges
 into  the  Bhagirathi  river,  defeating  the
 pu

 a!
 for  which  the  Barrage  was

 built.  Moreover,  this  scheme  has  become
 a  scourge  to  the  people  of  the  twin  districts
 of  Murthidabad  and  Malis  in  West
 Bengal.

 This  year  also,  the  due  to  erosion  of  the
 embankments  of  the  Ganges,  both  in  the
 upstream  and  in  the  downstream  of  the
 Rarrage,  these  two  districts  have  been
 atfected  and  the  vast  tracts  of  land  have
 been  eroded  and  submergeed  under  water.

 It  will  be  seen  from  the  statement  that
 the  flood  has  affected  many  placcs,  namely,
 Manikchak,  Ratua,  Kalischak,  a

 br]
 pur

 Lalgola,  |  Raghunathgunge,  Jalangi,
 Bhagawangola  and  other  places  stretching
 upto  Berhampore.  in  the  statement,  he
 has  admitted  that  a

 at
 number  of

 people  have  been  affected  by  the  flood.

 This  has  been  a  recurring  phenomenon
 from  the  year  yi  This  phenomenon
 began  just  after  the  construction  of  the
 Farakka  Barra;

 FS;
 Itis  doubted  that  due

 erosion  in  the  Ganges,  both  upstrean  and

 AUGUST  a,  2978  Bengal  due  to  १!
 Flood  (CA)

 caused
 flooding  of  the  district  of  Mushira-

 defect  in  th  detiga  a  F arakke  Barrage ect  in  the  of  Fa  a  e will  be  rectified  and  the  Central  Govern- mentwill  take  up  any  model  hydel  research
 test  ofthe  Farakka  Barrage  hah  in  the
 River  Research  Institute  to  see  whether
 thereisa  defect  and,  if  there  is,  to  quickly remedy  it.  Due  to  this  crosion  both  in the  upstream  and  downstream  of  Farakka
 Barrage,  a  scriousand  dangerous  situation
 has  been  caused.  As  you  know,  on  the side  of  Murshidabad,  downstream  of
 Farakka,  the  distance  between  Padma  i.e.
 Ganga  and  Bhagirathi  was  six  miles  before 6  years  but  now  the  distance  has  been
 eroded  and  it  has  come  down  to  only a  slender  strip  of  land  of  800  yards  only. There  is  danger  of  the  Padma  coming closer  to  Bhagirathi  and  joining  it.  In
 that  situation,  asthe  feeder  canal  which stretches  up  to  40  miles  before  join’
 Lee

 irathi  and  the  whule  siretch  of  re  8
 land  is  not  protected,  there  is  danger  of the  feeder  canal,  the  Bhagirathi  and  the
 Ganges  i.e.  Padma  joining  up  and  a  new
 channel  of  Ganges  water  up-stream  of  the
 Barrage  passing  south  of  the  Barrage,  to
 Padma  via  Bhagirathi.

 On  the  other  hand,  this  erosion  business has  also  caused  some  havoc  in  the  district
 of  Malda.  Thereisa  canal  on  the  northern
 side  of  upsircam  Ganges  and,  due  tog erosion,  the  gupsiream  Ganges  is  showin
 signs  of  channelising  its  course.  through this  to  the  downstream  Ganges  also,  and
 from  both  sides,  i.e.  the  north  and  the
 south  of  the  Barrage,  there  isdanger  of  the:
 upstream  Ganges  joining  the  Padma,
 thereby  making  the  Farak  ka  Barrage  a
 mere  show-piece.  It  will  be  of  no  use
 then,  and  there  will  be  a  huge  loss  to  the
 exchequer.

 Therefore,  I  am  ८
 ming

 to  the  point that  thie  must  be  immediately  looked
 into  and  the  Government  of  India  must
 take  up  its  own  responsibility  for  checking the  erosion.

 The  Central  Government,  I  think  have
 taken  some  remedial  measures  and  have
 constructed  a  canal  just  in  Jan;

 sipore
 and

 also  constructed  afflux  Bund  nears  the  cana)
 in  Murshidabed  District  where  the  Padma
 is  rushing  to  the  Bhagirathi.  But  there
 are  six  in  the  Bund  and,  th

 rugh  the is  rushing  to  Bhagisathi.  So,  the  Central
 Government  must  take  steps  immediately
 forsealingand  mending  these.

 Se  ettine  Oey has  taken  act
 ट्  mie

 e
 tot  of

 the  Farakka

 ae  scheme
 tad t  stops  are  taking  to  remedy:

 ee pine  oo,  and  at  relief  menaures  are
 taken.  e  tral  Government,  not
 depending  on  the  West  Bengal  Govern:
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 SH&ESURJIT  SINGH  BARNALA:
 So  far  an  the  Farakka

 Barer
 is  concerned,

 there  is  ne  faulty  dosign  and  no  faulty  cons-
 truction  in  that,  and  the  Government  has
 M0  proposal  for  any  hydel  construction
 there,  ap  has  been  suggested  by  my  Hon.
 friend.  Itisalgoincorrect tosay  that it  was
 ‘soon  after  the  construction  of  the  Farakka

 a.
 that  erosion  downstream  had  etar-

 ted.  fact,  it  has  been  going  on  for  a
 very  long  time  and,  for  that  very  reason,
 ‘it  was  necessitated  that  the  railway-line
 pete

 west  bank  of  the  Ganga  was  ta  be
 a

 PP  ‘lor
 the  paint  raised  by  the  Hon.

 Member  that  the  Ganga  is  shifting  towards
 th:  canalitself,  this  matter  was  referred  to
 @  Technical  Advisory  Commi  of  the
 project,  who  went  into  the  matter.  They
 have  recom-acnded  the  construction  of
 four  spure  in  this  reach,  which  will  be  taken
 mp  savctly.

 So,  there  is  nu  danger  to  the  canal  as
 auch,  We  are

 taking  al
 ]  precautionary

 racasures  to  see  that  ¢  is  no  danger  to
 ahe  canal.

 SHRI  BUOY  MODAK  :  What  about
 eresion  ?

 SHRI  SURJIT  SINGH  BARNALA:
 Regarding  crosion,  |  have  mentioned  alrea-
 dy  that  the  West  Bengal  Government  had
 amade  a  propussl.  That  proposal  was
 made  in  1973,  and  the  estimated  cost  was
 Rs.  Gy  crores.  Tae  scheme  was  not  based
 aa  tech  tical  tield  investigation  and  was  not
 doacked  by  requisite  medrl  experiments,
 wich  was

 aw
 essential.  This  was  then

 referred  to  CWPRS  by  the  State  Govern-
 ment,  but  the  necessary  field  data  required
 ay  them  was  not  provided,  The  Minis-
 ter  of  Irrigation  of  West  Bengal  visited  the
 GWPRSatationin

 ja  y  this  year  and  he  was
 alw  apprised  of  the  position  that  the  re-
 quired  data  has  not  becn  furnished.  He
 agree:l  that  the  required  data  should  be
 furnished  and  that  necessary  steps  should
 be  taken.

 SHRI  DINEN  BHATTACHARYA

 {Seram
 pare):  My  ici

 te
 is  that,  apart

 ron  this  erosion,  this  ae  has  discussed

 national  plan.  You  are
 spending

 crores
 aad  crores  of  monary  on  flood  relief,  but
 wast  is  tae  beacfit  of  it?  Every  two  or
 three  years  there  is  a  flood,  So,  why  don't
 you  have  @  national  plan?  4  know  the
 previous  Government  sanction  Rs.  62
 crores  to  save  theee  areas  from  erosion
 and  for  protection  against  foods.  छद  if
 you  arte  to  apend  the  same  value  now,  it

 Flood  (CA)
 will  amount:  to  Rw.  740  to  Rs.  750  crores.
 So,  I  would  like  to  know  whether  the  West
 Bengal  Government  has

 SS  तन  अध्ययन the  same  request  to  the  Central
 to  saaction  this  amount.  This
 also  may  kindly  be  replied  ‘to  by  the
 Minister.

 Now,  about  the
 danger

 that  has  heen
 created  this  time,  if  the  Ganga,  Bhagiratbi
 and  Pagla,  in  course  of  time

 x  a  mixed  up,
 then  we  cannot  imagine
 situation  which  will  be  created  as  &  result
 of  that.  So,  has  the  Government  eoHected
 any  information  from  the  inects  and
 other  staff?  The  Team  in  was  sent
 from  the  Centre  went  there  and  they  have

 recommenda-

 a
 this  is  the  situation  which  is  prevailing:
 itis  a  very  dangerousone.  Not  only  is  the
 Farakka  Barrage  in  danger,  but

 = district  been  affected:  Ni;  and
 Shantipur  also  are  under  flood  water.  The

 manner.

 My  first  question  is:  Sidhartha  Shankar
 Ray's  Government  asked  for  Re,  62  crores.
 Now  the  West  Bengal  Government,  after
 calculating  everything,  have  come  to  &
 decision  that  you  have  to  pay  them  Rs.  340
 crores  to  at  least  see  that  the  flood  is  con:
 trolled  for  the  time  being,  and  the  Rs.  a
 crores  that  has  been  recently
 visit  of  your  team.  You  are
 know  of  the  fact  chat  your  team
 there  hes  come  back  and  has
 commended  Rs.  10  crores.
 know  whether  you  are  got

 eS;  rneciraa that  money  for  which  the  ef.  Minister
 himself  came  here  and  he  also  talked  to

 after  ‘the
 :

 ig é  &

 i

 So,  3  or  4  districts  are  affected  and  the
 Central  Government  has  its  responsibility,

 I  will  end  with  the  point,  whether  the
 Government  is  thinking  about  hay

 ving
 न

 national  flood
 a

 plan
 ३०  shat  ey tt  every  year.  You

 Ghine  ba  completely  controlled  floods  in
 ‘Tsang  Po  and  not  oaly  floods  are  contro}  led
 but  lakhs  and  crores  of  people  have  got
 employment  and  40  macy  seren  cl  lad came  under  cultivation,  it's

 ible  for  us  what  is,  for
 rem

 ?
 Gr  request  you  that  you  are  now



 5  ९  Damage  in  West
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 good  relati  with  the  Chinese

 Govetamen  Why  should  not  our  Minister
 and  see  what  has  taken  place  there  and  how

 soe  ia  hte  ales
 te

 im  wi  Pp  to  get
 rid  of  this  flood  havoc  every  year  in  ae State  of  our  country.

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  We  want  satisfactory answers.

 SHRI  SURJIT  SINGH  BARNALA:
 Plans  are

 ead
 prepared  for  flood  control.

 As  the  hon.  Member  has
 suggested

 ,  there
 should  be  plans

 wake  a
 ction  for  the  entire

 areas.  For  le,  the  Ganga  Flood
 Gontrol  Commission  has  prepared  an  out-
 line  plan  for  flood  control  in  the  Ganga Basin  amounting  to  Rs.  7043  crores.  Now
 it  is  being  supplemented  by  several  sub-

 under  ody?  D  aed  gr  the are  st
 Cen

 ह. है  (1977-7
 Ganga  Flood  Control  Comusasion  has
 examined  five  major  flood  control  and
 drai
 Lg  oa  il

 for  sanction  by  the  Plan-
 ning  which  have  all  been
 approved,  Out  of  these,  one  is  the  urgent
 development  works  in  the  Sunderbans,

 the  Gandak,  Kunur  River  Embank-

 So,  we  are  trying  to  have  a  comprehen-
 sive  plan  so  that  it  can  be  executed  and
 more  areas  can  be  protected  from  floods.
 We  have  also  set

 4  Ped
 working  group  on

 flood  contro!  and  .  They  will
 also  take  into  account  anticrosion  steps.
 For  that  also  in  the  coming  plan  we  pro-

 wasnoteven  spent  in  Five  Year  Plans
 that  the  expendi But  in  one  plan

 |  ped
 we  are

 SHRI  DINEN  BHATTACHARYA:
 May  I  know  one  thing?  I  have
 that  if  he

 ——e
 to  China,  at  least  he

 tod  4
 to  idabad  and  other  flood

 areas,  Why  are  you  not  visiting
 those  places?  Wh

 naa
 you  depending  on

 the  bureaucrats?  y  taking

 AUGUST  ‘31,  ३976

 में  दो  बातें  कही  गई  हैं,  एक  तो  मुशिदाबाद
 और  मालदा  में  बाढ़  की  स्थिति  और
 दूसरी  बात  जो  सबसे  बड़ा  राष्ट्रीय  चिन्तन
 का  विषय  है,  वह  है  फरवका  बांध  पर
 खतरा  ny  माननीय  मंत्री  जी  में  बताया
 हैँ  कि  फरक्का  बांध  पर  खतरा  नहीं  है  i

 उन  के  शब्द  से  संतोत  तो  होता  है  लेकिन
 जो  रिपोर्ट  है,  में  भाहुंगा  कि  माननीय
 मस्जी  जी  उस  पर  अपना  विजाश  दें  ।

 जहां  तक  फरगका  बंध  पर  खतरे  की  बात
 है  उसके  सम्बन्ध  में  यह  थिपोर्ट  है  -

 “Floods  in  Weat  Bengal  have  reached
 a  serious  situation  as  swollen  Padma  is
 inching  towards  river  Bhagirathi—  Mur-

 barr:  constructed  to  regulate
 :

 water-
 flow  tor  maintaining  of  Calcutta  Port.”

 On  the  other  sides  of  the  border,  Padmoa

 ln gar  ary
 the  phate  ee Goongh from  b

 onder
 4  ints  throu;

 its  bank  Sanne  Phe  Bhagivatia.  Erosion
 has  already  reduced  the  land  gap  betwen
 the  two  rivers  at

 Sidaigan)
 town  four  miles

 to  more  8000  fect.  The  flood  waters  have
 also  overtoped  Jangipur  barrage.

 इस  के  बाद  यह  बात  मेरी  समझ  में  नही  भाती  ,
 है  कि  फका  बांध  पर  खतरा  कंस  नहीं  है
 हिन्दुस्तान  स्टेंडर्ड  की  भी  यह  रिपोर्ट  है  ~

 in  2  =
 ५

 kmertucrecird  by  Faretka
 Barrage

 Authority  through  which  waters

 areas,  The  matter  ——
 probe.

 and
 agnin?  |  With  folded  hands

 I
 request  इसलिए  एक  बात  तो  में  यह  पूछना

 चाहुंगा कि  ये  जो  रिपोर्ट  प्रकाशित  हुई  हैं
 SHRI  SURJIT  SINGH  BARNALA:  मे  झगर  गलत  हैं।  तो  गद  इन  को  मसत  कहें

 Wis  some  of  the  Good-aflciod  ‘ane andl  प्रोर  प्रगर  इस  में  थोड़ा  सत्य  कत  एक

 in  Chine  isnot  that  in  the
 endre  Chinn

 |
 राष्ट्रीय  सम्पत्ति  को  बचाने  के  लिए  किसी

 there  are  no  floods,  There  are  floods  also  जाँच  की  व्यवत्या  करें । 11  ह... अ  areas.
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 दूसरा  श्कन  हैं  मुशिदवाद  भौर
 मालदा  के  सम्बन्ध  में  ।  बेस्ट.  बंगाल  के
 रिलीफ  मिनिस्टर  राधिकारंजन  बेनर्जी

 में  जो  बातें  कही  हैं  उस  में  oO  करोड़  35
 साख  रुपये  की  क्षति  उनहूँनि  बताई  है  !

 मूशिदाबाद  के  450  गांव  300 गर्ग  मोल  में
 जलमग्त  हो चुकें  हैं  ।  9लाख  लोग  मुशिदा-
 बाद  बौर  मादा  में  प्रश्ावित  हैं।  ऐसी
 स्थिति  हैं।  फरवका  बैरेंज  जब  बना  था
 तो  उसके  तीन  उद्देश्यों में  एक  उद्देश्य यह
 छत

 Kl)  casing  the  flood  problems  at  critical
 junctures  the  Bhagirathi-H.  ly  re.
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 लेकिन  मुझको  तो  लगता  है  कि  फरक्का
 बाघ  बनते  के  बाद  बाड़  के  खतरे  बंगाल
 में  कम  नहीं  हुए  हैं  बल्कि  बंगाल  भोर
 बिद्वार  दोनों  को  बाड़  के  खतरे बढ़  गए  हैं।
 इध्ीलिए  मैं  महू  भाप  से  कहता  चाहूंगा  कि

 बहुत:  यह  प्रकृति  की  विनाशलिला  नहीं
 है  बल्कि  मालव  का  प्रकृति  के  साथ  नासमझी-

 पूर्ण  खिलवाड़  है।  हर  जगह  जो  भ्राप
 हू  स्टाप  मैप  प्रेंजमेंट  करते  रहते  हैं  भोर
 छोटे-छोटे  बांध  बनाते  रहते  हैं,  किसी
 मास्टर  व्लागस की  चर्चा  नहीं  करते  हैं  उसी

 के  कारण  ऐसा हो  रहा  है।  इसबार  भी
 750  करोड़  ब्पमे  की  क्षति  हिन्दुस्तान

 में फ्लड  से  हुईहै  भौर  हम  एक  मास्टर
 प्लान  शायद  दूसरी  शताब्दी  में  बनाएंगे।

 इसलिए  में  पहला  प्रश्न  यहू  करना

 चाहुदा  कि  गया  यह  arg  प्रकृति  की  स्वेच्छा-
 च,रिता  ही  नहीं,  बल्कि  मानव  का  प्रकृति
 के  साथ  वेसमहीसरा  खिलवाड़  नहीं
 है).  बंद कहा गया  है--

 द  ह । अ  interfering  with  the  topography,

 are  यही  कारण  है  किभाज मह  बाढ़  बढ़
 रही  है।  विहार का  भाषसपुर  धोर

 Flood  (CA)

 -मुंगेर  का  इलाका  जलमच्न  पड़ा  हुआ  है  ।
 बहू.  लोग  कहते  हैं  कि  फरक्का  दैरेज  में
 जो  अवरोध:  है  उसी के  कारण  देश  के  जो

 ऊंचे  हिस्से  हैंउन  में  बाड़  प्राती  है,  इस  के
 सम्बन्ध  में  मी  जी  का  दया  विंचाए  है  ?

 दूसरी  बात--फरक्का  का  जो  मुख्य
 उद्देश्य  था  वह  झूठा  सावित  हुआ  है  ।
 बाढ़  नियंत्रण  का  जो  उस  का  स्देश्य  था  क्या
 उस  में  वह  विफल  नहीं  हमा  है  सौर
 विफल  हुआ  है  तो  माननीय  मंत्री  जी  उस
 के  लिए  क्‍या  करना  चाहते  हैं  ?

 तीसरी  बात  यह्‌  है  कि  बाढ़  नियंत्रण

 की  समस्या को  हल  करने के  लिए  विहार
 के  मुख्य  मंत्री  भौर  उत्तर  प्रदेश के  मुख्य
 मंत्री  ने  जो  जोर  दिया है  कि  प्रधान  जंत्री
 जी  नेपाल  में  जाकर  के  जब  तक  बाढ़  नियंत्र,ण
 के  लिए  कोई  समझौता नहीं  करते  हैं  तब  तक
 इन  प्रदेशों  में  बाड़  को  स्थिति  पर  काब  नहीं
 पाया  जा  सकता  हैँ,  तो  प्रधान  मंत्रो  जी
 इस  के  लिए  क्‍या  नेपाल  जाएंगे  भौर  जाएंगे
 तो  कब  जाएंगे  ?

 बी  लुरथीत सिह बरनाला सिह  बरणाला  :  जहां
 तक  फरवका  बांध  का  ताल्लुक  है,  फरवका
 बांध का  जो  मुख्य  उद्देश्य था  बह  यह  था  कि
 कलकत्ता  पोर्ट  को  वानी  मुहूँया  किया.  जा
 सके,  कलकता  पोर्ट  चौक  ने  हो  जाय

 सिल्टिग  होने  की  बजह  से।  मुब्य  उद्देश्य
 उसका  गह  नहीं था  कि  बाढ़  रोकी  जाय  |
 बाढ़  रोकने  में  शायद  सहायता  कुछ  हो
 सके,  लेकिन  मुख्य  उद्देश्य  पह  नहीं था  ।
 इसलिए  मैं  कहूंगा कि  फरकका का  जो झाशय
 था  बह  पुरा  हुआ  है,  कलकत्ता  पोर्ट  में  पाती

 की  स्थिंति बेहतर  हुई  है।  जो  ऐसे  पीरि८श्स

 गु

 पावी  कम  हो  जाता  है  |  पीरियड
 मे  को  पागी  दिया  जा  सकेगा  -  इस

 a  बड़ी  झच्छी  स्थिति  रही  हैं।



 4०  Damage  in  West
 Bengal  due  to  Floog  (CA)

 [att  सुरजोत  सिंह  बरनाला]
 माततोध  सदस्य  ने  जो  यहू  बताया

 इसके  बारे  में  कि  रिपोर्ट  हैं  बहुत  नुकसान
 ही  गया  हैं  फरकका  बराज  का  तो  उस  के
 बारे  में  जो  इंकार्मेशन  है  वह  में  बता  देना

 चाहूंगा

 “The  recent  flood  has  not  done  any
 damage  to  Farakka  or  Jangirpur  Barrage
 to  the  Feeder  Canal,  or  to  the  upstream
 lock  at  Farakka.  However,  an  attempt
 had  been  made  by  about  s000  villages
 at  about  9°30  A.M.  on  208-1978  to
 cut  the  carthen  bund  protecting  the  lock
 channel  and  the  feeder  canil  Bm  spit
 flords  of  river  Ganga,  Timely  inter-
 vention  by  the  Project  authorities  had

 saved  the  situation  as  otherwise  a  very
 high  discharge  would  have  passed
 through  the  lock  channel  and  would
 have  damaged  not  only  the  lock  works
 but  also  the  Feeder  Canal.  The  situa-
 tion  is,  however,  now  under  control.  BSF
 are  now  guarding  the  area,”

 इसलिए  क्षति  होते  को  बुंजायश  थी  भ्रगर
 बन्द  न  किया  जाता  लेकिन  जो  उन्होंने  श्रीच
 किया  था  उसे  मौके  पर  बन्द  कर  दिया  गया
 झौर  उस  एटिया  का  नुकसान  नहीं  ही  सका

 है

 दूसरे  ब्रापनें  नेवाल  जाने  की  बात  कही
 है  ता  यू०  वोग  जोर  बिहार  के  मुल्य  मंत्रो
 माइम  मिनिस्टर  के  मिले  थे,  मुझ  ते  भी बात
 चीत  को  वी  इसके  बारे  में  झोर  पहले
 जब  भा  प्राइप  मिनिस्टर  नेपाल

 बढ  तो  इस  बारे  में  बात  करके  आये
 @  ओर  उनको  बात  बहुत  हृदतक  सफल

 हुए  है।  प्री  दो  रोज  में  वाजपे+ जी  बहां
 आने  बाले  हैँ  वे  भो  इस  रे  में  बात  करेंगे
 धौर  इश्रको  परस्यृ  करेंगे  क्योंकि  बहुत  सा
 पाती  नेपाल  की  तरक  से  झाता  है।  नैपाल
 में बावे  बने  के  बाद  बाढ़  में  बहुत  कुछ
 इकायट  झा  सकतो  है।  इसको  बड़े  हाई
 लेबिल  पर  झौर  बड़ो  तोबता  से  करने  की
 कोशिश  की  जा  रही  है।

 AUGUST  3i,  1916  aa

 xs  37  bra.

 PUBLIC  ACJOUNTS  GOMMITTRE
 Eionry-Nintu  ano  Ninery-Fiast  Repoats

 SHRI  P.-V.  NARASIMHA  RAO  (Ha-
 namkonda

 Ripe
 Sir,  I  beg  to  present  the

 following  rts  of  the  Pablic  Accounts
 Committee  —

 (t)  Eighty-ninth  Report  on  actioa  taken
 by  Government  on  the  recom-nendations
 contained  in  the  Sixth  Report  on  ‘Other
 Direct  Taxes’  relating  to  the  Ministry of  Finance  (Department  of  Revenue).
 (2)  Ninety-fient  Report  on  paragraph of  the  Report  af  the  C  omoaira  tor  Gad
 Autitor  General  of  India  for  the  year
 VOTES:  Union  Goverment  (Railways)
 relating  to  ‘Collaboration  Agreement tov  Manalactare  of  Diesel  Engine  for
 Shunters’.

 Wo  ह्रीराम  भक्‍कासर  भोदारा

 (बीकानेर)  :  उपाध्यक्ष  महोदय,  माननीय
 मंत्री  जी  मो  बाढ़  के  सम्बन्ध  में  बात  कर

 रहे  थे।  हमारे  बीकानेर  क्षेत्र  में  चम्यर
 नदी  से  जो  साला  बड़ोपल  राजस्थान  कमाल
 के  पास  से  निकाला  गया  है  उसने  20  सांग

 तबाह  कर  दिए  हैं।  हमारे  यहां  तीस-सीस
 फिट  पानी  भरा  हुमा है.  सरकार
 हारा  उस  क्षेत्र  मे ंमछली  पकड़ने  का  ठेका
 दिया  जा  रहा  है  वहां  के  गरीबों  को
 सरकार  की  तरक  से  ने  तो  कोई  मुभावज़ा
 दिया  गया  है घौर न  कोई  शमीम  दी  गई
 है

 हमारे  क्षेत्र  में  पोने  के  पा्सी की  कमी  है

 मैं  चाहता  हुं  कि  इस  नाले  के  वानी  का
 उपयोग  बीकानेर  क्षेत्र  में  पोते  के  पानी  के

 लिए  किया  जाये  ।  मेरा  म्हं  ली  सुशाव
 हैकि इस  फसद  के  पानी  को  महर  निकाली
 जाये  ताकि  बहां  की  फसल  बंध  सके  भौर

 लोगों का का  नुकसान  78

 .चपाय्यक  महीवथ  :  ay  तार
 - बगर  भाप  मलनी  जी  को  दे  दें
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 Who  ह्रोरान  मशकासर  वोौदारा:  यह
 कागस  प्  मैं  मंत्री  जो  को  दे  रहा
 हें

 ली  समीराम  आरड़ी  ३ मपुरा ):
 उपाध्यक्ष  महोदय,  मैं  श्रापफी  व्यवस्था

 चाहता  हू  1  लेकिन  व्यवस्था  से  पहले
 मैं  एक  शब्द  कहना  चाहता  हू  प्रापने
 गांधी  को  न  सही,  लेकिन  डा०  लोहिया  को
 झच्छी  तरह  से  समझा  है।  लोक  सभा,
 लोक  राज्य,  लोक-तज्जा  और  लोक-वाणी
 से  चलती  है।  भाप  को  दिल्‍ली में  मुतब

 बातिर  कई  हडआार  किसान  पालियामेंट  के
 सामने  रीज  गिरफ्तारियां  दे  रहे  है  भौर
 इस  लोक  सभा  में शगर  भारत  के  किसानों
 की भावाज  tee

 उपाध्यक्ष  महोदय  :  बागड़ी  जी,  यह
 व्यवस्था  का  प्रह्म  नहीं  है  t

 हो  मतवीराम  बावहो  प्राप  सुन
 लीजिए  --प्रगर  इन  लाखों  किसानों  को
 गिरफ्तारी  की  झावाज़  लोक  सभा  में  नहीं
 उठेगी---सो  यह  बड़े  शर्म  की  बात  है  ।
 पांच-पांच  हजार  किसान,  औरतें  भौरे  बच्चे

 इस  तरीके  से...  .

 उपाध्यक्ष  महोंदम  :  बागड़ी  जी,
 बसे  तो  यह  ध्यवस्था का  प्रश्न  नहीं  है...

 की  लीराम  बड़ी 2  |  कपों  नहीं

 है  ft

 उपास्यल  ager:  लेकिन  झाप  ने
 तो  भ्राबाज  उठाहीदी।

 को  ओम  प्रकाश  त्यागी
 ह

 के  खिलाफ़  भान्दोशन  &

 of  Bhakra  Dam  ousters
 wt  अभनीराम  बागड़ी  :  यहू  गलत

 झारोप  है.  ...  (व्यवधान)  oe  वे  त्यागी
 साहब  की  हैसियत  से  कम  हैं,  त्यागी  साहब
 की  हैसियत  उन  से  बहुत  बड़ी  है.  ,
 (व्यक्षयान  )  oe

 MR.  DEPUTY  SPEAKER:  Mr.  Bagri
 please  take  your  seat.  Now,  Mr.  Ranjit Singh  to  present  a  petition.

 (interruptions)

 MR.  DEPUTY  SPEAKER:  Only  Mr.
 Ranjit  Singh  the  flour.  Nobody  else will  go  on  record.

 (interruptions)  xx

 MR.  DEPUTY  SPEAKER:  Mr.  Ran-
 jit  Singh,  do  you  want  to  present  the  peti- tion  or  not,If  you  donot  want  to  present the  petition  you  may  not  but  you  must
 respond  to  the  Chair,

 a  hrs,

 PETITION  RE.  REHABILITATION  OF
 BHAKRADAM  OUSTEES

 SHRI  RANJIT  SINGH  (Hamirpur):
 Sir,  L  beg  to

 eri
 a  petition  signed  by Shri  Baldev  Kutlehria  and  others  re-

 garding  rehabilitation  of  the  Bhakra  Dam
 oustees.

 MR.  DEPUTY  SPEAKER:  Item  No.
 35  will  be  taken  up  at  5  P.M.  Now  we  go to  the  next  item.

 att  उप्रलेग(  देवरिया)  :  उपाध्यक्ष  महोदय,
 मेरा  ब्यवस्पा  का  प्रश्न  हैँ

 MR.  lara  Ft Ugra  Sen,  please  your  seat.  Now
 Mr.  Somnath  Chatterjee  to  make  a  state-
 ment  under  Direction  11S.

 @ONot  recorded.



 23  AUGUST  ‘31,  978  Statement  under  Direction  5

 23  42  kro.

 STATEMENT  UNDER  DIREC-
 ON  35

 SHRI  SOM  NATH  CHATTERJEE
 Seance

 In  answer  to  Starred
 question  No.  23:  answered  on  July  3:,
 1978)  it  was  stated  by  Shri  Dhanna
 Singh  Gulshan,  Minister  of  State  in  the
 Ministry  of  Education,  Social  Welfare
 and  Culture,  Government  of  India  tha

 the  Govern. no  sent  ty ment  of  West  Bengal  to  the  Prime  Minister
 to  organise  1982  Asian  Games  at  Cal-
 cutta.

 The  above  answer  is  incorrect  and
 was  made  with  the  deliberate  intention
 of  misleading  the  Hon'ble  House  and
 Hon'ble  Members.  As  early  as  on
 February  Ss  1978,  the  Chief  Minister  of
 West  Bengal  wrote  to  Dr.  PC.  Chunder, Union  Education  Minister  forwarding
 the  pre’

 mal  for  Calcutta  to  be  ch

 es
 venue  for  the  Asian  Games  of

 '

 On  February  25,  !
 p78,

 Shri_  Dinesh

 qoardar,
 M.  P.  wrote  to  P.C.  Chunder

 nion  Education  Minister  about  the
 said  proposal  made  by  the  Chief  Minister
 of  West  Bengal.  In  his  letter  dated
 9  March,  1978  Dr.  क्,  C.  Chunder,  in
 reply  to  Shri  Dinesh  Joardar,  M.  P's
 letter  dated  February  2:,  3978  stated
 the  Govennment  has  not  yet  decided
 whether  India  will  be  holding  the  Asian
 Games  in  1982  and  that  when  the  matter
 will  be  discussed  at  the  appropriate
 level,  the  p

 oi  peer
 of  the  Government

 of  West  Bengal  will  be  considered.

 On  May  35,  1978,  Shri  Dinesh  Joardar,
 M.  P.  who  then  happened  to  be  a  member

 Benge
 |  in  his  letter  addressed  to  Dr.

 P.  C,  Chunder,  Union  Education  Minister

 was  enough
 letter  of  May  5  १  4978  wherein  —  the
 Hon’ble  Prime  Minister  stated  that  the

 co
 was  under  consideration  of  the

 ermment  and  it  was  hoped  that  a
 decision  would  be  taken  shortly.

 24

 Shri  data  =  i
 P.W.D.  Mi-

 nister,  ment  of  हा  Bengal  also
 wrote  to  Dr,  ए  ©.  Chunder,  Union
 Education  Minister  for  hold:  the
 ea  pogo

 at
 Seo  foc  lege

 the  Chief
 inis  ६  Bengal  wrote  again to  Dr.  P.  0.  Chunder  on

 ane
 5)

 ig78 for  holding  the  games  at  tte.  ri
 Dinesh  Joardar,  M.P.
 the  Hon'ble  Prime  Minister  on  July  45
 i  78  in  reply  to  the  Hon'ble  Prime’

 anister's  letter  dated  May  94,  79709 &  decision  for  holdm
 the  said  letter  dated  July  Ay
 with  a  forwarding  letter  was  sent  to
 Union  Education  Minister,  Dr.  P.  C.
 Chunder.

 From  the  above
 a  ing

 do-
 cumentary  materials,  it  is  a  tly clear  that  a  proposal  of  th  Governm  nt  of
 West  Bengal  by  the  Chief  Minister  of
 West  Bengal  to  hold  the  1982  Asian
 Games  at  Calcutta  had  been  sent  to
 and  brought  to  the  notice  of  the  Hon'ble
 Prime  Minister.  Further,  there  is

 bundant  doc:  ye  vidence  to  sliow
 that  the  matter  had  been  taken  up
 repeatedly  with  the  Hon'ble  Minister
 for  Education,  and  in  his  letter  dated
 March  9,  978  he  had  specifically  re-
 ferred to  the  proposal  of  the  er
 of  West  Bengal  and  gave  an  assurance
 that  the  proposal  would  be  considered.
 in  his  letter  dated  Ma

 tp  tor
 978  Shri

 Dinesh  Joardar,  M.  %  ed  a
 copy  of  his  letter  dated  March  9,  8978 written  by  Dr.  P.  0,  Chunder,  Hon'ble
 Minister  of  Education,  wherein  there
 has  been  a  ific  reference  to  the  pro.
 posal  made  by  the  West  Bengal  Govern-
 ment  to  hold  the  Asian  Games  i982  at
 Calcutta.

 In  the  circumstances,  there  can  be
 no  denial  of  the  fact  that  the  proposal
 of  the  Government  of  West  Bengal  had
 been  sent  to  the  Hon'bie  Prime  Minis-
 ter  a  Jong  time  back  and  it  was  and  is

 pe ;  ing
 consideration  of  the  Government

 of  India,
 Inspite  of  such  overwhelaing  evidence,

 the  reply  in  the  negative  given  Shri
 Bara  singh  Chaban,  intanawer to  the said  Starred  Question  t  by  Shri
 Samar  Mukherjee,  M.  e  was

 woul and  nothing  but  an  attempt  to
 the  Hon'ble  Houte.  —

 ‘fret,  समाज  कल्याण  तथा  संस्कृति
 मंत्रलाय में  राज्य  मंत्री  (जी  war  te
 quem):  जी  समर  मुअर्जी  बंस  पबस्न
 के  तारांकित  प्रश्न te  23  में  जिसका  कहर
 लोक  सभा  में  3:-7-78 को  दिया  जया  था.

 यह  पूछा  श्वा  था  कि  क्या  पश्चिमी  बंगोल
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 सरकार  नें  कंसकता में  वर्ष  1982  में  एशियाई
 खेतों का  आमीजन  करने  का  प्रस्ताव  प्रधान

 मंत्री को  8  महीने  पूर्व  ही  भेज  दिया  है
 जिसें  कहा  गया  था  कि  इर्गका  भ्रागोजन
 20  करोड़  नब्पये  की  अनुमानित  लागत  पर
 किया  जा  सकता  है।  स्थिति  की  शिक्षा
 मंत्रालम  के  पअ्रभिलेखों  सि  जांच
 करने  सेबाव  चभौए  प्रधानमंत्री  कार्यालय  से
 बतमर्म  करने  के आद  मेरे  हारा  सोक  सभा
 सचिवालय  को  सूजित  किया  गया  था  कि  ऐसा
 कोई  प्रस्ताव  प्राप्त  नहीं  हुआ।  निर्देश  is
 के  अस्तत,  माननीय  सदस्य  शी  सोमनाथ
 शटजी  द्वारा  दिए  गए  वक्‍तआ  में,  इस
 बिजय  पर  निम्नलिखित  पत्र॒अयवहार  हुमा
 बताया  गया  है:

 मत्रान  मंत्री  के  साथ  पत्र-व्यवहार

 (i)  tt  दिनेश  ओरद।र,  |.  सदस्य
 तवां  सदत्य,  पश्चिम  बंगाल  राज्य
 बोस  परिषद्‌ का  15 मद्द,  1978
 का  पत्र;

 (ii)  ty  दिनेश  जोरदार  के  5
 मईं,  i978  के पत्  के  उत्तर में
 प्रधान  मंत्री  का  24  मई,  978

 का  पत्र  ;

 (iii)  भी  विनेश  जोरदार,  संसद
 सदस्य  का  प्रधान  मंत्री  को  !  जुलाई,
 I976  कापब  ;

 शिखा  at  के  साथ  पत्र-ध्यथहार  !

 (i)  परिचिम  बंगाल  के  मुख्य  मंत्री
 का  3  फरवरी,  1978  का  पत्र
 जिसका  उत्तर  के्रीय  शिक्षा  मंत्री
 हारा  8  फरवरी,  1978कोभेज

 दिया  गया  था  ;

 (ii)  भी  दिनेश  जोरदार  का  दिनांक
 ह 1 द  फरवरी,  978  का  WW,

 Direction  i5  26

 जिसका  उत्तर  केन्द्रीय  शिक्षा  मंत्री
 हारा  9  मार्च,  i978  को  भेज
 दिया  गया  था;

 (iii)  पश्चिम  बंगाल  के  लोक  निर्माण
 विभाग  मंत्री  श्री  जतिन  चक्रकर्ती
 का  दिनांक  i3  जूग,  978  का
 पत्र  जिसका  उत्तर  केन्द्रीय  शिक्षा
 मंत्री  द्वारा  28  जून,  1978  को
 भेज  दिया  गया  था  ;

 (iv)  पश्चिम  बंगाल  के  मुध्य  मंत्री
 का  शिक्षा  मंत्री  को  भेजा  गया
 5  जून,  978  का  पक्ष;

 (v)  श्री  दिनेश  जोरदार  का  ॥

 जुलाई,  i978  का  पत्र॒  जिसके
 साथ  उतधी  तारीख  के  प्रधान  मंत्री
 को  भेजे  गए  उनके  पत्र  की  प्रति
 लेजी  गईवी।

 यह  देखा  जाएगा  कि  संसद्‌  के  तीन

 से  प्रधान  मंत्री  को  982  के  एशियाई  शेसों
 के  कलकता  में  झायोजन  के  लिए
 ae  महीने  पहुंचे  ऐसा  सोई
 प्रशाधभ  नहीं.  भेजा  गया  या
 जिस  में  कहा  कि  इनका

 लायत  पर  किया  जा  सकता  है।  प्रधान  मत्ी
 साथ  यह  पत्र  व्यवहार  मई,  978

 अर्थात्‌  प्रश् का  उत्तर  देन ेसे  तीन  मद्दीने

 के  साथ  हुए  पश्च-ब्यबहार  में जो  कि  फरवरी
 से  जुलाई,  io7s  के  बीच  हुआ  परिचम्म
 बंगाल  सरकार  ने  992  के  एसियाईं  खेलों
 को  कलकता  में  प्रायोजित  करने  के  लिए
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 कोई  प्रनुमान  नहीं  भेजे  थे  साल्‍ट  लेक
 पर  एक  फुटबालव  एयलेटिक्स  स्टेडियम
 के  तिर्मोण  की  परियोजना  की  लागत  का
 झतुमान  ही  20  करोड  रुपये  सगाया  गया
 था

 जो  कुडठ  ऊपर  बताया  गया  है,
 उससे म्ह  स्पष्ट  है  कि  लॉक  सभा  31-7—
 78  के  तारांकित  प्रश्न  संख्या  211,  जिसमें

 यह  सुचना  मांगी  गईं  थी  कि  क्या  पश्चिम
 बंगाल  सरकार  ने  कलकत्ता  में  वर्वब  982
 में  एशियाई  खेलों  का  प्रायोजन  करने  का
 प्रस्ताव  प्रधान  मंत्री  को  भ्राठ  महीने  पूर्व
 हो  भेज  दिया  है,  के  सम्बन्ध  में  दिया  गया
 नकारात्मक  उत्तर  तथ्यों  के भनुसार  सही
 है  और  इसलिए  माननीय  सदन  को  मेरे
 द्वारा  गुमराह  करने  के  प्रयास  का  कोई
 प्रश्न  नहीं  है।  श्री  समर  मुखर्जी,  जिन्‍्हेंनि
 वारांकित  प्रश्न  संद्या  2::  का  नोटिस
 दिया  था,  यदि  3i-7-78  को  प्रश्नोत्तर
 काल  के  दौरान  लोक  सभा  में  उपस्थित
 होते  तो  सारी  स्थिति  स्पष्ट  हो  गईं  होती
 भौर  प्रश्न  का  उत्तर  पुरक  प्रश्नों  के  साथ  दे

 दिया  गया  होता  ।

 _SHRI  SOMNATH  CHATTERJEE  : Sir,  Jet  us  congratulate  the  Minister for  his  maiden  performance,  but  the
 ‘tice T  gave  a  privilege  oes  matter
 food  aan  to  adenit  it  ‘under’  Direction i(5  and  give  him  an  opportunit

 ae explain.  In  my  statement,  L
 given  full  particulars.  He  says  that  the

 MR.  DEPUTY-SPEAKER  :  You can  take  it  up  in  some  other  form.

 ft  खससेग  (देवरिया):  &  एक
 लाइन  का  एक  ध्यवस्था  का  भ्रश्त  उठाना
 चाहता  हूं।  सरकारी  विभागों  के  मंत्रा-
 लवों  की  जो  रिपोंट  यहां  सदभ  की  मेज  पर
 रखी  जाती हे  ये  हिन्दी  भौर  पियों  दोनों

 AUGUST  $1,  078  Direction  338  28

 में  रखी  जाती  हैं।  प्रभी  पार्ष के  सामने
 लोक  लेखा  समिति  शोर  प्रावकलन  समिति
 की  दर्जनों  रिपोर्ट रखी  गई  हैं  ।  बे  सभी
 ग्रेसी  में  a  गई  है  1  हिन्दी  में  एक
 भी  नहीं  रखी गई  है।  भाप  इसकी
 व्यवस्था  कर  दें  कि  पंग्रेडी  और  द्न्दी
 दोनों  में  रखी  जाएं  ।  जिन  मननीय

 “सदस्यों  को  प्रंग्रेड़ी  वहीं  स्ाती  है  वे  इसको
 कैसे  पढ़ेंगे?

 उपाध्यक्ष  महोदथ  ॥  हिन्दी में  भी
 छपाई  आ रही  हैं।  हिन्दी में  भी  झापको

 मिल  जाएगी  t

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  On  a  point  of  order,  Sir.  Under
 Direction  5,  when  we  give  a  notice,
 usually  the  Speaker  will  ask  for  the
 comments  of  the  Minister  and  Inform  us
 about  them.  The  Speaker  has  to  go
 through  :  the  statement  submitted
 the  Minister  and  he  has  to  be  satisfi  te Only  then  he  can  allow  him  to  make  a
 statement.  Mr.  Somnath  Chatterjee has  gow  raised  a  very  relevant

 paint: viz.  whether  the  contention  of  the  Minis-
 ter  is  that  a  Chief  Minister  ix  not  part of  the  Government.  I  would  like  to
 know  whether  you  are  satisficd.

 MR.  DEPUTY-SPEAKER  :  It  is
 not  a  point  of  order.  It  is  not  a  ques- tion  6 Piny  satisfaction,  Mr.  Ravi,  it  is
 for  Mr.  Somnath  Chatterice  to  decide
 it,

 32°09  hra.
 MERCHANT  SHIPPING  (AMEND-

 MENT)  BILL*®
 THE  MINISTER  -OF  STATE  IN

 CHARGE  OF  THE  MINISTERY  OF
 SHIPPINGAND  TRANSPORT  (SHRI
 CHAND  RAM):  Sir,  I

 pak  dag
 move  for

 leave  to  introduce  a  Bill  further  toa  mend
 the  Merchant  Shipping  Act,  1958,

 MR.  DEPUTY  SPEAKER  be  The
 question  is  :  !

 »  That  leave  be  granted  to  introduce of Bill  further  to  amend  the  Marchant  Ship-
 ping  Act,  1y8"  _ The  motion  was  adopted.

 SHRI  CHAND  RAM  Sir,  I  in-
 troduce  the  Bill.
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 SUPREME  COURT  JUDGES
 (CONDI-

 TIONS  OF
 SERV)

 CE)  AMEND-

 MR.  DEPUTY-SPEAKER  :  Now
 Shri  Shanti  Bhushan's  Bill.  I  think  Mr.

 an  na
 Varma  has  been  authorised

 to  t..

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFATRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA)  :  On
 behalf  of  Shri  Shanti  Bhushan,  I  beg  to
 move  for  leave  to  introduce  a  Bill  further
 to  amend  the  Supreme  Court  Judges
 (Conditions  of  Service)  Act,  1958.

 SHRI  VAYALAR_  RAVI  (Chirayin-
 kil):  On  a  point  of  order.

 MR.  DEPUTY-SPEAKER  :  Not  ona
 point  of  order.

 SHRI  VAYALAR.  RAVI  :  I  think  I
 can  read  the  rule.

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  Leave  be  granted  to  intro-
 duce  a  Rill  further  to  amend  =  the
 Supreme  Court  fudges  (Conditions  of
 of  Service)  Act,  4958."

 Now  Mrs.  Parvathi  Krishnan,  you
 wanted  to  oppose  it.

 SHRIMATI  PARVATHI  KRI-
 SHNAN  (Coimbatore):  I  oppose  this
 on  a  mitter  of  principle.  because  this
 Governinent  is  insisting  on  treating
 Parliament  in  a  most  cursory  manner.
 Again  and  again,  we  are  having  Ministers
 come  forward  with  this  memorandum
 under  Direetion  tqB  ;  and  what,  Sir,
 should  be  a  medicine,  is  being  given  to
 ut  by  these  Johnnies  as  daily  bread.  We
 do  not  want  this  kind  of  daily  bread.
 The  point  is  that  here,  we  have  been
 asked  to  allow  this  Bill  to  be  introduced.
 It  ts  something  which  is  not  of  a  crying
 urgency  at  all.  I  can  appreciate  it  if  t
 was  genuinely  urgent  :  and  a  Selec
 Committee  could  go  mto  a  matter  which
 is  affecting  the  whole  sections  of  the
 praple,  as  we  did  yesterday  and  conceded
 it  to  the

 geen
 Minister—not  —  to  the

 Minister  of  famentary  Affairs,  but
 to  the  Minkter  of  Labour.  But  here  is
 a  Bill  that  Govern  has  been  ponde

 ing  over  for  such  a  long  time  ;  for  only
 giving  or

 more  to  a  section  al-
 ready  privil  “Therefore,  there  was
 more’  than  enough  time  for  them  to
 wait  till  the  next  session.  So,  why  this
 erying  hurry  that  they  should  bring  it  in
 and  again  ask  us  to  give  them  leave  to

 >  Amdt,  Bill  3°

 introduce  it  under  Direction
 which  applies  to  the  next  Bill  Which  fe has  the  same

 ne  tha  A
 is  for  this

 Treason,  On  princ  t  hject  to Pirecorsciei  ip  ०  to  its

 MR.  DEPUTY-SPEAKER  :  You
 oppose  the  introduction  of  the  Bill.  The
 wording  is,  re  oppose  the  introduction  of
 the  Bil  ie

 SHRI  VAYALAR  RAVI:  On  a
 point  of  order.  I  draw  your  attention to  rule  65  (3)  which  says  :

 **The  period  of  notice  of  a  motion
 for  leave  to  introduce  a  Bill  under
 this  rule  shall  be  one  month  unless
 the  Speaker  allows  the  to  be
 made  at  shorter  notice.”

 Now,  here  is  the  direction  which  is  very
 clear.  Dirction  t9B  says  :

 “No  Bill  shall  be  included  for  in-
 troduction  in  the  list  of  business  for  a
 day  until  after  copies  thereof  have  been
 made  available  for  the  use  of  mem-
 bers  for  at  least  two  days  before  the
 day  on  which  the  Bill  is  proposed  to
 be  introduced  :

 Provided  that  Appropriation  Bills, Finance  Bills,  and  suc  gr  seeret  Bills
 as  are  not  put  down  in  the  list  of  —  busi-
 ness  snay  be  introduced  without  prior circulation  of  copies  to  members  :”

 There  is  another  proviso  to  this,  which
 the  Ministers  are  using.  It  says  ;

 ‘*  ...,Provided  further  that  in  other
 cases,  where  the  Minister  desires  that
 the  Bill  may  be  introduced  carlier
 than  two  days  after  the  circulation
 of  copies  or  even  without  prior  circula-
 tion,  he  shall  give  full  reasons  in  a
 memorandum  for  the  consideration
 of  the  Speaker  explaining  as  to  why  the
 Bill  is  sought  to  be  introduced  without
 making  available  to  members  copies
 thereof  in  advance......  7

 Now.  this  is  for  your  satisfaction.  If
 this  Bil)  is  not  that  urgent—the  reasons
 explained  indicate  that  it  is  not  that
 much  urgent—can  direction  198  get
 precedence  all  the  time  over  the  rules  of
 procedure  ?

 SHRI  SHYAMNANDAN  MISHRA
 (Beguaarai):  I  have  also  got  a  sub-
 mission  to  make  in  regard  to  this.

 MR.  DEPUTY-SPEAKER::  There  is
 only  a  provision.  (dnterruptions)

 Published  in  Gaxette  of  India  Extraotdinay,  Part  IT  Section  2,  dated  न्सीन्कि



 the  Chair  about  this.  Has  the  Chair
 =  count  of  all  euch  Bills,  about

 not  given  that  required  time,  it  is  obvious
 that  we  are  not  in  a  position  to  do  our
 job  properly.  The  Chair  has  to  be  the
 guardian  of  our  interest  ;  and  if  the
 Chair  has  not  told  them  that  that  ought not  to  have  been  done  then  the  Chair  is
 not  being  fair  to  the  House.

 MR.  DEPUTY-SPEAKER  :  I  know
 that.  This  Bill  was  kept  in  the  Library on  the  2

 pth—two
 days  prior.  At  the  Pub-

 lication  Counter,  it  was  distributed  on  the
 agth;  it  was  also  sent  to  the  Members  on
 the  aoth  night;  it  was  distributed  on  the
 agth  night.  During  that  day,  it  was
 kept  at  the  Publication  Counter.

 SHRI  SHYAMNANDAN  MISHRA  :
 That  does  not  complete  two  days.

 MR.  DEPUTY-SPEAKER  :  Today is  the  gist.  Mr.  Ravindra  Varma.

 SHRI  SHYAMNANDAN  MISHRA:
 No,  Sir......

 SHRI  a
 E-i  Magara

 :
 bat Speaker,  Sir,  ints  t

 V4  by  the  he

 lack  of  chivalry,  ‘aon  no  attempt

 AUGUST  al,  078  Judges  (Con.  of  Ser.)  33
 Bill

 ¢
 Amdt,

 SHRI  RAVINDRA  VARMA:  Mr.

 i  gre
 F  i

 the  fact  that  on  more  than  one  occasion,
 we  had  to  invoke  this

 provision
 of  i9  (b); and  we  will  ecc  that  in  future  the  causes

 por  |  pplaings do ०  in” t  in  some  cases,
 as  diets,  but  we  will it  Hi  j

 i  if
 E  does,  3  [

 SHRI  RAVINDRA  VARMA  :  I  in-
 troduce}  the  Bill.

 t2°08  brs.
 HIGH  COURT  JUDGES  (CONDI.

 TIONS  OF  SER
 re

 AMEDMENT

 THE  MINISTER  OF  PARLIAMEN-

 a.  That  leave  be  granted  to  introduce
 a  Bill  further  to  amend  the  High
 Court  Judges  (Conditions  of  Service)
 Act,  19

 Tha  motion  was  adopted.
 SHRI  RAVINDRA  VARMA  :  I

 introducet  the  Bill,

 za-ep  hea,
 BOLANI  ORES

 acgur SITION  OF  SHARES
 OCBLLANEOUS  PROVISIONS  BILL.

 MINES  (SHRI  क्  PATRAIK)  I t
 beg  to  move  for  leave  to  introduce  a

 Introduced  with  the  recommendation  of  the  President,
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 Bill  to  ide  for  the  uisition  of
 oF  4 of  the  Bolani  Ores  Limited  in i

 therewith  or  incidental  thereto.
 MR.  DSPUTY-SPBAKER  :  Mr.

 Saugata  Roy,  wehave  not  received  any
 gotice.

 SHRI  SAUGATA  ROY  (Barrackpore): I  have  given  notice.  You  Cock  it  up.
 :

 MR.  DEPUTY-SPEAKER  :I  do  not
 have  it  here.

 SHRI  SAUGATA  ROY  :  I  gave  it
 before  so  o'clock.

 MR.  DEPUTY-SPEAKER  :  But,  any-
 how,  I  will  allow  you.
 MOTION  MOVED  :

 “Thatleave  begrantedtointroduce  a
 Bill  2

 by
 vie  7  for  the  acquisition  of

 shares  of  the  Bolani  Ores  Limited  in
 public  interest  in  order  to  serve  better
 the  needs  of  the  nation  and  to  facilita  te
 the  pr  and  devel  t  in  the
 interests of  the  general  public,  ofn  jonal
 stecl  industry  and  forrmatters  connected
 therewith  or  incidental  thereto.”

 SHRI  SAUGATA  ROY  :  My  reason
 for

 opposing
 the  introduction  of  the  Bill

 is  not  that  ६  ०
 Bpese

 the  take  over  of  the
 shares  of  the  Bolani  Ores  Limited,  but
 my  opposition  is  to  the  Minister  for  bringing
 such  piece-meal  legislation  for  their  own
 local  or  scif  gains.  The  Bolani  Ores  is  a
 small  company.  It  was  started  some  time
 back  with  the  collaboration  of  the  Bird

 y.  In  the  go  years  that  it  has
 been  in  existence,  the  Bird  Co.  has  been
 ficeced  of  all  money  and  now  we  are
 taking  over  this  company.

 AN  HON.  MEMBER  :  The  bird  has
 flown  away.

 SHRI  SAUGATA  ROY  :  The  bird
 has  flown  away;  so  many  other  birds  have
 flown  away.  Now  the  Government  is
 coming  forward  in  undue  haste  to  bring
 forward  this  Bill.

 My  question  is  whether  the  government
 is  going  to  come  forward  with  a  compre-
 hensive  Bill  signifying  government's

 wate  iron  ore  mines
 i  there  are  other  iron

 path  in  the  BIL  nothing  has  been  seid

 about  them;  in  Goa  Dempos,  Salgaonkars
 and  Chowgules  are  making  cores  of
 rupee:..

 MR.  DEPUTY-SPEAKER  :  Do  not
 go  into  other  matters.

 SHRI  SAUGATA  ROY  :  The  hon. intster  ing  up
 ae  this  oalys

 :
 because  Bolani  has  som:  to  do  with
 Orissa,  he  issilent  about  the  Tata’s  captive mine  and  he  has  cared  to  introduce  a
 Bill  to  take  over  Bolani  iron  ore  mines
 and  so  |  am  opposing  the  introduction
 of  this  Bill,  it  is  a  matter  of  political  ex-
 pediency  and  not  of  legislative  compe-
 tence.

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  If  the
 hon.  Member  had  cared  to  go  into  the
 statement  of  objects  and  reasons,  I  do
 not  think  he  would  have  made  these
 observations;  he  has  —_  t  the  time
 for  that.  Governmental  ly  Owns  50.5
 per  cent  in  this  company  and

 ate of  49°5  per  cent  amounting  to  49°  5  lakhs is  going  to  be  taken  over  If  you  kindly

 eee  mer ace je  value  one  ce  300

 pe
 is
 gq

 if  2  leak
 iatit,  instead

 to  Goa  other  ७  YOU
 will  eon  that  this  is  an  area  on  which

 sway have  come  earlier.  The
 =  | has  been  like  that  because  it  was  manag’

 by  undesirable  people  and  that  is  why  it
 it  being  taken  over.

 MR.  DEPUTY-SPEAKER  :  The  qucs-
 tion  is  :

 That  leave  be
 granted

 to  intro-
 duce  a  Bill  to  provide  for  the  aquisition
 of  shares  of  the  Bolani  ores  limited  in
 public  interest  in  order  to  serve  better
 the  needs  of  the  nation  and  to  facilitate the  promotion  and  development  in  the
 ‘mterests  of  the  gener af  public,  of
 national  steel  industry  and  for  matter:
 connected  therewith  or  incidental
 thereto.”

 THR  MOTION  WAS  ADOPTED  .

 SHRI  BIJU  PATNAIK  :  I  introucet
 the  Bill.

 introduced  with  the  recommendation  of  the  President.
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 22.35  hea.

 MATTERS  UNDER  RULE  377

 (i)  Paime  Minirer’s  Rerorreo  Lerrers
 To  Cuter  Minwrer  OF  ANDHRA  PRa-
 DESH

 SHRI  G.  NARASIMHA  REDDY
 (Adilabad)  :  It  has  been  reported  in  the
 Times  of  India  dated  28-6-1978  that  the
 Congress  Opposition  Leader  has  stated
 in  Andhra  Pradesh  Assembly  that  Shri
 Morarji  Desai,  the  Prime  Minister  of
 India  has  written  letters  to  the  Chief
 Minister  of  Andhra  Pradesh  asking  him

 to  exempt  zed  acres  of  land  under  sugar-
 cane  belonging  to  a  former  Raja  from
 the  Land  Reforms  Act  in  the  State.

 By  writing  such  letters  to  the  Chief
 Minister  of  Andhra  Pradesh,  the  Pri-ne
 Minister  of  India  has  not  only  intercfcied
 with  the  State  administration  but  also
 asked  the  State  Government  to  act  against
 the  Land  Reforms  Act.  The  “Prime Minister  is  not  at  all  empowered  to  write
 such  letters.  This  action  of  Shri  Morarji
 Desai  has  tarnished  the  image  of  the
 Prime  Minister  of  India  and  acreated
 doubts  among  the  law  abiding  prople  of
 this  country  whether  the  political  parties
 which  rules  our  country  are  not  serious
 in  implementing  the  Ats  which  are
 legislated  on,  the  contrary  they  would
 issue  instructions  to  the  concerned  authori.
 ties  to  break  the  rules  and  go  againat  the
 existing  Acts  in

 pos
 the  persans

 to  their  liking  r  the  reasons  known
 to  them.

 The  Prime  Minister  should  place  the
 copies  of  the  letters  written  to  the  Chief
 Minister  of  Andhra  Pradesh  on  the  Table
 of  the  House  and  explain  the  position  to
 remove  the  doubts  created.  Otherwise,  as
 we  all  know  the  image  ol  politicians  before
 the  eyes  of  the  people  of  this  country:
 (An  Hon.  Member  :  Not  politicians,  only
 the  Prime  Ministcr)  which  is  going  down
 with  great  speed  by  our

 pestoemance
 in

 the  House  and  outside  the  House,  will
 further  g

 down  by  such  actions  of  the
 Prime  inister  and  ultimately  peuple
 may  lose  confidence  in  the  denweracy  of
 our  type  itself.

 (ii)  Rerontzn  Starvarion  Deatis  iw
 Burar

 it  crete  तिवारी  (बक्सर  )  :
 उपाध्यक्ष  महोदय,  मैं  नियम  377  के  अझबीन
 आपकी  झतुमति  से  भ्रविलस्बवीय  लोक

 महत्व  के  विवय  “बिहार  में  भूख  से  मौतें”
 पर  भपना  बगतण्य  दे  रहा  हु
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 बिहार  में  बाढ़  से  अधिकतर  जनता
 पीड़ित  शीर  परेशान  है।  सरकार  की
 शोर  झे  भाचार  संहिता  के  भनुरर  सहायता
 का  झमाव,  परिणाम  स्वरूप  सैकड़ों  लोग
 पानी  में  बहू  गये,  हजारों  जानवरों  की
 जानें  गई  ।  सरकार  ने  ऐसे  अवसर  पर
 जो  उसका  दायित्व  था,  उसका  निर्वाह  नहीं
 किया  ।  भोजपुर  जिले  में  8  प्रगस्त  से
 गंगा  के  पानी  ने  बढ़ना  शुरू  किया,  i0
 प्रगस्त  झाते-घ्राते  हजारों  गांव  पानी  में

 डूब  गये,  किस  सरवगर  द्वारा  20  भ्रगस्त
 तक  सहायता  प्र/रम्भ  नहीं  की  गई,  जिसका
 नतीजा  हुआ  कि  20,  24  भ्रगस्त  को  पझ्ाधी
 रात  में  श्रीमती  रामानन्द  यादव,,  ग्राम
 सोनवरसा,  प्रखंड  शाहूपुर,  जिला  भोजपुर
 एक  सप्ताह  तक  भूख  से  तड़पते  हुए  इस
 दुनिया  से  चल  बसी  ।  श्रीमती  काशी  दुसा
 अपने  4  मासूम  बच्चों के  साथ  5  दिलों से
 म्खी  थी,  मैं  इम  ग्राम  में पहुंचा  तब  झन
 की  व्यवस्था  की  और  27  रुपया  उनको  दिया  |
 इती  तरह  माधोपुर  का  यादव  जो  6  दिनों  से

 भूखा  था,  उसे  सोनवस्सा  ग्राम  के  श्रीं
 जिशम्मर  मिश्र  से  एक  किलो  झाटा  दिलवाया  |

 पह  स्थिति  पूरे  बिहार  शौर  विशेषकर

 भोजपुर  जिले  की  है।  सैकड़ों  लोग  जिनका
 घर  पानी  में  बहू  गया  है,  मासूम  बच्चों  को'
 लिए  हुए  कडके  की  धूप  में  भौर  बारिश  में
 झपना  जीवन  व्यतीत  कर  रहे  हैं।  किन्तु
 सरकार  कान  में  तेल  डाले  पड़ी  हुई
 है

 इसलिए  मैं  केन्द्र  सरकार  से  निवेदन
 करना  चाहता  हूं  कि  पीड़ित  बिल्वार
 में  श्रधिक  से  भ्रधिक  सहायता  दिलाने  का
 निर्ेश  दे

 (ii)  Communan  Riors  et  8० ६8
 (Noats  Aacut,  Tamit  Naou)

 SHRIG.M.  BANATWALLA  (Ponnani)  :
 The  shocking  communal  _  situation  in
 Poruambut  (North  Arcot,  Tamil  Nadu)
 involving  safety  of  Muslim  minority  deserve
 terious  consideration.  Two  Muslim  ladies
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 have  been  burnt,  many  persons  have  been
 Pe

 pas  mosque  destroyed  in  the  night
 Friday,  25th  August.  The  partial

 attitude  of  the  police  with  indiscriminate
 arrests  of  innocents  has  ‘also  created  a
 panic  among  the  Muslims.  The  communal
 situation  in  Tamil  Nadu  has  been  deterio-
 rating  for  the  past  some  time  with  a  series
 of  cocamiufiat  riots  directed  against  the
 minority.  This  situation  calls  for  effec.
 tive  steps  by  the  Central  Government
 in  the  interest  of  the  security  of  life
 and  honour  of  the  minority.  To  restore
 immediate  confidence,  the  Government
 hould  make  a  sta  t  forthwith.

 Permit  me  a  word  about  Hyderabad. The  communal  situation  thore  is
 shocking.

 MR.  DEPUTY  SPEAKER  :  No,  I
 am  Sorry.

 SHRI  G.M.  BANATWALLA  ;  It  is
 on  the  same  matter.

 MR.  DEPUTY  SPEAKER  There  are
 several  other  members  who  have

 — Notice  under  377.  Mr.  Banatwalla,  I  am
 sorry.

 iv)  Resuavation  op  Sats  ror
 Bacewarn  Crasses  rn  Sznvices

 wit  राम  अवधेश  सिह  (विक्रम  गंज)  :
 उगध्यक्ष  महोदय,  नियम  377  के  तहत  में
 निम्नलिखित  विवय  को  र  इस  सदन  का
 ध्यान  दिलाना  चाहता  हूं:

 जनता  पार्टी  मे  भपने  चुनाव  भोवणा-
 पत्र  में जता  से  वादा  किया  था  कि  सत्ता
 में  प्रानें  पर  काका  कालेलकर  झायोग  की

 प्रगु्गंमप्रों  के  ऑ्ाधार  पर  25  फ़ीसदो
 से  33  फ़ीसरो  पिछड़े  वर्गों  के  लिए  सरकारी
 सेताप्रों  में घारकम  किया  जायेगा।  लेकिन
 प्रकोप  के  साथ  कहना  पड़ता  है  कि  भ्रभी
 तक  करीज  डेह  साल  गुजरने  के  बाद

 इस  दिखा  में  कोई  भी  कार्यवाही  नहीं  को  गई
 है  ।  मौजूदा  मानतीम  प्रधान  मंत्ती  उस
 बबल  झखिन  भारतीय  जनता  पार्टी  के
 ब्रज्ान  थे  भोर  उन्हीं  की  देख  रेश  में  चुनाव
 भोजगापत्र  तैयार  हुआ  था।  झफ़तोस  के
 साथ  कहना  पड़ता  है  कि  भाज  उस  समय  के
 पार्टी  के  प्रधान,  जो धाज  सरकार  के  प्रधान

 हैं,  कहूते  हूँ  कि  काका  काछेलकर  कमीशन
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 की  रिपोट  22  साल  पुरानी  है,  इसके
 आधार  पर  पिछड़े  वर्गों  को  भ्ारक्षण  देने
 में  शासन  की  व्यावहारिक  कठिनाइयां
 हैँ।

 जिस  समय  पार्टी  प्रधान  की  हैसियत  से

 मौजुदा  प्रधान  मंत्री  चुनाव  घोषणा  पत्र
 तैयार  कर  रहे  थ ेउस  समय  काका  कासेलकर
 प्रायोग  की  रिपोर्ट  21  साल  पुरानी  थी  t
 मैं  प्रधान  मंत्री  से  पूछता  चाहता  हूं  कि
 उस  समय  उन्हें  शासन  की  कठिनाइयों  का
 छपाल  था  या  नहीं  ?  क्‍या  उस  समय
 उन्हें  fo  गोविन्द  बल्‍लभ  पन्त  के
 बयान  का  स्मरण  था  या  नहीं,  क्योंकि
 जिस  समय  पं०  गोविन्द  गल्लभ  पन्त  ने

 उपयुक्त  काका  कालेलकर  कमीशन  की
 रिपार्ट  के  सम्बन्ध  में  बयान  दिया  था  उस
 समय  मौजूदा  प्रधान  मती  सरकार  में
 वजीर  थे  ।  जिस  समय  पंडित  गोविन्द
 बस्लब  पन्त  ने  बयान  दिया  था  ....

 (ब्यकधान  yee

 उपाध्यक्ष  महोदय  झाप  अपना
 स्टेटमेंट  ही  पढ़िए  1

 लो  राम  श्थधेंश  सिह:  मैं  प्रधान
 मतों  से  यह  भी  पूछता  चाहता  हूं  कि  पिछड़े
 बगो  की  शैक्षणिक  भोर  सामाजिक  परि-
 स्थितियों  में  एक  साल  के  झन्दर  कोन  सा

 बुनियादी  झन्तर  भागा  है  ?  हाल  के  एक
 पिछड़।  वर्ग  झावोग  (मुंगेरी  लाल  आयोग)
 के  प्रनुसार  यह  पाया  गया  है  कि  प्रथम  श्रेणी
 की  सरकारी  नौकरियों  में  56  फीसदी
 झावाबी  वाली  पिछड़ी  जातियों  का  एक
 प्रतिशत  से  भी  कम  प्रतिनिधित्व  हैं  झौर
 हितीय  श्रेणी  की  नौकरियां  में  डेढ़  फीसदी
 के  करीब  है।  प्रधान  मंत्री  जी  का  तर्क
 तब  कारगर  होता  जब  यह  बात  साबित  हो
 जाती  कि  पिछड़ी  जातियों  का  प्रतिनिष्वित्व
 सरकारी  नौकरियों  में  उन  की  जनसंख्य
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 [सी  राम  भवेल'  सिह]
 के  अंनुपात  से  ज्यादा  हो  जाता  या  करीब
 करोब  उन  के  बराबर  भी  हो जाता।  लेकिन
 56  फोसदो  आबादी  का  प्रतिनिधित्व

 सरकारों  नौकरियों  में  इतना  कम  है  जिस
 को  कल्पना  दूसरे  मुल्क  के  लाग  नहीं  कर
 सकते  1

 सारे  देश  के  पिछड़े  लोगे”  (व्यवधात  ete

 MR.  DEPUTY  SPEAKER  :  Please
 read  only  what  has  been  allowed.
 Ef  you  divert  from  it,  I  will  ask  you  to
 sit  down.

 SHRI  RAM  AWADHESH  SINGH  :
 Only  one  word.

 MR.  DEPUTY  SPEAKER :  No.  Please
 read  the  next  paragraph.

 ho  राम  अचेत  सिंह  :  हूम  सांग
 करते  हैं  कि  पहने  क/का  कामेलकर  झायाग
 की  भनुशंसाभों  के  प्राधार  पर  आरक्षण
 का  प्रादेश  केन्द्रीय  सेवाश्रों  में  दिया  जाय।
 इस के बाद  हरिजन,  भ्रादिवासिरयों  की  तरह
 हा  अगर  जरूरत  महसूस  हो  1. |  पिछड़ा  बग
 झाभाग  भो  बहाल  किया  जाय  t  काका  कालेल-
 का  कमीशन  की  प्रतुशंसा  के  भाधार  पर
 पिछड़े  बगो  के  लिए  केसद्रीय  सेक्राभों  में
 ारकन  प्राप्त  करने  के  लिए  स्वदशोय
 संधर्थ  समिति  बना  कर  लड़ने  का  निर्णय
 किया  गया  मैं  सकार  से  भौर
 खास  कर  मधन  मंत्री  से  अपील  करना
 चाहता  हूं  कि  मषने  वक्त  का  पालन  करें
 बोर  जपते  नतिक  दायित्व  का  निर्वाह  करें।
 झारक्षम  लागू  करने  के  भावेश  जारी  करने
 के  बाद  ही  काई  उच्य  स्तरीय  कम्रेटी  या
 कमीलन  अहास  करें  ।  आारतात  लागू
 करने  के  झावेग के के  पहले  किसी  तरह  को  उच्च
 स्तेय  कमेठों  या धामोग  का  हम  जोर-
 दार  ढंग  से  विरोध  करते  हैं  झोर  करेंगे
 जिसे  ह्म  पिछड़ी  जाति  को  जमता  के  प्रति
 पक्के  गये  कादे  से  मुकरने  की  7  देंगे  A
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 उपाध्यक्ष  महोचय :  श्री  नेगी  1

 थो  Blo  एस०  नेयी  (डिहरी  सढ़काल)  :
 उपाध्यक्ष  महंदय,  मैं  इस  सप्ताह

 शो  शरद  धादव  :  (जबलपुर)  :  उपाध्यक्ष
 महोदय,  पहले सुन  लीजिए

 उपाध्यक्ष  महोदव  :  पहले  भाप  बैठ
 जाइए  t

 को  शरद  बात्दय :  पहले  सुन  लीजिए  |

 हजारों  नौजवान  यहां  झाये  हुए  हैं,  झब
 इस  सरकार  को  चाहिए  कि  इस  के  कोई,
 मंत्री  वहां  जा  कर  उनसे  मिलें  t  (व्यवधान)
 हजारों  लड़के  लड़कियां  वहां  जाई  हुई  हैं,
 इस  सरकार  से  कहिए,  उन  की  भावनाओं
 को  यहां  जाकर  देखें  ।

 उपाध्यक्ष  महोदय  :  मिस्टर  झरद
 यादव,  प्राप  खुद  मंत्रियों  स ेजाकर  कह  सकते
 हैं  ।  सदन  में  इस  तरह  खड़े  होकर  हल्ला
 मचाना  ठीक  नहीं  |  Plenec  take  your  seat.

 (व्यथयान  )

 भी  हरिकेश
 बहादुर:  (गोरखपुर  ye

 झाप  का  भादेश  निहायत  झावश्यक  है,
 इसलिए  हम  होग  शाप  से  निवेदन  कर
 रहे  हैं।..  (eam)...

 MR.  DEPUTY  SPEAKER:  Mr,
 Harikesh  Rabadur  and  Mr.  Yadsv,
 please  take  your  scate.  Hf  you  want  to
 persuade  any  Minister, you  can  do  so.
 This  is  not  the  way  to  raise  it  in  the

 ‘Howse.  Please  take  your  sents.

 ली  शरद  बावय :.  वह  प्राप  से  भी
 मिनना  चाहते  हैं। ...  (ere)...

 थी  हरिकेशअहाइुर  :  गह  झाप  से  भी
 भिलना  चांहते  हैं।
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 उपाध्यक्ष  सहोश्य  :  अगर  वह  मुझको
 मिलता  चाहेंगे  तो  मुझे  मिल  लेंगे  लेकिन
 सदन  में  इस  तरह  की  बात  नहीं  लानी  चाहिए।

 Please  don’t  waste  the  time  of  the  House
 like  this.

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK)  :  I
 will go  afterwards  and  meet  them  (Inter-
 ruptions)

 MR.  DEPUTY  SPEAKER  :
 Nothing will  go  on  record.  Only  MR.  Negi  wi

 go  on  record.

 (v)  Rerorren  Fuoons  in  Urrar  Kassel}

 ,  tate  एस०  नेवी  (टिहरी  गढ़वाल)  :
 उपाध्यक्ष  महोदय  ,  मैं  पिछले  सप्ताह  झपने
 कोत्र  सोमान्त  जिला  उतरकाशों  में  बाढ़
 से  हुए  विध्वंस  शौर  आतंकपूर्ण  स्थिति  को
 देखने  गया  ।  मैंबें  जिला  मुख्यालय में  स्‍भ्रधि-
 कारियों  से  इस  सम्बस्य  में  जातकारी  प्राप्त  को।
 समाचार-यत्रों  क ेमाध्यम  से  भो  इस  बारे  में
 बराबर  आनकारी  भिल  रही  है  लेकिन
 वहाँ  जा  कर  स्वयं  जो  महसूस  किया,  उस
 को  घोर  आपका  भझौरइस  सदन  का  ध्यान
 झ्ाकपित  कर  रहा  हूं।  राज्य  सरकार  के
 उच्चाधिकारी  देलीकाप्टरो  से  उड़ान  भर
 कर  स्थिति  का  भनुमान  लगाने  का  प्रयास
 कर  रहे  हैं  किम्तु  वहां  विशाल  झील  के  क्षेत्र
 में  प्रधिफकार  कोहरा  छाया  रहने  से  बास्त-
 बिकता  की  अानकारी  नहीं  हो  पा  रही है  t
 ort  इसी  से  स्थिति  का  धनुमान  लगा  लें
 कि  वहां  आजागसन  के  साधन  समाप्त

 ही  गए  हैं;  दूर  दूर  बसे  सोमांत  ग्रामों
 का  लेड  देश  से  सम्बन्ध विफकेद  हो  बया है  |
 उस  पूरे  छत  में  जीअवोपयोगी  सामग्री  का
 शोर  झलाव  ही  गया  है  ।  उस  रे:  प्ररतक
 प्रौर  प्रसुरक्ष क/  भावता  पैदा हो  गई  है  4

 , सीमान्त  धौर  गंगोसरी-गोमुअ  तक  झाबादी

 हवाने  के  कारण  उतकी  समस्याभों  को

 जानकारी,  साथ  ही  इस  पूरे  क्षेत्र  में  हानि
 का  सही  |...  अनुमान  नहीं  लग  पा

 पढा है  इसलेत  में  रहुते  वाले  स्पानीय
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 झौर  बाहरी  जनता  का  रोज़ी  का  साधन
 समाप्त  हो  गया  है  ।  पैदल  प्रथवा

 मोटरपुल  नष्ट  हो  गए  हैं  ।  खेती  भर
 मकान  वह  गए  हैं  t  इस  की  कुछ  जानकारी
 स्थानीय  भ्रधिकारियों  ने  राज्य  सरकार  को
 दो  है।  ऐपीविध्वंसकारी  बाढ़  इस  क्षेत्र
 में  कभो  भाई  हो,  किसी  को  याद

 नहीं  है  ।  इस  क्षेत्र में  शांत  प्रकति  शौर

 आधुनिक  ज्ञान  विज्ञान  के  साधनों  से

 दूर  रहते  हुए  भपने  खून  पसीने  की  कमाई
 से  जोड़े  हुए  खेत  खलिहान,  पशु  और  भवन

 इस  विनाश  लीला  से  समाप्त  हो  गए  हैं  ।

 प्रावागमन  के  साधन  समाप्त  होने  से  और

 उम्र  क्षेत्र  को  भौगोलिक  स्थिति  के  का  रण,
 मैं  चाहने  पर  भी  उसक्षेत्र का  व्यापक  दौंरा

 नहीं  कर  पाया  ।  मुझे  बताया  गया  कि  भू-
 सर्वेक्षणआ  विभाग  सहित  झन्य  विभार्गों  के

 सदस्य  दुर्घटना  स्थल  पर  नहीं  जा  सके।

 इस  से  भो  स्थिति  भ्रंधका  रमय  &  ।भागीश्थी
 की  एक  सहायक  नदी  कनोडिया  गाड

 शमी  भी  खतरे  को  घंटी  बनी  हुई  है।  4

 हजार  फीट  को  ऊचाई  से/पर्वत  शिखर
 खिसक  कर  इस  नदी  पर  झील  बना  रहे  हैं  जौर

 यही  झील  टूट  टूट  कर  भपने  साथ  स्रहु-

 मूल्य  बस  और  मिट॒टी  पत्थर  बहा  कर
 लाकर  तबादों  बढ़ा  रही  है  t  मंदानी  क्षेत्र
 ग्रौर  इस  क्षेत्र  की  बाढ़  में  जमीन
 ग्रासमान  का  अन्तर  हैं  1  मंदान  में

 बाढ़  से  उत्पन्न  समस्या  कुछ  दिनों  की  रहती

 हैं  भीर  पहाड़।  में  यह  बाढ़  विध्वंस  कर

 सब  कुछ  समाप्त  कर  देती  है  ।  भागीरयी

 की  सहायक  नदियां.  बड़े  बेग  केसाथ

 बहती  हैं  ।  इन  के  लियंतल  की  झोर

 विशेषज्ञों  का  छध्याव  नहीं  जा  पाता

 है  ।  राहुत  कार्तों  को भोर  नज़र  डाले ंतो  इस

 विनाश  को  देख  कर  ाप  सह  पायेंगे  कि

 यह  हानि  की  तुलना  में  एक  बहुत  ही

 गया-बीता  प्रयात  है  .भौर-  स्वानीय

 प्रभावित  जनता  की  स्थिति  को  देखकर
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 [भी  डी०  एस०  नेगी]
 उन  का  मज़ाक  उड़ाता  है  a  राज्य
 सरकार  पूरी  क्षेत्र  में इस  पाल  पराई  भयंकर
 बाड़  के  कारण  भी  इस  स्थिति  में  नहीं  है
 कि  यहां  को  जनता  को  कोई  सहायता
 कर  सके  ।  बत मान  तकाबी  झबवा  न्य

 सदापता  नियमों  को  देश  कर  जिला  भअधि-
 कारो  एक  परिवार  को  सौ-दो  सौ  रुपये  से
 भ्रधिक  नदीं  दे  पाते  हैं।  जो  उनके
 एक  सप्ताहू  के  भोजन  को  व्यवस्था  करने
 के  लिये  पर्याप्त  नहों  हो  पाता  t  ऐसे
 अग्सर  पर  यदि  केन्द्रीय  सरकार  इस
 सामानत  पढ़ाड़ोक्षेत्रकों  इसस्थिति  को
 गम्नोरता  से  देख  कर  स्थानीय  जनता
 में  आत्म  विश्वास  पैदा  करने  के  लिये  सोधे
 विजेत  सद्ायता  का  प्रबन्ध  नहीं  करती  तो
 स्विति  जिन्ता  जनक  दो  सकतो  है।  मैं  इस  सदन
 के  माध्यम  से  इस  सोमान्त  पहाड़ी  भौर
 झट्वन्त  पिठड़े  शेत्र के  निवासियों  को  विभेष

 सहायता  देने  के  लिये  केवदोप  सरकार  से

 तुरन्त  कदम  उठाये  जाने  की  मांग  करता

 हैं  ।  इस  दिशा  में  &  निम्त  सुझाव  भी  देना

 चाहुता  हूं

 i.  faa  परिवारों  को  भूमि  और  मदन
 नव्ट  हो  गये  हैं,  उन  के  समुचित  पुनर्थास
 के  लिये  भूमि  शोर  रहने  के  लिये  भवि-
 लम्ब  व्यव॒त्या  को  जाने

 2.  तक, वो  झोर  श्न्प  बाढ़  पोड़ित
 प्राविक  सहायता  नियमों  में  पर्वाच्त
 उदारता  बरती  जाये  मोर  डिलाबि-
 कारो  कोइबदिशा  में  बिशेत्र  झधिकार
 दिये  जायें  ।

 x  जाई  रोड़ितों  ो  हो.  बाने  गालो

 सदायता  में  गड़बड़  को  सम्मावनांयें  मे  होने
 दो  जायें  t

 4  दूऐे  हुए  पुल,  सहक  गे  auc
 ब्यवध्वा  को  पुत्र:  चालू  करते  के  लिये

 युद्ध  स्तर  पर  कार्य  किया  जानें,  जिससे
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 गगोंत्ो-गोमुअआ  जाने  बाले  तीर्थ  यात्रियों
 पर  जीवित  भौर  रोज़ी  पाने  वाले  परिवार
 स्वावलम्बो हो  सर्क  |

 5.  देश की  हिन्दू  धर्म  परायण  जनता  को
 इस  तीं के  दर्शनों  का  लाभ  देने  बाले  यात्रा
 मार्ग की  शुल्त  मरम्मत  की  जाये

 6.  उस  क्षेत्र  चाचा  व  श्न्य
 जीवनोपयोगी  भावश्यकताभों  की  पूर्ति  के
 लिये  केन्द्रीय  सरकार  प्रमुख  स्थानों  पर  स्टोर

 खुलवा  कर  व्यवस्था  करे  I

 7.  इस  क्षेत्र  में  स्कूल के  छात्रो ंको  समस्त
 शिक्षा  सामग्री.  निःशुल्क  उपलब्ध  कराई  '

 जाये  शर  किसो  प्रकार  को  फ्रीस  की  वसूली
 न  की  जाये  t

 8.  स्थानीय  बेरोजगार  युवकों  और
 श्रमिकों  के  लिये  रोशगार  को  व्यवस्था  की
 जाये  ।

 9.  जन-घन  को  क्षति  का  सदी  पभ्रनु-
 मान  लगाने  के  लिये  एक  विशेषज्ञ  दल  वहां
 भेजा  जाये  1

 10.  स्थानीय  जनता  में  व्याप्त
 अविश्वास  भीर  झातंक  समाप्त  करने
 के  लिये  बितेष  प्रयत्न  किये  जाये  ।

 LL.  इस  क्षेत्र  में  भागीरबी  को  सहायक
 सदियों  के  (1)  में  भू-स्थलन  रोकने
 के  लिये  केक्रीय  सरकार  विशेष  व्यवस्था
 करें  भौर  बढ़े  जांधों  के  स्थानों  पर  छोटी-
 छोटी  नदियों  को  निर्बंत्ञित  करने  की  दिशा
 में  कम  समय  में  पूरी  होने
 बाली  मोजनाओों  की  ओर  ध्यान  दिया
 जाने

 (vi)  Neap  vom  &  Natiowat,  Puan  te.
 Contmon  Fioope  .

 oo
 Lea

 aif
 (Blaru):

 your  permission  I  want  to  raise
 the  following  matter  of  urgent
 importance  under  Rule  377
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 The  kharif  paddy  in  about  lakh
 acres  in  West  Godavary,  krishna,  Guntur and  a  part  of  Prakasain  districts  and  in

 |  orm
 area  gbout  20  Jakh  acres  in

 ri  ,  Mchboobuagar,  Warangal and  "Medak: k  districts  of  Andhra  Pradesh
 has  been  bably  affected  by  heavy  inunda-
 tion  following  record  rainfall  in  the  last
 three  weeks  of  August,  1978.  The  South
 West  mounsvon  in  Andhra  Pradesh  this
 year  has  smashed  all  previous  records,
 registering  more  tban  double  the  rainfall
 recorded  in  19755,  which  was  said  to  be  a
 very  good  year.

 According  to  the  authoritics,  during this  season,  one  cyclonic  sturm,  two  depres-
 sions,  and  three  low  pressure  systems occurred,  The  latest  depression  of  August
 tg  and  45  had  affected  all  parts  of  Anc  fica
 Pradesh  except  the  districts  of  Nellore,
 Chittur,  Anantapur  and  Cuddapah,

 Ava  result  of  the  record  rainfall,  several
 streams  like  Bulameru,  Tammleru,  Yerra-
 kalava  etc.  and  the  unpredictable  Kolleru
 lake  in  Krishna  and  West  Godavari  dis-
 tncts  have  spread  a  sheet  of  water  over
 thousands  of  acres  of  fertile  lands  since
 August,  ay  1978,  with  ono  prospect  of
 the  standing  crops  being  salvaged,

 In  West  Godavari  District,  which  has
 made  remarkable  strides  in  food  produc- tion  in  recent  years,  the  paddy  in  t-25 lakhs  acres  of  land  was  affected  besides
 other  crops  in  one  more  lakh  of  acres,
 while  in  Guntur  district  the  paddy  of
 tt8  lakh  acres  of  land  was  damaged, besides  the  damage  of  paddy  in  37.000
 acres  oflandia  the  neighbouring  Prakasa
 district.
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 to  reports,  ale  lakhs  acres
 of  paddy  fields  in  Krishna  district  have
 been  inundated,  besides  220,000  acres  of
 sugarcane  crop  being  under  submersion.
 About  one  and  half  lakh  acres  under
 pulses,  gurundnut  and  cotton  in  the
 upland  areas  of  Krishna  district  have  also
 been  affected  due  to  havy  moisture,

 Some  of  the  districts  in  Telengana  have
 reported  considerable  camagr  to

 crepe Decause  of  heavy  rains,  For  example,
 in  Warangal  district,  about  t,:0,000  acres
 nf  jowar  and  150,000  acres  of  pulses,
 ta,000  acres  of  groundnut  and  49,000,
 acres  of  maize  are  reported  to  have  been
 affected,  In  Medak  district,  about  107
 lakh  acres  of  Jowar,  Ba,000  acres  of  maize,
 54.000  acres  of  pulses,  t0,000  acres  of
 oplveeds  and  13,000,  acres  of  other  food
 eraps  and  2,800,  acres  of  paddy  have  been
 reported  to  be  damaged.  In  Mehabub-
 nagar  district  about  four  lakh  acres  of
 Jowar,  1,509,000  acres  of  groundnut,  one
 lakh  acres  of  castor,  1,2§,000  acres

 phair one  lakh  acres  of  ragi  and  one  and  a
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 lakh  acres  of  pulses  have  been  affected.
 FoNowing  breaches  in  tanks,  about  i0,0c0
 acres  of  paddy  weie  submerged.

 In  Adilabad  district,  there  is  extensive
 damage  to  crops  in  black  cotton  soils  and
 low  lying  arcas  were  affected.  In  Karim-
 Nagar  district  total  damage  to  dry  crops
 over  an  area  of  about  three  and  a  half
 Jakh  acres  was  reported.

 The  inundation  of  lakhs  of  acres  of  fertile
 lands  this  year  has  once  again  expose
 the  failure  of  the  State  Government  in
 providing.  drainage  facilities  in  this  agri-
 cultural  State.  In  fact,  #0  much  has  been
 said  about  the  drainage  works  in  Krishna
 and  Gudavari  deltas  for  the  last  decade
 aud  a  half  and  several  crores  of  rupees
 have  been  cullected  as  drainage  cess  from
 the  agriculturists  in  recent  years,  one
 wonders  what  happened.to  all  the  moncy
 collected  and  the  works  taken  up  in  this
 regard,  While  the  drainage  levy  was
 collected  from  the  agriculturists  in  the
 areas  which  were  prone  to  flood  damage,
 a  similar  Irvy  was  collected  from  the  ryots
 in  the  Godavari  delta  area  for  the  cons-
 truction  of  the  new  barrage  across  Godavari
 river.  But  both  the  works  arc  only  half
 way  through  and  the  agriculturists  in  those
 areas  are  facing  some  havoc  or  the  other
 every  year.

 Flood  control  is  a  nation  roblem.
 Many  States,  like  Uttar  Pradesh,  Bihar,
 Assam  and  Orissa,  are  facing  this  problem
 for  the  last  many  years,  besides  Andhra
 Pradesh,  Since  the  Centre  has  not  taken
 adequate  steps  in  this  regard,  every  year
 we  are  witnessing  a  huge  demage  to  our
 standing  crops  and  a  lot  of  miscry  to  our
 farmers.

 After  touring  the  flood-affectcd  areas
 on  24-8--78  the  Chief  Minister  of  Andhra
 Pradesh,  Dr,  M.  Chenna  Reddy,  announ-
 ced  relief  to  the  agriculturists  by  providing
 50  per  cent  subsidy  in  the  purschase  of
 aceds,  one-third  subsidy  in  short-term
 loans  etc.  But  this  is  far  from  adequate.
 to  meet  the  present  needs  of  the  farmers.

 Atleast  Rs.  250  as  subsidy  and  Rs.  200
 as  long  term  loan  per  acre  for  wet  land  and
 Rs,  325  as  subsidy  and  Rs,  दि  as  long-
 term  loan  per  acre  for  dry  land  and  one
 hag  of  complex  fertilizer

 oil
 acre  should

 be  given,  free  of  cost,  to  the  farmers  who
 were  affected  by  recent  floods.  This  is
 the  minimum  which  the  Government
 should  do  immediately,

 Also  the  tanks  and  canals,  which  were
 affected  in  the  recent  floods  should  be
 repaired  at  the  earliest.  As  a  Jong  term
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 measure,  the  drai  systems  should  be
 undertaken  all  over  the  area.  In  fact,
 they  should  have  been  completed  long
 ago.  At  present  there  is  no  worth-men-
 ioning

 pre
 to  fi  rsand  agricul-

 tural  fabourers  from  natural  calamities.
 The  Government  should  start  long-term
 protective  measures  like  crop  insurance,
 cattle  insurance  etc.  to  provide  timely
 relief  to  the  agriculturists.

 To  meet  the  expenses  of  long-term
 macasures  like  conatruction  of  drainage  sys-
 tems  and  other  major  repairs  to  the

 ost ones,  the  Central  Government  sho
 lend  its  hand  to  the  State  Government  in  a
 big  way.

 A  national  plan  to  control]  floods  should
 be  undertakken  immediately  and  thus
 provide  the  hasic  structure,  w’ bie  h  is  easen-
 tial  to  increase  the  production  of  agri-
 cultural  commodities  and  save  the  farmers
 from  natural  calamities.

 (VH)  Rurorrzp  Tracuzns’  acrration
 in  ORima

 PROF.  DILIP  CHAKRAVARTY  :
 (Calcutta  South}  :  Sir,  I  thank  you  for

 Leper  pte
 me  to

 Senate  mae
 of  u

 mene public  importance  under  r  It  is
 good  that  the  hon.  Minister,  S  77  Patnaik
 is
 ‘coon

 here,  as  also  the  Education
 ister.

 On  the  :6th  of  August  I  have  received
 a  number  of

 yap  an
 rams  from  the  teachers of  Orissa  ahout  their  arreats  and  I  have

 bean  in  communication  with  the  Chief
 Minister  of  Orisa  in  my  city  aa  the
 President  of  the  All  India  Federation  of
 Educational  Associations.

 This  relates  to  the  arrest  of  more  than a  thousand  teachers  in  Orissa  since
 August

 46  The  teachers  of  alf  categories in  are  trying  for  quite  some  time how  to  secure  satisfaction  of  their  r5~point Charter  of  Demands,  affectin,  85,000 teachers  and  non-teach:  ing  staff,  In  the
 Process  of  the  movement,  six  teachers
 including  three  Indy  teachers  lost  their lives  in  a  fatal  way  accident.  while  they were  on  their  way  to  a  rally  on  gth  March,
 1978, od  course,  that  is  not  your  rea.
 ponaibility.

 A  massive  demonstration  was  h March  फ  which  unfertun:  “s  ar]  Pal effect  on  the  Government,  ervafter, the  teachers  after  waiting  for  five  long months  had  to  start  a  Civil:  Disobedience Movement  and  more  than  a  thousand teachers  of  all  categories  have courted  arrest,
 “a

 iad  already
 You  should  know  that  I  had  to  court arrest  several  times  during  Congress  regime
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 as  ateachcr,  The  need  of  the  hour  is  a

 ae
 attitude  on  the

 pert
 of

 the 3  lead  Pp  e
 Union  Ministry  of  ed ducation  and  jal
 Welfare,  release  of  the  arrested  s
 negotiations  with  them  and  resolving  the
 deadlock.

 THE  MINISTER  QF  STEEL  AND
 MINES  (SHRI  PATNAIK)  :  With
 your  permission,  Sir,  I  would  like  to  inform
 the  hon.  Member  that  I  have  received
 information  from  reliable  sources  that
 the  teachers’  agitation  has  been  withdrawn
 at  the  intervention  of  the  Chief  Minister
 of  Orissa.

 (VID  Reportap  Kizino  or  Hariyans
 m  Preaivitace  tn  Karanoar/
 ANCHAL  OF  ROHTAS

 SHRIMATI  PARVATHI  KRISHNAN
 (Coimbatore)  :  Sir,  I  wish  all  the  matters
 raised  under  Rule  377  have  such  an
 immediate  respane,

 I  want  to  raise  a  matter  of  urgent  public
 imporance  under  Rule  377.

 On  28th  August,  wo  Harijans-—Saryu
 Ram  and  Ram  KritRam  of  Pipri  ville  ae in  Karahgar  anchal  of  Rchtas  were  billed
 outright  fy  goondas  hired  by  landicrdh.
 The  two  Harijans  were  returning  ९०  their
 village  after  participating  in  a  demonitra-
 tion  at  Sasaram

 organised
 by  the  lacal

 Communist  Party  of  India  committce  on
 the  previous  day  in  protest.  inst  the
 dastardly  murder.  It  is  stated  also  chat
 Saryu  Ram  was  chased  by  the  murderers
 and  then  killed,  while  Ram  Krit  Ram
 was  first  shot  drad  in  this  house  and  then
 his  head  was  chopped  off  and  taken  away.

 The  incident  waa  one  of  a  series  that

 months,  We  have  been  reprairdly
 drawing  attention  to  the  fact  that  the
 taw  and  order  situation  in  these  areas  in
 rapidly  deteriorating  and  the  victima  are
 Harijans  and  icultwral  Jabourern,  A
 few  days  cartier og  nts  (Times  were  ccm:

 fisted  in
 J

 Jamshedpur  and  a  Jamwbedpur
 bandh  took  place  on  asst  August.  On
 agth  -asth  t  the  Baran  Bat eureral
 bandh  took

 ee
 in  काएवश्का,.  agninet  the

 murder  of  Shri  Sitaram  Mishra,  a  Cemenu-
 चाहि.  MLA.  Until  now  the  periors  who
 carried  ont  these  dastardly  acts  have  not
 yet  been  arrested.

 murder  and  attacks  on  innocent  perple

 pr  wiped  pk  ran  to  tolerate  this
 situation  and

 ae
 =
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 dom  vested  taterests  indulging

 violence.  Communist

 Paely
 of  India  warns  that  on  the  7th

 start’  an  All-Indie

 Sonyagrahe  against
 all  these  sorts  of  acts

 Harijans  and  the  common

 (iz)  Reromren  prosiess  oF  RESETTLE-
 mest  OF  DANDAKARANYA  REFUORES

 Netto
 GUHA

 {Contai) am  to  lor  permitting  me  to
 raise  a  matter  ph  sacha  public  importance
 under  Rule  377

 Paili  .  ual  Se  lene
 of  the

 poet: t  aranya  _ पाहुल्ता,
 which  would  have  obliged  the  Government
 tomake

 Protap
 t  statementabout  the  wretch-

 ed  mass  of  the  victims  of  partition,  I_  am
 making  this  effort,  on  the  last  day  of  this

 to  draw  the  attention  of  the
 ent  to  deal  with  their  problems

 with  sympathy,  understanding  and  hu-
 manitarian  approach.

 This  House  rightly  reacted  to  the  reports of  kitfing  of  Harijans  on  several  occasions
 bu:

 perangeyy
 tt  mised  the  attention  of

 this  Hou  that  more  than  2000  Harijan
 children  and  old  men  have  been  vistually
 su'yected  to  unnatural  killing  by  delibera
 tely  denying  the  Dandakaranya  deserters

 food,  and  aids

 the  Dendskeranfa
 areary

 And  about  8 ya  areas  about
 of  them  became  the  victims  of  police
 firing  ‘as  well

 More  than  100,000,  refugecs,  as  some
 kind  ma!  hout  any
 means to  sustain  th  Ives as  hi
 beings  have,  now  gone  back  to  Danda-
 karanya,  and  about  40,000  of  them  are
 stifl  in  West  Bengal.  These  practically
 dehumanised  and  completely

 papers mass  of  people  belong  to  the  =  Harijan
 cammunity.  I  would  urge  the  Government,

 To  provide  prompt  economic
 and  other  resources  to  the  Dandakaranya
 returnees  for  their  speedy  economic  and
 social  resettlement.

 2.  Not  to  disturb  the  remaining
 refugees  of  Dandakaranya  West
 Bengal  but  to  allow  them  to  rehabilitate
 themselves  in  the  Sundarban  areas  by
 their  own  effort.
 SHRI  DINEN  BHATTACHARYA

 How  is  tt  pomible  ?  It  is  not  posible
 PROP.  SAMAR  GUHA  :  Not  possible?

 You  find  your  own  old  files.  You  people
 told  thousand  times  that  they  can
 be  rehabifitated....  (Jsterruptions)

 Re.  Incident  of
 -throwing  +t  Boat  Ciub

 MR.  DEPUTY-SPEAKER  f  Prof.
 Samar  Guha,

 ye
 please  aye

 with

 Guha,  either  you  read  your.  statement  or
 Nothing  will  go  on  record

 (tntorreptions)**

 PROF.  SAMAR  GUHA  :  Why  should
 he  interrupt  me  ?

 MR.  DEPUTY  SPEAKER  :  You  ignore
 him;  you  continue  with  your  statement.

 PROF.  SAMAR  GUHA  :No.3.  To

 Properly
 revive,  reconstitute  and  reactivate

 Dandakaranya
 Development  Authority  for  taking  effective
 measures  for  expeditious  economic,  social
 cultural  resettlement  and  rchabilitation
 of  these  Harijan  refugees

 46  hrs
 RE.  INCIDENT  OF  STONE-  Ow.
 ING  AT  A  BOAT  CLUB  MEETI  ING
 RESULTING  IN

 ea
 RY  TO  SARI

 ATAL  BIHARI

 SHRI  KANWAR  LAL  GURBTA  :
 (Delhi  Sadar)  :  Sir,  I  do  not  want  to
 interrupt  the  proceedings  of  the  House
 But  a  serious  incident  has  taken
 colleague  here  was  stoned  by  Cong.  wD
 supporters.  See  the  blood  and  his  con-
 dition.  This  House  should  take  a  serious
 view  of  it.  The  Cong.  (I)  leaders  were
 there.  They  were  stoning  us;  they  were
 throwing  stones  at  us.  This  is  a  very serious  matter.  Ttwillnot be  tolerated...
 (Interrvptions)

 SEVERAL  HON.  MEMBERS  :  Shame,
 shame  !

 SHRI  KANWAR  LAL  GUPTA  :  The
 Minister  is  bleeding.  We  will  not  tolerate
 these  goondas.  If  the  police  is  unable  to
 tell  them,  we  will  face  them  in  the  streets.
 (Unterrapitia:  8)

 MR..DEPUTY  SPEAKER  :  Let  Mr.
 Vajpayee  Speak.

 विदेश  मंत्री  (लो  प्रटल  बिहारी  बाजपेपी)
 उपाध्यक्ष  महोदय,  दिल्‍ली  से  जो  दो  बच्चों की
 जघन्य  हत्या  हुई  है  उस  के  प्रति  अपने
 विरोध  प्रकट  करने  के  लिए  धाज  बहुतात
 स्‍कूलों  के  लड़के  लड़कियां  भौर  खास  कर

 *®Not  recorded,
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 1६.18  stew  बिहारी  वाजपेयी

 लड़कियां  बोट  कलब  में  झाए  थे
 उन  के  प्रतिनिधि  मंडल  ने,  उपाध्यक्ष  महोदय,
 आपको  एक  मेनोरेंडम  भी  दिया  है  जिसकी
 उन्होंने  मुझे  कापो  दी  ny  उन्होंने  खबर  भेजी
 थी  कि  यहां  से  कोई  मिलने  के  लिए  भाए,
 प्रपतो  भावनायें  व्यक्त  करने  के  लिए  लड़कों
 का  एक  बड़ा  जत्पा  अनेक  स्‍कूलों  से
 शाया  है  ।  मैं  उन  से  मिलने  के  लिए  गया
 था  1  मगर  वहां  वनोजवानों  का  एक  ऐसा
 दल  था  जो  सारे  मामले  को  राजनीतिक
 रंग  देने  पर  तुला  हमा  था ।  लहकियां
 मुत्ते  सुनना  चाहती  थीं  मगर  उन  नौ-
 जवानों  ने  सुनने  नहीं  दिया  A  weit
 हाथापाई  की  ।  जिस  जीप  पर  खड़े  होकर
 मैं  बोलता  चाहता  था  उस  जीप  पर  चढ़
 शाए ।  जब  उन्हें  जीप  पर  से  उतारने  को
 कोशिश  की  गई  तो  उन्होंने  पत्थरबाजों  की

 -- (छिन)

 tt  कंबर  लाल  गुप्त:  मैं  नाम  बताता

 हूँ  t

 को  रल  बिहारी  वाजपेयी  :  मैं
 किवी  को  दोव  देने  को  इस  समय  मुद्रा  में

 नहीं  हूं  t

 एक  साननीय  सदस्य  :
 को  बुलाओो  ।

 शी  झटल  बिहारी  बाजपेवी:  स्टीफन

 साहब  से  कोई  सम्बन्ध  नहीं  है  ।

 शी  कंबर  लाल  गुप्त  :  इंदिरा  गांधी  से
 सम्बन्ध  है  ।  मैं  जानता  हूँ।  यह  जान-

 coe  कर  किया  गया  है  ।  मैं  उन

 लड़हों  के  ताम  बतासकता  हूं  ।  मैं

 बताने  के  लिए  तयार  हुं  ।

 शी  भ्रटल  बिहारी  भाजपेथी  :  भाप
 जाम  "बताएं

 श्री  स्टीफन
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 झ  कंबर  लाल  गुप्त  :  हमारी  सिम्पेगी
 उन  के  साथ  है  |  हमने  सवाल  उठाया
 था  ?  हमने  गवर्ममेंट  को  गालियांदी  थीं।
 लेकिन  इसका  यहू  मतलब  नहीं  है  कि
 इसको  पॉलिटिकल  बनाया  जाए।  मैं  भी
 वहां  था।  मैंने  श्रपनी  झांखों  से  देखा  हैं
 पत्थर  मारते  हुए  ।

 शो  अटल  बिहारी  बाजपेयी:  उपाध्यक्ष
 महोदय,  मैं  ने  लडकियों  को  बताया  जो  कुछ
 हुआ  है  उस  से  सारा  देश  दुखी  है,  दिल्ली
 दुखो  है,  सरकार  दुखी  [&  ।  मामले
 को  तत्परता  घूबेंक  जांच  हो  रही  है।
 खुद  पुलिस  अधिकारियों  के  विरुद्ध  कार्य-
 वाही  को  है  ।  ढिलाएई क्यों  हुई  इस  के
 बारे  में  हूम  पड़ताल  कर  रहे  हैं,  अर
 आवश्यक  होगा  तो  कार्यव!ही  करेंगे  ।  लेकिन
 लड़कियां  मुझे  सुनना  चाहती  थीं  अौर  %
 बोलना  चाहता  था  ।  मगर  एक  गुट  था
 नौजवानों  का,  मुझे  पता  नहीं  कि  वह  किस
 कालिज  से  संबंधित  है,  वह  विद्यार्थी
 भी  हैं  कि  नहीं,  उन्होंने  उपडब  मचाण
 झौर  उन्होंने  पत्थर  मारे  ।  खेर  मुझे  चोट
 सगी  है,  खून  बहा  है,  यह  बड़ी
 बात  नहीं  है  t  लेकिन  मैं  चाहता हूं  कि
 सदन  के  सामने  सारी  तस्वीर  झा  जानी
 चाहिये  ।

 MR.  DEPUTY  SPEAKER  :  I  think
 itis  vety  unfortunate  that  such  an  incident
 should  have  taken  place  and  [  think  that
 whoever  it  may  be--I  don’t  know  who
 they  were—it  is  condemnable.  Shri
 Chavan.

 bh

 SHRI  KANWAR  LAL  GUPTA  :  Sir,
 let  me  explain......

 MR.  DEPUTY  SPEAKER  :  |  have
 called  Mr,  Chavan.

 SHRI  YESHWANTRAO  CHAVAN
 (Satara):  We  join  all  the  Parties  and we  join  Mr.

 Vaipayee
 in  condemning

 thindastardly  act.  Weare  going  through. toe  (Snterruptions)®*
 MR.  DEPUTY  SPEAKER  :  Mr.

 Kachwai,  please  take  your  seat  now.
 You  jwtdon’thnow  what  youare  talking.

 ®*N  ot  recorded.
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 It  will  all  go  out  of  the  record.

 (A  aterruptions)**
 SHRI  YESHWANTRAO  CHAVAN  :

 At  the  present  stage,  the  atmoshphere  in
 the  coun  try  is  somewhat  full  of  violence,
 and  anything  that  encourages  violence  is
 tometbing  which  needs  to  be  condemned
 by  everybody.  I  therefore  join  you  and
 join  everybody  else  in  condemning  this
 dastardly  act.

 SHRIMATI  PARVATHI  KRISHNAN:
 (Coimbatore):  |  also  join  Shri  Chavan
 in  the  sentiments  that  he  has  expressed. On  an  occasion  like  this—which  is  a  very
 serious  matter—I  am  sorry  that  sume
 Members  of  Parliament  have  tried  to  raise
 it  asa  matter  of  political  acrimony.  It
 is  not  a  matter  for  acrimony.  The  whole
 House  is  united  in  condenining  this  type of  violence,  as  we  were  united  in  expressing our  horror  at  the  very  tragic  manner  in
 which  those  two  children  were  murdered.
 ‘Therefore,  |  would  like  to  associate  im
 Party's  sentiments  also  in  condemning  this
 type  of  violence,

 SHRI  DINEN  BAHTTACHARYA
 (Serampore):  |  fully  associate  my  personal and  my  Party's  feelings  with  those  expressed
 vy

 other  Members  as  well  as  by  Me.
 ajpayee  who  has  been  hit  by  elements

 which  are  non  but  the  persons  who  are
 trying,  all  over  the  country,  to  create
 a  situation  so  that  the  peaceful  atmos-
 phere  is  disturbed,  f  strongly  condemn
 this  action  and  |  would  urge  upon  the
 Government  to  find  out  those  culprits  who
 have  now  stoned  him  in  front  of  Parliament
 House,  at  the  Boat  Club,  where  so  many
 meetings  have  taken  place  and  ३0  many
 people  have  gathered.  It  is  the  duty  of
 the  Government  not  only  to  condemn  it
 but  al  to  find  out  the  criminals  who
 have  done  this,  With  these  wards,  I
 would  ask  you  to  convey  our  feelings  to
 Mr.  Vajpayee  and  the  others  who  have
 been  hit  by  these  criminals.

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal)  :  On  behalf  of  my  Party  and
 myself  |  strongly  condemn  the  vandalism
 that  has  bern  indulged  in....  (/nterruptions)

 wt  gen  we  कछवाय  (उज्जैन):
 ध्रापकी  पार्टी  ने  किया  है  V  वहां
 लड़कों  को मढ़का  कर  प्राये  हैं  शौर  यहां
 सकाई  पेशकर  रहे  हो  ।

 SHRI  ्,  VENKATASUBBAIAH  :
 We  ace  not  prepared  to  politicalise  the
 whole  thing.  I  do  not  want  to  disturb
 the  solemnity  of  this  occasion.

 (lnterrap
 tions)

 "The  Hon.  Member  is  makiug  wild  alle-

 at  Boat  Club
 gations  which  I  stron

 ey  om
 condemn.  It

 iscondemnable.  It  has  €  a  pastime to  attribute  all  sorts  of  motives,
 I  the  other  Parties  and  their  leaders

 whol Je-heartedly  in  their  sentiments.  I
 emphatically  say  that  this  is  most  condemna-
 ble  and  I  want  the  Government  to  enquire into  this  and  take  tary  action, whosoever  is  responsible.  We  are  com-
 Fey  dissociating  ourselves  with  them.

 |  to  the  Members  not  to  politicalise the  whole  thing,  not  to  vitiate  and  pollute the  atmosphere.  It is  a  national  malady and  every  one  of  us  should  take  adequate
 Steps  to  sec  that  such  things  do  not  happen.

 it  कंबर  लाल  गृष्त  :  उपाध्यक्ष  महोदय,
 जब  मैं  ने  यहां यह ुसुना  कि  जीसस  एंड  मेरी
 कालेज  की  लड़कियां,  जहां  पर  कि
 वह  लड़की,  ,  गीता  पढ़ती  थी,  जिसका  कि
 कत्ल  ढुभा  है,  वहू  बोट  क्लब  पर  भाई  हैं,
 तो  मैं  बाहर  गया,  वहां  कुछ  प्रोफ़ेसर्स  यहां
 भाप  से  मिलने  के  लिये  आये  थे,  भाप

 यहां  पर  थे,  मैंने उन  से कहा कि कि.  बजे के
 बाद  स्पीकर  साहव  आप  से  मिल  लेंगे,
 मैं  इन्तजाम  कर  सकता  हूं  या  आप  अपना
 रिप्रिजेंटेशन  दे  दीजिये  वह  पढ़  लेंगे  ।
 सरकार  उस  पर  कायवाही  कर  रही  है
 या  तो  झाप  इनको  दे  दोजिये  या  स्पीकर  से
 मिल  लीजिये।  उन्होंने  कहा  कि  हमारा
 शि्रेजेंटेशन  उनके  पी०ए०  को  देदीजिये।
 मैं  पुलिस  के  साथ  गाड़ी  पर  बोट  क्लब  पर
 गया  ।  जब मैं  वहां  गया  तो  जीप  पर  माइक
 के  साथ  वाजपेयी  जी  खड़े  थे।  वहां  कालेज
 की  लड़कियां  और  वहां  के  जो  विद्यार्थी  थे,
 बहू  उन  की  बातों  को  सुनना  चाहते  थे  ।
 जब  मैं  जीप  पर  छड़ा  हुआ  तो  वहां  पर
 करीब  30,  40  लड़के  थे  सिर्फ,  जिस  में

 एक  भीमसेन  था  जो  कि  कौंगी  का  यूथ
 लीडर  है,  मैं  जानता  हुं  1  (व्यवधान)

 SHRI  VASANT  SATHE  (Akola)  १
 Bhim  Sen  does  not  belong  to  Congress  (I)
 at  all.

 sit  कंबर  लाल  गुप्त  :  उस  के  साथ  कुछ
 हिस्ट्रोशोटर्स  भी  थे  जो  कि  जाने-माने  गुंडे
 हैं,  15,  20  बहु भी  थे।  उन  मेंसे  कुछ

 ®*Not  recorded.
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 जेल  में  भी  थे,  इसलिये  उन  को  भी
 मैं  पहचानता  हूँ.  1  वह  वाजपेयी  मुर्वा-
 बाद,  मोशदजों  देसाई  मुईवाद  के  नारे
 लगा रहे  थे  nr  जब मैं  गया  तो  मैंने  कहा
 कि  ह्म  आपको  बात  से  सहमत  हैं,
 सरकार  भो  चिन्तित  है,  मैंने  कल  महू
 सठाल  उठाया  था,  सरकार  ने  पूरा
 विश्वास  दिलाप्ा  है  ।  यह  पार्टी  का
 सवाल  महीं  है,  यड़  सब  का  सवाल  है
 शोर  हम  झापके  साथ  इसमें  शामिल  हैं।
 उस  के  आजाद  उन्होंते  वाजपेरी  जी,  मेरे
 झोर  मोर/रजी  देसाई  के  खिलःफ  मुर्दावाद
 के  नारे  लगाने  शुरू  कर  दिये  1  (श्यवप्लान)

 मेरे  खिलाफ  भो  मैं  वहां  खड़ा  था,  दिरूनी
 से  'हुम०  पी०  हु  ny  चैने  कहा  कि  भाप  सुन
 लोजिये  बाजपेबी  जो  को  |  लड़कियां
 उस  सुतता  चाहती  थों,  लेकिन  यहू  30,  40
 का  हुट  बे  जड़  नार  खा  एहा  या  जब
 बाजपेयी  जो  बोलने  जपें  तो  बहू  जोप  पर  चढ़
 प्रे  ।  जब  जीप  पर  चाह  शाए  और
 वाजपेरों  शो  को बहका  देते  लगे,  तो
 वाजपेयों  को.  को  हू  उसे  पकड़”,  उन्होंने  तीचे
 से पथराव  करता  शुरूकर  दि!।  और  दो
 पटवर  वाजयेत्री  जो  के  माथे  पर  लों  I

 यहू  हालत  थी

 पुलिस उत  को  य  उड़ने  लगो  ,  ं  वाजपेयी
 जो  ने  कहा  कि  अनतकों  मा  प्कहिये,  कोई
 लाड़ी च,  मत  करि।,  मैं  उन  से  दांत  करूंगा,
 सब काऊंगा,  लेकि  वह  पब  मार  कर
 भाग  मये ।  बोय  |  हम  ने  दुद  कड़ा  कि
 गिरफ्ाए  मत  का  वे,  बाद  में  जो  कानूनी
 कार्यवाड़ों  होवी  करेंगे  लेकित  यहां  कोई
 लाठीबाज  नहीं  होना  चाहिमे।  पुलिस  ते  दो,
 सोन  लागों  को  मिर्फ्ता  भी  किया,

 लेकिन  हम  ने  कहा  कि  एक को  मो  गिरफ्तार
 मत  करिये,  पूरी  कार्यवाही  बाद  में  होगो।

 उके  जाद  दाजपेरीजो  से  सहकियोंकों
 सम्बोधित  किया,  उनकों  विश्यत्त

 AUGUST  31,  3878

 s

 stone-throwing  56
 at  Boat  Club

 दिलाया  कि  सरकार  इस  काम  में  जो  |  wt
 कर  सकती  है.  वह  पूरी  कार्मवाही  करेगी
 ौर  जल्दो  ही  कत्परिद्स  को  गिरफ्तार  कर
 लिया  जायेगा  t  हमारे  पास  काफ़ी  क्लूज़
 आये  हैं,  भौरएक दो  दिन में  ज़िन्होंने  उन
 बच्चों  को  कत्ल  किया  है,  उते  को
 पकड़  लिया  जायेगा  ।  हमारी,  सारे  सदन
 की  धौर  पुरे  देश  की  सहानुभूति  आपके  साथ

 है  ।  सारी  बाते  बच्चों  ने  ध्यान  से  सुनी  ।
 जब  यहू  बोल  “हे  थे,  इन  के  खून वह  रहा  था।

 मेरा  कहता  यह  हैं  कि  हम  इसकों  पोलि-

 टिकती  मोटिवेटिडह  करना  यो  इस  में

 पोलिटिकक  लाना,  ठीक  नहीं  है

 हम  सव  इस  में  शामिल  हैं  ।  कल  मैंने  इस

 बारे  में  पुलिस  की  फ़ैल्युर  की  बात  कही  थी

 दुसरे  माततीय  सदस्यों  ने  भो  बही  कहा  था।

 इसलिर  इस  मामले को  पॉलिटिकल  कलर  नहीं
 देता  चाहिए,  जैसा  कि  शमी  शोट  कलय  पर

 किमा  गया  है  मैं  उस  की  पूरी  भर्त्सना
 आर  मिस्दा  कटना  चाहता  हूं  |  जो  लोग

 हिस्टरीमीटर्श  की  मदद  लेना  भाहने  हैं,  मैं

 उन्हें  बताना  भाहता  हूं  कि  हमें  पुलिस
 की  प्रोटेश्शतन  को  जकात  नहीं  है  ह्म
 उन  के  साथ  ढोल  कर  सकते  हैं।  हमारेपास
 ताकत  है किहप  उन  के  साथ  पूरी  तरह  से

 डील  करें  ।  जिन्‍्हेंने  यह  काम  किया.  है,
 वे  यहू  बात  समस  लें  कि  प्रगर  वे  इस
 तरीके  से  हुबारे  वेता्।  पा  हाथ  उठायेंगे,

 उन्हें  पत्थर  मार्रगे,  तो  हम  छन मे शाथ

 बाहर  भी  डील  करेंदे  ।  लेकिन  उस  का
 जो  सरबिया  है,  यह  हम  ने  नहीं  सीक्षा  है,

 हम  बहु  नहीं  करमा  गहे है  हम  जनता कों
 बताता  चाहते हैं  कि  एक  तरीका  तो  उन
 लगों  का  है,  घोए  दूसरा  तरीका  वह  है,  जो



 9  fe  incident  of  BHADRA  9,  2000  (SAKA)  stone-throwing  58

 थो  बाजपैयों  ने  प्रपता  “सहने  कहा  कि
 किसी  हो  पकड़ों  मत,  कुछ  मत  करो,  हें
 जाने  दो  ।

 मैं  चाहता हूं  कि  सारा  सदन  इस  कटना
 को  बत्पना  करे।  जिन  माननोय  सदस्यों
 ने  इस  को  भरत्तैंगा  को  है,  मैं  उनका  शुक्त-
 गुडार  हूं।  हमें  रे  तो  व्यवस्था  करनों  चाहिए
 कि  आाइंद।  इस  तरह  का  इन्सिहेंट  नहीं

 MR,  DEPUTY  SPEAKER  :  Let  me, on  behalf of  the  House,  strongly  condemn
 what  has  happend  today.

 ay  ety  नाराक्ण  (रायबरेली):
 उपाध्यक्ष  सहोदय,  मैंने  नियम  377  के
 प्रस्त्गंव  नोटिस  दिया  था  आप  ने  मना
 कर  दिया,  तो  मैं  बेठा  रहा  कत्ल
 हुमा  प्रोर  जनता  के  अदमियों ने  दो

 पुलिस  स्टेशनों  को  ख़बर  को  ।  पुलिस
 स्टेशन  के  सोग  कहते  हैं  कि  हमारा  एरिया
 नहों  है  ।  प्रगर  पुलिस  चाहतो,  तो  उसने
 शनिवार  को  ही  इस  लड़के  ौर  लड़की  के
 कातिलों  को  फ्कड़  लिया  हता  ।  सारी
 को  सारो  जिम्मेदारी  पुलिस  एडमिनि-
 स्ट्रेन  को  है।  मैं  कहना  च.हताहूं कि
 यहू  भो वाजपेयी  को  उदारता  थी,  शोर
 हमारे  भाई,  ग्रो  कंबर  लाल  गुप्त,  की
 उदारता  थो।  वे  प्रजनो  उदारता  रखें  ।
 मगर  विन-दहा हे  इतनी  बढ़ी  घटना  घटी  ।

 पुछिस  बहां थी,  मोर  उस  पुलिस  की  जानकारी
 में  यह  बात  जरूर  भा गई  होगीकि  ये
 गंदे  प्रादमी  हैं,  गुंडे  शऔौर  क्रिमिनल्ज़  हैं,
 तो  उन  को  पहले  से  हो  पुलिस  ने  क्यों  नहीं
 पकड़  कर  रखा  पुलिस  ने  उस  को  पहले
 प्ले  ही  क्‍योंनहीं  हटाया,  श्री  वाजपेयी की
 जीप  पर  उन  को  क्यों  चढ़ने  दिया  ?

 इस  में  सारा  दोज  पुलिस  प्रशासन
 का  है।  इसकोसारो  डिम्मेदारो  पुलिस
 प्रशासन  पर  ज/नी  चाहिए  ny  ध्राप इसे  बारे
 में  सरकार  की  हिदायत  करें  कि  अगर  सरकार
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 को  पुलिस  दसचित्त  रही  हीतो  तो,  मैं  दावे
 के  साथ  कहता हुं  कि  इसप्रकारकी  घटना
 ने  होती

 मैंने  ग्रभो  बताया  है  कि  थानों  में  सूचना
 दी  गईं,  लेकिन  वे  लोग  जानते  थे  कि  भ्रम र
 हम  जायेंगे,  तो  वें  गुंडे  पकड़े  जायेगे,
 जिन्होंने  कलल  किया  है  उन्होंने  जाम-
 बूझ्  कर  उन्हें  नहीं  पकड़ा  भर  वे  भाग
 गये  7  बाज  भो  यहा  स्थिति  हुईं  है  ।
 मानतोय  सदस्य  शोर  श्री  वाजपेवी  ने  उदा-
 रता  दिखाई,  धच्छा  हुआ  ।  लेकिन  जो
 युंडे  थे,  पुलिया  को  उन  के  विरद्ध  क्‍्रावश्यक
 काथवा्ही  करनी  चाहिए  थी  ।  (ध्ययथान)

 MR.  DEPUTY  SPEAKER  :  I  am

 sorry,
 ]  am  not  going  to  allow  anybody

 As  I  had  already  stated,  on  behalf  of
 the  House,  let  me  express  the  sentiments
 of  the  entire  House  when  I  say  that  we
 condemn  what  bas  ha;  ed  today  in  no
 uncertain  terms.  I  think,  it  was  also  a
 failure  of  the  police  party

 because,  I
 think.  .(Jnuerruptions)  Nothing  of  what
 Mr.  Ugrasen  says  will  go  on  record.

 SHRI  UGRASEN  (Deorial)  +  ¢*

 MR.  DEPUTY  SPEAKER:  Mr.  Ugrasen,
 you  do  not  observe  any  solemnity  on  any-
 thing.  Let  me  remind  you  that  this  is  the

 type
 of  things  ha  ing  inside  Parliament

 that  are  responsible  & for  what  is  happen-
 ing  outside,  and  I  strongly  condemn  even
 this  kind  of  ching.  Please  have  s0me  corder,
 non

 decorum,  some  discipline  in  the
 ouse,

 MR.  Ugrasen,  pleasc  take  your  seat
 (Interruptions)  **  vs  Ugrasen,  nothing will  go  on  record.  Wha  Mr.  Ugrasen says  will  not  go  on  record:  (Interrupttons)**
 Al th  of  you  please  take  your  scat.

 As  I  have  already  stated,  there  was  a
 failure  of  the  Police..  (daterruptions)  We
 are  not  having  a  jamborec  here  that  every
 member  should  get

 4  Fox]  tay  something. Please  have  some
 =

 aid  some
 decorum in  the  House.  have  been  askin

 time  and  again  not  to  convert  the into  some  kind  of  a  big  fish  market.  I
 am  very  sorry  because  the  more  we  behave

 *®*Not  recorded.
 —
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 {Mr.  Deputy  Speaker)
 like  this  in  the  House,  the  more  such  inci-
 dents  will  happen  outside.  Therefore,  I
 am  saying,  ict  us  have  some  discipline
 and  as  I  was  saying  (/nlerrupliens) Mr.  Bagri,  please  hold  your  prace.

 As  I  was  saying,  there  was  a  failare  of
 the  police  also  in  the  sense  that  when  the
 murder  of  the  two  kids  have  taken  place,
 the  Police  was  found  wanting.  Even  the
 Prime  Minister  has  said  that.  Yesterday
 he  acce

 ip
 ted  that  position.  I  think  the

 Police  shuuld  be  more  vigilant  and  I  think
 the  government  should  tighten  up  the
 Police  administration.  [could  not  mert
 the  students  of  the  Jesus  &  Mary  College
 who  have  come  here  because  |  was  here.
 I  could  have  met  them,  talked  to  them
 and  received  their  memorandum  person
 ally.  Mr.  Sharad  Yadav  and  Shri  Harikes!
 Bahadur  also  met  me.

 Therefore,  |  think  it  wasa  very  anfortu-
 nate  incident  that  has  taken  place  and  all
 of  us  condemn  what  has  happened  =  to
 Mr.  Vajpayee.

 MATTERS  UNDER  RULF.  377——-Contd.
 (ix)  Reporrep  PaAOSLems  OF  RE-SETTLY-

 weny  07  DANDAKARANYA  REPUGRER—Contd.

 PROF.  SAMAR  GUHA  :  4)  To  set
 up  a  Special  Cell  in  the  Rehabilitation
 D:partment  for  tackling  the  probleme  of
 the  resettlement  and  rehabilitation  of  the
 refugees  with  humanitarian  outleok  and
 necessary  initiative.  (Interruptions).

 MR.  DEPUTY  SPEAKER  :  =  Mr.
 Ugrasen,  if  you  want  to  go  out,  ‘pleas
 go  out.  But  don’t  create  disturbances  ‘in
 the:  House.

 PROF.  SAMAR  GUHA  :  (५)  To  allow
 Shri  Pannalal  Das  Gupta,  a  well-known
 revalutionary  and  presently  a  repnied
 social  worker,  giving  him  all  necessary
 assistance  and

 cori
 ॥  to  help  the  ree

 fagees  in  their  task  of  adequate  economic,
 social  and  cultural  rehabilitation.

 6  To  take  effective  measures  with  the
 help  of  social  organisations  for  bringing
 about  social,  tural  a  &
 integration  between  the  local  tribals  and
 the  refugee  Harijans  in  the  Daodakaranya
 areas.

 (7)  To  take  steps  for
 saga  ogi

 educa-
 tion  to  the  refugees  thr:  their  mother
 tongue  and  creating  facilities  for  deeclop-
 ment  of  their  social  and  cultaral  rehabilita-
 tion  possible.

 (8)  To  enlist  the  Harijan  refugees  of
 Dandakaranya  as  Scheduled  Castes  so

 Preas  Council  Bill  60

 that  the  refugees  Harijan  youths  can  i
 | special  employment  opportumities  entit!

 to  the  Harijan  communities.

 (9)  To  take  speedy  steps  for
 siving

 the
 refugees  agricultural  facilities  as
 to  set  up  units  for  developing  small  scale
 industries  for  economic  rehabilitation  of
 the  Dand:  yar  fugecs.

 (10)  To  send  a  team  of  the  Members  of
 Parli  to  the  Dandakaranya  arcas  to
 casure  them  of  the  sympathy  and  asaistance
 of  the  Government  and  the  Patliament  89
 that  a  psychological  climate  for  thei
 proper  rehabilitation  may  be  created.

 I  hope  that  the  Rehahditation  Ministry
 will  respond  to  theac  suggestions  40  a8  to.
 temuve  growing  worries  in  the  minds  of
 many  about  the  future  of  the  Dandakarnya
 refugecs.

 PRESS  COUNCIL  BILL—=Condd.
 ag  2०  hrs.

 MR,  DEPUTY-SPEAKER  :  Now,  we
 will-take  up  further  Clause-by-Claus
 consideration  of  the  Press  Council  Bill.

 श्री  राल  भारायथ  (डायबरेली  ):
 कृपा  कर के  मेरा  एक  लिबेदन  सुन  लीजिये
 980  झादमी  कल  तिहाड़  जेल  में  बन्द  हुए
 थे।  उन  के  रिश्तेदार  उन  से  मिलने  के  लिए
 गये  थे  ।  यह  रोटी  झाज  6  बजे  बटी  है,  रात
 को  आना  नहीं  मिला  भौ  पानी  झाज  भी
 नदारद  है।  दोहुआर  झादमी  भ्रम्याला
 जेल  में  भेजे  गए  हैं  ag  रोटियां  हैं,
 न  को  आप  भी  देख  लोजिए  ।  (ध्यवधान)

 MR,  DEPUTY-SPEAKER  :  You  will
 please  write  to  the  Minister  conceraed,
 Now,  we  shall  take

 2
 the  Clauseby-

 Clawsc  consideration  of  the  Bill,

 ag  92  hre.

 [Suar  ि,  K.  Susywarsanenin  the  Chair}
 SHIRE  VASANT  SATHE  (Akola)  :

 Before  that,  l  want  tw  bring  to
 notice  that  for  the  last  four  days  5
 been  wanting  to  raise  a  matter  uoder

 7877 relating  to  the  Ex-Ohiel  ‘Mininter,
 Zail  ri ingh.

 4०  recored,
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 MR.  CHAIRMAN  :  Mr.  Sathe,  I  am
 sorry  that  has  not  been  allowed.

 SHRI  VASANT  SATHE  :  If  would
 fequest  you  to  make  a  note  of  it  and  allow
 me  at  least  tomorrow.

 MR,  CHAIRMAN  :  Tomorrow  there  is
 no  session,

 SHRI  VASANT  SATHE  :  Kindly allow  me  to-day  because  it  is  a  very  scrious
 matter.  You  kindly  =  exercise  your discretion  in  this  regard.

 MR.  CHAIRMAN  :  Thave  taken  up
 >

 Clause  by  Clause  consideration  of  this

 SHRI  VASANT  SATHE  :  Whichever
 time  you  allow,  you  may  allow  me  to
 raise  that.  This  is  a  sericus  matter.
 4  have  been  requesting  for  the  same  for
 the  whole  week.We  want  to  do  it  in  a
 disciplined  way;  You  may  not  allow,  That
 means  every  time  we  shall  have  to  shont.

 MR.  CHAIRMAN  :  Please  do  not  do
 a

 Tam  sorry.  T  hope  you  won't  do
 that.

 SHRI  VASANT  SATHE  :  Kindly consider  this,  Allow  me  any  time  during the  course  of  the  day.
 MR.  CHAIRMAN  :  We  shall  sce

 (Interruptigns).°%

 Mr.  CHAIRMAN  :  Ido  not  want  you tw  say  that.  ह (ल  won't  go  ons  record.
 Some  procedure  has  to  be  followed,
 What  vou  said  cannot  go  on  record.

 Now  we  take  up  clause  5b  Tiose  who
 want  to  pres  the  amend-n-ne.  TF  shall
 tall  one  by  one.

 SHRI  के  हू.  NATR  (Mavelikara)
 About  clanw  Bene

 MR.  GHAIRMAN  :  That  5
 tage

 eis
 ever.  Amradment:  were  moved,  They
 were  duly  considered.  Now  T  am  taking
 the  vote  on  them.  Before  that  I  want  to
 know  whether  they  want  to  press  thrir
 avendments.  I  shall  take  up  amend.
 ments  Now.  4  and  7  moved  by  Shei
 Bhausaheb  Thorat.  He  isnot  here,  I
 shall  put  them  to  the  vote,

 Aeondacnts  Nov.  ¥  and  2  were  put  and
 argatived.

 SHRI  A.  K.  ROY
 (hianbai)

 >  Has
 the  Minister  replied
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 MR.  CHAIRMAN  :  That  is  why  I
 say.  If  the  House  agrees,  instead  of
 Putting  to  vote  each  and  every  amendment
 of  each  individual,  I  shall  say  whether
 anyone  wants  to  press  his  amendment
 as  otherwise,  I  have  to  put  them  together to  the  vote.

 SHRI  A.  K.  ROY  :  But,  I  want  to  press
 my  amendments.

 MR.  CHAIRMAN  :  But,  do  you  want
 to  press  cach  one  of  them  separately  ?

 SHRI  A.  K.  ROY  :  I  want  to  press  my amendments  separately.
 MR.  CHAIRMAN  :  I  shallsce.  First

 I  take  up  Amendment  No.  45  moved
 by  Shri  Laxmi  Narain  Naik.

 SHRI  LAXMI  NARAIN  NAYAK  :
 I  want  to  withdraw  it.

 Amendment  No.  45  was,  by  leave,  withdrawn.
 MR.  CHAIRMAN  :  Now  I  come  _  to
 Amendment  Nas.  60  to  77  moved  by Shri  A.  K.  Roy.  Do  you  want  to  press
 all  amendments  ?

 SHRI  A.  K.  ROY  :  I  want  to  press  my
 amendments.

 MR.  CHAIRMAN
 division  you  choose  one  out  of
 Then  you  can  claim  division.

 SHRI  A.  क्,  ROY  ;  All  the  amendments
 are  connected  with  each  other.  If  you
 daring

 one  and  take  others  the  link  will
 o  lost.

 If  you  want
 them.

 MR.  CHAIRMAN  :  Division  can  be
 had  only  one  by  ane.  You  choose  only
 one.

 SHRI  A.  K.  ROY  :  I  want  to  press  my
 amendment  No.  76  for  division.

 MR.  GHAIRMAN  :  Allright.  Iam
 now  putting  your  amendment  No.  76  to
 vote.

 ‘The  question  is  :

 ‘Page  =
 Ser  Vines  27  to  30  substitutes=
 4)  Before  making  any  nomination

 of  Chairman  under  sub-section
 (2).  the  members  of  the  Council
 shall  be  elected  by  secret  balfot
 as  per  the  provisions  laid  down  in
 sub-section  0

 under  the  supervi-
 sion  of  the  Election  Commission
 in  accordance  with  the  existing
 law.”  (76):
 The  Lok  Sabha  divided.

 7 9०४०  recorded,
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 Divisien  No,  33]  {zga2  hes.

 AYES
 Badri  Narayan,  Shri  A.  R.
 Basu,  Shri  Dhirendranath
 Bhakta,  Shri  Manoranjan
 Chandra  Shekhar,  Shri
 Kadam,  Shri  B.  P.
 Kamble,  Shri  B.  ८.
 Krishnan,  Shri  G.  Y.
 Nair,  Shri  B.  K.
 Patil,  Shri  D.  8.
 Patil,  Shri  S.  B.
 Rachaiah,  Shri  Be
 Reddy,  Shri  $.  R.
 Shankar  Dev,  Shri
 Thorat,  Shri  Bhausaheb

 NOES

 Ahmed,  Shri  Halimuddin
 Ahuja,  Shri  Subhash
 Alhaj,  Shri  M.  A.  Hannan
 Amiu,  Prof.  R.  K.
 Ankineedu  Prasada  Rao,  Shri
 Arif  Beg,  Shri
 Balbir  Singh,  Chowdhry
 Baldev  Prakash,  Dr.
 Barakataki,  Shrimati  Renuka  Devi
 Basappa,  Shri  Kondajji
 Berwa,  Shri  Ram  Kanwar
 Bhanwar,  Shri  Bhagirath
 Bharat  Bhushan,  Shri
 Bhattacharya,  Shri  Dinen
 Birendra  Prasad,  Shri
 Brahm  Perkash,  Chaudhury
 Brij  Raj  Singh,  Shri
 Chakravarty,  Prof,  Ditip
 Chand  Ram,  Shri
 Chandan  Singh,  Shri
 Chaturbhuj,  Shri
 Chaudhary,  Shri  Motibhai  R.
 Ghauhan,  Shri  Nawab  Singh
 Chunder,  Dr.  Pratap  Chandra
 Dasgupta,  Shri  K.  N.
 Dave,  Shri  Anant
 Dawn,  Shri  Raj  Krishna
 Deshmukh,  Shri  Nanaji

 Dhara,  Shri  Sushil  Kumar
 Digvijoy  Narain  Singh,  Shri
 Dutt,  Shri  Asoke  Krishna
 Fernandes,  Shri  George
 Ganga  Bhakt  Singh,  Sari
 Ganga  Singh,  Shri
 Gopal,  Shri  K.
 Harkesh  Bahadur,  Shri
 Hazari,  Shri  Ram  Sewak
 Hecra  Bhai,  Shri
 Jain,  Shri  Kalyan
 Jain,  Shri  Nirmal  Chandra
 Jaiswal,  Shri  Anant  Ram
 Kachwai,  Shri  Hukam  Chand
 Kailash  Prakash,  Shri
 Kapoor,  Shri  L.  L.
 Kasar,  Shri  Amrut
 Khalsa,  Shri  Basant  Singh
 Khan,  Shri  Mohd,  Shamaul  Hasan
 Kishore  Lal,  Shri
 Kotrashetti,  Shri  A,  K.
 Kureet,  Shri  Jwala  Prasad
 Kureel,  Shri  हर्,  L.
 Kushwaha,  Shri  Ram  Naresh
 Mahishi,  Dr,  Sarojini
 Malhotra,  Shri  Vijay  Kumar
 Mallick,  Shri  Rama  Chandra
 Mandal,  Shr)  B.  P.
 Mathur,  Shei  Jagdish  Prasad
 Mhalgi,  Shri  R.  K.
 Miri,  Shri  Govind  Ram
 Mishra,  Shri  Shyamnandan
 Mondal,  Dr.  Bijoy
 Murmu,  Father  Anthony
 Nahata,  Shri  Amrit
 Nathu  Singh,  Shri
 Nayak,  Shri  Laxmi  Narain
 Onkar  Singh,  Shri
 Ornon,  Shri  Laiu
 Pandey,  Shri  Ambika  Prasad
 Pandeya,  Dr.  Laxtninarayan
 Paraste,  Shri  Dalpat  Singh
 Parmai  Lal,  Shri
 Parmar,  Shri  Natwarlal  हि,
 Paswan,  Shri  Ram  Vilas
 Patel,  Shri  Dharmasinhbhai
 Patidar,  Shri  Rameshwar
 Patil,  Shri  8  D.

 *Wrongly  voted  for  AYES,
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 Pamaik,  Shri  Biju
 Phirangi  Prasad,  Shri
 Pipil,  Sari  Muhan  Lal
 Pradhan,  Shri  Gananath
 Raghavendra  Singh,  Shri
 Raghavji,  Shri
 Raghbir  Singh,  Shri
 Rahi,  Shri  Ram  Lal
 Rai,  Shri  Shiv  Ram
 Raj  Keshar  Singh,  Shri
 Ram  Gopal  Singh,  Chaudhury
 Ram  Kinkar,  Shri
 Ram  Kishan,  Shri
 Ram  Murti,  Shri
 Ramapati  Singh,  Shii
 Ramji  Singh,  Dr.
 Ranjit  Singh,  Shri
 Rao,  Shrimati  B.  Radhabai  Anzn  ‘a
 Rao,  Shri  M.  Satyanarayan
 Rao,  Shri  Raje  Vishveshvar
 Rathor,  Dr.  Bhagwan  Dass
 Rodrigues,  Shri  Rudeiph
 Saini,  Shri  Manohar  Lal
 Satapathy,  Shri  Devendra
 Satya  Deo  Singh,  Shri
 Shaiza,  Shrimati  Rano  M.
 Sharma,  Shri  Rajendra  Kumar
 Shastri,  Shri  Ram  Dhari
 Shastri,  Shri  ४.  P.
 Shiy  Sampati  Ram,  Shri
 Shrikrishna  Singh,  Shri
 Shukia,  Shri  Chimanbhai  H.
 Sinha,  Shri  Purnanarayan
 Somani,  Shri  Roop  Lal
 Somani,  Shri  S.  ह. ज
 Snkhendra  Singh,  Shri
 ह. ज  ‘a,  Shri  Jagannath  Prasad
 Tan  Singh,  Shri
 बाल  Pratap  Singh,  Shri
 Thakur,  Shri  Aghan  Singh
 Tohra,  Shri  0.  S.
 Tripathi,  Shri  Ram  Prakash
 Tyagi,  Shri  Om  Prakash
 Ugrasen,  Shri

 Varma,  Shri  Ravindra,
 Venkatasubaiah,  Shri  P.
 Verma,  Shri  Hargovind
 Verma,  Shri  R.  L.  P.
 Yadav,  Shri  Gyaneshwar  Prasad
 Yadav,  Shri  Sharad
 Yadava,  Shri  Roop  Nath  Singh
 Yuvraj,  Shri
 MR,  CHAIRMAN  :  Subject  tocorrec-

 tion,  the  result®  of  the  division  is:  Ayes
 4  a  Noce

 126,  The  amendment  is  nega-
 tve

 The  motion  was  negatived.

 MR,  CHAIRMAN‘.  ]  now  put  amend-
 ments  Nos.  Go  to

 mee
 amendment

 No.  77  of  Shri  A.  K.  to  the  vote  of  the
 House.

 Amendments  Nos.  60  to  75  and  77  were
 pul  and  negatived,

 MR.  CHAIRMAN  :  Now  we  come  to
 amendment  Nos,  89  and  go,  in  the  name  ut
 Shui  Ajitsinh  Dabhi.

 SHRI  AJITSINH  DABHI:  J  seck
 leave  of  the  House  to  withdraw  my
 amendments  Nes,  tg  and  go.

 MR,  CHAIRMAN:  Does  he  have
 leave  of  die  House  to  withdraw  these
 amendments  ?

 SOME  HON.  MEMBERS  :  Yer.

 Amendments  Nos,  &q  and  go  were,  by  feces,
 withdrawn,

 MR.  CHAIRMAN  :  Amendment  No.
 tog.  Shri  Banatwalla.  Can  I  put  it
 to  voice  vote  ?

 SHRI  0.  M.  BANATWALLA  :  You
 may  put  it  to  voice  vote,  T  want  division
 only  on  my  amendment  No.  ‘149.

 MR.  CHAIRMAN  :  All  right.  I
 now  put  amendment  No.  t03  of  Shri
 Banatwalla  to  the  vote  of  the  House,

 Amendment  No.  103,  was  put  and  negatived.
 MR.  CHAIRMAN  :  Amendment

 No.  109,  Mr.  Kamble.

 ©The  following  Members  also  recorded  their  votes  +—
 AYES:  Sarvashri  A,X.  Roy  end  is  A,  Sangma.
 NOES:  Sarvashri

 Surges  dhe  Soe hroukh, Ram  Prasad
 2594  LS—g,

 Raghunath
 Singh  Verms,  Yashwant  Borole,

 yat  Ali  and  Chandra  Shekhar.
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 SHRI  B.C.  KAMBLE  :  I  seck  Ieave  of
 the  House  to  withdraw  my  amendment
 No.  109.

 MR.  CHAIRMAN  :  Dots  he  have  the leave  of  the  House  to  withdraw  his  amend-
 ment  No,  t09  ?

 SOME  HON.  MEMBERS  १०५
 Amendment  No.  oq  was,  by  leave,  with-

 drawn,

 MR.  CHAIRMAN  :  Now,  |  will  put
 the  Amendment  Nos.  23.  to  45  of  Shei
 K.  A.  Rajan  to  the  vote  of  the  House.

 Amendments  Nov.  कला  to  45)  were  pul
 and  nsgatived,

 MR.  CHAIRMAN  ;  Now,  |  owill  take
 up  amendment  No,  237  of  Mr,  Yashwant
 Barole.

 SHRI  YASHWANT  BOROLE  :  Sir,
 T  am  not  pressing  for  it.  Tseek  feave  of
 the  House  to  withdraw  my  amendment.

 MR.  CHAIRMAN  :  Does  he  have  leave
 of  the  House.  to  withdraw  the  amendment  ?

 SOME  HON.  MEMBERS  :  Yrs.
 Amendment  No.  037  wart,  by  lenge,  with-

 drapn.
 MR.  CHAIRMAN  :  Now,  Amend.

 ment  Nes.  449  and  150  are  in  the  name  of
 Mr.  G.  M.  Banarwalla.

 SHRI  6.  M.  BANATWALLA
 Amendment  No.  50  is  consequential.
 But  I  press  my  amendment  No.  :49  for
 division.

 AN  HON.  MEMBER  id  It  is  no  use,
 SHRI  G.  M.  BANATWALLA  :  You

 don't  know  what  the  Amendmen:  is  ?
 Mr.  Chairman,  pleace  read  out  my  amend.
 ment  before  it  ie  put  (6  vate,

 MR.  GHAIRMAN  :  I  ahall  now  put amendment  No.  149,  moved  by  Shri  GG.
 M.  Banatwalla  to  the  vote  of  the  House,
 ‘The  question  is  :

 “Page  3

 after  Vine  47,  insert
 “Provided  also  that  in  case  nomina-

 tions  under  clause  (a)  and  clause
 (b}  do  not  include  any  member
 from  any  one  or  more  of  the

 mentioned  in  the
 Eighth  Schedule  of  the  Conatitu-
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 tion,  such  =  additiona)  number shal)  be  nominated  so  as  to  secure
 members  from  all  such  lan.
 guages.””'  (r49).

 The  Lok  Sabha  Divied  :

 Division  No.  36)
 AYES

 Avari,  Shri  Gev  M.
 Banatwalla,  Shri  G.  M.
 Bhakta,  Shri  Manoranjan
 Chettri,  Shri  K.  8,
 Deo,  Shri  P.  K.
 Desai,  Shri  Dajiba
 Handr,  Shri  द  (5.
 Kisku,  Shri  Jadunath
 Kodiyan,  Shri  ्,  K.
 Kolur,  Shei  Rajshehhar
 Krishnan,  Shry  G.  Y.
 Murugaiyan,  Shri  े,  G.
 Naik,  Shri  द  प,
 Nair,  Shn  B.  K.
 Paul,  Shri  D.  8.
 Patil,  Shri  Vijayhurmar  ह,
 Sangina,  Shri  rR  A,
 Thorat,  Shri  Bhausaheb
 ‘Tirkey,  Shr  Pia

 {ag.ge  bes.

 NOES
 Ahmed,  Shes  Halimuddin
 Ahuja,  Shri  Subhash
 Athaj,  Shri  M.  A.  Hannan
 Amin,  Prof.  R.  K.
 Arif  Beg,  Shri
 Bal,  Shri  Pradvasana
 Balbir  Singh,  Chowelhry
 Basappa,  Shri  Kondajji
 Bhanwar,  Shri  Bhagirath
 Bharat  Bhushan,  Shri
 Birendra  Prasad,  Shri
 Borole,  Shri  Yashwant
 Brahm  Perkash,  Chaudbury
 Brij  Raj  Singh,  Shri
 Chakravarty,  Prof.  Dilip
 Chandan  Singh,  Shri
 Chandra  Shebhar,  Shri
 Chaturbluj,  Shri
 Chaudhary,  Shri  Motibhai  R.
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 Chauhan,  Shri  Nawab  Singh
 Chavda,  Shri  K.S.
 Chikkalingiah,  Shri  K.
 Chowhan,  Shri  Bharat  Singh
 Chunder,  Dr,  Pratap  Chandra
 Danwe,  Shri  Pundalik  Hari
 Dasgupta,  Shri  K.  N.
 Dave,  Shri  Anant
 Dawn,  Shri  Raj  Krishna
 Deshmukh,  Shri  Nanaji
 Deshmukh,  Shri  Ram  Prasad
 Digvijoy  Narain  Singh,  Shri
 Dutt,  Shri  Asoke  Krishna
 Fernandes,  Shri  George
 Ganga  Bhakt  Singh,  Shri
 Ganga  Singh,  Shri

 ;  Godara,  Ch.  Hari  Ram  Makkasar
 Guha,  Prof.  Samar
 Harikesh  Bahadur,  Shri
 Heera  Bhai,  Shri

 Jain,  Shri  Nirmal  Chandra
 Kachwai,  Shri  Hukari  Chand
 Kailash  Prakash.  Shri
 Kapoor,  Shri  L.  L.
 Khalsa,  Sri  Basant  Snigh
 Kishore  Lal,  Shri
 Krishan  Kant,  Shri
 Kureel,  Shri  Jwala  Prasad
 Kiushawaha,  Shri  Ram  Naresh
 Mafhotra,  Shri  Vijay  Kumar
 Malik,  Shri  Mukhtiar  Singh
 Mallick,  Shri  Rama  Chandra
 Manda),  Shri  B.  P.
 Mankar,  Shri  Laxman  Rao
 Mathur,  Shri  Jagdish  Prasad
 Mohd.  Hayat  Ali,  Shri
 Mondal,  Dr.  Bijoy
 Murmu,  Father  Anthony
 Nahata,  Shri  Amrit
 Nathn  Singh,  Shri
 Nathuni  Ram,  Shri
 Nayak,  Shri  Laxmi  Narain
 Onkar  Singh,  Shri

 Oraon,  Shri  Lalu
 Pandey,  Shri  Ambika  Prasad

 Pandya,
 Dr,  Laxminarayan

 Paraste,  Shri  Dalpat  Singh
 Parmai  Lai,  Shri

 Parmar,  Shri  Natwarial  के,
 Paswan,  Shri  Ram  Vilas
 Patel,  Shri  Dharmasinbhai
 Patel,  Shri  Mectha  Lal
 Patidar,  Shri  Rameshwar
 Patil,  Shri  S.  D.
 Patnaik,  Shri  B  ju
 Patwary,  Shri  H.  L.
 Pertin,  Shri  Bakin
 Phirangi  Prasad,  Shri
 Pipil,  Shri  Mohan  Lal
 Pradhan,  Shri  Gananath
 Pradhan,  Shri  Pabitra  Mohan
 Raghavendra  Singh,  Shri
 Raghavji,  Shri
 Raghbir  Singh,  Shri
 Rai,  Shri  Gauri  Shankar
 Rai,  Shri  Narmada  Prasad
 Rai,  Shri  Shiv  Ram
 Rakesh,  Shri  R,  ह
 Ran,  Shri  R.  D.
 Ram  Charan,  Shri
 Ram  Gopal  Singh,  Chaudhury
 Ram  Kinkar,  Shri
 Ram  Murti,  Shri
 Ramapati  Singh,  Shri
 Ramdas  Singh,  Shri
 Ramji  Singh,  Dr.
 Ranjit  Singh,  Shri
 Rao,  Shri  Raje  Vishveshvar
 Rodrigues,  Shri  Rudolph
 Sai,  Shri  Larang
 Saini,  Shri  Manohar  Lal
 Satapathy,  Shri  Devendra
 Satya  Deo  Singh,  Shri
 Sharma,  Shri  Rajendra  Kumar
 Shastri,  Shri  Bhanu  Kumar
 Shastri,  Shri  Ram  Dhari
 Shastri,  Shri  Y.  P.
 Shiv  Sampati  Ram,  Shri
 Shrikrishna  Singh,  Shri
 Shukla,  Shri  Chimanbhai  H.
 Singh,  Dr.  B.  N.
 Sinha,  Shri  Purnanarayan
 Somani,  Shri  Ss.  S.
 Suman,  Shri  Surendra  Jha
 Swatantra,  Shri  Jagannath  Prasad
 Tan  Singh,  Shri

 7
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 Tej  Pratap  Singh,  Shri
 Thakur,  Shri  Aghan  Singh
 Tiwary,  Shri  Madan
 Tiwary,  Shri  Ramanand
 Tohra,  Shri  G.  $.
 Tripathi,  Shri  Ram  Prakash
 Tyagi,  Shri  Om  Prakash
 Ugrasen,  Shri
 Varma,  Shri  Ravindra
 Verina,  Shri  R.  LP.
 Verma,  Shri  Raghunath  Singh
 Verma,  Shri  Sukiideo  Prasad
 Yadav,  Shri  Gyaneshwar  Prasad
 Yadav,  Shri  Sharad
 Yadav,  Shri  Vinayak  Prasad
 Yadava,  Shri  रित  Nath  Singh
 Yuvraj,  Shri

 MR.  CHAIRMAN  :  Subject  to  cor-
 section,  the  result®  of  the  division  is  :
 Ayes  195  Noes  732

 The  moticn  was  negatived.
 MR.  CHAIRMAN  :  I  shall  now  pu

 all  the  r  ts  Nos.
 98,  20  and  350  to  Clause  5  to  the
 vote  of  the  House

 Amendounts  Nos.  98,  120°  and  50  wars
 put  and  negatived.

 MR.  CHAIRMAN  :  The  question  is:

 “That  Clase  §  stand  part  of  the
 Bill."
 The  motion  was  adopted.

 Clause  »  was  added  to  the  Bul.

 Clause  6—(  Term  of  office  and  relirament
 af  member

 SHRI  A.  K.  ROY:  I  beg  to
 move :

 Page  4,  fine  6,-—
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 Page  a  line  95,—-

 for  Pal
 substitute  ‘‘clected”’.

 oO

 Page  4,  lines  25  and  26,—~
 for  “nominated”  substitute  ‘‘clected”

 (Bu)
 Page  oo  line  28,—

 for  “re-nomination"’’  rubstitute  *्फ्टन
 election’  (82)

 MR,  CHAIRMAN  :  I  shall  now  put
 amendments  No,  78  to  82  to  the  vote  of
 the  House,  together.

 The  Amendments  Nos.  78  to  82  were  put
 and  nagatined.

 MR.  CHAIRMAN  :
 tion  ix:

 “That  clause  6
 Bill"

 The  mation  was  adopted.
 Claute  6  wes  added  to  the  Bill.

 Now  the  quer

 stand  part  of  the

 Clause  7  was  added  to  the  Bill.
 Clause  8  Comunitivss  of  the

 Gouacil) a

 MR.  CHAIRMAN  :  Now  clause  8
 Mer.  Vavalar  Raviis  not  here  Mr.  Nair,
 are  you  moving  ?

 SHRI  B.K.  NAIR:  Yea,  Sit,  ff
 to  move  «=

 Page  4,  line  40५

 for  “such  Committees"  substinte—
 “Rercutive  Committee  and  such  other

 Committees"  fq2)

 Page  te
 after  line  43.  tnsert-~

 for  “nominated”  substitute  “elected”  “(A)  The  Executive  Comnidttee
 (78)  shall  consist  of  seven  members

 and  shall  include  one  member
 Page  cs  line  ह.  at  least  from  cach  of  the  onte-

 election  Tey  tb),  (a)  and  8  in  mabe fer  “nornination”  substitute  cre  isd  fa),
 (79)  section  (3)  of  sction  4”

 oy
 बिट  following  Members  also  recorded  thelr  votes:

 AYES:  Shri  A.  K.  Roy

 NOES:  Sarvashri  Chand
 Dp  Amat,  Xaj  Kesbar  36 and  bs sy “tony

 Ram  Chauhan,  Roop  Lal  Somaz
 Rathor
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 MR.  CHAIRMAN  :  Mr.  Borole,  are
 you  moving  ?

 SHRI  YASHWANT  BOROLE:  Yes,
 Sir.  I  beg  to  move:

 Page  5,  line  3,—
 add  at  the  end—

 but  not  exceeding  one-third  of
 of  the  strength  of  the  Clommiitee.””
 (138)

 SHRI  B.K.  NAIR:  I  want  to  speak
 on  my  amendinent,  Sir.

 MR.  CHAIRMAN  :  For  just  one
 minite.

 SHRI  8.  K.  NAIR  :  The  Council
 as  now  proposed,  consists  of  24  members.
 And  it  will  have  many  obligations  also.

 wT  sugernt  that  29  is  too  unwieldy  a  number,
 Sor  the  effective  functioning  of  a  body

 ke  this  ‘The  Bill  also  provides  for  suit-
 able  committees  to  be  appoinied.  I
 am  making  a  definite  suggestion,  ciz.  that

 g  those  ittees,  the  primary
 position  may  be  given  to  the  functioning
 of  an  Executive  Committee,  which  may
 he  able  to  discharge  day-to-day  func-
 tions,  '  also  suggest  that  the  Council
 may  also  include  a  vice-chairman.  You
 have  gota  chairman.  You  can  alw  have
 a  vice-chairman  who  will  act  in  his  place
 and  also  preside  over  the  —  mectings when  the  chairman  is  absent.  Aud  the
 executive  committee  may  also  ह  appoint- ed.  ‘That  is  my  suggestion.  Along  with
 this,  I  have  given  some  more  details  +

 “She  Executive  Committer  shall
 consist  of  scven  members  and
 shall  inchide  one  member  at
 least  from  cach  of  the  categories
 referred  to  in  sub-clauses  {a},
 (b),

 &
 and  (c)  in  sub-section

 (9)  of  section  3"

 T  am  also  suggesting  the  constitution
 of  the  Committee.  I  think  the  Minister
 will  not  object  to  it,  because  they  have
 already  provided  for  the  committees  to  be
 appointed.  Why  not  have  an  executive
 cormmittee  ?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  The  Council  itself
 is  not  a  large  body.  It  is  a  body  of  only ao.  So.  to  have  a  small  executive
 committee  from  out  of  that,  would  not
 be  necemary  and  would  not  be  feasible.
 “Particularly  when  all  the  possbile  positive
 recommendations  that  could  have  been
 considered,  were  considered  by  the  Se-
 lect  Committee  and  we  have  come  to  this

 ,  |  thing,  it  is  not  possible  for  me
 to  accept  it.
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 So  far  as  the  are  som they  are  there.  They  can  be  there
 far

 ecific  purposes.  The  executive  com-
 mittee  is  something  which  substitutes the  Council,  which  would  not  be  the
 proper  thing,  in  matters  of  gencral  ne- ture,  I  can  understand  a  small  problem
 being

 referred  to  a  small  committee,  for
 small  papers  or  for  a  small  paper.  I
 can  understand  that,  or  a  specific  case
 being  referred  to  a  committee  of  3.  That
 power  it  already  has.  And  to  have  a
 small  body  with  a  permanent  say,  and  on a  permanent  statutory  level,  would  not be  proper.  Otherwise  the  fact  is  that  the
 Council  has  the  authority  to  cons-
 titute  committees.  If,  in  pursuance  of
 that  authority,  it  wants  to  set  up  a  small
 committee,  it  can  always  be  done.

 SHRI  8.  K.  NAIR  :  How  frequently does  this  Council  meet  ?  Does  it  meet
 once  in  three  months  or  six  months  ?

 SHRI  L.K.  ADVANI  :  As  often  as
 it  is  possible.

 SHRI  B.  K.  NAIR  :  Why  should
 they  not  meet  as  frequently  as  is  necessary?
 They  may  not  mect  so  frequently.

 MR.CHAIRMAN  :  Are  you  satisfied
 with  the  reply  of  the  hon.  Minister  ?
 Do  you  want  to  withdraw  your  amend-
 ment

 SHRI  8.8.  NAIR  :  I  am  not  press-
 ing  it.

 MR.  CHAIRMAN  :  Is  it  the  pleasure of  the  House  that  Mr.  Nair  be  allowed
 to  withdraw  his  amendments  ?

 SEVERAL  HON.  MEMBERS:  Yes.
 Amendments  Nos.  9४8  and  93  were,  by

 leave,  withdrawn.
 MR.  CHAIRMAN  :  Mr.  Borole,  are

 you  pressing  your  amendment  ?

 SHRI  YASHWANT  BOROLE  :  I  am
 not  p  s  my

 MR.  CHAIRMAN  :  Is  it  the  pleasure
 of  the  House  that  Mr.  Borole  be
 to  withdraw  his  amendment  ?

 SEVERAL  HON.  MEMBERS  के  Yes.

 Amendment  No.  .98  was,  by  leave,  with-
 drawn.

 MR.  CHAIRMAN  :  The  question  is  :

 “That  clause  8  stand  part  of  the  Bill."’
 The  motion  was  adopted.

 Clauss  8  was  added  to  the  Bill.
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 MR.  CHAIRMAN:  As  faras  clause
 9  is  concerned,  Mr.  Vayalar  Ravi  has
 given  his  amendments;  be  is  not  here.
 There  is  no  amendment  to  clause  10.
 There  is  one  amendment  No.  54  by  Shri
 Unnikrishnan.  He  is:also  not  here.
 There  is  no  amendment  to  clause  2.  So,
 I  shall  put  clauses  9  to  az  to  the  vote  of
 the  House.  Tne  question  is  :

 ant  —  g  to  2  stand  part  of  the
 an?

 Ths  motion  was  adopted.

 Glauses  9  to  2  were  added  to  the  Bitl.

 Clause  13.  (Objects  and  functions  of  the
 il.) Council.

 MR.  CHAIRMAN:  Mr.  Raj  Krishna
 Dawn,  ace  you  moving  your  amendments  ?

 SHRI  RAJ  KRISHNA  DAWN  :  No,

 MRe  CHAIRMAN  Mr.  Vinayak  Prasad
 Yadav,  are  vou  m>ving  your  amendment  ?

 SHRI  VINAYAK  PRASAD  YADAV  :
 Tam  nut  moving  my  amendment.

 SHRI  DHIRENDRANATH  BASU  4
 I  beg  to  move  :

 Page  5,  line  30,—
 ver  “and  news  agencies  in  India”
 substitute
 “Journals,  advertising  agencies  and
 all  news  agencies  in  India’.  (5)

 Page  5,  line  32,—
 after  “functions,  "’  inseri—

 “and  such  other  functions  as  the
 Council  may

 deem  necessary  for
 improving  standards  of  news-
 papers,  journals  and  all  news  agen-
 cies”  (6)

 SHRI  CHITTA  BASU:  [  beg  to  meve:
 Page  6,—

 after  fine  30,  insert
 “(ii)  to  keep  under  continuous  re-

 view  and  to  concern  itself  with  any
 development  which  affects  or  is
 likely  to  affect  the  freedom ‘of  the
 Presa.”  (27)

 SHRI  AMRUT  KASAR:  I  beg  to
 move  :

 Page  3  line  29,—
 after  “Press”  inserjm
 “from  Government  and  private  autho-
 rities  afd  individuals”  (41)

 AUGUST  a,  7४8  Press  Council  BI  .

 Page  i Tal
 after  line  34,  insert—
 “(aa)  to  hold  inquiries  in  the  unila-
 teral  cancellation  of  accreditation
 by  the  Government.'’(42)

 SHRI  A.  K.  ROY  :  I  beg  to  move  :
 Page  6,  lines  16  to  [By

 for  “including  those  brought  out
 by  any  embassy  or  other

 ir  pee tative  in  India  of  a  foreign  State”.
 substitute

 “and  any  other  foreign  publications,”
 (83).

 Page  6,  tine  a
 add  at  the  end
 “except  for  the  cases  of  victimisation,
 retrenchment,  disinissal  where  the

 inion  of  the  Council  would  be
 binding  on  the  parties’  (84)

 Page  6,  line  3o0——
 add  at  thr  code
 “and  to  plan  for  its  diffusion  with
 a  viable  objective  of  ultimate  social
 ownership’  ह,

 SHRI  B.  K.  NAIR  :  I!  heg  to  move  4
 Page  5,—

 omit  lines  35  and  36.  (94°

 Page  6,  line  at,-
 Sor  “concern  itself  with”  substitutes

 “adopt  effective  measures  to  curb
 and  counteract”  A95i+

 SHRI  G.N.  BANATWALLA  7  I  beg to  move  ३

 Page  6—
 for  lines  3॥  to  १3,  substitute
 “(j)  to  undertake  such  studies  and

 to  express  its  apinion  in  7
 oar

 ard  te
 any  such  matter  as  the  Council
 may  deem  fit  or  as  may  he  referred
 to  it  by  the  Central  Government”
 (795)

 SHRI  com  K.  CHANDRAPPAN  «  I,  beg
 to  move  :

 Page  6,—

 after  line  27,  insert

 “(bh)  to  study  and  make  recom-
 mendations  to  the  Government
 about  the  pattern  of  newspaper
 ownership  and  to  mend  how
 the  newspaper  ownership  can  be
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 diffused  and  delinked  from  the
 monopoly  industrial  houses

 (hh)  to  study  the  problems  relating
 to  service

 conde  ae

 for  providing  them  better  condi-
 tions  of  work  and  looking  after
 their  welfare."’(436)

 SHRI  B.  K.  NAIR  :  I  beg  to  move  :

 Page  6,—

 after  line  35,  insert—
 “(1)  to  inclucate  in  jounralists  a

 spirit  of  enquiry  and  strict  ad-
 herence  to  truth  in  reporting
 events  and  i  rtiality  and  ob-
 jectivity  in  offer ering  comments  :

 (m)  to  see  that  newspapers  provide
 adequate  coverage  to  events  and
 developments  in  the  National  re-
 corstruction  activities  and  deve-
 lopment  projects  :

 (n)  to  focus  full  attention  to  all
 aspects  of  life  in  rural  areas.’
 (96)

 MR,  CHAIRMAN  :  Shall  I
 put

 all
 the  amendments  to  vote  together

 SHRI  DHIRENDRANATH  BASU  :
 We  want  to  speak  a  few  words;  I  will  be
 brief.  The  hon.  Minister  will  certainly

 ps  phy
 me  thatthe  powersand  functi

 to  maintain....4  "Then  the definition  of  the  Press  Council.  But  in
 those  functions,  the  catalogue  of  which
 has  been  mentioned  here,  there  is  no  item
 wherein  there  is  any  indication

 by
 which

 the  Press  Council  will  preserve  the  free-
 dom  of  the  Therefore,  I  simpty want  to  add  this  as  one  of  the  functions  of
 the  Press  Council,  viz.,

 “To  keep  under  continuous  review  and
 to  concern  itself  with  any  development
 which  affects  or  is  likely  to  affect  the
 freedom  of  the  Press.”

 I  think,  the  Minister  should  have  ac
 objection  in  accepting  this  because  it  is
 the  main

 olject
 of  the  Bill  and  in  the

 functions  he  not  mentioned  in  a  very
 explicit  manner.

 SHRI  AMRUT  KASAR  /Panaji)  :
 My  amendment  has  come  actuy  om  the
 practical  difficulties  faced  by  newsneners.
 As  assurance  has  already  come  from  the
 Minister.  This  di:  t  is  moved  not
 toshow  any  distrust  or  that  I  distrust  him,
 but  the  Minister  or  the  portfolio  may  chan-
 ge.  or  Government  may  change.  Be
 cause  of  the  liberal  ideals  of  this  Govern-
 ment.  the  Government  has  assured  of  this
 freedom,  but  the  weapon  in  the  hands  of
 most  of  the  Governments  is  that  of  accredi-
 tation  by  which  the  press  ge  ss  aright to  go  to  any  office  and  seek  information.
 They  are  able  to  attend  the  Assembly
 Poi  ceedings.  They  are  able  togointo  the
 Secretariat  because  of  the

 accredicg
 *ton.

 Many  times  the  Government-cante?  the
 the  Council  should  not  be

 vere  Timnived. The  objec:  of  the  Cow  il  hould a  to  pre- serve  freedom  of  the  Press,  to  maintain  and
 improve  the  standards  of  newspapers news  agencies,  television  and  radios  and
 all  mass  media.  They  should  be
 invested  with  such  powers  so  that  the
 autonom  row

 Press  Council  will  be  pre-
 served.  ¢  hon.  Minister  has  already
 explained  that  he  is  very  much  for  the
 freedom  of  the  press;  we  also  say  ४0;  we
 also  say  that  there  should  bemore  autono-
 my  for  the  Press  C  suacil;  within  the  ure
 view  of

 the  powers
 and  functions  of  the

 Press  Co  all  must  be  kept,  namely,

 not  Re  cecladed  3  lakhs  of
 people

 hear  the
 tadio  and  eee  the  .  tam
 ing  to  the  hon.  Minister  to  accept  my
 amendment.

 SHRI  CHITTA  BASU  :  My  amend-
 ment  relates  to  clause  Age

 MR.  CHAIRMAN  :  Speeches  should
 be  made  only  if  necessary.

 accreditations  of  the  newspaper  as  p: ment.  In  order  to  safeguard  that  I]  have
 suggested  this  amendment  and  I  think
 this  amendment  will  be  a  protection  to  the
 newspaper  and  it  may  be  accepted.

 SHRI  A.K.  ROY  (Dhanbad)  :  This
 Clause  is  the  most  importantone  relating  to-
 the  po'  and  functions  of  the  Council
 Thave  alread

 hea
 that  the  freedom  of  the

 pee
 means  lom  of  the  pen,  freedom

 rom  the  purse  and  freedom  Tor.  the  le
 and  to  achieve  that  freedom  not  on fy  Be de-
 moctatic  tongue  but  alsodemocratic  teeth”
 arerequired.  With  these  amendments,  I tried  to  provide  afew  democratic  teeth  to.
 the  hon.  Minister.

 We  have  got  an  idea  that  controlled
 press  means  only  controlled  by  the  Govern-.
 ment.  But  here  [  too  read  a  few  lines
 from  Pandit  Jawahar  Lal  Nehru  as  have
 been  written  about  the  freedom  of  the
 presa:

 “Freedom  of  the  Press  usually non-interference  of  the  Gomnineat: i But  there  is  such  a  thing  as  interference
 by  the  private  interests.  I  am  unable
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 [  Shri  A.  K.  Roy  ]
 to  understand  how  a  small  group  7८०
 presents  the  freedom  of  the  press. फ
 Not  only  that,  I  would  like  to  draw  your

 attention  to  the  Resolution  of  the  Indian
 Federation  of  the  Working  Journalists.  ह (8
 says—

 Bicirgh  2 ing  the
 ownership  2

 and  manage-
 ment  of  the  preas  controlled  by  the  big
 industrial  houses  are  imperative  and
 should  be  an  integral  part  of  the  other
 changes  in  the  socio-economic  order  that
 are  in  the  offing  in  India.  Working
 Journalists  do  not  believe  in  the  pedes-
 trian  theory  of  the  growth  at  any  cost.”"

 ‘We  have  got  the  affairs  of  Verghese.  But
 we  merri! f.  forgot  the  affairs  of  Pran
 Chopra  who  was  the  Editor  of  the  States-
 man  and  was  sacked,  as  some  ofthe  eclito-
 rials  were  s  to  be  friendly  with  the
 United  uppesed  Government.  Similar
 things  happened  with  many  other  eclitors
 also.  ‘There  is  sub-clause  (h)  which  says:

 **to  promote  a  proper  functional  relation-
 shipamong  all  classes‘of  perscnsenmaged in  th  e  production  or  publication  of  news-
 papers  or  in  news  agencies.
 Provided  that  nothing  in  this  clause  shall
 be  deemed  to  confer  on  the  Council  any
 functions  in

 ren
 d  to  disputes  to  which

 the  Industrial  Disputes  Act,  £947,
 applies”.

 Hete  I  woutd  like  to  say  that  the  Council's
 say  shonfid  be  decisive  in  the  case  of  victl-
 misation  ot

 king
 [pares

 and  हीन
 tors.  Whenever  any  editor  will  find  himscif
 in  difficulty  it  wilt  be  referred  to  the  Council
 and  the  Council’ssay  should  be  binding  on
 the  management.  If  yom  da  not  provite
 these  democratic  teeth,  the  management
 and  owners  will  nevet  care  for  the  Council's
 opinion.

 Sub-clause  (i)  says*‘to  concern  itself  with
 developments  as  such  concentration  of  or
 other  aspects  of

 omens
 This  is  only

 anegative  part.  What  is  the  positive  as-
 péct  ofthe  Council?  The

 Pomiiveowtors ‘ofthe  Councilshoulkt  be.as  I  have  suggested, ५6  plan  for  its  diffusion  with  a  viable
 objective  of  ultimate  social  ownership’.
 7

 vealready  proposed  working  journa-
 ists’  cooperative  to  run  a  newspaper.

 ‘This  has  already  been  started  in  one  or
 two  cases  in  India  and  its  is  operating  in
 some  places  outside  also,  lt  want  that
 the  objective  should  be  precisely  put.
 That  why  I  have  said  thar  the
 objective  of  diffusion  and  viable  social

 ewnership  must  be  incorporated  in  the
 Bill.  Instead  of  adopting  this  kind  of
 positive  approach,  the  Minister  has  put  in
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 ह... अ  by  any  embastay...........  ere,  This  wil
 pole  as  ह  the  Press  Council  will  operatet aan

 agency
 of  the  Foreign

 Lea?  8
 है| ज

 looks  and  it  sounds  vulgar.  t  is
 why  have  said  that  youneed  not  elaborate
 by  mentioning  publications  brought  out
 by  embussies  and  other  things,  ‘These  are
 details  which  nerd  not  be  part  of  the  Bill,
 You  can  casily  avoid  it  by  saying  “‘any other  foreign  publication".  That  will
 serve  your  purpose  and  it  will  nat  sound
 odd.  hope  the  Minister  will  aereptthese three  constructive  suggestions  and  —  ine
 corporate  them  in  the Be  tf

 PROF.  DILIP  CHAKRAVARTY  :  If
 the  hon.  member  is  referring  to  Mr,  Pran
 Chopra's  tto  the  United  Front  Gov-
 emment  in  We est  Bengal,  it  should  be
 3907  or  1969  and  not  1968,  because  there
 wasno  United  Front  Government  in  West
 Bengal  in  1968,

 SHRI  A.K.  ROY  :  You  read  what  Mr.
 Setalvad  has  written.  That  does  not  in
 any  way  affect  the  merit  of  what  I  have
 proposed.

 24.00  hee.

 SHRI  B.K.  NAIR  :  In  my  view,  the
 powers  of  the  Council  are  inwuftuient.  9
 agree  with  Mr.  Roy,  that  this  is  a  Council
 without  teeth.  It  in  a  Council  without
 any  bones  or  even  spine.  As  at  present
 contemplated,  it:  willbe  an  incfiective
 body  and  it  would  not  be  able  to  do  any-
 thing  to  safeguard  the  freedom  of  the
 press.  In  the  constitution  itself,  we  are

 represen they  contribute  to  the  freedom  of  the
 press?

 They  provide  nothing  material.  What
 about  freedom  of  expression  and  freedom
 of  ideas?  You  have  stated  what  ie  to  be
 done  by  the  people  employed,  the  editon
 and  the

 employers
 But  the  owners  are

 fuss  ts  on  freedom.  There  are
 six  owners  on  the  Press  Council.  There
 is  no  function  that  they  have  to  perform
 except  te  veto  whatever  is  bring  done.
 So,  with  thisheavy  weight  tied on  to  their
 neck,  if  you

 are  going
 to  constrain  the

 staff  employed  till  further.  ]  am  afrakd  it
 is  not  going  toserve  the  prupoe.

 Incidentally,  in  Clause  74...  द  are
 providing

 a
 ie

 punishment  to  every  ather
 category.  sornet!  és  jour-

 sears  mec  ico Si a  ton  9५  what  about aix  gentlemen  who  may  be  tampering  with
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 the  freedom  of  the  press?  Nothing  is
 provided  here.  The  editor  may  be  hauled
 up,  the  journalist

 may  be  reprimanded,
 everything  can  be  ९  against  them, but  what  about  these  six  gentlemen  who
 are  sitting  on  the  Council  with  their  tons
 ofmony?  Nothing  is

 fries  fags
 inst

 them.  Isit  ssvumed  that  they  will  not
 commit  any  offence?  All  the  time  they are  committing  offences.

 T  am  suggesting  that  the  reference  to  the
 code  of  conduct  be  deleted  by  omitting fines  95  and  96  in  page  5.

 Secondly,  much  has  been  said  about  the
 funetions  ‘of  the  press,  but  what  about
 theirsocial  obligations  7  Thatisthe  main
 point  that  I  want  to  stress.  They  are
 cratiaing

 their  activities  and  circulation
 only  to  the  cities.  They  do  not  go  to  the
 countryside,  they  donot  care  for  the
 Harijans  and  backward  clames.  Everyday

 hing  is  h
 appen

 ing  to  the  Harijans, but  how  does  the  ijan  come  in  the  news-
 papers?  He  comnes  in  only  as  a  criminal, asa  victim  of a  shooting  and  firing,  nothing else,  The  fact  thathe  ishaving  a  peaceful life  in  the  countryside  ix  contributing  tothe
 building  up  of  the  nation  and  the  part  he
 plays  in  the  economy  of  the  country  are
 never  given  in  the  newspapers  of  the
 country,  Maintenance  of  professional standards.  integrity  ete.,  are  all  right  and
 very  necemary.  but  it  is  necewary  to  in-
 culeate  in  journalists  a  spirit  of  enquiry and  strict  adherence  to  truth  in  Tepoi ring
 events  and  impartiality  and  objectivity  in
 offering  comments,  These  things  are
 lacking  now.  We  have  also  to  see  that
 Newspapers  provide  adequate  coverage  to
 events  and  dreciopients  in  the  national

 wuction  tes  and  developm: A  Pr  t
 projects,  and  further  that  they  focus  full
 attention  to  all  aspects  of  life  in  the  rural
 areas.  My  amendments  xck  to  provide for  these  things.

 SHRI  G.M.  BANATWALLA_  (Ponn-
 ani)  :  Clause  9(a)(b)  provides  for  a  cade
 of  conduct  for  n  news  agencies and  journalists.  Isubmit  that  the  freedom of  the  press  is  a  very  delicate  and  sensitive
 thing.  A  handful  of  people  should  not  be
 allawed  to  impone  their  views  on  such  a
 delicate  and  sensitive  things.  I  have
 therefore  moved  an  amendment.

 We  must  also  take  note  of  the  fact  that
 aa  many  as  threestrong  Minutes  of  Dissent
 are  ॥

 sa
 with  respect  to  the  Re}

 pees of  the  Joint  Committee.  Therefore,  at
 this  stage,  appeal  to  the  Treasury  Benches
 und  to  the  august  Howse  to  see  that  no
 prior  restraints  are  impose!  upon  the  press
 specially  in  the  form  of  a  code  of  conduct
 which  implies  a  code  of  discipline  to  be
 adhered  to  by  the  press.

 I  have  also  moved  a  second  amdnement
 to  ae  49(a)(j)  saying  that  the  Press
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 Council  can  undertake  such  studies  as
 may  be  entrusted  to  the  Council and  express its  opinion  on  such  matters  as  may  be  refer-
 red  to  it  by  the  Central  Government.  Sir, there  isno  reason  why  the  initiative  of  the Press  Council  should  be  curbed  and  killed,
 Let  the  Press  Council  decide  on  any  matter
 which  it  may

 are
 up  either  on  its  own initiative  or  ref  to  it  by  the  Central Government.  Therefore,  my  amendment

 provides  that  the  Press  Council  should  be
 allowed  to  have  the  initiative  to  express such  opinions  on  freedom  and  in dence  of  the  press  as  it  may  deem  fit.  It should  also  express  its  opinion  on  such other  matters  as  may  be  referred  to  it  by the  Central  Government  in  addition  to  the matters  taken  up  on  its  own  initiative.  I
 hope  this  amendment  giving  the  initiative to  the  Press  Council  will  be  accepted  by this  august  House.

 MR.CHAIRMAN  :  I  want  tomake  one observation.  Because  amendment  Noe.
 04  is  the  same  as  amendment  No.  94,  it
 should  not  be  considered  as  moved.

 Now,  Mr.  Chandrappan  may  speak  on
 amendment  No.  3  36.

 SHRI  C.K.  CHANDRAPPAN  :  I  do
 not  want  to  make  a  speech.  I  think  the
 Minister  will  accept)  my  amen
 That  is  the  crux  of  the  matter  in  deciding whether  the  press  is  free.  So,  I  hope  be
 willaccept  it.

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI  ):  I  think  most  of  the  points  rais-
 ed  were  raised  in  the  First  Reading  alsin
 and  I  had  indicated  that  the  Government
 itself  is  conscious  that  freedom  of  the  press
 can  be  fully  gurantee  and  ensured
 only  when  the  various  constrains  imposed
 by  the  present  pattern  of  ownership  are
 also  removed.  But  as  I  said  then,  the
 Pret  Council  is  not  a  body  which  can
 complete  this  task.  The  Press  Council  has
 to  keep  this  in  mind  while  adjudicating while  framing  its  approach,  and  to  that
 extent  there  is  a  provision  in  the  Bill
 already.  But  this  is  a  matter  which
 essentially  has  to  be  dealt  with,  as  I  eaid,
 by  the  Press  Commission.  and  the  Preas
 Commission  has  to  make  its  recommenda-
 tions  to  the  Government  and  the  Govern-
 ment  on  that  basis  will  come  to  Parliament
 again  because  thisis  not  a  matter  in  which
 this  Pres  Council  can  do  very  much.

 Shri  Banatwalla  referred  to  the  three
 Notes  of  Diswrt.  That  too  T  had  dealt
 with  while  replying  to  the  First  Reading.
 [  would  like  to  state  again  that.  whea
 75  this  legislation  was  brought,  the
 first  Press  Commission's  recommendation
 that  the  Press  Council  should  be

 HL  ind 40  formulate  a  code  of  conduct  was
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 it,  but  the  legislation  adopted  did  not  say the  word  फ ्formulate”  and  the  Council
 reiterated  this  view.  It  stated

 “It  is  neither  necessary  nor  desirable, and  noteven  feasible,  to  draw  up  a  com-
 prehensive  code  and  that  it  would  be
 better  and  more  useful  to  build  up  in
 course  of  time  a  body  of  case  law  gathered from  the  principles  formulated  in  its
 adjudications  in  the  several  concrete
 cases  before  it’.

 That  is  why  the  term  “build  up  a  code  of
 conduct”  was  used.  The  present  Press
 Council  Bill  also  adheres  to  that.  This
 matter  was  discussed  at  length  in  the  Select
 Committee  and  the  preponderance  of

 inion  was  in  favour  of  retaining  the
 term  “to  build  up  a  code  of  conduct”.

 Yet  another  point  was  made  here  about
 advertising  agencies  and  radio  and  trle-
 vision  being  brought  within  the  purview of this.  So  far  as  advertising  agencies  are
 cuiicerned.  Ido  not  think  it  would  be
 proper  to  bring  them  here.  But  so  far  as
 radio  and  television  are  concerned,  I  do
 think  that  they  are  imoortant  media  of
 communicationand,  ina  way,  analogous
 tothe  press.  So,  when  we  thinkin  terms  of
 panting

 autonomy  to  these  media,  we  will
 ve  to  provide  a  suitable  machinery  and

 mechanism  which  kerps  track  of  their
 conduct  also.

 Sbri  Chitta  Basu  has  moved  some
 amendmerts.  tt  Lwouldlike  to  point  out
 that  the  Bill.  as  it  is  elaborates  more
 effectively  what  he  has  sought  to  achieve.
 For  instance,  one  of  the  functions  that  he
 has  suggested,  in  Amendment  No.  t7,  is:

 “to  keep  under  continuous  review  and
 to  concern  itself  with  any  development which  affeces  or  is  likely  to  affect  the
 freedom  of  the  press”.
 Sub-clause  (t)  of  clause  3  reads  :
 “The  objects  of  the  Council  shall  be  to
 preserve  the  freedom  of  the  Press  and  to
 maintain  and  improve  the  standards  of

 pers  and  news  agencies  in  India”. newspap
 Not  only  that,  it  goes  on  to  elaboratr  the
 functions  of  the  Council  in  vhis  regard,  by amying  :

 “to  ensure  on  the  part  of  newspapers, news  agencies  and  journalists,  the  main-
 tenance  of  high  standards  of  public  taste
 and  foster  a  due  sense  of  both  the  rights and  responsibilities  of  citizenship".

 Then  it  says  :
 “to  encourage  the  growth  of  a  sense  of
 responsibility  and  public  service......".
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 He  was  saying  something  about  public
 accountability.  I  thinkall these  provisions
 can  be  worded  differently,  and  Ido  not
 dispute  that  if a  drafternan  like  Shri  Chitta
 Basu  had  been  with  us,  he  might  have
 framed  it  still  better;  [donot  know.  But,
 asitis,  itis  very  comprehensive  and  it  deals
 with  the  various  aspects  and  various  di-
 mensions  of  this  particular  matter.

 \
 In  fact,  in  the  Select  Conunittee  itelf

 many  Members  felt  that  provisions  like
 these  should  be  cut  down  to  the  minimum
 otherwise,  very  often  these  provisions
 read  like  pious  platitudes.  It  will
 certainly  not  be  the  object  of  this  House  to
 indulgein  any  pious  platitude.  We  would
 like  every  provision  to  be  very  specific
 so  that  i¢  would  contribute  to  greater
 effectiveness.  of  the  Council.  would,
 therefore,  plead  with  al!  the  members
 to  look  at  clause  कु  in  ite  totality,  because
 all  the  points  that  they  have  broadly
 mentioned  are  there.  So,  if  he  kindly
 withdraws  the  amendments,  it  would  be
 still  better,  Otherwise,  I  would  appeal
 to  the  House  to  reject  them.

 SHRI  CHITTA  BASU  :  I  do  not  want
 to  press  my  amendments  and  Iam  willing
 to  withdraw  them.  Your  argument  has
 been  that  all  these  points  have  been
 included.  You  may  or  may  not  accept
 my  amendment,  but  my  point  is  that  it’
 is  not  included,  particularly  in  view  of
 the  fact  that  in  sub-clause  (i)...

 SHRI  L.  K.  ADVANE:  Exactly  the
 word  you  have  used  is  there.

 SHRI  CHITTA  BASU  :  You  have
 mentioned  :

 “to  concern  itself  with  developments
 such  as  concentration  of  or  other
 aspects  of  ownership  of  newe
 papers  and  news  agencies  which
 may  affect  the  independence  of
 the  Pres;

 This  is  one  aspect  of  the  independence
 of  the  prem,  the  freedom  of  the  press.  That
 T  agree.  You  have  said  that  that  aspect
 of  the  problem  can  be  fairly  dealt  with  ina
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 better  way  by  the  Press  Council.  I  agree.
 But  to

 >  my  mi
 mind,  there  are  other  threats  to

 the  fi  of  the  pres.  You  have
 singled  out  thisone.  But  what  about  the
 other  threats  ?  Have  you  mentioned
 anything  about  them  ?

 SHRI  L.  K.  ADVANI  :  What  has
 been  raised  by  Shri  Chitta  Basu  just  now
 was,  in  a  different  way,  raised  by  Shri
 Banatwalla,  because  he  drew  my  attention
 to  sub-claise  (j),  which  says  :

 “to  undertake  such  studics  as  may  be
 entrusted  to  the  Council  and  to
 express  its  opinion  in  regard  to
 any  matter  referred  to  it  by  the
 Central  Government.”

 and  he  said  “why  not  make  the  Council
 on  its  own  do  something  if  it  wants  to  ci
 Ican  point  out  that  the  subsequent  sub-
 clause  (k)  takes  care  of  both  what  Shri
 Chitta  Basu  would  like  the  Press  Council
 to  do  as  wellas  what  Mr  Banatwalla  would
 like  the  Council  tudo.  It  does  not  con.
 fine  itself  merely  to  study,  it  gives  it
 complete  residuary  authority  in  its  own
 sphere  to  the  extent  of  subserving  the
 main  objectives.  Tt  says  :

 “to  do  such  other  acts  as  may  be
 incidental  or  conducive  to  the
 discharge  of  the  above  functions.”

 We  can  always  observe  that  in  all  such
 legislations,  we  alwavs  empower  and  give
 authority  to  the  body,  which  is  being
 created  under  statute  to  do  whatever
 else  is  necessary  and  conducive  so  that  sub-
 clause  (j)  does  not,  in  anv  way.  restrict
 the  authority  of  the  Council  itself  and  it
 only  empowers  the  Government  to  do
 something  and  ask  the  Council  to  under-
 take  a  study.  For  instance,  in  this  House,
 some  Members  may  ask  the  Government
 to  have  a  matter  stadied  by  the  Council,
 then  the  Government  can.  in  view  of  sub-
 clause  (j)  ask  the  Council  to  do  it.

 SHRI  ४,  K.  NAIR  ;  About  social
 responsibility,  he  said,  it  is  all  covered  in
 aub-claise  (2).  Thatisentirely  a  different
 thing.  I  will  say  that  the  entire  thing  is
 concerned  with  a  sort  of  lower-middle
 class  and  upper-class  strata  of  society.
 The  countryside  is  not  touched.  You
 aay  that  the  Janata  Party  is  committed
 to  the

 development
 of  country-side.  Why

 not  you  put  the  responsibility  of  the  papers
 also?

 MR.  CHAIRMAN:  That  will  do.

 SHRI  L.  K.  ADVANI  :  It  covers
 everything.

 MR.  CHAIRMAN  :  Mr.  Dhirendra-
 nath  Basu,  are  you  withdrawing  your
 ams  ndment  nos.  §  and  6  ?

 SHRI  DHIRENDRANATH  BASU  :
 Yes.  I  seek  leave  of  the  House  to  with-
 draw  my  amendments.

 Amandments  Nos.  5  and  6  were,  by  leave,
 withdraun.

 MR.  CHAIRMAN:  Mr.  Chitta  Basu,
 are  you  withdrawing  your  amendmen!
 No.  Wy  ?

 SHRI  CHITTA  BASU :  Since  the  hon.
 Minister  has  assured  that  this  aspect  ०
 the  problem  would  be  the  concern  of  tht
 Press  Council,  I  seek  leave  of  the  House  t
 withdraw  my  amendment.

 Amendment  No.  ॥7  was,  by  leave,
 withdraum.

 MR.CHAIRMAN  :  Mr.  Amrit  Kasar,
 are  you  withdrawing  your  amendment
 nos.  4  and  42  ?

 SHRI  AMRUT  KASAR  Yes,  sir.
 I  acek  leave  of  the  House  to  withdraw
 my  amendments.

 Amendments  Nos.  4  and  42  were,  by  leave,
 withdrawn.

 MR.  CHAIRMAN  :  Mr  Roy,  are  you
 withdrawing  your  amendment  nos.  83,
 84  and  85  ?

 SHRI  A.  K.  ROY  :  No.  I  want  to
 make  your  job  simple.  I  want  you  to
 put  amendment  nos.  83  and  84  to  voice
 vote  and  on  amendment  no.  85,  I  want
 division.

 MR.  CHAIRMAN  :  I  put  aeo@indnx..
 nos.  83  and  84  moved  by  Shri  A.  K.  Roy‘
 to  the  vote  of  the  House.

 Amendments  Nos.  83  and  84  were  put  and
 negatived.

 MR.  CHAIRMAN  :  Now,  I  put.
 Amendment  No.  85  to  Clause  3  moved
 by  Shri  A.  K.  Roy  to  the  vote  of  the
 Hi  louse.

 Those  who  are  in  favour  may  say,
 Aye.

 SHRI  A.  K.  ROY  :  Aye.  +

 MR.  CHAIRMAN  :  Those  who  are
 against  may  say,  No.

 SEVERAL  HON.  MEMBERS  :  No.

 MR.  CHAIRMAN  :  The  Noes.  have
 it  ;  the  Noes  have  it.

 SHRI  A.  K.  ROY  :  The  Ayes  have  it.

 MR.  CHAIRMAN  :  Let  the
 Lobes ca be  cleared.  The  Labbies  have

 cleared.
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 The  question  is  :

 Page  6,  line  ०
 add  at  the  end—

 “and  to  plan  for  its  diffusion  with
 a  viable  objective  of  ultimate
 social  ownership”  (85).”’

 The  motion  was  negatived.
 SHRI  B.  K.  NAIR:  I  would  like  to

 _withdraw  my  Amendments  Nos.  94  .95
 “yand  96.

 Amendments  Nos.  04  to  96  were,  by  leave
 withdrawn.

 MR.  CHAIRMAN  :  U  now  put  Amend-
 ment  No.  705  of  Shri  Banatwatlu  to  the
 vote  of  the  House.

 Armandmant  No.  105,  was  put  and  negatived.
 MR.  GHAIRMAN  :  [now  put  Amend-

 ment  No.  96  of  Shri  Chandrappan  to
 the  vote  of  the  House.

 Amendment  No.  36  wast  put  and  nepatioed.
 MR.  CHAIRMAN  :  Now,  the  ques-

 <  tion  is:
 “That  Clause  4  stand  part  of  the

 Bill”.

 '  Ths  mation  was  adopted.
 Claae  4  was  added  to  the  Bill.

 ee  .ag  |  Powsr  tn  censure}
 SHRI  DHIRENDRANATH  BASU  :

 ¥  beg  to  move  :

 Page  6,  line  4
 add  at  the  end—
 “but  in  case  of  complaint  of  not  of  a

 serious  matter,  the  Council  shall
 also  have  the  authority  to  con-
 done  the  newspaper,  news
 agency,  the  cditor  or  the  journa-
 Hist  of  such  a  complaint”.  (7). है पु

 SHRI  CHITTA  BASU  :  I  beg  to
 nove  :

 Page  6,  line  40,—
 after  “misconduct”  iaswrt—

 ae  on?  the
 Goverminent,”  (3B)
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 Page  6,  line  ह
 after  “concerned”  insert—

 “or  any  authority  including  the
 Government,”  (an).

 SHRI  LAXMI  NARAIN  NAYAK
 I  berg  to  move  :

 Page  6,  line  47,—~
 add  at  the  end--.

 “and  in  case  the  wamings  are
 ignored,  the  council  may,
 after  giving  three  warnings,
 recommend  to  the  Govern:
 ment  clusuce  ofany  newspaper or  news  agency  which  will  be
 binding  on  the  Government
 (46).

 SHRI  A.K.  ROY  ;  [beg  ta  move  ;

 Page  6,  line  47,—
 add  at  the  end—

 “or  suggest  some  other  measures
 to  the  Government  and  the
 Government  thal)  act  accord.
 ing  to  that”.  (86),

 Page  7,  line  be
 for  “empower  substitute  “debar”

 (87).
 SHRI  B.  K.  NAIR  :  I  beg  to  move  :

 Page  6.  line  Sem
 add  al,  the  end—

 “and,  if  considered  necessary,
 adopt  extreme  —  deterrent
 action  against  the  offenders"
 (97).

 SHRI  YASHWANT  BOROLE
 beg  to  mave  :

 Page  6,  line  Bem

 for  “nay"”  subsHinte  “shall’’  (5go).
 Page  6,  line  50,~-

 add  at  the  end.

 “except  in  case  where  the  Council
 complainant decided  to  enter tain  a  complaint’.  (जे

 SHRIL.  K.  ADVANI  :  Mr.  Chairman, do  I  have  your  permission  to  leave  the
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 the  Howse?  There  is  voting  in  the  other
 Howe.  My  colleague,  Mr.  Ravindra
 Varma.  will  attend  to  this  Bill.

 MR.  CHAIRMAN  :  Yes.

 Now,  I  would  request  the  hon.  Members
 to  be  brief  and  to  the  point.
 Mr.  Dhirendranath  Basu.

 SHRI  DHIRENDRANATH  BASU  :
 The  hon.  Minister  for  Parliamentary
 Affairs  and  Labour  and  the  hon.  Minister
 of  Information  and  Broadeasting  are
 dynamic  Ministers.  To  add  to  their
 dyaamism,  I  want  to  add  at  the  end  of
 page  6,  line  47  :

 “but  in  case  of  complaint  of  not  of
 @  tenaus  matter,  the  Council  shall  also
 have  the  authurtity  (0  condone  the
 gtwipaper,  nrws  agency,  the  editor  or
 the  journalist  of  such  a  complaint.”

 If  shese  powers  arc  given  to  them,  if  this
 ausonomy  is  given  tu  them,  then  the
 editors  or  reporters  or  news  editors  can
 expresstheir  viewsindependently  and  need
 nat  look  to  the  Directors  or  Managers  who
 sometimes  compel  them  to  say  what  they
 do  not  want  to  report.  That  is  why  I
 have  requested  through  my  amendment
 far  the  addition  of  these  words—so  that
 saure  liberty,  more  power,  may  be  given
 to  the  Press  Council  ;  they  must  have  this
 power  to  condone.  By  this  the  individual
 ownership  and  apoly  —h  in
 the  press  can  be  done  away  with.  Those

 $s  can  enjoy  the  liberty.  Freedom
 of  press  should  be  a  ‘must’,  and  the  hon.
 Minister  in  charge  of  the  Bill,  whilereplying
 to  the  debate.  has  agreed  to  this.  There-
 fore,  I  would  request  him  through  you,
 Sir,  to  accept  this  amendment,

 SHRI  CHITTA  BASU  (Barasat). Mr.  Chairman,  you  will  kindly  see  this
 clause  ज  TI  also  want  to  draw  the
 attention  of  the  Mini  to  this  cl:
 It  deals  with  the  powers  to  enquire.  Now,
 the  power  to  enquire  against  whom?
 Certain  agencies,  authorities  or  individuals.
 {read  the  clause  २

 “Where,  on  receipt  of  a  complaint
 madc  to  it  or  otherwise,  the  Council
 has  reason  to  believe  that  a  newspaper or  news  agency  has  offended  against
 the  standards  of  Journalistic  ethics  or
 public  taste  or  that  an  editor  or  9  worki-
 ing  ji  alist  has  tted  any
 professional  misconduct  .""

 These  are  the  subjects  about  which  an
 inquiry  can  be  institueed.  I  may  be
 alow lowed  to  say  that  the  principal  objective
 of  the  Bill  is  to  preserve  the  frecdom  of

 the  Press.  There  is  no  provision,  as  you
 will  find,  to  hold  and  enquiry  any  com-
 plaint  or  otherwise  as  to  whether  there  hat
 been  any  abridgement  of  the  freedom  of
 Prem.  This  is  the  position.  I  want  to
 correctit.  I  want  to  say  that  the  principal
 objective  of  the  Bill  being  the  preservation
 of  the  freedom  of  the  Press,  the  right  to
 enquire  should  also  be  ded  if  there  is.
 any  instance  of  abridgement  or  encroach-
 ment  upon  or  interference  with  the  free-
 dom  of  the  Press by  any  authorityincluding
 peep

 Unless  that  is  included,
 think—  I  am  sorry  to  make  this  comment

 the  very  principal  objective  of  the  Bill
 will  not  be  fulfilled.

 So  far  as  my  amendment  No.  39  is
 concerned,  it  is  after  all  consequential  in
 nature.  Therefore,  ग  do  not  want  to
 dilate  on  it.  ३  think  the  hon.  Minister
 will  give  proper  thought  to  this  principal
 point.

 oft  लह्मी  नारायण  नायक  (खजुराहो):
 सभापत्ति  महोदय,  मैं खंड  14 में यह  कहना
 चाहता  हु  कि  समाचर  पत्र की  स्वतंबरता  तो
 रहनी  चाहिए  लेकिन  जो  आचार  सहिता
 का  उल्लंघन  करे  और  झतिरंजित
 समाचार  बराबर  प्रकाशित  करें  शौर  प्रेस
 परिवद्‌  झगर  तोन  बार  चेतावनी  भी  दे
 उस  के  बाद  भी  वैसा  ही  कर्ता  रहें  तो
 केवल  चेतावनी  देने  से  ही काम  नहीं  चलेगा  t
 यानी  जहां  झ्रखबार की  स्वतत्वता  भी  रहमी
 चाहिए  वही  अखबार  अगर  भाचार  संहिता
 का  उल्लधन  करता  है  और  प्रेस  परिषद
 उस  समाचार  पत्र  को  तीन  बार  चेतावनी
 देता  है  फिर  भं।  वह  नहीं  मानता  है,  श्राचाट
 संहिता  का  बराबर  उल्लंघन  करता  है
 तो  इसमेंमें  बह  कहा  है  कि  परिषद  की
 तीन  बार  चेतावनी  को  अ्रवहेलना  पर
 समाचार  पत्र  तथा  समाचार  एजेंसी  का
 प्रकाशन  बन्द  करन ेकी  सरकार  को  परि-

 बदू,  सिफारिश  करेगी  जो  सरकार पर  झावद्ध

 होगी  ।  वाली  उस  का  प्रकाशल  फिर
 बन्द  हीना  चाहिए।  इसलिए ऐसी  स्थिति  में
 बेस  परियत्‌  सरकार  को  सिफारिश  कर
 सकेगी  जौर  सरकार  उसको  भमानेगी  क्यों.

 x
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 करा.  ‘Press  Council  Bill

 [att  लक्ष्मी  नारायण  नायक]
 कि  जहां  समाचार  पत्र  को  स्वतंतता

 रहनी  चाहिए.  वहीं  उसपर  यह भंदुश
 भी  लगाना  चाहिए  1

 SHRIA.K.  ROY  (Dhanbad)  :  This
 is  another  check,  rather  another  tool  I
 want  to  add  to  the  Bill.  You  know  we
 are  all  victims  of  yellow  journalism.
 There  are  so  many  things  happening  of

 neral  public  importance  and  _  soci
 Faportance  but  because  our  papers  are
 in  the  hands  of  persons  of  such  organiza-

 ations  that  we  are  everyday  readings  some-
 thing  clse.  You  know  the  fasnous  saying
 of  Oscar  Wilde  that  the  difference  between
 literature  and  journalism  is  that  literature
 is  never  read  and  journalism  is  unreadable.
 So,  it  is  becoming  like  that.  Yellow

 journalism  does  not  only  mean  mistcading
 news.  Yellow  journalism  als.  means
 partisanship  in  focusing  news.  I  can
 tell  you  that  you  can  sec  very  many
 important  news  against  people  and
 Operation  on  the  people  that  are  being
 bye-paseed.

 For
 tag  4  yesterday,  |  was  looking

 a  journal.  I  come  to  kiow  with  horror
 that  one  naxalite  prisoner,  Shri  Krishna
 Chetty  was  hanged  in  Coimbatore  Jail
 in  Madras.  But  no  paper  reported  it.
 Such  a  type  of  silence,  is  a  conspiracy,  I
 should  say.  This  is  the  worst  type,

 »  black  or  blue  journalism,  I  do
 pot  know.  ‘Then  a  miner  was  drowned.
 Not  a  single  line  was  in  the  paper.
 The  papers  arc  very  busy  about  the
 scandals  what  is  the  Min  liter

 doing
 ?

 It  takes  a  lot  of  time.  Parliament  has
 no  time  to  think  or  even  to  devote  any
 time  to  this  type  of  scial  or  political
 oppression.

 MR.  CHAIRMAN  :  Then,  what  is
 your  suggestion  ?

 SHRI  A.  K.  ROY  :  That  is  why  I  say
 that  the  Press  Council  must  be  a  body
 which  will  suggest  some  measures  to  the
 Government  to  take  action.  Otherwise,
 who  will  listen.  The  Government  shall
 act  according  to  that.  Another  point  is
 this.  It  is  very  intelligently  said  that  if
 something  is  ending  in  a  court  of  law,  the
 Press  Council  will  not  take  action  on  it,
 This  is  a  very  wrong  thing.  If
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 the  uew  Minister  of  Information  and
 Broadcasting  to  accept  the  smallest 0  A  di:  t  No.  87.

 For  ‘Empower’  substitute  ‘debar’

 This  being  the  smallest  amendment,  £
 hope,  the  new  Miuister  has  been  empowered toaccommodate  this  type  of  amendment.

 MR.  CHAIRMAN  :  Now  Amendment
 No.  97  by  Mr.  Nair.

 SHRIB.K.NAIR:  About  the  poten- tial  offenders,  they  being  the  members
 of  the  Press  Council,  many  times,  the  change is  made  about  the  violation  of  journalistic ethics  committed  by  a  jucurinalist.  May be  it  might  have  been  committed  at  the
 beheat  of  the  owner.  The  owner  may have  prevailed  upon  him  to  a  particular
 line  But  when  it  comes  to  the  question  of
 taking  action  against  him  the  entire  Press
 Counci)  may  turn  ayainst  him.  The
 owner  may  also  juin.  [think  this  is  not  a
 happy  state  of  affairs.  111  fact,  this  body
 may  be  converted  into  a  scart  of  supreme arbitration  body.  In  the  case  uf  complaint
 against  a  journalist,  supose  itis  a  legitimate
 one,  the  Chairman  should  not  be  allowed
 to  debar  him  or  to  prohibit  him.  This
 body  must  be  effective.  ह  should  pro- tect  the  rights.  They  nist  be

 Fes
 pwered

 toactasasupreme  arbitration  Sat
 am  suggesting  that  the

 entiality  ७
 of  the

 mischief  on  ‘the  part  of  ¢!  fr  owner  must
 be  covered  under  the  functions  and  powers
 of  this  body  and  in  suitable  cases,  drastic
 action  will  be  taken  against  the  offender.
 When  the  owner  may  act  on  a  particular
 line,  ०

 journalist  may  a  ६  the  particular
 line.  t  happens?  I  am  suggesting
 that  this  body  may  be  treated  as  a  supreme
 arbitration  bedy

 said.  Now  I  come  to  amendment
 MR.  CHAIRMAN  :  That  you

 =
 ॥4?  by  Shri  Borole.

 SHRI  YASHWANT  BOROLE  :  Mg.
 Chairman,  |  would  not  have  wasted  the
 time  of  the  House.  Hut,  I  want  to  draw
 your  ion  to  my  amendment.  This
 is  made  with  a  view  to  curtail  the  time,
 It  should  be  taken  up  by  the  Press  Council
 in

 aechding
 the  complaint.  There  are  a

 action  is  to  be  taken  against  the  workman,
 the  management  says  that  a  departmental
 e
 mae

 has  nothing  to  do  with  the  inquiry
 in  the  Laren  The  wane  procedure  should be  followed  regarding  any  enquiry  against the  management

 of
 apers  whether  the

 cases  are  pending  before  the  court  of  law
 ornot;  the  Press  Council  will  have
 the  fre:  dom  and  authority  to  take  action

 gainst  that  ay  t.  Se,  I  _इल्चू चली

 complaints  which  are  triable
 and  which  are  highly  significant.  If
 they  come  up  before  the  Press  Council,
 naturally,  the  Chairman  has

 ee  re the  discretion  to  sce  that  the
 shall  be  entertained  by  the  Press  Council.
 But  it  is  said  that  the  Pree  Council  may
 take  or  may  not  take  congnisance  of  that

 smal  rai
 So,  it  is  again,  discretion.

 Itwill  have  to  be  left  wi ch  the  Prews  Goumedi to  go  through  all  the  complaints  again.
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 thatthe SOnunel  shalinot  take  the

 So,  I  have
 &

 reversed  the  proces  and I  have  said  that  the  word  ‘shall’  may  be
 eubsti  the  word  ‘may’,  provided
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 again  the  hon’ble  Member  would  like  the
 Press  Council  to  keep  under  continuous.
 Heder

 and  associate  itself  with  any  deve-
 of  the  complaint,  if  in

 the  opi
 inion  of  the

 Chairman,  there  is  not  cient  ground for  holding  the  enquiry.  Once  the  Chair- man  takes  that  decision  that  there  is  no
 ground  for  holding  an  enqui

 fobs
 it  should  be

 obligatory  on  the  part  of  the  Council
 nottoeniertainit.  But,  at  the  same  time, I  have  provided  by  my  amendment  No.
 4  that  he  who  has  been  aggrieved  by this  decision  of  the  Chairman  shall  alone

 move  the  Press  Council  which,  in  its  wisdom
 again  will  consider  that  aspect.  By  this
 procedure  the  number  of  complaints  will
 be  curtailed  and  a  lot  of  time  will  be
 saved.  Naturally,  when  a  decision  on  a
 complaint  is  delayed,  it  is  delay  which

 denies  justice.  Therefore,  I  hope  that  the
 Minister  will  apply  his  mind  and  accept my  amendment.

 *  THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI RAVINDRA  VARMA):  Myr.  Chair-
 man,  Sir,  I  shall  try  my  best  to  deal  with
 the  points  that  the  hon’ble  Members  have
 raised  after  much  study  on  different  clauses
 of  the  Bill.  I  will  first  deal  with  the  amend-
 ment  of  my  distinguished  friend,  Shri
 Borole,  whose  am-ndment  seems  to  be
 rather  simple  and  straightforward.

 Sir,  in  the  context  in  which  this  has
 been  used  in  Clause  i4  we  believe  that  the
 word  ‘may’  as  has  been  used  docs  mean
 ‘shall’.  Therefore,  there  is  no  parti- cular  need  to  aceept  the  amendment  of
 the  hon'’ble  Member.  Now,  I  shall  refer  to
 amendment  No.  97  of  Shri  Nair  which
 also  is  a  =  =overy  important:  amendment
 andoubtedly.  It  says:

 “and,  ot
 ee  necessary,  adopt

 extreme  rent  action  against
 offenders”

 Se

 Sir,  there  can  be  nu  two  a:
 pinion matter  that  if  it  is  found  t  au

 reason  to  take

 for  the  offence  of  the  kind  that
 Poel on’ble  Member  has  referred  to  against  oe ‘  ethi

 good  friend,  Shri  Chitta  Basu.  As  far  as t  is  concer:  the  hon’.
 ble  Member  has  adnitsed  erie  con.
 sequential  amendment  and,  as  euch,  I  will deal  only  with  amendment  No.  tg.  Here

 lopment  likely  to  affect  the  freedom  of  the
 Press.  Government  shares  the  hon’ble
 Members’  concern  about  the  freedom  of
 the  Press  and,  in  fact,  the  whole  idea  of  the
 Bill  is  to  ensure  the  freedom  of  the  Press.
 The  Select  Committee  as  well  as  the  other
 House  which  adopted  this  Bill  had  gonc into  this  question  very  much  in  detail  and
 Government  feel  that  it  is  not  necessary  to
 accept  the  dment  as  proposed  beca:
 the  purpose  of  the  amendment  will  be
 served  by  the  provisions  in  Clause  5(4)  to
 which  |  will  invite  the  attention  of  the
 hon’ble  Member.  He  willsee  that  this
 clause  will  empower  the  Council  to  make
 such  observations  as  it  may  think  fit  in  any of  its  decisions  or  repurts  in  respect  of  the
 conduct  of  any  officer  and  of  the  Govern-
 ment  as  a  whole.---as  the  hon.  Member
 was  keen  to  point  out,—for  the  purpose  of
 carrying  out  its  objectives  and  for  the  pur-

 of  carrying  out  its  functions,  under
 the  Act.  Therefore.  his  point  would  be
 met  by  this  provision,  Therefore,  I  request him  not  to  insist  on  his  amendment.

 Regarding  Mr.  Dhirendranath  Basu’s
 amendment,  no  doubt  it  is  a  very  important amendment.  The  reply  to  it  is  covered  in
 the  arguments  which  ]  have  advanced
 carlier  in  reply  to  Mr.  Chitta  Basu’s  ameud-
 ment.  I  would  therefore  request  him  not
 to  press  his  amendment  for  this  reason.

 MR.  CHAIRMAN  :  Does  anybody
 want  to  withdraw  any  amendment?

 SHRI  DHIRENDRANATH  BASU  :
 In  view  of  the  sentiments  expressed  by  the
 han.  Minister,  I  seek  leave  of  the  House  to
 withd  my  amendment  Noa  7.

 MR.  CHAIRMAN  :  Does  he  have
 the  leave  of  the  House  to  withdraw  his
 amendment?

 SOME  HON.  MEMBERS  :  Yes.

 Amendment  No.  7  was  by  leave,  with-
 drawan.

 SHRI  CHITTA  BASU  :  Iseckleave  of
 the  House  to  withdraw  my  amendments
 Nos.  8  and  19.

 MR.  CHAIRMAN  :  Does  he  have  the.
 leave  -

 the  House  to  withdraw  his  amend-
 ments?"

 SOME  HON.  MEMBERS  :  Yes.
 Amendments  Nos.  and  ig  were,  by  leave,

 withdrawn
 SHRI  LAXMI  NARAYAN  NAYAK  ;

 ]  seek  leave  of  the  House  to  withdraw  my amendment  No.  46.
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 MR.  CHAIRMAN  :  Does  the  hon.
 Member  have  the  leave  of  the  House  to
 withdraw  his  amendment?

 SOME  HON.  MEMBERS  :  Yes.
 Amendment  Na.  46  was.  by  leave,  with-

 drawn
 MR.  CHAIRMAN:  Mr.  A.  K.  Roy,

 do  you  want  to  press  your  amendinents
 Nos.  86  and  87?

 SHRIAK.  ROY:  Yes,  Lam  pressing
 my  amendments.

 MR.  CHAIRMAN  :  |  will  now  put
 amendments  Nos.  $6  and  87  of  Shri  A.R.
 Roy  to  the  vote  of  the  House.

 Amendments  Nos.  86  and  पीए  were  put  and
 negatived.

 MR.  CHAIRMAN  :  Amendment  No.
 q7.  Shri  Nair.  He  is  not  here.  All  the
 same.  I  have  to  put  it  te  the  vate.

 Fam  now  putting  amendment  No.  97  by
 Shri  B.K.  Na‘r  to  the  vote  of  the  House,

 Amendment  No.  97  was  pul  and  negatiaed
 MR.  CHAIRMAN:  Asmcndment

 Nos.  140°  and  648,  Shei  Borole.

 SHRI  YASHWANT  BOROLE:  I
 geek  leave  of  the  House  to  withdraw  my
 amendments,  praising  the  manner  in  wnich
 the  Minister  has  dealt  with  it.

 MR.  CHAIRMAN:  Doca  the  hon.
 Member  haye  the  leave  of  the  House  to
 withdraw  his  amendments?

 SOME  HON.  MEMBERS:  १७.

 Amendments  Nos.i  yoand  ज  were,  by  leave,
 withdrawn.

 MR.  CHAIRMAN:  Now  Tam  put-
 ting  Clause  t4  to  the  vote  of  the  Howe.
 The  question  is:

 “That  Clause  क  stand  part of  the  Bill”.

 The  motion  was  adopted.
 Clause  4  was  added  to  the  Bill.

 Claune  44  (New).
 Mr.  Chairman  :  We  now  come  to

 Mr.  Banatwalla's  arnendment  for  adding
 anew  Clause,  t4-A.--Amendment  No.  06.

 You  may  please  move  it.  That  is
 the  only  thing;  you  may  also  make  your
 submissions.  Please  be  brief.

 SHRIG.M.BANATWALLA  :  T  move
 aay  amendment  No.  t06.

 I  beg  tornove:

 AUGUST  3i,  978  Preas  Coumeil  Bill  os

 Page  7,
 ब्रश  line  10,  inseri—

 “IgA.  (t)  Where,  on  receipt  of  a
 complaint  made  to  it  or  otherwise,  the
 Council  has  reason  to  believe  that  any action  of  the  Central  Government  or  a
 State  Government  unreasonably  encroa-
 ches  upon  the  freedom  of  the  Pres,
 the  Council  may  after  giving  the  con-
 cerned  Government  an  opportunity  of
 being  heard,  hold  an  enquiry  in  such
 manner  as  may  be

 provided
 by  regula-

 tions  made  under  this  Act.

 io)  If  aca  reeult  of  the  eng
 auiry.

 the
 Council  is  of  the  opinion  that  the  action
 of  the  concerned  Government  conati-
 tuted  an  unreasonable  encroachment
 upon  the  freedom  of  the  Press.  it  may sutunit  a  report  with  itsrecamumendations
 to  the  President.

 ‘
 vp  Tae  ह  तक  shall  ass  cont  as

 may  be  on  thr
 ree

 t  of  the  report,
 direct  the  concerned  Government  to
 carry  out  the  recommendatiuns  contained
 in  the  repert”  C06)

 Clauw  ig  deals  with  powrts  to  censure.
 The  Bill  is  wanting  in  @  very  important
 tespect.  The  Press  Council  bas  the  power
 to  take  cogn  of  complai  ai
 newspapers,  news  agencies,  editors  and
 working  journalists,  Complaints

 appinet them  can  be  considered  by  the  Press
 cil  and  the  Press  Council  also  can  have
 the  power  te  censure  them  under  Clause
 74  of  the  Bill.  However,  there  is.no

 speci fie  provision  about  the  power  of  the
 Councilto  take  ofany  complains
 against  the  State  Governments  or  ६  he  Gen-
 tral  Gavernment  with  respect  to  the  pro-  |
 hlem  of  the  Prew.  Therefore,  it  is  neces.
 sary  that  such  a  power  should  also  be  given
 to  the  Press  Council.  The  Pree  Council.
 when  it  has  the  power  to  censure  the  edi-
 tors,  news  agencies,  working  journalists
 and  others,  must  have  also  the  power  00
 take  cogni:  -  plai  —— Government  and  come  to  a  derision.
 have,  therefore,  moved  this  amendment
 serking for  anew  Clave  बती  The  amend- ment  provides  that  any  such  complaints

 against
 the  Government  can  be  taken  cog-

 nee  of  by  the  Pres  Council.
 Pia Press  Council  can,  thereafter,  an

 enquiry  and  if  it  is  satisfied  that  the

 wanting  perticular
 sapect  anf  the

 present  Pook  the  necessary  teeth  tw
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 leophole  of  the  kind  that  the  hon,  Member
 apprebends  because  when  he  goes  further
 in  the  Bill  he  will  come  to  Clatne  154),
 which  I  would  like  to  read  out.  It  says:

 “i5(4)  The  Council  may,  if  it
 considers  it  necessary  for  the  purpose  of
 carrying  out  ite  objects  or  for  the  perfor- mance  of  any  of  its  functions  under  this
 Act,  make  such  observations,  as  it  may
 think  fit,in  any  of  ita  decisions  or  reports,

 respec
 ting  the  conduct  of  any  authority,

 induding  Government."*
 ‘Therefore  there  is  a

 ‘  way
 mention  of

 the  Government  and  if  there  is  any  action #  on  the  part  of  the  Government  which  is
 offensive,  which  the  Council  must  take

 signees:
 on  Council  must

 make  observation,which  the  Council  must
 condemn,  the  Council  is  perfectly  free
 under  ts  )  and  such
 observation  in  the  report.  Therefore,

 it  is  very  clear  that  the  Rill  in  no  way
 exempts  the  Government  whatecever  and
 then  the  other  parts  of  the  amendment  that
 he  has  moved  to  make  it  necessary  for  a
 report  to  be  made.

 7१.७७  hrs,

 It  is  clear  from  the  Bill  that  the  Council
 has  to  submit  its  report  to  the  two  Houses
 of  Parliament.  When  the  Council  submits
 1 ल  annual

 हे  od
 to  the  two  Houses  of

 the  report.  As  the  Parliament  isa  sovere-
 ign  body  of  the  country,  it  will  have  an
 opportunity  to  cridele,  warn  and  condemn
 the  Government  if  the  Government  is.

 mm  L3-—4

 found  guilty  by  the  Council.  In  the
 circumstances,  I  hope,  the  hon.  Member's
 amendment  is  not  y  and  I  would,
 request  him  to  withdraw  it.

 SHRI  G.M.  BANATWALLA  :  In  view
 of  the  hon.  Minister's  assurance,  I
 seek  Jeave  of  the  House  to  withdraw  my amendment,

 Amendment  No,  206  was,  by  leave
 withdrawn

 Clause  34  (New)
 SHRI  AMRUT  KASAR  :  I  beg  ta

 move  :
 (i)  Page  6  Line  36,—

 Sor  “iq!  read  “4A”  ;
 (ii)  Page  7,-~-
 after  line  io,  insert—~

 “148.  (0)  HM,  on  receipt  of  a  com.
 plaint  made  to  it  or  othwewise,  the Council  has  reasen  to  belicve  that  the
 Government  or  any  agency  under  the
 control  of  the  Government  has  without
 assigning  any  reason  cancelled  the
 regular  alloument  of  the  advertiscments
 in  order  to  bring  about  financial  coer-
 cion  on  the  newspaper,  the  Council  mav, after  giving  the  Government  or  Govern-
 ment  Agency  concerned  an

 ey of  being  heard,  hold  an  inquiry  in  g
 manner  as  may  be  provided  by  regula- tioms  made  under  this  Act,  and  if  it
 is  satisfied  that  it  is  necessary  80  to  do,
 it  may  for  reasons  to  be  recorded  in
 writing,  disapprove  the  conduct  of  the
 Governmentor  the  Government  Agency, as  the  case  may  be.

 (2)  The  Counicl  may  require  any or  all  newspapers  to  publish  any  inquiry
 and  disapproval  of  the,  conduct  of  the
 Government  under  this  section.”*  (43  )
 Mr.  Chairman,  Sir,  the  spirit  of  m

 amendment  and  the  amendment  which was  moved  by  Shri  Banatwalla  is  the  same.
 The  hon.  Minister  has  already  given  an
 assurance,  I  would,  therefore,  only  make
 a  mention  of  one  specific  matter  and  that
 is  about  the  issue  of  Government  adver-
 tisement  to  the  small  newspapers.  The
 Government  can  use  their  coercive  power
 by  withdrawing  the  Government  adyer-
 tizements  to  the  small  newspapers.  The
 small.  bax  :

 pera  be  of  shis
 attitude  of  the  Government.  They  coerce
 the  mnall

 ery  eset
 by

 Spaeth
 the

 eo  ageinst  ihe  Government, “The  purpose go  against  t.  urpore
 of  my  amendment,  therefore,  is  only  te

 the  interests  of  the  small  sewa-
 papers.
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 MR.  GHAIRMAN  :  Mr.  ।  Ajitsinh
 Dabhi  :  Your  amendment  No.  gi  is  the
 same  as  the  one  moved  by  Shri  Kasar.
 You  cannot,  therefore,  move  it,  but  you
 can  speak  if  you  like.

 SHRI  AJITSINH  DABHI:  Mr.  Chair-
 man,  Sir,  itis  an  old  adage  that  money
 makes  the  mare  go,  anditisallthe  more
 true  in  the  case  of  newspapers  today.  The
 Government  advertisement  is  a  steady
 source  of  money  which  most  of  the  news-
 papers  are  badly  in  need  of  for  their
 existence.  The  Government  advertise-
 ments  are  a  powerful  weapon  in  the  hands
 of  the  Government.  If  this  weapon  is  not
 properly  and  judiciously  used,  it  may
 jeopardise  the  freedom  of  the  press  which
 is  the  main  objective  of  this  Bill.  With
 this  weapon,  the  Government  can  press,
 depress,  impress,  repress  and  suppress  the
 Press.  That  is  why,  I  support  the  amend-
 ment  that  a  new  clause  ३45  should  be
 added  to  make  the  Government
 answerable  to  the  Press  Council  in  those
 «ases  where  the  Government  or  any
 ‘governmental  agency  tried  to  coerce  the
 newspapers  by  withdrawing  the  allocated
 quota  of  advertisement.

 This  amendment  seeks  to  empower  the
 Press  Council  to  make  an  enquiry  in  a
 case  where  the  Government  arbitrarily
 withdraws  the  advertisment  from  a  news-
 paper.  It  would  also  empower  the  Press
 Council  to  disapprove  the  Government  and
 to  get  the  enquiry  and  the  disapproval
 to  be  published  in  the  newspaper.  The
 other  day,  an  hon.  Member,  perhaps
 Shri  Kanwar  Lal  Gupta,  complained
 against  the  yellow  Press  and  he  demanded
 that  the  advertisements  should  be  with-
 drawn  from  the  yellow  press.  Sir,  ours
 is  a  secular  State,  yet  some  people  who
 had  their  origin  in  RSS  try  to  Iend
 narrow  seCtarial  outlook  to  the  public
 life  through  the  Press.  Therefore,  I  sce
 no  difference  between  the  people  who
 want  to  lend  yellow  colour  to  the  Press
 and  the  people  who  want  to  lend  a  bhagwa
 colour  to  the  Press.

 I  will  just  conclude  my  submission  by
 giving  only  a  very  patent  illustration  as  to
 how  the  Government  can  gag  the  Press
 by  physical  coercion  and  by  financial
 coercion,  i.e.  by  not  giving  advertisements,
 I  will  be  quoting  a  few  lines  from  ‘India
 To-day’’,  from  its  rst  August,  7978  issue.

 MR.CHAIRMAN  :  Howisitreleyant  !
 We  are  dealing  with  your  amendment.

 SHRI  AJITSINH  DABHI  :  It  is  re-
 garding  advertisements.  (Interruptions)

 SHRIMATI  PARVATHI  KRISH-
 NAN  :  The  Minister  has  to  finish  studying
 the  brief.
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 MR.  CHAIRMAN  :  You  can  make  a
 Statement  instead  of  citing  illustrations.
 (Interruptions)

 SHRI  AJITSINH  DABHI  Please
 allow  me  ;  I  will  finish  within  a  minute.
 It  relates  to  an  incident  in  Bihar  which
 happened  orlly  a  few  months  back.  I  am
 quoting  fr@ém  page  76  :

 ‘‘The  threats  to  the  freedom  of  the
 press  have  come  from  Chief  Minister
 Karpoori  Thakur  and  state  Agriculture
 Minister  Kapildeo  Singh..

 It  all  started  when  Kapildec  Singh
 stopped  a  group  of  newsmen  on  the
 landing  of  the  state  assembly  stairs  and
 allegedly  threatened  to  send  goondas
 to  the  editors  instead  of  contradictions
 ifthey  do  not  stop  publishing  falsehecd..

 These  two  newspapers  havesufiered
 advertisement  cuts  for  nearly  twenty  days
 last  winter.  ‘They  were  carrying  out
 investigations  in  connection  with  the
 infamous  Barahiya  episode,  The  minis-
 ter’s  name  was  somehow  linked  with  it.
 In  the  Bihar  Vidhan  Parishad  Kapildeo
 Singh  has  also  threatened  to  step
 advertisement  to  those  newspapers
 which  highlighted  the  alleged  sex  scandal
 involving  ७  minister.

 A  few  weeks  ago,  Thakur  virtually
 pounced  upon  a  reporter  of  a  lecal
 English  daily  for  trying  to  reveal  the
 truth  regarding  panchayat  elections  in
 the  state....””

 MR.  CHAIRMAN  :  What  has  this  got
 to  do  with  the  amendment  ?  Your  zmend-
 ment  related  to  advertisements.

 :  “Thistag SHRI  AJITSINH  DABHI
 I  will with  regard  to  advertisements.

 conclude  with  this  quotation

 oe  Earlier  it  was  rumoured  that
 the  Government  was  out  to  “‘buy  or
 bully’?  the  Patna  press.  One  of  Thakur’s
 press  advisers  wrote  an  18-page  letter
 to  the  weekly’s  special  Bihar  issue.
 The  chief  minister  himself  had  written
 to  the  management  of  a  big  paper  asking
 it  to  withdraw  its  Patna  correspondent.
 When  all  these  efforts  presumably
 failed,  one  junior  minister,  haveing
 “very  80097  relations  with  some  news-
 men  was  allegedly  sent  out  on  a  mission
 with  a  “‘money-bag’’  to  solve  the  awk-
 wardness  of  “‘problem  newsmen”,

 ....What  is  now  happening  in
 Bihar  clearly  indicates  that  the  Thakur
 administration  has  mounted  a  double-
 pronged  attack  on  the  press,  It  is  appa-
 rently  waging  a  war  at  arms’  length
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 with  sophisticated  ‘bully-weapons'  and
 character-asasination  compaigns  on  a
 scale  inconcievable  even  during  ह... अ
 gency  days...."
 MR,  CHAIRMAN  ;  It  will  not  go  on

 record  now,

 (Interruptions)
 MR.  CHAIRMAN:  It  is  not  going  on secord.  Why  do  you  take  the  trouble  ?
 SELRI  AJLTSINH  DABHI  ;  Ultimately, inthis  case,  advertisements were  withdrawn from  these  newapapers.  With  this  sad commentary  on  what  sort  of  freedom  of the  Press  chix  ruling  Janta  Government wants  in  thig  country,  I  commend  that is  particular  amendment  be  accepted.
 SHRI  RAVINDRA  VARMA  :  Mr. ‘Chairman,  the  amendments  standing in  the  name  of  my  good  friend  Mr.  Kasar and  my  equally  good  friend  Mr.  Dabhi are  very  important  amendments  undoubted- ly,  because  everybody  in  this  country  is aware  of  the  importance  of  advertisement for  ni  pera,  especially  small  newspa- pers.  here  can  be  no  two  opinions  on the  question  of  importance  of  advertise- ments  and  the  fact  that  in  the  past  there b  considerable  experience  of  ad- vertisements  being  used  cither  to  boost the  finances  of  newspapers  or  to  starve

 newspapers  so  that  they  may  go  out  of cireulation.  Therefore,  this  is  not  a  new
 subject  and  perhaps  my  good  friend,  Mr. Dabhi  is  quite  com

 pare
 to  talk  about this  subject.  I  shall  not  challenge  his

 comprtence  or  the  competence  of  his  party to  talk  on  this  subject.  But  I  do  believe that  as  far  as  this  Bill  is  concerned,  we  are not  so  much  concerned  with  instances which  can  be  quoted  or  cited,  but  we  are more  concerned  with  the  danger  and  how the  danger  can  be  prevented  by  the  Press Council.  Therefore,  in  spite  or  ९  tremen- caus  temptation  to  answer  the  hon. Meniber  in  the  coin  that  he  has  used  which is  rather  a  very  cheap  coin,  if  I  may  say we.  E  shall  resist  the  temptation.
 SHREVAYALAR  RAVI:  Cheap  coin?
 SHRE  RAVINDRA  VARMA  :  I  do ant  know  in  which  coin  you  trade.  It  is iwtter  te  trade  in  cheap  coin  than  in counters  Feit  coin,  (Iaterrnptions)  ¥  do not  know  in  which  coin  you  would  like te  trade.

 SHRI  P.  VENKATASUBBAIAH (Nandayal):  He  says  you  are  also  trading in  the  same  coin,  That  is  what  he  had said.
 (  Inderruptions)**

 am  not  allowing ig  it  to  go  on  record.
 is  not  the  way.  (Interruptions)  You  miust
 hear  the  Minister.

 (Interruptions)  +

 MR.  CHAIRMAN  :  I  asm  sorry,  it
 would  not  go  on  record.

 SHRI  AJITSINH  DABHIi  :  I  am  entitl-
 ed  toknow  aboutit.  He  cannot  misrepresent me.

 MR.  CHAIRMAN  :  Let  the  Minister
 first  say.

 SHRI  RAVINDRA
 eae  Ga

 I  never
 misrepresented  anybody  Chairman,
 soll

 ur  wisdom,  you  permitted  him  to
 read  out  from  the  newspaper  about  some-
 thing.

 (Interruptions)

 SHRI  VAYALAR  RAVI  :  So  many.

 SHRI  RAVINDRA  VARMA  :  I  would
 like  to  ask  the  hon.  Member  whether  all
 such  instances  for  the  past  few  years  have been  quoted  by  the  hon.  Member.  Obvi-
 ously  not.  (interruptions)  Obviously  not.  He
 had  cited  ane  or  two  instances.  Now  the
 Member  had  his  say  and  I  must  also
 have  my  say.  (interruptions)  Other.
 wise,  it  is  not  possible  to  have  a
 running  coversation.  If  I  misrepresented him,  he  can  correct  me.  All  that  I  said
 was  that  he  had  cited  some  instances.
 I  beg  to  submit  to  this  House  that  these
 instances  are  not  exhaustive  ;  and  these instances  have  relevance,  as  far  as  this
 clause  of  the  Bill  is  concerned,  only  to
 highlight  certain  dangers.  Therefore,  I
 said,  that  I  did  not  want  to  deal  with  the dirty  past  of  same  persons  or  some  parties. I  do  not  want  to  do  so  because  that  is  not
 relevant  nor  do  I  want  to  answer  every one  of  the  instances,  half  of  which  were
 on  record  and  half  of  which  were  not
 Perhaps  on  record.  It  do  not  want  to  deal with  the  want,  therefore,  to  deal  with
 the  essence  of  the  question  which  my  hon.
 friend,  Mr.  Kasar,  has  raised  in  a  very able  manner;  and  the  essence  of  bis  question lies  in  the  danger  that  is  posed  to  thecir-
 culation  of  the  newspapers,  finances  of  the
 newspap”rs  and  stability  of  the  newspapers
 By

 is
 Unanies

 in  which  the  Government ich  has  got  control  over  advertisements
 might

 use  its  power  to  provide  newspapers with  advertisements.  “That  is  the  very
 Not  recorded.
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 [Shri  Ravindra  Varma]
 real  danger  to  which  he  has  Pointed  out; we  do  not  want  to  shut  our  eyes  to  this; we  cannot  shut  our  eyes  to  it  because  of
 the  ir  nappies

 which  is  before  the  country and  the  newspapers.  I  should  like  to submit  in  all  hmility  to  my  hon.  friend that  if  they  look  at  clause  4  a(a)  (a)  read
 along  with  15(4),  to  which  I  have  already made  a  reference,  they  would  sce  that  there is  enough  scope  to  ensure  that  the  govern- ment  does  not  use  or  misuse  i  policy  in the  manner  in  which  the  hon.  Member apprehended  it  might  be  used  or  in  the manner  in  which  Governments  might  have done  in  the  past.  We  want  toinsure  against that  danger.  How  do  we  insure  against that  danger  in  this  Bill  ?  If  you  read क्वि  (2)(a)  it  says  precisely,  beyond  a  shadow of  doubt  that  ‘to  help  Newspapers  and news  agencies  to  maintain  their  indepen- dence..."  You  cannot  say  that  the  purpos- is  to  maintain  independence  of  thr  news- papers  but  penalise  them  for  their  in- dependence.  Therefore  it  is  very  clear from  this  clause  what  the  purpose  of  the Press  Council  is;  it  will  be  bindingo  th:

 governinent;  that  will  ensure  the  indepen- dence  ofnrwapipers.  Tt  will  not  therefore make  uss  of  the:  poticy  of  advertisements as  an  instcument  in  any  way  to  inhibit the  independence  that  is  quite  clear  it
 33(2)(a).  Because  it  is  clear  in  79२)  fa) read  with  15(4)  |  would  appeal  to  my  hon, friend  not  to  insist  on  his  amendment  but to  withdraw  it.

 MR.  CHAIRMAN  There  were  two similar  amendments  9  and  43  ;  one  wax
 qoved,  that

 is  43  ;  the  other  was
 cere ey  Ts  Put  amendment  No.  43  to  the vote  of  the  House,  7

 Amendment  No.  44  was  but  and
 negatived

 MR.  GHAIRMAN  ;  The  queation  sit
 “That  clause  75  stand  part  of  the Bill,"

 The  motion  was  adopted.
 Clause  Ts  wat  added  so  the  Bilt

 MR.  CHAIRMAN  ;  We  take  up  clause Ly

 Clause  36  (Levy  of  fats)
 SHRI  B.C.  KAMBLE  :  1  move  my amendment  No.  15a.

 Page  we
 after  line  40,  insri—
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 Provided  further  that  fees  shal!  be levied  at  lower  rates  on  amall and  medium  rates  on  medium  news.

 Papers  and  at  higher  rateson  big  news- papers.”’  (15a)
 If  the  government  is  prepared  to  give an  assurance  I  will  not  pressitfor  division.

 {Steacsatr  Pagvarat  Kanan  in  the
 Cehair]

 are  there,  then  small  papers  will  be  swallo-
 wed  by  medium  papers  and  medium

 papers will  be  swallowed  by  big  papers.  at is  the  purposc  of  my  amendment  and  if
 the  hon,  Minister  is  prepared  tu  give  an
 assurance,  I  will  not  press  it  at  all.

 MR.  CHAIRMAN  :  Yo  just  give  an
 asurance  and  he  will  not  pressit.

 SHRIERAVINDRA  VARMA  t  Remec-
 dies  are  very  simple  but  the  results  are  com-
 plex.  Comrade  Chai  I
 the  anxiety  af  the  hon.  Member,  Shri
 Kamble,  sec  that  the  aewspapers—-
 particularly  the  saml!!  newspapers  many
 of  them  are  language  newspapers---serve the  muffusil  areas  in  the  district’.  They
 do  not  auffer  in  any  way  under  the  dispen- sation  thatis

 apie  mart  him  tieerbo
 न

 पी]  reasoning

 to  amure  him,  the  very  reason  why  there  is
 oO specific  provision,  9

 thet  thesuggeation  which  the  bon.
 meat has  made  and  similar

 ruagenionw
 can

 of  by  the  rules  that  are  framed
 Act.  I  think  I  can  sure  him

 that  it  will  be  ensured  that  the  es i
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 will  be  exempted  from  the  levy.  I  think
 in  the  light  of  this  which  the  Government
 will  do  in  favour  of  the  small  newsspa-
 pers  the  hon.  member,  Shri  Kamble,  will
 not  insist.

 SHRI  B.C.  KAMBLE  :  I  withdraw  my
 amendment,

 Amendment  No  75३2  was  by  leave,
 withdrawn.

 MR.  CHAIRMAN.  The  question  is:
 “That  clause  16  stand  part  of  the
 Bill.”

 The  motion  ws  adopted. Clause  76  mgs  added  to  the  Bill.

 MR.  GHATRMAN  ;  T  come  to  clause
 वग  There  is  an  amendment  by  Dr.  Ramji
 Singh.  He  is  absene.

 There  is  no  amendment  to  Clause  18,
 T  will  put  clauses  :7)  &  18  together  to  the
 vote  of  the  Hf  suse.

 The  question  is:
 “That  Clauss  67  and  i8  stand  part of  the  Bill”

 The  notion  was  adopted. (Manses  27  &  28  were  added  to  the  Bill.

 Clause  39  (Budget)
 MIR.  GCHALRMAN  :  There  is  an  amend-

 cawnt  ta  clause  i9  by  Shri  Kamble.

 \  SHRIEB.G.  KAMBLE  :  ]  beg  to  move:

 Page  8,  line  5,—
 add  at  the  end—

 “who  shall  cause  those  copies  to
 he  laid  an  the  Table  of  both  Houses  of
 Vacliament  for  discussion  and  approval
 in  the  same  manner  and  by  the  same
 procedure  applicable  to  a  Money  Bill.”
 जाप)

 The  purpose  of  my  amendment  is  that
 a4  the  principle  of  levying  fees  upon  the
 Newspapers  has  been  accepted,  this  amounts
 aw  taxation.  Therefore,  whatev  7  may  be
 the  Annual  Financial  Statement  of  the
 Prese  Council,  i  2६

 weet  bd  Budget,
 that

 yo
 be  presen  to  jue

 a  Partiam  nt,  There  should  be  dis-
 ‘cussion  just  like  a  discussion  on  a  Money
 Hill.  That  should  be  disposed  of  accord-
 ingly.  That  is  the  purpose  of  my  amend-
 ment.

 SHRI  RAVINDRA  VARMA  :{ this  clause  isa  very  simple  clause.  I  bese submit  that  there  is  no  special  reason why  the  hon.  member  should  insist  on the  amendment  that  he  has  Proposed.  The
 reason  is  that  the  Council  has,  under  the provisions  of  the  clause  that  are  already there,  to  ,Prepare  a  Budget  in  respect  of
 the  ensuing  financial  ycar  showing  the
 estimated  receipts  and  expenditure,  copics of  which  shall  have  to  be  forwarded  to  the
 Central  Government,  which  in  turn  will include  them  in  the  Budgct  of  the  Ministry of  Information  and  Broadcasting  and  the
 Budget  of  the  Ministry  of  Information  and
 Broadcasting  including  this  comes  before the  House,  therefore,  the  Houses  of  Parlia- ment  have  a  discussion  for  approval. Therefore,  the  members’s  point  has  alread  y been  met  by  the  provisions  of  the  clause.
 Thope  he  will  not  insist  on  this  amendment.

 SHRI  8.  CG.  KAMBLE:  [  withdraw
 my  amendment  No.  THQ,
 Amendment  No.  349  was,  by  leave,  withdrawn,

 MR.  CHAIRMAN:  The  question  is  :
 That  clause  फ  stand  part  of  the

 ‘Bill?
 The  motion  was  adopted.
 Clavse  tq  was  added  to  the  Bill.

 MR.  CHAIRMAN:  Clause  ४०.  There
 is  an  amendment  by  Shri  Chitta  Basu
 hut  he  is  not  present.

 The  question  is:

 “vhat  Clauses  20  to  22  stand  part  of
 the  Bill."

 The  motion  mas  adopted.

 Clauses  20  to  29  were  added  Lo  the  Biil.
 MR.  CHAIRMAN:  Clause  ag.  There

 is  an  amendment  by  Shri  Anant  Dave
 but  he  is  not  present.

 The  question  is:

 “That  Clause  23  stand  part  of  the ww

 The  motion  was  adopted.
 Clause  23  was  added  to  the  Bill.

 MR.  CHAIRMAN:  Clawe  ag.  There
 Ravi, is  an  amendment  by  Mr.  Vayalar

 but  he  is  absent.
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 The  question  is:

 “That  Clause  24  stand  part  of  the
 Bill."”

 The  motion  was  adopted.
 Clause  24  was  added  to  the  Bill.

 Clause  25  was  added  to  the  Bill,

 Clause  26  (  Power  to  make  regulations)
 SHRI  RAVINDRA  VARMA:  In  this

 clause,  there  is  a  printing  mistake  which
 has  to  be  corrected.  In  sub-clause  (a)
 of  clause  26,  it  has  been  misprinted  as
 ‘Section  Ig.  ht  should  be  ‘section  Qh

 MR.CYWAIRMAN:  Ifthe  House  agrees,
 we  shall  enter  that  correction.

 HON.  MEMBERS:  Yes.

 MR.  CHAIRMAN:  The  correction  will
 he  entered  in  clause  26.

 The  question  is:

 ‘Phat  clause  26  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  26  was  added  to  the  Bill.
 Clause  27  was  added  to  the  Bill.
 Clause.  and  the  Enacting  Formula  were
 added  to  the  Bill.

 MR.  CHAIRMAN:  There  is  an  am-
 endment  to  the  Long  ‘Title.

 SHRI  B.  C.  KAMBLE:  |  move  =  my
 amendment  No.  TOR.

 PROF.  ह  ५७.  MAVALANKAR:
 [  wish  to  go  on  record  and  congratulate
 the  Minist-r  of  Parliamentary  Affairs  for
 doing  this  wonderful job  by  way  of  replace-
 ment  for  the  Minister  of  Information
 and  Broadcasting.

 MR.  CHAIRMAN:  I  hope  the  Minister
 of  Information  and  Broadcasting  associates
 himself  with  these  congratulations.

 SHRIB.  C.  KAMBLE:  |  beg  to  move:

 Page  in  the  Long  Title,  add  at  the
 end—-

 ‘with  the  objective  of  securing  to
 all  Indians  justice,  social,  economic
 and  political  liberty  ~of  thought,  ex-
 pression,  belief  and  faith;  equality  of
 status  and  of  opportunity;  fraternity
 assuring  the  dignity  of  the  individual
 and  the  unity  of  India.’’  (197)

 AUGUST  3i,  978  Press  Council  Bitl  of
 As  it  stands,  the  Long  Title  reads:

 “to
 stent

 a  Press  proigy  tod  4 purpose  of  preserving  the  freedom
 the  Press  and  of  maintaining  and  im-
 proving  the  standards  of  newspapers
 and  news  agencics  in  India.’’

 This  is  a  vague  tide,  It  has  no  content
 and  it  appears  a  liule  empty  and  some
 amendment  must  be  introduced  inte  this
 long  title.  What  is  the  purpose  for  which
 freedom  of  the  press  is  necewary?  What
 is  the  purpose  fr  which  maintenance  of
 and  improving  the  standards  of  newspapers is  necessary?  That  is  completcly  absent.
 So,  I  have  brought  in  an  amendment
 which  is  not  my  own  amendment.  |  have
 bodily  lifted  the  Preamble  of  our  Con-
 stitution  and  put  it  here.  Te  reads  like
 this;

 “with  the  objective  of  securing  to  all
 Indians  justice,  social,  economic  and

 litical:  liberty  of  thought,  expression,
 Belief  and  faith;  equality  of  status  and
 of  opportunity;  fraternity  assuring  the
 dignity  of  the  individual  and  the  unity
 of  India.”

 ‘This  means,  preparing  India  for  full
 nationhood.  If  that  is  not  the  purpose  of
 freedom  of  the  press  or  of  improving  the
 standard  of  newspapers...

 MR.  CHAIRMAN:  Don't  make  a  tong
 speech  an  the  long  tithe

 SHRI  B.  C.  KAMBLE:  My  speeches
 are  never  longer  than  necessary.

 This  is  not  my  amendment,  I  have
 bodi  ¥

 lifted  it  fram  the  Preamble.  There-
 fore,  ६  request  the  hon.  Minister  to  accep!
 it,  so  that  it  will  be  more  meaningful.

 SHRILL.  K.  ADVANI:  He  has  bimself
 said  that  this  has  bern  bodily  lifted  from
 the  Preamble.  The  laws  that  we  frame
 in  this  House  are  all  supposed  to  sub-
 serve  the  Preambie  of  the  Constitution.
 So,  this  alo  will  subserve  the  Preamble
 of  the  Constitution.  Otherwise,  we  have
 to  repeat  this  Preamble  in  every  statute.

 Having  made  his  point,  |  hope  he  would
 be  agreeable  to  accept  my  request  to
 withdraw  his  amendment.

 SHRI  B.  GC.  KAMBLE  :]  donot  preas.
 MR.  CHAIRMAN:  Has  he  the

 leave  of  the  House  to  withdraw  his  am-
 endment?

 SOME  HON,  MEMBERS:  Yes.

 Amendment  No.  t07  was,  by  leave,  withdrawn,
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 MR.  CHAIRMAN:  The  question  ist
 “That  the  Tithe  stand  part  of  the

 Bill.”
 The  motion  was  adopted.
 The  title  was  added  to  the  Bill.
 SHRI  L.  K.  ADVANI:  I  beg  to

 move  :
 “*That  the  Bill  be  passed.”

 MR.  CHAIRMAN:  Motion  moved:
 “That  the  Bill  be  passed."

 SHRI  P.VENKATASUBBAIAH  (Nan-
 dyal):  At  the  outset  I  would  like  to  com-
 Semen  the  hon.  Minister  who  piloted this  Bill,  and  equally  the  my  friend  Shri
 Ravindra  Varma  who  was  able  to  com-
 piete  the  task  of  the  bon.  Minister  in  his
 absence.  Of  course,  at  times  the  hon.
 Ministcr  of  Parliamentary  Affaira  suffers
 from  more  selfrightcousness;  that  is  the
 trouble  with  him.

 T  happened  to  be  in  the  Joint  Com-
 mittee,  and  we  were  able  to  complete  the
 work  in  record  time.  By  the  prescribed
 time  we  were  able  to  present  our  report.

 MR.  CHAIRMAN:  I
 hope

 <  you  will
 finish  your  speech  in  record  time.

 SHRI  P.  VENKATASUBBIAH:  I
 will  certainly  obey  your  ruling.

 The  main  feature  of  this  Bill  is  to  build
 up  and  regulate  the

 Sosking
 of  the  various

 newspapers,  to  build  up  healthy  tradi-
 tions,  to  keep  the  press  free  from  ail  sorts
 of  pressures  of  exploitations.

 Another  important  feature  is  that  there
 ix  equitable  representation  made  for  all
 the  sections  of  the  fourth  estate.

 As  the  hon.  Minister  has  pointed  out,
 we  do  not  want  to  put  more  teeth  into
 this  Press  Council.  It  is  only  sort  of
 advisory  in  nature,  and  in  this  context

 1  would  only  like  to  bring  to  the  notice
 of  the  hon.  Minister  one  thing.  Whatever
 may  be  our  professions,  pious,  honest  and
 all  that,  we  should  not  forget  the  fact  that
 today,  as

 ings  stand,  many  of  the  chain
 newspapers  with

 large  circulations  are
 under  the  stranglchold  of  big  business.
 In  pre-independence  days,  a. were  built  up  on  high  traditions  with  a
 high  sense  of  patriotism  and  service  to
 the  people,  guarantecing  freedom  of  ex-
 pression.  Unfortunately,  as  time  passed,
 newspa ue

 have  come  under  the  strangle-
 hold  of  big  business.  Even  today  we  are
 notabieto  release  them  from  theirstrangle-
 hold.  With  large  i

 ap  agua  Hey  _— got  all  the
 rae

 pings  of  the  preas,
 yobe4 succeed  in  subverting  freedom  of  speech

 in  this  country.  I  hope  that  this  Govern-
 ment  will  take  the  necessary  steps  to  break
 this  monopoly  and  see  that  the  freedom
 of  the  prem  is  really  preserved  in  its  pris- tine  purity,

 Whoever  may  be  in  office  or  Govern-
 ment,  there  is  a  tendency  to  use  advertise-
 ments  as  a  weapon  to  make  newspapers
 Ray

 to  the  tune  of  the  party  in  power. t  also  has  to  be  safeguarded  against. The  Press  Council,  I  ‘eel.  will  play  a
 notable  part  in  fulfilling  our  objective in  that  respect  also.

 Of  course,  no  teeth  are  put  into  the
 Council,  but  a  Code  of  Conduct  is  sought to  be  built  up  ig  the  newspapers and  those  working  in  the  profession.  I
 hope  the  reading  public  wi  i  benefit  by the  dissemination  of  proper  news.  We  are
 hamstrung  by  various  constraints  put  on
 the  freedom  of  the  press.  I  hope  in  course of  time  we  will  be  able  to  build  up  a
 healthy  tradition.

 With  these  words,  I  support  the  Bill.

 SHRI  C.  CHANDRAPPAN  (Can-
 nanore):  Madam  irman, we  supported this  Bill  and  now  this  is  an  important occasion  because  the  Parliament  expresses itself  that  the  press  should  be  free  and
 the  freedom  of  the  press  should  be

 pr served.  That  is  the  meaning  of  the  Bill.
 But  if  that  expression  has  0b  ¢  translated, then  I  think  the  duty  of  the  Government, as  I  reminded  in  the  course  of  the  dis-
 cussion,  is  very  important  that  the  press should  be  freed  from  theindustrial  houses.
 And  the  hon.  Minister  said  that  it  will
 be  one  of  the  tasks  of  the  Press  Council
 which  is  likely  to  be  appointed  in  future.
 T_  only  would  like  to  remind  the  hon.
 Minister  that  the  Press  Commission, I  am  sure,  will  take  several  years  to  com-
 plete  its  work.  and  when  its  recommenda-
 tions  come  before  the  Government,  it
 would  also  take  years  together  to  find  its
 acceptance  and  put  into  implementation. In  this  long

 00083
 if  we  allow  this  ex-

 pression  of  Parliament  dilured  by  the
 direct  operation  of  monopoly  houses,  then
 है कप  a Fraid  that  this  Bill  which  we  are
 enacting  today  also  might  meet  with  the
 same  fate  as  the  old  Bill  that  we  have
 in  the  past—the  Press  Council  Bill,  ¥
 do  not  wish  that.  Therefore,  I  would
 like  the  hon.  Minister  to  say  something more  positively  and  something  more
 concretely  whether  the  Government  has
 Some  positive  steps  to  initiate  so  that  the

 pemernip
 ct  the  press  will  be  diffused  and it  will  delinked  from  the  business

 houses.  I  hope  something  will  be  done  in
 that  direction  and  if  that  is  done,  the
 desire  of  Parliament  today  expressed
 through  this  Bill  will  have  greater  meaning. I  wish  it  a  great  success.
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 SHRI  SAUGATA  ROY  (Barrack-
 pore):  Ma  Chairman,  I  join  the
 other  Members  of  the  House  in  extending our  support  for  the  Press  Council  Bill.
 After  all,  there  has  been  a  debate  on  the
 Press  Council  Bill  which  has  now  come
 after  scrutiny  by  a  Joint  Select  Com-
 mittee  of  Parliament  and  Members  have
 at  a  h  expressed  their  views  on  the  Bill.
 T  would  only  like  to  add  our  Party's  senti-
 ment  on  that.  The  Press  Council  Bill  to
 the  extent  that  it  is  a  genuine  attempt  to
 promote  the  freedom  of  the  press  in  the
 country  deserves  everybody's  support.

 Madam  Chairman,  there  has  been  a
 distortion  in  the  functioning  of  the  press
 during  the  Emergency  which  everybody in  this  country  bas  coudemned.  People
 yay  even  now  that  the  distortions,  though
 they  are  no  longer  there  legally,  have
 crept  into  the  press  and  as  my  hon.  friend
 Shri  Chandrappan  has  pointed  out,  these
 distortions  mainly  come  into  the  picture because  of  the  wwnership  of  the  press
 which  is  stillin  the  hands  of  a  few  mono-
 poly  houses  or  the  jute  press  as  it  is  called,
 and  the  press  dill  today  does  not  fully
 reflect  the  aspirations  of  the  people,  the
 aspirations  of  the  rural  people,  the  aspira- tions  of  the  downtrodden,  if  ]  may  say  so.
 The  press  in  the  country  is  still  represen- tative  of  the  urban  elite  in  the  country
 and  does  not  represent  what  Gandhiji
 valled  the  ‘dumb  millions’  of  the  country.
 The  efforts  of  everybody  in  this  country
 should  br  diverted  towards  this  end.  But
 in  the  meantimeit  is  good  that  the  Govern-
 ment  has  come  forward  with  the  Press
 Council  Bill,  which  will  also  set  up  a
 Press  Council,  which,  no  doubt,  will  take
 a  long  time,  but  I  also  urge  upon  the
 hon.  Minister  that  in  the  last  Lok  Sabha
 an  attempt  was  made  to  bring  forward
 a  Bill  to  diffuse  ownership  of  newspapers
 and  this  Government  has  also  to  take
 fresh  steps  in  this  way  and  giveits  thought in  the  matter.

 With  this,  Madam  Chairman,  [again
 add  my  support  and  my  Party's  support to  the  Bill  and  the  concepts  underlying
 the  Bitl,

 शो  लाख  हुष्ण  आडवाणी  !  समापति
 महोदय,  मैं  सदन  के  सभी  सदस्यों  का  आभारी

 हैं  जिन्होंने  इस  विधेयक  को  अपना  समन
 दिया  हैं।  शाज  प्रस  परिवद्‌  का  एक
 प्रकाए  में  पुतर्जन्म  हो  रहा  है  शीर  पिछले
 जन्म  में  उसके  कुछ  कठिताइयों  का  सामना
 करना  पड़ा,  जिन  के  कारग  जितनी  उस  से
 उपेक्षा  थो,  बढ़  परो  नहीं  कर  पाई  थी।

 PR  ate  ts  otha  HANIA a
 Press  Council  Bill  7  ६  a  |

 SHRI  P.  VENKATASUBBIAH  4
 Kindly  speak  in  English.

 की  लाल  कृष्ण  झाड्याणी  :  भाप
 हिन्दी  भी  समझ  लेते  हैं  झौर  इस  में  कोई
 दिक्कत  की  बात  नहीं  है।  तो  मेरा  यह
 मत  नहीं  है  कि  पिछली  प्रेस  परियद्‌  भी
 प्रभावी  नहीं  रही  ।  पिछली  प्रेस  परिषद्‌
 ने  काम  तो  किया  है  भोर  अझ्छा  काम  किया
 है  लेकिन  जितना  उस  से  झपेकषा  थी  उतना
 काम  नहीं  किया  भौर  जो  समस्याएं  उस  समय
 सदस्यता  के  सम्बन्ध  में  पैदा  हुई  थी,  उनके
 कारण  काफ़ी  समय  तबा  गतिरोध  बना  रहा  A
 इस  बार  इस  नये  विधेयक  में  व्यवस्था  ऐसी
 की  गई  है.  कि  जिस  के  कार्ण  प्रेस  परिषद
 की  मसदस्थता  रताभागिदः  रूप  से
 झाटोमेटिक  रूप  से  हो  शोर  जितनी  प्रतिनिधि
 संस्थःए  हैं  पत्रकार  को  वे  झपने  प्रतिनिधि
 ठीक  प्रकार  से  उस  में  भेजें।

 यहां  पर  जितनी  चर्चा  हुई  है,  बाहर
 पत्रकारों  के  साथ  जितनी  र्था  हुई  है,
 उससे  झाष्ट  है  कि  प्रेस  परिषद्‌  को  बहुत
 गुष्विल  प्राप्त  है  बहुत  मदूभावना  प्राप्त

 है.  जनता  की  पौर  पत्षकारों  की,  शोर  मैं
 उम्मीद  करता  हैं  कि इस  सशभावता  के  बसबूते
 पर  पह  प्रेंस  पश्चिदू,  जा  उस  के  दो  प्रमुख
 उद्देश्य  हैं,  एक  तो  झ्रात्म-प्रनुशासत  भोर  एक
 संस्यागत  व्यवस्था  करता  झोर  प्रेस  की
 श्राजादी  के  ऊपर  कहीं  से  भी  भ्रगर  झाझेप

 होता  हैं,  उस  पर  कोई  हमला  करता  है,
 उसके  ऊपर  कोई  भी  झांच  भाती  है,  बह
 चाहे  मालिकों  की  तरफ़  से  हो  था  चाहें  सरकार

 की  तरफ़  से  हो  मा  और  किसी.  भी  तरीके
 में  हो,  तो  उस  से  उसको  सुरक्षा  करता,
 दम  दोतों  तहेश्यों  को  प्रति  में पह  प्रेस

 परिषद्‌  सफल  होगी  ।

 मैं  पुन:  सदत  के  सती  सदस्यों  का  और
 सभी  दलों का,  जिन्होंने  यहां पर  इस  को
 समर्थन  दिया  है,  भ्राभार  ब्रकट  करता
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 29°4e  bes.
 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  be  passed’.
 The  motion  was  adopted.

 VISVA-BHARATI  (AMENDMENT)  BILL

 THE  MINISTER  707  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 I  beg  ta  move:

 ““That  this  House  do  concur  in  the
 recommendation  of  Rajya  Sabha  that
 the  House  do  join  in  the  Joint  Com-
 mittee  of  the  Houses  on  the  Bill  further
 to  amend  the  Visva-Bharati  Act,  ©95!,
 made  in  the  motion  adopted  by  Rajya
 Sabba  at  its  sitting  held  on  the  24th
 Jaly,  178  and  communicated  to  this
 House  om  the  27७)  July,  2978  and  do
 resolve  that  the  following  a2  Members
 of  Lok  Sabha  be  nominated  to  serve
 on  the  said  Joint  Committer,  namely  :

 (t)  Strimati  Renuka  Devi  Barkataki.
 va)  Shei  Bedabrata  Barua,  (3)  Shri
 fridily  Ghaudhuri,  (4)  Shri  Dhirendra-

 nath  Basu.  (६)  Shri
 Rudobp

 h  Rodrigues,
 6)  Shri  C.  K.  Chandrappan,  (7)
 Shri  Ajitsinh  Dabhi,  (8)  Shri  Raj
 Kriehna  Dawn,  fa)  Shri  ४.  Kishore
 Chandra  s.  Deo,  (10)  Shri  R.  YD.
 Gattani,  (83)  Shri  Samar  Guha,  (rap
 Shri  V.  G.  Hande,  (13)  Shri  Nirmal
 Chandra  Jain,  (:4)  Shrimati  Mohsina
 Kidwai,  (15)  Dr.  Sarojini  Mahishi,  (:6!
 Shri  P.  Ro  Raj

 x
 Naidu,  (7)  Shri ६.  A.  Raju,  (1B)  Shri  Ramjiwan  Singh,

 419)  Dr,  Saradish  Roy,
 @)

 Shri  Jagan-
 nath  Sharma,  (at)  Shri  Rajendra
 Kumar  Sharma  and  (22)  Shri  Pratap
 Chandra  Chunder.”’

 MR,  CHAIRMAN:  Motion  moved:

 ‘phat  this  House  do  concur  in  the
 recommendation  of  Rajya  Sabha  that
 the  House

 doi
 join  in  the  Joint  Com-

 mittee  of  the  Houses  on  the  Bill  further
 to  amend  the  Visva-Bharati  Act,  95)
 made  in  the  motion  adopted  by  Rajyz
 Sabha  at  its  sitting  held  on  the  asth
 July,  १978  and  communicated  to  this
 House  on  the  27th  July,  1978  and  do
 resolve  that  the  following  22  Members
 of  Lok  Sabha  be  nominated  to  serve
 on  the  said  Joint  Committee,  namely  :—-

 (  Barua,  (3)  Sh (2)
 aoe  Fy  big

 @  Shri  Buiter

 dren as
 6  Fg on ia पर  ni  3

 Shei  ५)  inh,  ‘Dabhi,  (8)  gin  Raj

 Krishna  Dawn,  (9)  Shri  द  Kishore
 Chandra  S.  Deo,  (  a

 Shri  R.D.  Gattani,
 gy

 Shri  Samar  Guha,  (72)  Shri  द
 Hande,  (13)  Shri  Nirmal  Chandra

 Jain,  (44)  Shrimati  Mohsina  Kidwai,
 (5)  Dr.  Sarojini  Mahishi,  (16)  Shri
 P.  Rajagopal  Naidu,  ('7)  Shri  K.  A.
 Raju,  (8  Shri  Ramjiwan  Singh,  (t9) Dr.  Saradish  Roy,  (20)  Shri  Jagannath
 Sharma,  (2%)  Shri  Rajinder  Kumar
 Sharma  and  (22)  Shri  Pratap  Chandra
 Chunder.”’

 SHRI  SAUGATA  ROY:  The  Educa-
 tion  Minister  thought  it  fit  to  refer  (his
 Visva-Bharati  (Amendment)  Bill  to  a
 Joint  Committee.  I  may  invite  hia  atten.
 tion  to  amemorandum  recently  circulated
 by  several  very  important  intellectual
 people  from  West  Bengal,  where  they
 have  said  that  the  original  concept  of
 ‘Tagore  in  founding  the  Visva-Bharati,
 that  it  would  be  a  rural  university  where
 only  fine  arts  and  philosophy  would
 be  taught,  should  be  kept.  The  fecling  ix
 that  Visva-Bharati  has  out-grown,  over-
 grown  its  usefulness  by  branching  out  into
 various  streams  of  sciences  and  other
 subjects.  |  would  submit  that  even  at  this
 stage  the  House  can  give  instructions  to
 the  Joint  Committee  ty  sec  that  Tagore’s
 original  idea  must  be  maintained  and  that
 Visva-Bharati  should  be  alibcral  humanist
 institution  for  bringing  about  harmony between  all  sections  of  the  people,  and
 not  just  a  run  of  the  mill  university  where
 every  discipline  of  thought  is  taken  up. Such  a  restciction  should  he  put  on  this
 Committee.  While  making  thia  suggestion to  the  Education  Minister  at  this  stage, 3  would  invite  his  attention  again  to  the
 feeling  which  has  been  expressed  by  the
 intellectual  clite  of  West  Bengal  about
 preserving  the  original  concept  of  Tagore. so  far  as  this  institution  is  concerned.

 The  Special  flavour  which  it  had  upto
 TOS,  before  the  Government  of  India
 took  over  the  University,  should  be  re-
 tained.  I  hope  that  the  Education  Mi-
 nister,  who  is  avery  noble  son  of  West
 Bengal  and  who  represents  the  intellectual
 elite  of  West  Bengal,  will  be  make  his
 efforts  to  keep  the  special  character  cf
 the  Visva-Bharati  University.

 SHRI  P.  K.  KODIYAN
 en)

 :
 Madam  Chairman,  Iam  _  glad  that  the
 Government  has  come  forward  with  this
 Bill  and  that  it  is  being  referred  to  the
 Joint  Committee.  The  Ordinance  which
 ‘was  promulgated  in  7977  was  &  retrograde
 step  and  in  my  opinion,  it  was  pobably
 a  step  for  all  the  distortions  that  have
 taken  place  and  I  hope  that  all  the  dis-
 tortions  will  be  corrected  and  that  the
 Joint  Committee  will  give  due  considera-
 tion  to  the  important  points  preser-
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 ving  the  nuique  character  of  this  institution,
 But  at  the  sametime,  J  want  to  point  out
 that  ever  since  theUniversity  was  founded
 by  the  illustrious  founder,  it  had  been  al-
 lowed  to  drift  away  from  the  great  ideals
 of  its  itlustrious  founder.  T  should  say
 that  it  has  been  forced  to  adjust  itself  to
 the  general  pattern  of  education  ia  ow
 country  and  reduce  itself  to  the  status  of
 any  other  university  in  our  country.
 Now  itis  caught  in  a  controversy,  I  should
 say,  itisin  the  midst  of  pullsfrom  different
 directions;  on  the  une  haad,  there  is  a  very
 strong  opinion  that  the  unique  character
 of  this  University  should  be  preserved
 aad  oi  the  other  hand,  there  is  an  opinian
 that  more  and  more  subjerets  science  and
 other  subjects  should  be  added  and  more
 more  students  should  be  admitted
 and  it  should  function  more  or  fess

 like  any  ther  University  conferring
 degrees  in  Science  and)  Humanities.  In
 this  matter,  {  would  like  to  say  that  the
 Joint  Committee  should  find  out  a  sort
 of  vin-media  ac  that  the  University  can
 preserve  some  of  the  unique  —  features
 that  it  had  when  it  was  founded,  viz.,
 the  emphasis  on  Indian  culture,  study,
 particularly,  of  the  relationship  between
 eastern  and  western  culture  an  the  study
 of  ancient  lanquages,  etc.  and  also  its
 emphasis  on  the  rural  bias  or  rural  de-
 velopment.  Atthe  same  titae,  it  can  also
 work  a4  any  other  University,  adrmiting
 more  and  more  students  in  science  facul-
 ties  and  lvtaanities,  To  hope  the  Joint
 Committee  would  consider  this  aspect  also.

 T  would  also  like  to  to  refer  one  or  two
 other  aspects  of  the  working  of  this  Uni-
 versity.  Ia  the  Functioning  of  the  uni-
 versity,  in  the  administration  of  the  uni-
 versity,  there  should  be  more  and  more
 democratisation,  that  is,  the  reacherts,
 the  students  and  other  employees  and
 workers  of  the  univesity,  should  have  an
 ample  opportunity  to  associate  themselves
 in  the  formulation  as  well  as  implementa-
 tion  of  the  policies  of  the  university.
 Ta  ocder  to  avoid  rertain  unhappy  in-
 cidens  that  had  taken  place  prior  to
 tg7t.the  couperation  of  different  sections
 oO  university,  that  is,  the  teachers,  the

 ateleiuts  aa  well  as  the  emoloyees  and  the
 workers  of  the  university,  is  very  essen-
 tial.

 The  last  point  that  FE  want  to  refer  to
 ix  in  relation  to  the  functioning  of  the
 organisation  of  workers  and  the  students.
 In  ordre  that  the  workers  and  thr  stu-
 deat’  organisations  shluld  be  allowed
 to  funtion  freely,  of  cource,  within  the
 overall  liscipline  of  the  university,  they
 shantd  be  allowed  to  cxercise  their  ini-
 tiative  to  contribute  tothe  general  growth
 and  development  of  this  unique  inatitution,
 at  the  same  tine  giving  them  freedom  to
 work  for  their  own  sectional  interests.
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 With  these  words,  ]  conclude  my  re-
 marks.

 PROF.  DILIP  CHAKRAVARTY
 (Calcutta

 pola
 :  Madam  Chairman, I  rise  tosay  somehing  on  the  points  raised

 by  my  hon,  friend,  Mr.  Saugats  Roy.
 Reing  very  near  as  a  matter  of  proximity from  Visva-Bharati  tu  Calcutta,  also
 hear  about  these  pins  made  out  by some  intellectuals.  Bur  very  few  people
 really  spell  out  what  them  mean  by
 Tagore's  ideologies.

 Only  the  other  day,  about  ro  days  be-
 fore,  t  met  Shri  Binod  Mukherjee—all  of
 you  must  have  heard  his  name;  he  isnow
 saying  in  Delhi  at  Nizamuddin  East.
 When  I  met  him,  he  was  in  at  wonderful
 mood  and  he  told  me  that  some  person: from  the  city  of  Calcutta  or  from  other
 cities  used  to  go  to  Shantiniketan  ip  the
 “40s  and  "40s;  they  used  tosec  the  thatched
 cottage  including  the  serpents  in  side  and
 used  to  write  long  editorials  ar  write-ups
 praising  the  climate  of  Shantiniketan.
 In  those  days,  watery  was  scarce  and
 they  would  even
 city  in  Shantiniketan.

 Udo  not  see  whatis  wrong  in  modermis-
 ing  the  campus  of  the  Visva-Kbiarati,  in
 having  some  meddern  subjects.  So,
 hope,  the  Educnion  Minister  would  do
 well  to  ask  them  to  spell  out  what  really
 they  mean  by  maintaining  Tagore’s ideals.

 That  is  all  T  wish  to  submit  at)  this
 stage.

 PROF.  P.  G.  MAVALANKAR
 (Gandhinagar):  Madam  Chairman,  J
 ain  very  grateful  to  you  fos  permitting
 me  to  say  a  vew  words  on  this,  |  believe,
 important  occasion  when  we  are  sending
 this  very  useful  and  necessary  Bill  for  a
 very  careful  and  detailed  consideration
 or  our  colleagues  in  the  Joint:  Comamnitee

 Before  I  come  to  my  points,  I  quite  see
 the  point  of  my  hon.  friend,  Prof.  Dilip
 Chatkravorty  that)  so  retaining  acer  tain
 uniqueness  of  this  institution  dec  mot
 mean  not  accepting  certain  modern
 subjects,  modern  facilities,  e.  But  J
 think,  what  my  hon.  friend  Shri  Ser  gata
 Roy  wae  saying  was,  in  to  doing,  you  do-
 not  create  an  inktitntion  which  he:  no
 relevance  or  bearing  on  what  Tagere
 stood  for  and  strove  for,  That  is  the  enly
 point.  ह  thativso,  J  only  want  to
 two  points  briefly,  One  is  that  I  think

 education  has  to  be  considered  as  a  liberat-
 ing  force  and  the  other  js  that  cultue  end
 creativity  must  befor  asoulful  contribution
 to  man’s  fullest  develepment  in  various
 walks  of  life,  If  these  two  ideals  or  a’me
 can  he  achieved—one  being  educetion
 asa  liberating  force  not-only  In  terms  of
 broad  bumanising  of  the  individual's

 be  praising  water  sear.  *
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 attitude  towards  life,  but  education  as  a
 liberating  force  in  its  broadcast  sense
 or  fallest  sense,  and  the  second  being  that
 culture  and  creativity  must  be  consider-
 ed  as  factore  helpul  and  necessary  for  a
 soulful  contribution  to  thd  buildin

 nf of  a  citizenry  in  the  new  India—I  thi
 Tagore's  VishvaBharati  has  a  role  to
 play.  Tagerc’s  idea  ls  of  Unity  of  Man
 Tagore’s  idea  s  of  Freedom  ‘of  Man,  an
 Tagore’sideals or  Liberty as  afundamental
 purposc  of  life,  should  allbe  woven  into
 the  kind  of  teaching  and  instruction  and
 learning  that  gors  on.  If  this  is  done,  to
 a  large  extent  in  a  must  spontancous
 manner  and  with  the  least  administrative
 bottlenecks  and  external  forces,  then  I
 Think  this  University  will  make  a  useful
 contribution.

 One  final  word  and  I  have  done.
 Perhaps  at  this  stage  he  may  not  reply,
 but  |  past  want  to  ask  the  Minister  about
 what  he  savein  the  Aims  and  Objectives.

 T  apne  :
 “The  University  has  faced  serious

 dithealty  in  its  day  ta  day  working  on
 account  of  the  negative  attitude  adopted
 hy  certain  persons’.

 He  hat  not  spele  it  out.Probably  he
 wants  to  say  in  a  maderae  language,  in
 an  ocpylectone,  because  he  would  not
 hie  to  say  in  detail  T  do  net  want  to
 faree  him  to  say  anything,  but  this  is
 exactly  the  kind  of  difficulty  that  is  faced
 hy  many  of  our  institutions  which  begin
 with  good  ideals  and  good  dreams  but
 samehow  get  canght  in  wrong  hands  or  get
 dominated  by  wrote  people.

 SHRI  SAUGATA  ROY:  Including
 Gujarat  Videapecth,
 PROF,  P.G.  MAVALANKAR  that  is

 why  |  mentioned  ‘many  of  Our  institutions’;
 A  did  nut  want  ta  eclaberate.  वें.  am  pre-
 pared  to  consider  Vidyapeeth  ax  one  of
 them.  We  find  muny  good  institutions
 in  metry  of  good  leades,  but  the  soul  of
 it  is  test  and  we  merely  follow  the  out-
 ward  structure,  The  soulislost.  |  There-
 fore,  T  want  cae  distinguished  Education
 Miaist:r  ts  telus  what  exately  these  things
 are  bevaase  1  #  vel  a  Profesor  myself
 and  oon  educationist.  myself  that  al-
 theugh  oon  the  ane  hand,  we  need  more
 universivies  what  we  need  on  the  other
 hand  is  not,  at  che  moment,  proliferaion
 of  Universities  and  C

 mee
 cs.  I  know

 the  UGC  as  put  some  kind  of  a  moroto-
 rum  on  that  and  it  is  good.  What  is
 meedad  i  that  the  existing  Universities
 become  better,  and  that  the  more  specia-

 fied  cuistiutoiw  Hke  the  one  mentioned
 by  Shrt  Saugata

 Roy
 ny  The  Gujarat

 Vidyapeeti,  in  Ahinedabad,  and  other
 institutions  like  the  Kashi  Vidyapeeth
 in  Varanaci.  The  Vishva  Bharati  at  Shanti

 Niketan,  etc.  should  all  be  pl: of  international  education  and  of  inter-
 national  attraction.  I  am  sory  that  the
 “Auroville’,  a  new  experiment  has
 gone  into  some  kind  of  difficulty  in
 Pondicherry.

 Therefore,  4  am  making  the  point  in
 conclusion  that  in  regard  to  the  Vishva
 Bharati  University,  I  hope  the  Select
 Committee  will  go  into  the  matter  as  to
 how  best  we  can  do  it  by  leaving  things  to
 the  people  concerned,  without  making
 it  cumbersome  in  terms  of  administra-
 tive  details  and  bottlenecks.

 Although  I  am  not  a  son  of  Bengal
 as  Shri  Saugata  Roy  described  the  Edu-
 cation  Minister,  I  consider  myself  a  son
 of  Bengal  because  I  am  a  son  of  India
 and  Bengal  is  a  part  of  India.  Gurudev
 was  also  forsome  time  in  Ahmedabad,
 my  home  city.  He

 hae
 t  some

 yon
 of

 his  formative  life  with  his  elder  brother,
 a  judge,  in  that  famous  building  which
 has  been  for  a  very  long  time  the  pride
 of  Ahmedabad.  We  have  taken  inspira-
 tion  from  some  of  his  ideals  of  unity
 and  human  freedom.  |  hope  these  ideals
 will  be  reficcted  in  this  newly  modified
 Bill  which  now  goes  to  the  Select  Com-
 mittec.

 16.  060  hrs.

 Bto  रामज़ो  सिंह  (भागलपुर):
 सभापति  महोदय,  झभी  यह  भ्वसर  नहीं  है
 कि  विश्व  भारती  के  सम्बन्ध  में  विशेष  विचार
 हो।  यह  मेरा  सोभाग्य  है  कि  मैंने  विश्व
 भारती  विश्वविद्यालय  में  रह  कर  थोड़ा
 झपना  शोध  का  काय  किया  है  और  वहां
 के  विद्वानों  के  सम्पर्क  में  रहने  का  सौभाग्य

 मुझे  मिला  है।  मुझें  952  से  ही  विश्व
 भारती  जाने  का  सोभाग्य  रहा  ।  उस  समय
 के  विश्व  भारती  और  अब  के  विश्व  भारती
 में  बहुत  भ्रन्तर  है।  झभी  लगता  &  कि
 विश्व  भारती  जो  रवीन्द्रनाथ  की  थी  वहु  है
 नहीं  ।  मुझे  स्मरण  है  कि  उस  समय
 के  पुराने  लोग  कहा  करते  थे  कि  जब  प्रादि-
 वासियों  की  बस्तियों  को  लोग  हुढाते  थे  और
 बड़े-बड़े  महल  वहां  बनाये  जाते  थे,  तो

 गुरुदेव  रोते  थे।  मैंने  देखा  है  कि
 व  तो  हम  समझते  हैं  कि  इस  विधेयक
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 [डा०  रामजी  सिंह]
 के  बाद  प्र/धुतिकीकरण  की  साडताइजेशन
 की  मैडनैप  थोड़ो  ब्रौर  चली  तो  शांति-
 निकेतन,  विश्वम/रती  और  दुसरे  विश्व-
 विद्यालयों  में  कोई  स्तर  नहीं  रहेगा।

 जिग्व  भारती  का  अर्थ  सह  नहीं  है

 जैसा  कि  हमारे  माननीय  मावलंकर  जो  ने

 कहा  कि  उसका  आधुनिक  युग  से  कोई
 रेतेकतव  नहों  है।  भारतत्र्प  में  समूतर
 i50  विश्वविद्यालयों  का  हों  उतकी  लाइफ

 से क्या  रेलेबन  है?  प्रत्येक  विश्वविद्यालय
 का  अपना  एक  चास  ह्वाता है,  जब  बहा
 कोई  जाये  तो  मालूम  पड़े  कि  यह  विश्वविद्यालय
 यह  है।  जसे  झतीगढ़  विश्वविद्यालय  का
 एक  चतर  है ग्रोर  उसका  हमारे  शिक्षा
 मंत्री  जा  फिर  एक  नये  विधेयक  के  द्वारा
 वापिस  कर  रहे  हैं।  ता भाहिए  यह  ति!  विश्व
 भारता  का  जा  अयना  चरित्र  है,  उसका
 वापिस  करता  चाहिए  ।  नहीं  तो,  1 ऊदी
 विश्वविद्यालय  हैं  ही  1

 इुलोलिए  जब  राज्य-सभा  में  दूसरे
 सदन  में  विश्वविद्यालय,  विधेयक  पर  चर्चा
 हो  रहा  थी,  तो  वहां  काफी  चिस्ता  प्रकट
 को  गईं,  वहां  इस  विश्येयक  का  कोई  सामान्य
 स्त्रागत  नहीं  हुआ  t

 मैं  संघुकत  प्रवद  रासिति  है  लोगों  में
 विनय  करूंगा  कि  बह  गुरदेव  की  शिक्षा  हे
 सम्बन्ध  में  उतके  जोबन-ब्राठर्ण  को  बेधे ।
 मुझे  तो  कई  दीक्षान्त  सापग  भी  वहां  सुनते
 का  अवसर  मिला  है  ।  यह  जो  कहते  हैं
 कि  वहां  कुछ  नगेटिव,  निरेघात्मक  दृष्टिकोश
 लाये  गये  हैं  ,  श्रसल  में  इम्पलोमैंटेशन  की  कमी
 हैं।  जिस  समय  दास  साहब  वहां  के

 कुलपति  थे  ,  आचार्य  थे  तो  बहां  दूसरा  बाता-
 बरण  था।  इसलिए  मैं  प्रायना  करूगा  कि
 सधुक्त  प्रवर  समिति  के  लोन  वहां  जायें  भीर

 गुददेव  की  बीजों  को  देखें  कि  उनके  शिक्षा
 के  झादे।  क्या  थे  ।
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 गुरदेव  के  चिषध  में  कहा  जाता  है  कि
 वहू  केवल  संस्कृति  श्रौर  कला  के  उपासक
 थे,  ऐसा  नहीं  है।  उन्होंने  अपने  जीवन  के
 शेष  काल  में  शांति  निकेतन  के  साथ  श्री
 लिकेतन  की  स्थापना  को  थी  यानि  कला  को
 जीवन  से  जोड़ते  ,का  प्रयत्न  किया  था,
 लेकिन  भ्राधुनिकीकरणकी  जो  माया  हैं,  उसका
 जो  ब्यामाहू  है  वहु  149  विश्वविद्यालयों  में
 रहने  दें,  रवीन्द  नाथ  की  विश्व  भारती  को
 रवीन्द्र  नाथ  के  सपनों  में दोड़  ।  हम
 यह  नहीं  कहते  कि  बह  पुरानों  संग्रहालय  ही
 जायेगा,  आज  ा प्  विश्वबिद्यालय  को
 देखने  के  लिए  नहीं,  वर्िक  वि्य  भागती
 का  देखते  के  लिए  लोग  ान हैं  ।  इसलिए
 में  कहता  चाहूंगा  कि  भ्रशधु्िक.करण  की
 वात  को  बहुत  ज्यादालुल  नहीं  देना  चाहिए  1

 अभी  हमारे  मायलवण  साहब  ने  कहा  कि
 हाई  एस  नाट  सम  झाफ  बंगाल  |  विश्व
 भारती  बग  भारती  नहीं है ।  विश्यभारती
 विश्वभारती  है।  मुझे  याद  है,  जब  मैं  पहली
 बार  6952  में  गया  था  तो  एक
 मलेशिया  की  लड़की,  एक  में  श्रीर  एक  गुजरात
 के  कुल  3  फिलासफो  के  क्लास  में  थे।  इस-
 लिए  विश्व  भरता  का  बंग  भाजतों  नहीं,
 इसको  सचमुच  में  विश्वमारतों  के  रूप  में
 परिणत  करना  चाहिए  -  अगर  भारत
 विश्व  को  कुछ  दे  सकता  है  तो  अध्यात्म
 विज्ञान  चौर  छोटे-छाटे  उपकरणों  के  लिए
 तो  हमारे  यहां  इस्टीट्युट  आफ  टडनालाजी
 बम्बई,  मद्रास  भोर  दिल्‍ली  में  हूँ  '  हम
 यह  कहां  कह  रहे  हैं  कि  वहां  उपनिषद्‌  को
 पढ़ाई  शुरू  कीजिए  ।  जब  आप  इन  अधिन
 चंब्रणा  के  संस्थानों  को  छोड़  देते  हैं,  जब
 अलीगढ़  का  जो  अपना  चरित्र  रहा  है,  उसको
 वापिस  कर  रहे  हैं  तो  शांति  निकेशन  का
 विश्वभारती  का  जो  चरित  है,  उसके  साथ
 छेड़छाड़  करना  शायद  विश्य  भारती  के  साथ
 छेड़छाड़  करना  ही  नहीं,  बह  भारतीय  संस्कृति
 का  जो  सपना  गुरदेव ने  देख  था,  उसके
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 साथ  छेड़छाड़  करना  होगा  शिक्षा
 सलाहकार  समिति  में  भी  श्री  कृष्ण  कृपालानी
 ने  एफ  बड़ों  क्यो  चर्बा  उपस्थित  की
 शरीर  कहा  कि  विश्वभारती  के  सम्बन्ध  में
 प्रस्तुत  विधेयक  स्वागतयोग्य  नहीं  &  भौर
 यह  विश्वभारती  को  प्रात्म  हत्या  है।  राज्य
 सभा  में  भो  जों  विव्वाद  हुए  हैं,  उन  में  भी
 स्वागत  के  स्वर  नहीं  थे  ।

 इस  लिए  मैं  प्रवर  समिति  के  माननीय
 सदस्यों  से  प्रार्पता  करूंग।  कि  वे  हस
 विश्वेषफ  पर  आग्रहमुक्त  हो  कर  विचार
 करें  नौए  इसको  गुरुदेव  को  दृष्टि  से  देखें।
 गुरुदेव  चीन  भर  रूस  भी  गये  थे  ।  उन्होंने
 पराश्वत्य  जगत  का  भी  सपना  देखा  था ।
 विज्ञान  के  साथ  प्रध्यात्म  को  जोड़ने  का उनका
 सपना  था,  जो  भारत  कर  सकता  है,  शौर
 इसी  के  लिए  विश्वभारतो  का  जन्म  हा
 था।  मैं  समता  हूं  कि  विश्व  भारतो  के
 मानरोय  सदस्य  इस  बात  को ध्याद  मे  रखेंगे।

 DR.  PRATAP  CHANDRA  CHUN.
 DER:  T  should  like  to  think  our  young
 energetic  Member,  Shri  Saugata  Roy  for
 drawing  our  altention  we  a  very  impor-
 tant  matter,  whether  the  Visva-Bharati
 is  fulfilling  the  original  ideas  of  Tagore
 aud  if  net,  Uhat  we  should  try  to  inclae ude
 these  ideas  in  this  Bill.

 I  know  this  contraveny  which  is  going
 on  but  J  will  respectfully  submit  to  this
 House  that  much  of  this  controversy  is
 based  upon  an  Iinadequat  PP  tation
 of  facts.  In  fact  we  have  noticed  in  the
 obvervation  of  Prof.  Dilip  Chakravarty
 that  there  is  some  dispute  about  the
 original  ideas  of  Tagore  himself.  What
 were  these  ideas?  So,  instead  of
 to  the  secondary  source,  we  have
 to  go  into  the  primary  sources  and  in-
 corporate  the  primary  sources  in  this  Bill
 very  carefully.  The  clauses  are  not  be-
 fore  us.  So  I  would  not  like  to  go  into
 the  details,  but  I  would  briefi

 ay
 that

 the  original  objects  of  ‘Tagore  ka?  been
 included  in  the  Memorandum  of  Aso- ट
 ciation  of  the  Vieva-Bharati  Society  which
 was  set  up  in  the  early  tgaos.

 Now,  in  this  objects  clawe  there  was
 one  very  significant  mention  that  all  the  :
 objects  were  govetned  by  the  respect

 = Shantam,  in
 cx  isting  Act,  this  phrase,  Shantem,  ‘Shivem,

 Advaitam  has  been  completely  struck  out.
 That

 40008  00७६
 oe

 ean
 and  moral

 concept  w  was  in  the  consti-
 tution  of  the  Visva-Bharati  has  not  been
 introduced  in  the  original  Act.  So  we
 thought  that  to  restore  the  original  ideas

 of  Poet  Tagore,  it  would  be  necessary
 to  a

 this  whole  concept  .and
 tead  having  truncated  obj  Pa

 the  Bill,  we  have  introduced  the  entire
 objects  of  Tagore  in  this  Bill.

 de
 second  main  change  which  we

 tried  to  introduce  is  this,  that  these  trun-
 ent  objects  =  oe fo  the  a uary  powers  ity.  t
 means  the  Univerlity  could  or  could
 not  follow  some  of  these  objects.  But
 we  have  now  taken  the  objects  into  a
 special  clause  of  the  Bill  which  can  be
 interpreted  as  the  objects  cla  ‘The
 objects  of  the  University  would  ह
 and  that  includes  the  entire  objects which  have  been  sct  out  in  the  inal
 Memorandum  of  Association  of  Visva-
 Bharati.  I  will  submit  that  these  changes
 will  certainly  be  sufficient  for  the  pur-
 pose

 of  keeping  before  Visva-Bharati  the
 «leas  of  Poet  Tagore  and  it  will  be  neces-

 sary  for  the  University  to  stick  to  the
 ०४००८  ts  and  not  to  deviate  from  them.
 Incidentally,  when  I  got  some  commu-
 nications  from  some  of  the  respected
 scholars  and  journalists  from  Calcutta
 about  the  objects  of  Visva-Bharati  and eae

 thd
 about  the  manner  in  which

 the  has  been  brought,  I  wrote  a  letter
 to  them  saying  that  they  had  not  spelt out  what  the  objects  were.  For  the  in- formation  of  the  hon.  Members,  parti-

 Charitra  karna  chahiye,  can  tell him  that  in  the  days  of  poct  Tagore,  his
 original  idea  had  to  be  modified to  a
 great  extent  because  Visva  Bharati  was

 oy  =
 with  the  Calcutta

 University,  although  it  is  not  all  desirable.
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 [Dr.  Pratap  Chand  Chunder}
 Therefore,  this

 er  a
 change  has  becn

 proposed  in  this  Bill.  I  hope  whatever
 has  passed  in  this  Howse  now  will  be

 ord  before  the  Select  Committee  when
 it  will  have  its  deliberations.  Moreover,  [
 can  asaure  you  and  other  hon.  Members
 that  really  we  want  to  democratise  the
 organisation  of  the  university.  At  present,
 in  all  bodies  there  is  the  provision  for
 nomination  and  these  nominations  are
 made  by  the  Visitor  with  the  recom-
 mendation  of  the  Minister.  But,  now  we
 want  to  shed  our  power  and  we  would
 like  to  give  the  power  to  the  academic communities  of  the  university  including
 the  hers  Pathabhavana  School  80
 that,  ultimately,  the  functioning  of  the

 iversity  will  d  d  largely  on  the
 academic  community.  As  you  know,
 Madam,  all  these  human  _  institutions
 di —

 on  the  good  and  bad  features
 of  human  conduct.  So,  when  the  academic
 community  will  have

 ey.
 in  the

 management,  we  expect  that  they  will
 respect  the  ideals  o F  poet  Tagore  and
 will  strive  to  maintain  the  university  in
 accordance  with  the  ideals  that  Tagore
 himself  contemplated.

 With  these  words,  }  humbly  submit
 to  this  House  to  accept  the  motion  that  |
 have  moved.

 MR.  CHAIRMAN:  The  question  is:
 ‘That  this  House  do  concur  in  the

 recommendation  of  Rajya  Sabya  that
 the  Howse  do  join  in  the  Joint  Com-
 mittee  of  the  Houses  on  the  Bill  further
 to  amend  the  Visva-Bharati  Act,  49515, made  in  the  motion  ted  by  Rajya
 Sabha  at  its  sitting  por  |  on  ye  ce  agth
 Jp,

 i978  and  communicated  to  thi
 ouse  on  the  प्रा  July,  978  and  do

 resolve  that  the  following  22  Members
 of  Lok  Sabha  be  nominated  to  serve
 on  the  said  Joint  Committe,  namely  :

 (2)  Shrimati  Renuka  Devi  Barakataki
 (a)  Shri  Bedabrata  Barua
 (3)  Shri  Tridib  Chaudburi
 (4)  Shri  Dhirendranath  Basu
 (5)  Shri  Rudolph  Rodrigues
 (6)  Shri  C.  K.  Chandrappan
 (7)  Shri  Ajitsinh  Dabhi
 (8)  Shri  Raj  Krishna  Dawn
 (9)  Shri  V.  Kishore  Chandra  S.  Deo

 (to)  Shri  R.  0.  Gattani
 tt)  Shri  Samar  Guha
 (ta)  Shri  दि  G.  Hande
 (79)  Shri  Nirmal  Chandra  Jain
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 (77)  Shri  K.  A.  Raju
 (t8)  Shri  Ramjiwan  Singh
 (1g)  Dr.  Saradish  Roy
 (20)  Shri  Jagannath  Sharma
 (21)  Shri  Rajendra  Kumar  Sharma
 (a2)  Dr.  Pratap  Chandra  Chunder”

 The  motion  was  adopted.

 56.25  brs.
 INDUSTRIAL  RELATIONS  BILL
 MR,  CHAIRMAN:  Now,  the  Ffouse

 will  take  up  the  motion  on  the  fndws-
 trial  Relations  Bill.

 THE  MINISTER  OF  PARLIAMBRN-
 ‘TARY  AFFAIRS  AND  LABOUR  (SHRI RAVINDRA  VARMA;:  I  beg  te  move:

 “That  the  Bilbo  te  conswlidate  and
 amend  the  law  relating  to  the  cegis tration  of  trade  unions  of  empleo  ११९४ and  employers,  the  rights  and  liabilities
 of  registered  trade  unions  and  secttte-
 ment  of  trade  union

 tip
 utes,  the

 conditions  of  employment  of  cmpleyces, and  the  investigation  and  scttlement
 of  disputes  between  cmployres  em-
 ployed  in  industrial  establishments  or
 undertakings  and  their  employers,  and
 for  matters  connected  therewith  or
 incidental  thereto,  with  a  view  to  pro-
 moting  healthy  industrial  relations  lead-
 ing  to  accelerated  cconomic  devetop- ment  and  social  justice.  be  referred  to
 a  Joint  Committee  of  the  Houses  con-
 sisting  of  43  members  go  from  this
 House,  namely  :

 (3)  Shri  Chitta  Basu.  fut  Shri  Dinen
 Bhattacharya.  (3)  Shri  5,  R.  Damani,
 8)

 )  Shrimati  Mrinal  Keshav,  Gore.  (6) Shri  Hukam  Chan)  Kachwai,  (6)  Shri
 Amrit  Nahata.  (7)  Profewer  ह  G.
 Mavalankar,  (8)  Shri  Prasannbhai
 Mehta,  (9)  Shri  8.  K.  Nair,  to)  Shri
 K.  5,  Narayana,  (0)  Shrik.  A.  Rajan,
 (1a)  Shri  A.  E.  T.  Barrow,  (43)  Shri
 K.  Ramamurthy.  (34)  Shri  Ramda:
 Singh,  (:5)  Shri  Seugata  Roy,  (86) Shei  Ram  Dhari  Shastri,  (99)  Shri
 Digvijaya  Narain  Singh,  (:8)  Shri
 Govind  Ram  Miri,  वह  Shri  Ugrasen,
 {ee

 Shri  R.  Venkataraman,  (o:)  Shri
 Venu

 wopal.
 (22)  Shri  Ravindra

 Varma  and  ह  from  Rajyn  Sabha;
 That  in  order  to  constitute  a  sittin:

 ‘| of  the  Joint  Committec  the  quorum  shall
 be  qne-third  of  the  total  number  of  mem:
 bers  of  the  Joint  Committer;

 bricnati  Mobsina  Kid
 ae  >  pane  can  that  the  Committce  shall  make  a ag)  Oe  aes

 reper
 to  this  Howe  by  the  bavt  day

 (16)  Shri  P.  Rajagopal  ‘Naidu  the  first  werk  of  December,  ig  78;
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 that  in  other  retpects  the  Rules  of

 Procedure  of  this  House  relating  to
 Parliamentary  Committecs  shall

 ly  with  such  variations  and  modi-
 fications  as  the  Speaker  may  make;  and

 that  this  Houte  do  recommend  to
 Rajya  Sabha  that  Rajya  Sabha  do  join
 the  said  Joint  Committee  and  com-
 municate  to  this  House  the  names  of
 ti  members  to  be  appointed  by  Rajya
 Sabha  to  the  Joint  Committes.”’

 Ta  moving  the  motion  I  would  like  to
 draw  the  attention  of  the  House  to  the
 fact  that  in  respect  of  the  other  two  Bills
 too  which  were  introduced  along  with
 this  Bill  yesterday  the  proposal  is  that
 the  same  Joint  Committee  should  study
 the  Bills.  This  is  because,  as  explained
 earlier,  the  three  Bills  together  give  a
 comprehensive  picture  of  the  relations,  the

 ist  ag
 .  the  machinerics  that  are

 ing  proposed.  T  would  only  say  further,
 Comrade  Chairman,  that  in  the  case  of
 some  other  Bills  in  the  past  there  have
 been  instances  of  the  same  Committer
 studing  more  than  one  Bill  and  reporting
 ta  the  House.  I  do  not  want  to  take  the
 time  of  the  House  in  reciting  or  citing aych  instances.  I  would  only  say  this
 much  yy

 way  of  observations  in  making
 the  m  E  hope  the  House  will  accept the  moda.

 MR.  CHAIRMAN:  Motion  moved:
 “That  the  Bill  to  consolidate  and

 amend  the  law
 relating

 to  the  registra- don  of  trade  unions
 :  x  kod

 and

 pack  patna
 the  rights  and  liabilities  of

 registered  trade  unions  and  settlement
 of  trade  union  disputes,  the  conditions
 of

 bi  54  aig
 of  Garlovess:  oad  the

 in  rf  and  set
 ber  yees  employed  in  indus
 trial  establlshunents  or  undertakings and  their  employers,  and  for  metters
 connected  therewith  or  incidental  there-
 to,  with  a  view  te  promoting  healthy industrial  relations  leading  to  accelera-
 ted  economic  lopment  and  social
 justice,  be  referred  to  a

 zane
 Com-

 mittec  of  the  Houses  consisting  of  45
 members,  28  from  this  House,  namely  :

 7)  Shri  Chitta  Basu,  (2)  Shri  Dinen
 hattacharya

 y
 Shri  S.  R.  Damani,

 4)  Shtimati  Mrinal  Keshav  Gore,
 )  Shri  Hukam  Chan:

 &
 Shr  ह

 i)
 Shi

 2५  Rajan,  (ia)  Shr  A  है  मे

 Govind  Rar  Mir,
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 (19)  Shri  Ugrasen,  (20)  Shri  R.
 Venkataraman,  (2r)  Shri  rom  Venu-
 gopal,  (22)  Shri  Ravindra  Varma
 and  cas  from  Rajya  Sabha;

 That  in  order  to  constitute  a  sitting
 of  the  Joint  Committee.  the

 equities
 shall

 be  one-third  of  the  total  number  of  mem-
 bers  of  the  Joint  Committee;

 that  the  Committee  shall  make  a

 repo
 rt  to  this  House,  by  the  last  day

 of  the  first  week  of  December.  39785
 that  in  other  respects  the  Rules

 of  Procedure  of  this  House  relating
 to  Parliamentary  Committecs  shall
 apply  with  such  variations  and  modi-
 fications  as  the  Speaker  may  make;
 and

 that  this  House  do  recommend  to
 Rajya  Sabha  that  Rajya  Sabha  do
 join  the  said  Joint  Committee  and
 communicate  to  this  House  the  names
 of  ह  members  to  be  appointed  by
 Rajya  Sabha  to  the  Joint  Committee.”"

 There  is  an  amendment  for  circulation
 of  the  Bill  for  the

 Hy  =
 of  eliciting

 opinion  by  Shri  Ram  Dhari  Shastri.  He
 is  absent.  Shri  Purnanarayan  Sinha.

 SHRI  PURNANARAYAN  SINHA:
 I  moved:

 “That  the  Bill  be
 See

 for  the
 rpose  of  eliciting  opinion  thereon  by

 The  gist  December,  1978."

 PROF,  DUAP  CHAKRAVARTY
 (Calcuua  South):  है (ह  is  stated  by  my
 han'ble  friend,  Shri  Ravindra  Varma,
 that  this  Bili  has  been  brought  with  a
 view  Lo  promoting  healthy  industrial  rela-
 tions  anu  to  accelerate  industrial  de  velop-
 nent  and  social  justice,  हका,  cmphasising
 on  this  aspect  of  ‘Social  justice’.  tn  dhe
 disteict  of  Burdwan,  Ranigunj  and  Kulti
 coalmining  area.  hundreds  of  houses  are
 collapsing  and  thousands  of  inhabi-
 tants  are  vacating  the  arca,  which  is
 bringing  in  untold  miscric;  to  the  ordinary

 people.
 T  haye  received  an  answer  to

 instarred  Question  No.  5083  on  3o-8+78, that  is,  vesterday,  wherein  it  ६  not
 denied  that  there  is  a  congnuirg  hazard
 of  subsidence  and  lanestide  ip  the  Rani-
 ganj  and  Kuhi  coalmining  arva.

 MR.  CHAIRMAN:  This  is  a  Bill  on
 Industrial  Relations.  Kindly  speak  only on  the  Bill,

 PROF.  DILIP  CHAKRAVARTY:
 T  have  shown  the  connection,  हु
 yrenren  this  7  and

 th
 aie

 which
 am  raising,  Let  it  go  before  the  Selec

 Committee  for  their  consideration.  *
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 MR.  CHAIRMAN:  This  is  to  go  to
 ‘the  Select  Committee.

 PROF.  DILIP  CHAKRAVARTY:
 I  know.  That  is  why  I  say,  let  the  Mem-
 bers  of  the  Select  Committee  bear  these

 things  also  in  mind.

 At  present  rr2  collieries  under  Eastern
 Coalfields  Limited  are  existing  in  Rani-
 gunj  coalfiled  and  in  40  such  collieries,
 hydraulic  sand-stowing  is  adopted.  Six
 more  collieries  would  be  taken  up  for
 such  stowing  in  future.  Then,  what  about
 the  rest?  The  people  are  suffering  due  to
 the  hazards  of  sub.idence  as  pointed
 out  by  the  district  administration.  Due
 to  lack  of  funds,  they  cannot  fill  the
 empty  pits  with  sand.  That  has  created
 lot  of  problems.  Subsequently,  the  matter
 was  again  brought  up  for  discussion  with
 the  specially  invited  representative  of  the
 State  Government  on  7-6-1978  in  ‘the
 Sixth  Meeting  of  the  Coal  Conservation
 and  Development  Advisory  Committee
 held  at  Calcutta  and  it  was  unanimously
 decided  that  the  Area  Development  Au-
 thority  may  be  formed  immediately  under
 the  West  Bengal  government,  with  repre-
 sentatives  of  the  coal  companies,  Coal
 Controller  and  Director-General,  Mines
 Safety.

 The  proposal  for  having  an  Area
 Development  Authority  is  to  make  it  a
 focal  point  for  integrated  development
 of  the  area,  including  diversion  of  rail-
 way  lines,  roads,  or  transfer  of  inhabi-
 tants.  I  emphasise  this  last  point,  namely,
 the  transfer  of  inhabitants.  Now  the  ques-
 tion  arises:  Who  is  to  bell  the  cat?  I
 suggest  that  till  such  time  as  the  Area
 Development  Authority  is  constituted,
 a  programme  of  hydraulic  sand-stowing
 be  adopted.  The  Coalmining  Management
 in  the  area  should  not  plead  paucity  of
 funds  to  cover  up  their  inaction  resulting
 in  untold  suffering  to  the  inhabitants  due
 to  the  hazards  of  subsidence  or  landslide
 rendering  thousands  of  people  homeless.

 With  these  words,  I  hope,  the  hon.
 Minister  and  also  the  Members  of  the
 Select  Committee  would  give  sufficient
 importance  to  this  important  aspeet  of
 the  problem  which  I  have  raised  just
 now.  Thank  you,  Madam,

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  Madam,  yesterday,  when  the
 Motion  for  introduction  of  the  Bill  was
 brought  in  this  House,  there  was  a  strong
 opposition  to  the  introduction  from  all
 sections  of  the  House,  because,  in  this
 very  ambitious  Industrial  Relations  Bill,
 which  the  hon.  Minister  has  brought
 forward  after  a  long  delay  and  a  lot  of
 tall  promises,  there  were  certain  clauses
 which  were  curbing  the  right  of  strike.
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 Certain  notices  had  to  be  given  for  calling
 a  strike.  Government  has  got  an  arbitrary
 control  over  the  right  to  strike  of  the
 workers.  Also,  in  the  provision  relating
 to  lockout,  which  is  contained  in  the
 same  sub-heading  of  Chapter  VIII,  a
 similar  ban  was  not  put  on  lock-out;  to
 the  extent  that  strike  was  banned,

 The  Rules  of  Procedure  provide  for
 asking  the  House  to  instruct  the  Joint
 Select  Committee  to  make  special  or  addi-
 tional  provisions  in  the  Bill  to  see  that  a
 certain  thing  is  done.  And  that  is  why
 Madam,  under  Rule  75(3)  I  move:
 ‘

 “That  at  the  end  of  the  Motion  for
 reference  of  the  Bill  to  the  Select
 Committee,  the  following  be  added,
 namely,—

 ‘The  House  gives  instructions  to  the
 Joint  Select  Committee  to  which  the
 Industrial  Relations  Bill  is  proposed
 to  be  referred,  to  make  additional
 provisions  in  the  Bill,  to  see  that  the
 right  to  strike  of  the  workers  is  not
 curbed,’.”?

 Because,  Madam,  with  due  respect  tothe
 composition  of  the  Committee  and  to-all
 the  Members  who  will  be  in  that  Com-
 mittee,  may  I  say  that  law  in  this  country
 has  never  been  very  favourable  to  the
 employees?  It  has  always  been  favour-
 able  to  the  employers.  And  the  com-
 position  of  the  Committee  is  not  deter-
 mined  with  respect  to  the  views  of  the
 members  regarding  the  labour  problems.
 It  may  very  well  happen  that  the  com-
 position  of  this  Committee  may  be  such
 that  it  will  be  weighted  more  in  favour
 of  the  employers.  In  that  case,  the  majo-
 rity  may  decide,  or  may  take  a  decision
 on  this  proposed  Industrial  Relations
 Bill,  which  may  well  be,  that  the  right  to
 strike  which  has  been  proposed  in  the
 Bill  will  be  kept  or  further  curbs  on  the
 right  to  strike  will  be  put.  I  want  to
 submit  that  this  special  and  additional
 provision  should  be  made  in  this  Bill  so
 that  the  right  to  strike  of  the  employees,
 which  is  a  fundamental  right,  is  not
 taken  away.  We  have  got  a  weak  working
 class  in  this  country  and  this  fundamental,
 right  is  a  political  right  and  not  so  much
 a  constitutional  right,  as  such,  But,  it  is
 a  political  right,  in  the  sense  that  we  have
 a  very  weak  and  less-organised  working
 class  in  this  country  and  therefore  it  is  the
 ultimate  weapon  and  we  have  to  see  that
 this  is  not  curbed.  Also  I  proposed  that
 there  should  be  a  special  instruction  to
 see  that  the  right  to  lock-out  is  limited
 and-curbed  to  as  large  anextent  as  pos-
 sible.  I  again  want  to  move  that  this
 additional  enabling  provision  be  made
 in  the  Bill  and  give  specific  instructions
 to  the  Select  Committee  so  that  it  may
 reflect  the  feelings  of  the  Members  of  the
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 House  who  feel  that  there  should  not  be
 a  cut  on.  the  riglit  to  strike  of  the  workers.
 Ona  the  other  hand,  cl

 ye
 ible  curbs
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 to  refer  the  Bill  to  the  Select  Committee—
 may  be  made  ao  that  wider  see-
 iona  of  the  peuple  of  the  House  are  re-

 should  be  put  on  the  right  to  lock-out of  the  employers,  The  employers  are  still
 doing  so  in  so  many  ways  all  over  rhe
 country.  So  many  jute  mills  are  closed
 in  the  country.  The  working  class  is  cxpec-

 ting
 a  much  from  the  Ba  and  uniess

 a  provisions  arc  made  in  the  Bill,  the
 irations  of  the  working  class  cannot  be

 fulfilled.  So,  it  is  a  very  ambitious  Bill.

 SHRI  PURNANARAYAN  SINHA
 (Tezpur):  Madam,  in  moving  my  amend-
 meat  To  have  got  to  draw  the  attention
 of  the  House  to  rules  298  and  2y9.  Rule
 299  reads  ax  follows  :

 “agg.  Members  who  are  not  mem-
 hers  of  the  Select  Committce  may  be
 presence  ducing  the  deliberations  of  the
 Comnitere  but  shall  not  addres  the
 Commnitter  nor  sit'in  the  body  of  the
 Committe."

 Frva  the  very  aneeption,  this  Bill  har
 taken  a  considerable  cime  tor  conceiving
 before  it  came  for  consideraticn  and  alte
 it  was  introduced  there  was  an  oppe-
 sition  even  from  the  Gevernment  Benches.
 Under  these  circumstances,  it  is  beter
 that  a  wider  public  opinion  should  he
 called  for  in  order  te  finally  bringing  up
 the  Bill  in  a  form  which  the  Howe  ran
 accept.  So,  my  idea  of  proposing  his
 amendment  is  that  either  if  be  sent  to
 reengnised  Labour  Federations  of  the
 commry  which  are  under  the  control  of
 different  political  Jeaders  or  the  scope  of
 the  Select  Committre  may  be  made  wider
 by  enlarging  che  number  of  Members  of
 the  Select  Committee  so  that  they  are
 drawn  from  difference  sections  of  the
 House.  At  the  same  time,  all  those  persons
 who  are  active  workers  in  the  Trade
 Unions,  those  who  organise  the  unions,
 hose  who  organise  labour,  who  organise

 the  strike,  those  who  support  the  cause
 of  the  labour  and  those  who  have  gained
 experience  in  the  Labour  courts  and
 Tribunals  will  be  considerably  hetpfa
 in  bringing  forward  an  accecptable  form
 of  che  Bill  Therefore,  I  said  that  cither
 the  Bill  ia  referred  to  the  reeegnised!
 Labour  Fetlerations  of  the  country  or  the
 number  of  Mem  of  the  Select  Com-
 mittee  may  be  made  larger  to  at  Icast  45
 30.  from  this  House  and  +5  from  the
 other  House—so  that  all  shades  of  opi-
 niens  are  represented  on  this  Comrrittee
 and  they  can  thrash  out  the  differences
 in  various  provisions  of  the  Bill,  They
 would  aleo  consider  other  questions  with
 regard  to  the  }

 legi
 islative  competence  of

 the  House  and  whether  60%  majority  of
 the  Union  raust  be  there  in  order  tr  call  a
 atrike  is  also  acceptable  to  all  the  Unions,
 Sn,  T  nranose  that  the  number  of  Members
 of  the  Select  Committee—if  it  is  decided
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 on  the  Committer.  Therefore,
 Pree uest  the  hon.  Minister  to  name  3०
 hon,  Mi lembers  of  this  House  from  different
 sections,  and  let  15  or  even  less  number
 of  Members  from  the  other  House  come
 and

 re
 esent  on  this  Comunittee.  I  only

 want  the  active  trade  union  leaders  and
 workers  who  arc  Members  ०  |  this  aug
 House  to  be  on  the  Select  Commitice  so
 that  they  can,  amongst  themsclves,  discuss
 the  provisions  of  the  Bill  and  bring  for-
 ward  a  bill  which  will  be  universally  accep-
 table  to  all  sections  of  the  House.  This
 is  my  submission  and  with  this  sub-
 mission  I  press  my  amendment.

 SHRI  व,  KALYANASUNDARAM
 (Tiruchirapalli):  Comrade  Chairman, व  regret  that  the  hon.  Minister  should
 Persist  in  moving  this  motion  for  referring the  Bill  to  a  Joint  Committee.  At  the
 same  time,  I  also  regret  that  you  should
 be  in  the  chair  when  such  a  motion  is
 being  discussed.  You  are  one  of  the  stou-
 test  opponent  of  this  Bill.  Perhaps  nobody else  is  available  to  occupy  the  chair  and
 allow  you  to  make  the  speech  opposing the  Bill.

 ह छ  spite  of  our  opposition  to  the  Bill, a  Member  of  my  Party  has  been  included
 in  the  Select  Committee  and  we  have
 no  abjection  to  enter  the  Joint  Com.
 mittee.  It  does  not  mean  that  in  any  way,
 directly  or  indirectly,  we  support  the  anti-
 working  aspects  of  the  Bill.  That  only shows  that  we  are  determined  to  fight inch  for  inch  and  step  for  step  on  the
 anti-working  class  provisions  of  the  Bill
 and  sec  that  reason  will  prevail  on  the
 Government  to  make  some  changes,  With
 that  attitude,  a  Member  of  my  Party  has
 agreed  to  serve  on  the  Joint  Committee,

 The  Bin  by  this  time  has  attained
 natoriety  throughout  the  country  and  the
 organised  trade  unions  and  important trade  union  centres  have  opposed  some
 of  the  principies  especially  the  right  to
 strike  and  right  to  collective  bargaining, These  are  the  rights  carned  hy  the  work-
 ing  class  of  this  country  over  a  period of  fifty  years  through  sufferings  and  sacri-
 fices,  facing  bullets  and  repression.  Those
 rights  are  now  sought  to  be  curtailed,
 The  ruling  party  are  taking  pride  that
 they  have  restored  democracy  and  they have  done  away  with  emergency,  If  one
 carefully  serutinises  this  Bill,  so  far  as  the
 working  class  of  this  country  is  concerned, this  Bill  seeks  to  make  the  conditions  of
 emergency  permanent  with  regard  to  the
 right  to  strike  and  right  to  collective
 bargaining.  This  is  a  Bill  which  cannor
 he  supported  by  any  one,  leave  alone
 those  who  support  the  working  class;
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 even  those  who  want  to  have  industrial
 peace  in  this  country  would  not  give
 their  support  to  this  measure.  This  will
 only  create  more  unrest  among  the  wor-
 kers,  because  the  workers  cannot  effec-
 tively  settle  their  disputes  by  availing  of
 the  Government  conciliation  machinery
 or  any  other  machinery.  There  will  be
 prolonged  negotiations  without  any  settle-
 ment.  That  means,  the  workers  will  get
 frustrated  and  there  will  be  direct  action,
 unprepared  direct  action,  and  dislocation
 of  industry.  This  Bill  will  not  secure
 the  objectives  for  which  the  Bill  is
 introduced.

 Even  at  this  stage,  I  would  urge  upon
 the  ruling  party  to  drop  this  motion  and
 bring  about  another  Bill  in  the  light  of
 the  suggestions  made  by  the  All  India
 Trade  Union  Congress  and  other  trade
 union  centres  in  this  country.

 There  is  another  point.  The  Govern-
 ment  is  trying  to  rush  through  this  Bill.
 The  time  given  for  the  Select  Committee
 is  upto  the  last  day  of  the  first  week
 of  the  next  session.  That  shows  that  the
 Government  is  anxious  to  pass  this  Bill.
 Let  them  have  it.  Even  if  they  pass  the
 Bill,  the  provisions  of  the  Bill,  which  are
 anti-working  class,  will  be  opposed  by  the
 working  class  in  the  factories  and  streets.
 You  have  to  face  these  things.  I  would,
 therefore,  urge  upon  the  Government  to
 give  sufficient  time  to  the  Joint  Com-
 mittee  to  examine  the  provisions  very
 thoroughly,  record  evidence  and  give
 another  opportunity  to  the  trade  unions
 so  that  the  Joint  Committee  at  least
 can  have  the  satisfaction  of  having  gone
 through  the  Bill  more  thoroughly  and
 fully.  I  would  urge  upon  the  Minister  to
 extend  the  time  limit  for  the  Joint  Ccem-
 mittee.

 SHRI  SOMNA¥H  CHATTERJEE
 (Jadavpur)  :  Through  this  Bill  which  is
 being  proposed  to  be  referred  to  a  Select
 Committee,  the  right  of  the  workers  to
 strike  is  sought  to  be  frustrated  and  taken
 away—which  is  a  stab  in  the  back  of  the
 working  classes.  I  do  not  know  who  is
 the  real  author  of  this  Bill.  The  entire
 industrial  relations  machinery  in  this
 countrv  is  now  sought  to  be  bureaucratized,
 And  I  did  not  know  that  Mr.  Ravindra
 Varma  was  so  fond  of  bureaucrates.  This
 stint  of  Ministership  of  1/2  years  seems
 to  have  completely  corroded  whatever
 proper  attitude  to  labour  relations  he
 might  have  had.

 This  Bill  has  earned  the  unique  distinc-
 tion  of  being  rejected  by  almost  all  impor-
 tant  trade  unions,  One  thing  is  very  clear,
 viz.  that  in  our  country  where  the  working
 class  has  very  limited  rights  under  the
 Constitution  of  this  country,  those  limited
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 rights  are  going  to  be  taken  awzy.  ‘There
 are  in-built  provision,  which  yicvide  for
 discrimination  amongst  the  woikirg  classes,
 and  between  the  working  classe:  ci  ifferent
 geographical  areas  also.  And  tbc  minimal
 right  which  has  been  earned  by  tLe  working
 class  in  this  country  to  go  on  strike,  issought
 to  be  frustrated  and  taken  away  thr  ough
 an  absured  proposal  that  has  becn  mcoted
 in  this  Bill.  ‘The  Constituticn  of  India
 and  this  hill  seem  to  be  totally  inccnsistent
 with  each  other.  They  cennet  tally.
 That  is  why  we  say  that  by  this  Bill,
 an  attempt  has  been  made  to  take  away
 the  very  minimal  rights  of  the  working  class
 in  this  country.

 By  a  majority,  they  will  send  this  Bill  to
 the  select  Committee.  But  I  feel  that  in
 the  matter  of  this  Bill,  the  Select  Ccmmittee
 has  a  very  great  responsibility.  We  would  like
 to  see  that  the  Select  Ccmmittce  dces  not
 try  to  dispose  of  this  matter  hurriedly,
 without  full  consideration,  but  that  it
 takes  into  consideration  the  views  of  all
 the  different  sections  of  people,  of  trade
 unions,  and  of  the  working  class  Bf  a  whele.
 The  State  Governments  should  be  ccn:ul-
 ted  in  this  matter.  We  would  like  to
 know  how  the  Government  cf  India,
 which  is  trying  to  restcre  demccratic
 rights  in  this  country,  could  mzle  such
 a  comprehensive  effort  to  almest  nullify
 the  little  democratic  rights  that  the  woi  kirg
 class  in  this  country  possesses.

 6.38  brs,

 [SHRI  Ram  Murti  in  the  Chair]

 You  have  seen,  Mr.  Chaiiman,  Sir
 the  type  of  thinking  that  has  been  fut
 in  the  making  of  this  Bill.  There  is  a
 chapter  dealing  with  the  so-called  unfair
 practices.  One  of  them  speaks  akout
 what  are  the  activities  which  are  suppcsed
 to  be  unfair  practices  on  the  part  of  the
 employees  and  of  the  trade  unicr  cf  «mp-
 ployees.  Itis  provided  that  it  will  be
 unfair  pracitce.

 “to  indulge  in  coercive  activities
 with  the  intention  of  preventing  the
 certification  of  a  registered  trede  unicn
 of  employees  as  sole  negotiatirg  agent
 or  chief  negotiating  agent,  cr  the  ccns-
 titution  of  a  negotiating  committee.’’

 This  is  supposed  to  be  an  unfair  practice.
 Apart  from  what  is  sought  to  be  ccnveyed
 here,  this  is  a  pernicious  proposa].  Some-
 body  might  have  called  Mr.  Ravindra
 Varma  as  an  ambassador  forlabour.  But
 what  is  he  trying  to  prove  ?  Is  this  the
 way  you  are  trying  to  preserve  the  rights
 of  the  working  classes?  There  is  not  a
 single  proposal  in  the  whole  Bill  which

 d
 हर
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 बाधटि--नीटधि  take  away  the  rights  of
 the  wwking  clas,

 Suppasing  a  demonstration  will  be
 ide:  of  the  I

 staged
 at  resi  joyers

 and  the  managerial  staff.  Now  the
 demonstration  has  been  held  by  the

 bn
 reme  Court  to  be  a  fundamental

 right,  if  it  is  not  violant.  If  there  is  a
 ul  demonstration  before  the  resi-

 dence  of  the  employer  who  has  mis-
 appropirated  the  provident  fund,  who
 has  net  paid  the  provident  fund  anti  who
 has  not  paid  wages  and  salaries  also,
 then  that  is  to  be  treate  as  an  unfair
 -practice  and  then  itis  to  be  referred  to
 the  tribunal.  You  kindly  see  what  is

 conatitution  of  the  tribunal.  On  page
 39  ofthe  Bill,  it  says:

 “No  person  shall  be  qualified  for
 a

 paotment
 asthe  Presiding € sf  of  a  Tribunal  unless

 Among  other  things—

 {a)  he  hat  been  an  ollicer  of  the
 Ministry  or  Department  of  the
 Central  or  State  Government
 dealing  with  Law  or  Labour, not  below  the  rank  of  a  Deputy
 Seerctary,  of  cquivatent  post, far  notless  than  five  years.”’

 Therefore,  the  Deputy  Secretary  in
 the  Labour  D-partmentwho  has specialised im  94330  activities  for  five  years  will  be
 gualiged

 to  be  the  President  of  the
 ribunal.  Now,  is  it  not  a  mandatory provision  that  he  must  be  a  Judy  3

 ora
 Bivtrice  Judge  or  a_  Presiding  Officer  of
 absboir  Court?  Then  it  further  says:

 “He  has,  in  the
 P

 inion  of
 the  appropriate  overnment,
 adequate  experience  in  industrial
 relations."’

 There  will  be  no  check  and  we  know
 that  most  of  the  governments  in  this

 niry  are  rd  under
 the  control  of  the  bureaucracy.  Who
 will  be  the  Presiding  Officer  of  this
 ‘Teibunal  ?  What  will  &  the  composition ofthe  Tribunal?  There  is  nothing  indica-
 ted.  And  then  there  is  a  question  of
 ao-called

 una
 attice  like  the  right  to

 bad  :  ney  ting  jerry,
 a

 Fiend negotiat  agency  and  so  many  0
 duties  and  functions  have  been  given  to
 the  Teigunal,  It  will  depend  almost  on
 che  ipadin  it  of  this  bures:

 wrssee
 »  Now  for

 whose  benefit  you  hay:  brought  forward
 this  Bill  J
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 The  Bill  had  boen  introduced  yesterday
 and  it

 ac  eo
 sent  to  the  Select  Com-

 mittee,  would  ry  ly
 that  the  fullest  bot  Mra.  ४ ald  be
 given  to  the  Select  ‘Con mmittee  to  take  all
 ie  cin  ton  Se  Say war!  cing  |  pee

 country
 and  there  not  be  any  measure

 rough  “or  bull-dewel  either’  dhrough t  or  bul  either
 the  Committee  or  through  this  House, Let  us  not  at  least  give  this  impression to  the  people  of  this  country,  the  working

 je  of  ee  country  that  this  Parliament
 which  had  not  been  able  to  advance  their
 rights  is  keen  to  take  away  their  rightsin
 a  manner  which  creates  a  suspicion  and
 doubt  among  the  minds  of  the  people
 of  this  country.  Therefore,  I  strongly
 urge  that  this  matter  should  be  taken
 note  with  due  importance  by  the  Select
 Committee  ;  and  I  am  sure  that  Mr.
 Ravindra  Varma  will  think  many  times
 before  trying

 to  show  his  wieght  or  the
 weight  of  his  party  cither  in  the  Select
 Committee  or  in  this  House  in  getting
 this  Bill  pass.

 SHRIMATI  PARVATHI  KRISHNAN
 (Coimbatore)  :  Mr.  Chairman,  Sir,
 thank  you  very  much  for  giving  me  this

 opportunity
 to  speak.  I  want  to  draw

 ट  attention  of  the  Minister  and  the
 Members  of  this  Select  Committce  to
 certain  rather  dange:  bnoxi
 clauses  in  the  Bill,  because  the  hon.
 Minister,  in  the  Statement  of  Objects
 and  Reasons  states  that  he  has  tried  to
 streamline  the  labour  legislation  that
 exists  in  the  country  and  to  bring  forward
 acomprehensive  measure  which,  accord-
 ing

 to  him,  is  going  to  deliver  the  goods,
 asfar  asindustrial  relations  are  concemed
 in  favour  of  the  working  class,  I  beg  to
 differ.  Because  the  only  streamlining that  has  taken  place  is—I  would  like  to

 point
 out  (०  the  Members  of  the  Select

 ommittee  and  the  Members  of  the  House
 that  all  the  worst  provisions  of  the
 Matarashtra  Industrial  Relations  Act,
 Madhya  Pradesh  Industrial  Relations
 Act,  BIR,  Gujarat  Industrial  Relations
 Act  and  s0  on  have  been  streamlined  into
 thisiegislation.  Thisissomcthing  which
 the  working  class  has  been  coonsistently
 opposing  and  the  bankruptcy  of  those
 legislations  has  been  seen.  Year
 after  ycar,  for  instance,  in  Bombay  when
 the  millowners  signed  an  agreement  with
 the  so-called  =  recognised  -  unions—
 recognised  under  the  ‘BIR—

 |  Sore there  is  a  strike,  the  agreement  is  thrown
 into  the  Arabian  Sca  and  the  employers have  to  pay  what  the  workers  demand.
 Such  things  are  there.  Now  here  comes
 the  Minister  and  makes  such  a

 soileading tin  the  t  of  objec reasons  and  then  he  expects  us  to  think  all
 the  rest  of  itis  something  very  very  innocent
 and  very  progressive  and  democratic,
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 (Smt.  Parvathi  Krishnan]
 Jam  sorry  and  that  is  why  I  should  like  the
 Members  of  the  Select  Committee  to  go into  this  aspect  seriously.

 About  unfair  labour  practices  my  col-
 league  Shri  Somnath  Chatterjee  has
 already  spoken  ;  yesterday  at  the  intro-
 duction  sta;

 हु
 itself  I  said  that  from  our

 party  and  the  All  India  Trade  Union
 Congress  to  which  I  belong  we  take  very serious  objection  to  these  unfair  practices. But  of  course  his  inspiration  comes  from
 the  BIR  and  the  practice  in  Maharashtra.
 Tam  not  surprised.

 The  next  question  is  a  question which  has  bren  dogging  the  trade  union
 movement  and  industrial  relations  in
 this  countr:

 y
 for  a  pretty  long  time  viz.

 selection  of  the  negotiating  agent.  In
 the  statement  of  objects  and  reasons  the
 Minister  has  written  that  various  interests
 have  been  consulted.  |  should  like  to
 remind  the  hon.  Ministcr  that  out  of
 ह३  central  trade  unions  organisations, nine  have  said  that  they  want  reengnition

 by  ballot.
 The  President  of  the  INTUG  Shri

 Bhagwati  has  only  recently  in  Bangalore made  a  statement  that  their  organisation also  is  coming  round  to  this  point  of  view
 .»(Intersuptions)  Usaid  ‘coming  round’.

 I  have  used  my  words  carefully  Mr.
 Stephen,  I  am  convinced  that  in’  the
 Select  Committee  three  wise  and  sensible
 members  of  your  party  who  have  been
 sent  there  will  certainly  come  round  when
 they  sce  public  opinion.  I  hope  they are  also  living  in  this  new  allegedly  free
 atumosphere,  democratic  atmosphere. With  your  principle  of  —demucratic
 majority,  a  vast  majority,  nine  out  of

 eleven  have  said  that  they  would  like  to
 have  recognition  by  ballot.  If  you  bring forward  a  different  formula  certainly it  will  not  be  acceptable  to  the  working class  and  you  will  have  history  repeating itself,  whether  in  Bombay  or  in  a  number
 of  other  places,  including  the  Railways. Because  of  the  manner  in  which  industrial
 relationsin  the  railways  are  being  neglected
 you  are  finding  that  one  after  the  —  other
 categury  associations  are  coming  up. We  are  in  favour  of  industrial  organisations wherever  industries  are  there.  But
 when  the  recognition  policy  ofgovernment
 is  so  bankrupt.  naturally  those  categories who  find  themselves  neglected  and  for-
 gotton  by  the  vested  interests  in  the
 recognised  unions  come  into

 being.
 ५

 as  br  instance,  Loco  Running  5
 assnciation  who  conducted  a  strike,
 similarly  the  ticket

 Sects
 stall

 association,  carrige  wagon  staff,  and  so
 on,  every  signle  category.  There  are  800
 categories  no  dubt  but  at  the  same  time
 there  are  some  categories  that  are  large
 in  number  and  also  powerful  in  thier
 organisations.  That  is  why  we  have  said,
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 Inthe  "recomeired
 untons,  recognition By in  recogni  unions,  recogn  iy

 ballot  is  the  method  which  would  be  #
 democratic  method.  Comrade  Minister,
 that  is  what  I  should  like  you  to  convey
 to  all  your  comrades  who  will  be  there
 in  the  Seleet  Committee.

 Lastly  with  regard  to  the  right  to
 strike,  the  hon.  Minister  was
 impassioned  when  he  said  :  never  ‘will t we  touch  the  right  to  strike  and  so  on.
 He  has  got  that  method  ;  the  manner
 in  which  he  says  it  sounds  extremely
 convincing  but  if  Members  of  the  Select
 Committee  go

 very
 carefully  through

 the  Bill,  they  will  find  the  right  to  rik  c
 is  cut  in  a  very  subtle,  extemely  subtle
 manner,  of  which  only  this  Minister  is
 capable  of...

 AN  HON.  MEMBER  :  This  is  not
 undue  persuasion  ?

 SHRIMATI  PARVATHIT  KRISHNAN:
 This  is  very  legitimate  criticem.  Let  us
 go  by  his  assurance,  otherwise  we  can
 always  refer  it  to  the  Committee  of
 Assurances.  ०  १

 Thereforr,  as  far  as  the  right  to  strike
 is  concerned,  the  point  is,  the  methodule  gy
 that  has  been  given  in  this  Bill  for  se  cling
 of  the  industrial  disputes  is  such  that  the
 right  to  strike  is  being  emasculated  and
 on  the  surface  is  this  appearance  we  are
 not  touching  the  right  to  strike  because
 we  believe  in  democracy.  118  is  only  in
 the  emergency  period  that  the  right  to
 strike  was  taken  away,  ctc.  It  was  not
 taken  away,  Many  strikes  did  take
 place  during  the  emergency  pericd.  I
 have  reminded  the  Minister  again  and
 again  and  the  House,  I  do  not  want  to
 elaborate  that  point  because  right  to
 strike  was  never  surrendered,  All  Central
 Trade  Union  Organisations  even  at  the
 time  of  aggression  by  the  Chinrse  was
 there  in  1968,  the  working  class  anid,  we
 are  for  the  defence  of  the  country  but  we
 willnot  surrender  our  right  to  strike.  In
 3965  the  working  class  was  second  to  none
 in  helping  the  war  effort.  But  they
 did  not  surrender  their  right  to  strike.
 Therefore,  9  would  warn  the  Minister
 that  again  the  working  clase  is  not  going
 tosurrender  the  right  to  strike,  Merely  by
 saying  that  115! ह  illegal,  merely  by  all  those
 threats  and  penalty  provisions  do  sot
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 think  that  you  are  going  to  be  able  to
 outlaw  strikes  in  this  country.  So  long
 as  capitaliam  continues,  so  long  as  the
 exploitation  is  there  by  the  big  multins
 tional  corporations,  by  the  monopolists,
 by  the  Government  itself im  the  Railways
 and  in  the  Central  Government  services,
 the  workers  will  see  that  they  safeguard
 their  right  to  strike  irrespective  of  any
 legislation.  Therefore,  when  you  are

 with  the  comprehensive  industrial
 relati  legislati  you  sh  ould see  that
 the  right  to  strike  is  safeguarded  and

 you  should  sec  that  your  conciliation
 machinery  is  strengthened  and  go  into
 whatever  defects  were  there  in  the

 conciliation  machinery.  And  that  is
 what  is  important.  All  this  cooling  of  a
 period  of  sixty  days,  this  and  that,  this
 cumbersome  thing  is  tu  bamboozle  the
 general  public.  Industrial  peace  cannot
 be  maintained  by  the  legislation  of  this
 sort.  Industrial  peace  will  come  when
 the  workers  have  really  democratic
 functioning  union,  when  the  recognition
 of  the  unions  is  through  a  democratic
 process  and  when  workers  also  have  the
 confidence  that  they  can  make  their
 voice  felton  Government  policy.  Because,
 otherwise,  the  delays  are  there  at  the
 governmental  level,  in  referring  matters
 to  adjudication,  in  intervening  when
 conciliation  proceedings  are  there.  The
 delays  are  mainly  because  of  the  Govern-
 ment.  Therefore,  this  right  to  strike,
 T  would  say,  has  to  be  examined  very  very
 carefully.  Mere  saying  that  the  right  to
 sttike  isnoe  banned,  because  those  words
 of  banning  are  not  there,  therefore,  strikes
 are  legal,  we  cannot  accept  this  position,
 And  the  working  class  in  this  country,
 Mr.  comrade  Minister,  is  mature  enough,
 ia  serious  enough  and  will  understand
 exactly  what  the  implications  are.  You
 cannot  bamboogle  the  working  class  by
 saying  “but  we  have  not  taken  away  the
 tight  to  strike.  It  is  there.  But  it  is
 only  the  ultimate  weapon  and  we  have
 created  al}  other  things  that  will  see
 that  strikes  can  be  avoided,  etc.”’  No,
 the  working  class  cannot  be  bamboozled
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 inthatfashion.  This,  I  wouldlike  to  bring
 tothe  notice  ofthe  hon.  minister  and  to
 the  Select  Committee  and  my  comrade
 Shri  Saugata  Roy  who  is  sitting  here  on
 my  right.  Lastly,  I  would  like  to  say
 (Interruptions)  by  this  clandestine  way
 ofbanning  the  right  tostrike,the  working
 class  willnot  be  taken  in.

 Lastly,  the  interference  that  is  going
 to  be  there  asfar  asregistration  isconcerned
 and  the  powers  that  are  being  given  to
 the  Registrar  of  the  Trade  Unions  is
 something  that  we  cannot  accept, because  thisis  really  giving  more  and  more
 powers  to  the  bureaucracy  and

 Fics
 safe.

 guarding  and  strengt  हि tic  functioning  of  trade  unions.  For
 instance,  when  a  strike  ballot  is  taken, who  the  hell  is  the  Registrar  to
 it  ?  Itisthe  workers  themselves  and  the
 leadership  of  the  union  who  will  supervise it.  There  are  a  hundred  and  one  exam-

 les  of  that  sort.  The  powers  of  the

 gab
 have  to  be  gone  into  very  care-

 fully  and  far  from  giving  him  greater
 powers,  you  will  have  to  see  that  the
 democratic  functioning  of  the  trade
 unions  is  strengthened  further  and  that
 has  to  be  Ieft  to  the  trade  unions.  That
 is  why  I  agree  with  Comrade  Somnath
 Chatterjee  when  he  said,  we  hope  that  you will  consult  the  trade  unions  in  a  proper manner  and  not  in  a  slipshod  way  of  a
 working  group  and  trying  to  make  out
 that  thatisthe  whole  tripartite  machinery. You  should  see  that  the  trade  unions
 are  given  a  full  opportunity.  They are  the  best  judges  of  how  to  strengthen
 the  democratic  functioning  of  their  own
 organisations.  I  certainbly  do  not  think
 that  the  Government  which  cannot  have
 democratic  functioning  in  its  own  party, is  going  to  be  able  to  teach  us  how  to  run
 our  unions  demucratically.

 SHRI  SARAT  KAR  (Cuttark)  :
 I  do  not  want  to  enter  into  a  long  debate
 at  this  stage  when  the  Bill  is  to  be  referred
 toa  joint  Committee,  but  I  would  like
 to  make  some  suggestions.

 16-58  hrs.

 [Surimati  ParvaTut  Kritnan  in  the
 Chair)

 There  is  already  a  consensus  in  the
 House  that  this  Bill  should  be  carefully
 examined.  I  would  not  s  t  the
 extreme  statement  that  this  Bill  pre proposes to  perpetuate  emergency  nor  do  |  want
 to  say  that  the  right  to  strike  has  been
 completely  snatched  away.  The  Minister
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 [Shri  Sarat  Kar}

 for  Indign  Air  Fore  १4०
 (Statement)

 itis  nat  ible,  apecially  at  this si
 bse  ie

 cabinet  ‘Gommitvee  has  wales
 decision ray said  that  the  right  to  strike  is  the  ultimate

 weapon  and  not  the  fundamental  weapon.
 We  must  strike  a  balance  between  the
 right  to  strike  and  the  running  of  our

 tional  industries.  Because  the  Bill is
 important,  I  feel  it  should  be  circulated
 for  cliciting  public  opini  "All
 of  people  and  political  parties  should  sit
 together  and  invite  memoranda  from
 the  trade  unions  and  the  people.

 MR.  CHAIRMAN  The  Defence
 Minister  is  due  to  make  a  statement  now.
 After  that  you  can  resume  your  observa-
 tions.

 SHRI  SARAT  KAR  :  J  have  almost
 finished.  Only  a  minute  more.  I  support
 the  proposal  of  Shri  Purnanarayan
 Sinha  that  more  members  should  be
 added  to  the  Joint  Committee,  specially
 members  with  experience  of  trade  unions
 and  also  members  from  the  younger
 elements  should  be  added.  times
 unscrupulous  labour  leaders  lead  the
 workers  astray.  So,  when  we  say  that  for 3४  of  there  should  be
 secret  ballot,  similarly  there  should  be
 secret  ballot  for  strike  so  that  the  opinion
 palpate?  H

 of  the  workers  may  be  taken
 into  ideration.

 ह!  ७७  hrs.

 STATEMENT  RE.  REPORTED
 SELECTION  OF  AIRCRAFT  FOR

 INDIAN  AIR  FORCE

 THE  MINISTER  OF  DEFENCE

 (SHRI
 JAGJIVAN  RAM)  :  MR.

 irman,  Government  have  apprised
 the  House  from  time  to  time  of  the  position
 concerning

 the  selection  of  8  new  type
 of  aircraft  to  replace  the  Canberras  and
 Hunters.

 On  29th  August,  1978,  Hon'ble  Member
 Shri

 Rai
 Narain,  made  some  observations

 in  the  House  under  Rule
 Rep

 bearing  on
 the  subj  Tt  bas  ingly  becom
 necessary  to  clarify  the  position.  Let
 me  state  categorically,  atthe  very  outset,
 that  no  decision  has  been  taken  by
 ment  yet  as  to  the  type  of  aircraft  to  be
 acquired  or  manufactured  in  India  for  the

 pre
 in  view.  The  Committee  of  the

 binet  which  is  concerned  has  yct  to
 consider  the

 ae na
 rt  of  the  Team  of  experts

 visit  Sweden,  France  and  the  U.K,
 to  make  a  comparative  evaluation  of
 AGUAR,  the  MIRAGE  F.].  and
 IGGEN,  which  as  the  House  will  recall,

 are  the  three  types  of  aircraft  which  have
 been  under  consideration  for  the  purpose.

 to  offer  an  on  the
 pot

 raised
 Hon'ble  Member,  Shri  Raj  Narain—

 wh  ether  concerning  the  French  offer  or
 any  of  the  other  offers.  It  wil}  also  not
 be  proper  to  disclose  the  contents  of
 any  exchanges  between  the  Government
 of  India  and  the  Government  of  France,  oc
 for  that  matter,  with  any  other  friendly foreign  Government  concerned.  But  the
 questcn  of  ignoring  any  offer,  or  of  in
 any  way  over!  fooking  either  its  merits  or
 demerits,  simply  docs  nat  arise.

 T  should  like  to  categorically  deny
 that  a  selection  has  already  been  made,  or
 a  decision

 Fp  ६
 taken,  in  the  matter.

 T  need  hardly  that  any  su
 Bpcstion

 or
 insinuation  that  any  “commission”  has
 been  distributed  as  a  consideration  for  such
 an  alleged  decision—cither  at  the  instance
 ofa*caucus"  or  “pressure  group",  or  other-
 wise.—is  entirely  untrue.

 It  will  be  for  the  concerned  Cabinet
 Committee  w  go  into  all  relevant  aspeets
 of  the  various  offers  strictly  on  meri
 and  arrive  at  a  decision.  The  sole
 consideration  kept  in  view  will  be  the
 national  interest.  Due  note  will  be  taken
 of  any  valid  facts  or  points  of  view  that
 may

 be  expressed  on  ¢
 ae

 but  not

 or  flbinformed  of  isleadi  हैं  speculation

 श्री  बांजर लाल  गुप्त  (दिल्ली  सदर  )
 झभी  मंत्री  महूंथय  ने  जो  डीप  पेनिद्रेशन  एयर
 ्रफ्ट  के  बारे में  -बबतब्य  दिया, मैं  उस  के  बा  रे
 में  उनसे  पूछता  चाहता  हूं  कि  इस  का
 निर्णय  कब  तक  होगा  क्योंकि  दस  ष  से
 यह  मामला  वेडिंग  में  है।  जल्दी  फैसला

 होना  चाहिए  अर  दूसरी  तरफ  दाज  कर-
 बारों  में  शाप  ने  रिपोर्ट  पढ़ी  होगी  कि
 तीन  बार  पाकिस्तान  द्वारा  हमारी  टेरीटरी
 में  फायरिंग  हो  चूक  है।  माइन  शौर
 सोफिस्टिकेटेड  बेपन  पाकिस्तास  खर,द  रहा
 है।  ऐसे  एयरओफ्ट  खरीद  प्र्हा  है  जो

 लाहौर  से  दिल्ली तक  झा  सकते  हैं। नेवी
 की  संख्या भी उनकी भी  उनकी  बढ़ गई  हैं।  दस
 परसेंट  झपने  बजट  का  बह  इस  पू  ॥, &  कर
 रहा  है।  फ्ॉस  से  जो  एयरकफ्ट  वह
 खरीद  रहा  है  बहु  इतने  सोफिरिटनेटंड  हैँकि
 हमारे  देश  में  उसका  मुग)।विशा  करने
 वाले  एयरजैफ्ट  नहीं  हैं।  नास  तौर  से
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 we  कउहोरम  रोड  बलने  के  बाद  झौर
 चाइतोव  पररेंसेय  जो  रह ेहैं  उत  को  देखने

 के  बाद  जिए  से  साबित  होता  है  कि  उन  कौ
 भी  पाकिलतान  के  साथ  सांठगांठ  है,  इन  सारे
 बैकप्राउण्ड  को  देखते  हुए  लगता  हैं  कि
 पाकिस्ता।  जिस  दिय  से  चहु  सब  कर  रहा
 है  बहू  साफ है।  तोमें  इतना  ही  पूछता
 चाहता  हूँ  कि  इस  सम्मन्ध  में  हमारी  क्‍या
 तैयार :  ?  मंत्री  महीादप  इसे  साफ
 करें  |

 SHRI  JAGJIVAN  RAM  :  I  may h  ough  it  does  not
 strictly  arise  out  of  the  statement

 ble  ८|  and  abou
 I

 my
 adi  thatw:  keep  ours:lvevinformed

 the  build-up  of  military  strength  and  ot
 other  developments  of  any  significance
 to  our  g:>  I
 would  like  once  again  to  assure  the  House
 that  everything  necessary  is  being  don:
 and  will  continues  to  be  done,  to  ensure  our

 and  a  ity.

 MR.  CHAIRMAN  :  Shri  Rij  Narain
 Clarification,  not  a  speech

 थी  राज  मारायण  (टायबरेली)  :
 स्पीब  में  [दे  रहा हूं?  झाप  पहले  ही
 क्यों  है... (उ  बोलतों  हैं  ?

 The  speaker  is  he  who  speaks  the  least.
 वहीं  स्पाकर  हैँ  तो  कम  से  कम  वालता  है।
 लेकिन  ह 3  देखा  हूं  कि  ग्राप  ज्यादा
 बोलती  ९  |

 मैं  बावनीय  सुरक्षा  मंत्री  बो  से  यह
 जानना  हि  हूं  कि  क्‍या  यह  सहो  है  कि
 जो  एक्सपर्ट  कमेटी  है  उपसे  केवल
 यह  घ्ूडा  गया  है  कि  भज  हमारी
 बावश्य क /  किन  से  पूरी  हा  जहती  है?
 पहनो  तत तों  यह है ।

 UR  बात  यह  है  कि  वाचु  सेना  के
 थो  मुदा  सकफसर  हैं  उनको  रिपोर्ट  मगर

 (Statement)
 fete  मिनिस्टर  चाहते  तो  मी  भी  मेरे
 पास  है,  उनकी  झाकाकी  कया  है,  गौसे

 हथियारों  से  वे  लड़ना  चाहते  हैं?  यह
 बात  तो  बिल्कुल  स्पष्ट  हो  गई  है  कि

 यह  जो  जगुवार  है  इसकी  उड़ान  का  वेग
 जो  है  बह  मिराज  की  उड़ान  के  वेग  से
 i5-20  प्रतिशत  कम  है।  तो  कया  हू

 सही  है  भौर  इस  पर  कमेटी  ने  कोई  जांच
 को  हैया  नहीं?  इसके  अलावा  जहाज
 को  खूड़ो  क्या  होनी  चाहिए  ?  दुश्मनों  के
 जो  'रोडार  होते  हैं  उन  राडारों  से  बचकर,
 कम  हें  कम  ऊंचाई  पर  जा  कर  उड़े  भौर

 शत्रु  को  मारकर  फिर  वहां  से  वापिस  चला

 भ्राये--पहु  खदी  किस  जहाज़  में  है,  क्‍या
 इसकी  कोई  जानकारी  सरकार  ने  की  है  या

 नहीं ?

 मैं  इस  बात  की  भी  सफाई  चाहता  हूं
 कपा  यह  सह  है  कि  जब  प्रधान  मंत्री  जी
 अथरीका  गए  थे  तो  उनके  साथ  उनके  विशेष
 सचिव  श्र  वी ०  शंकर  झौर  उनके  पोलिटिकल

 (उजनीतिक)  सचिव  श्री  कांति  भाई  भी
 गये  थे  जो  कि  लंदन  में  उतर  गए  थे  और
 प्रधान  मंत्री  के लौटने  के  बहुत दिन  वाद  वापिस
 जाये  तो  वे  कहां  कहां  गये  ?  हमारे  पास

 पूरी  रिपोर्ट  है,  हम  किसी  को  फंसाना  नहीं
 चाहते  हैं  लेकिन  हम  चाहते  हैं  कि  बात
 साफ  हो  क्योंकि  इसमें  देश  का  सवाल  है,
 राष्ट्र  का  सवाल  है,  इसमें  किसी  व्यक्ति
 का  सचाल  नहीं  है।  इसलिए  वे  वहां  उतर
 कर  कहां  कहां  गए  भौर  कया  जगुवार से
 सम्बन्धित  जो  भ्रफसरान  हैं,  उसको  बेचने
 वाले,  उतसे  उन  जोगों  की  बातचीत  हुईं  तथा
 उनकी  सारी  व्यवस्था  कित  किन  लोगों  ते  की--

 इन  सारी  वातों की  जानडारी  सुउ्ष/  मंत्री  जी
 के  पास  प्रा  गई  हैया  नहीं?

 की  अगधीबन  क:  कहां  तक
 यहू  सभी  प्रश्त  इस  बकतब्य  के  सम्बन्ध  में
 उठाये  जा  सकते  हैं  --इसरा  निर्णय तो  झाप
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 (Statement)

 [a  an  कीवन  राम]
 दे  सफकतों  हैं  1  मैं  इतना  अवश्य
 कहूरें।  आाहूँगा  हि  जो  एस  अधिकारी
 लाग  @  खडडॉन  तोनों  जड़ाजों  का

 सुनचारमक  अध्पयत  किया  है  शौर  सभी

 पहलू  से  किया  है।  किसकी  क्षमता  कितनी
 है,  उड़ान  का  बग  कितना  है,  कौन  कौम
 झत्स-शप्ज  हैं,  किस  ऊवाई  वर  उड़  सकते
 हैं--इन  स,रं।  बातों  की  जानकारी  उन्हंने
 दो  है भोर  तुलनात्मक  दृष्टिकोम  से  दी
 है मोए  निकय  कफबनेट  के  कम  छोड़  दिया
 है।

 प्रधान  79  के  साथ  कौत  कौत  गय।  था,
 वे  कहां  कहां  उतरे--इसकी  जातकारों  तो

 मुझ्ते  नहीं  है।  लेकिन  मैं  यह  कहना
 चाहूँग।  कि  कमा  कोई  निय्कर  निद्ालता
 कि  जगुवार  के  सम्तन्ध  में  कोई  च््बें  निश्चय

 हुमा  है,  सच्चाई  से  बहुत  दूर  है  t

 तुलनात्मक  दष्टिकोग  द  देख  कर,  जैसा
 मैंच  पहले  कहा  है,  पष्ट्रोय  सुपक्षा  के  लिए
 जा  सर  में  अधिक  er  हवाई  जहाज
 होंग,  उसके  ब,  रे  में  निश्यव  किय।  जःयेग।  ।

 SHRI  C.  K.  CHANDRAPPAN
 (Cannanore)  :  11 ल  7  understood  —  the
 hon.  Minister  correctly,  he  said  that  there
 is  anced  to

 rept
 lace  the  ageing  aircraft

 or  the  outmoded  ones,  and  also  that
 three  types  of  aircraft,  Jaguar,  Mirage
 and  Viggen  are  undetexamination.  Now,
 I  would  like  to  know  in  the  conte ct  of  his
 statement  whether  the  requirement  of  this
 new  type  of  aircraft  has  been  discussed
 at  the  Army  level  or  at  whichever  level
 it  should  be  in  the  Defence  Ministry,  and
 a  final  decision  taken  that  we  have  to  go  in
 for  these  new  kinds  of  aircraft,  or  whether
 there  was  any  Upinion  that  the  existing
 aircraft  which  are  used  for  defence  purposes
 could  be  modified  and  brought  to  the
 level  to  meet  the  tequirements.  I  would
 also  like  to  know  whether,  apart  from
 these  three  aircraft  which

 seni the  Expert  Committee  id
 any  other  aircraft,  particularty  from  the
 Socialiat  part  of  the  world,  I  am
 mentioning  this  because  of  the  fact  that
 we  have  MIG  manufacturing  capacity
 here.

 he  goed

 is  known  and  proved  as
 ome  of the

 th
 aircraft.  I  wantto  know

 whether  a  ose  aspects  have  =  been
 considered.

 SHRI  JAGJIVAN  RAM  :  If  it  were:
 pomible  to  do  with  anyone  of  the
 aircrafts  of  the  Indian  Air  Force,  that

 method  to

 have  the  authority  and  we  have
 to  go

 bave  in  our  Indian  Air  Force
 que

 a
 sizeable  number  of  aircrafts  of  the  Socialist
 countries,  but  the  type  of  aircraft  that  we

 req
 wire  for  this  purpose  has  not  been

 offered  by  them.

 57.28  hrs,
 INDUS:  KIAL  RELATIONS  BILIL—

 Contd.

 THE  MINISTER  OF  PARLIAMEN
 TARY  AFFAIRS  AND  LABOUR  (SHR} RAVINDRA  VARMA):  Madam  Chair.
 man,  I  am  very  grateful  to  the  hon.
 Members  who  have  offered  their  views
 and  alse  observations  on  the  motion  that
 T  have  made.  I  am  particluarly  grateful
 to  the  hon.  Member,  Shri  Ram  Murti,
 who  gave  us  an  oppotunily  to  listen  to
 vou  as  well.

 The  observations  that  hon.  Membrra
 have  made  mainly  centre  around  three
 points.  One  is  about  the  need  for  con-
 sultation.  The  other  is  the  anxiety  oF
 apprehension  about  the  possibility  that
 theremight  be  some  inhibition  about
 the  right  of  the  working  class  to
 invoke  the  ultimate  weapon  of  atrike.
 The  third  is  that  the  Carnoittee
 may  be  subjected  to  undue  influence.
 These,  by  and  large,  are  the  three  main
 paints  that  the  hon.  Members  who  =  took
 part  in  the  debate  made.  Of  course,
 as  could  be  expected,  same  han.  members
 spoke  with  greater  vehemence  and  more
 effect,  and  some  hon.  Members  preacnted
 their  point  of  view  as  suggestions.

 I  find  myself  in  a  somewhat  difficult
 position.  which  I  hope  the  House  would
 appreciate.  If  I  am  very  vehement_in
 the  defence  ofevery  clause  that  this  Bill
 containa,  then  it  can  very  well  be  ssid
 that  I  havemade  up  my  mind,  the  Govern-
 ment  has  made  up  its  mind  and,  therefore,
 the  Joint  Committee  ia  a  farce.  If  I  do
 not  defend,  at  least  some  of  the  major
 points  that  constitute  the  scheme,  then  i
 may  be  said  that  I  am  so  apologetic  about
 the  Billthat  I  myself  scem  to  be  20  much
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 susceptible  to  the  voice  of  the  hon.  Member
 pppoe

 ethatl  am
 having

 second  thoughts. I  ,  therefore,  that  I  face  this  dilemma
 in  answering  the  observations  that  have
 been  made.

 I  would  rather  like  to  err  on  the  side
 of  caution  and  say  that  since  the  Joint Committee  will  scrupulously  scrutinise

 784
 clause  as  it  is  found  today  in  the

 a
 24०78  bre,

 (Sem  N.K.  Sueywarnan  ie  the  Chair)

 But  I  must  say  that  if  this  Bill  has  come
 before  this  House  in  the  sh:

 7  he
 which it  has  come,  it  is  because  the  ernment feels  that  it  has  had  sufficient  consultations to  be  able  to  visualise  a  concensus  which

 eventually  may  be  acceptable  to  all
 sections  concerned.  Now,  it  may  well be  that  theG  overnment'sestimate  is  wrong, i¢  may  well  be  that  it  can  be  corrected  te
 the  point,  where  it  would  become  accep- to  everybody,  it  may  well  be  that
 there  would  be  differences  of  opinion.  I do  not  to  hazard  any  statement  about the  shape  in  which  the  Bill  will  come from  the  Select  Committee.

 SHRI  RAJ  NARAIN  (  Race  Bareli)  :
 Joint  Select  Committee.

 SHRI  RAVINDRA  VARMA  :  Yes, thank  you.  This  is  the  month  of  Ramzan sharif  and  the  habiliment  as  well  as  the manner  of  certain  hon.  Members  may emind  me  of  certain  aspects  of  culture.
 SHRI  K,  GOPAL  (Karur)  :  Iftar

 dinner,
 SHRI  RAVINDRA  VARMA:  What  I

 taid  also  includes  that.
 My  hon.  friend,  perhaps,  did  not  hear the  word  ‘habiliment’.

 att  राज  नारायण  :  झब  विषय  पर
 झाइए  t

 श्री  रचिख  बमों :  प्रापि  प्नुमति  देगें  तो
 जरूर  ाएगे  हांवाकि यह  धप  की  प्रादत
 नही  है।

 चोवरी  बललीर  सिह  (होशियारपुर)  :

 भाष  को  इस  की  भ. बतक  पर्भ  पता  नहीं  है  ।

 SHRI  RAVINDRA  VARMA  :  I  was
 saying  that  therefore,  as  far  as  I  am
 concerned,  I  would  like  toassure  the  House
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 of  two  or  three  things,  which  are  enough as  far  as  the  answer  to  the  observations are  concerned.  The  first  one  is  that
 as  was  said  earlier  yesterday  a

 ee
 I
 re

 lass  but  also  the  employers
 foe

 others  who  are  affected  by  industrial

 Conclusions  after  weighing  the  evidence that  will  be  laid  before  it,  after  analysing
 this

 Poogl  ora  ara  looking  into
 ne Suggestions  that  are

 eerste’
 in  the

 clauses  in  theBill.  I  wou!  »  therefore, fay  anything  in  advance  about  the in  which  the  Bill  will  come  from  the
 /
 joint Committee.  But!  would  assure  the  House that  the  effort  of  the  Government  will be  to  see  that  the  Committee  is  not  sub-

 jected  toany  unducinfluence.  Areference was  made  to  the  fact  that  the  jority may  be  of  one  view.  There  is  a  ways a  danger  in  democracy  of
 parted

 and
 minority  and  difference  of  opinicn.  But
 io

 assure  the  Housc  that  as  far  as  J

 —
 K.GOPAL  :  Janatais  an  exam-

 ple.

 SHRI  RAVINDRA  VARMA  :  My hon.  friend  should
 Teele

 rocate  the  tenor of  my  observation.  If  he  unnecessarily wants  to  needle  me,  I  would  have  to use  a  thimble  and  I  have  to  show  that all  skins  are  equally  sensitive.

 I  was,  therefore,  trying  to  say  that
 inspite  of  the  fact  there  is  majority  and
 minority  in  democracy,  there  will  be  no
 attempt  on  the  part  ofthe  Janata  Party  or this  Government  in  any  manner  to  steam- roll  the  Joint  Committee  because  this  is toa  serious  a  subject.  Just  because  a
 subject  happens  to  be  serious  with  implica- tions  and  remifications,  that  will  affect not  only  one  class  but  the  whole  of  the
 Society,  one  cannot  say  that  the  matter should  not  di  ed.  The  matter
 has  to  be  discussed.  Every  point  of  view
 has  to  be  listened  to  and  the  hon.  Members of  the  House  must  have  confidence  in  each other  that  every  Member  of  Parliament who  is  a  Member  of  the  Committee  will
 fulfil  his  responsibility  as  a  Member  of
 Parliament,  not  as  a  representative  of  a
 particular  religious

 group
 or  a  particular class  or  a

 peace  party,  but  as  a Member  of  Parliament  elected  by  six hundred  thousand  and  odd  voters  who are  the
 ‘y  Fy

 ols  of  soverignty  of  this
 country.  erefore,  I  am  sure  that  the
 Joint  Committee  will  look  at  Hl  the
 objections  that  have  been  raised  from  this
 point  of  view.
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 {Shri  Ravindra  verma)
 Now  I  must  make  a

 Fi  se  6 uestion  of  right  to  strike.  went  into
 the  question  yesterday.  Again  my  friend,
 Mr.  Saugata  Roy  and  a  ew  others  who
 did  not  have  an  opportunity  to  speak
 yesterday  referred  to  this  question.  Ido
 not  want  to  take  the  time  of  the  House
 at  this  hour  by  going  into  this  at  len

 gh. But  I  will  repeat  what  I  said  yesterday,
 inspite  of  my  friend,  Comrade  Parvathi
 Krishnan  saying  that....

 wt  crane:  उन  को  छोड़  दें  t

 wha  wat  :  उन  को  कैसे

 छोड़  सकते  हैं।  जब  हाउस  के  सामने

 उन्होंने  झपतो  बात  "यो  है,  तो  उस  का

 जबाब  देता  मेरा  फ़्जें  हो  जाता  है

 भरी  शयाम  लल्बन  मिथ  (बेगुसराय):
 कामरेड  एक  नई  चंज़  चला  दी  है  झाप

 लोगों  ने  ।

 को  'रखीला  बर्मा :  इस  में भापकों

 क्या  एतराज  है?

 You  can  opt  out  of  that.

 SHRI  SHYAMNANDAN  MISHRA  :
 I  have  already  opted  out,  Why  do  you
 fasten  it  on  her  ?

 SHRI  RAVINDRA  VARMA  :  She
 has  not

 objected
 nor  has  she  delegated

 the  right  of  protection  to  you.  जू तत  not
 know.  It  is  upto  her  to  get  up  and  say
 that  J  should  not  call  her  “comrade.”

 SHRIMATI  PARVATHI  KRISH-
 NAN  :  Every  hon,  Member  is  welcome
 to  have  his

 |  be
 al  allergy.  What  can

 I  do  Comrade  Minister  ?

 शी  राज  मारायण:  किसी  को  किसी

 चीज़  पर  एतराज  है,  किसी  को  किसी  भौर
 चीज  पर  एतराज  है।  मिश्र  जी  को  कामरेड
 शब्द  पर  एतराज  है।

 SHRI  SHYAMNANDAN  MISHRA  :
 “comrade”  does  not  suit  her.
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 SHRI  RAVINDRA  VARMA  :  I not  know  and  I  should  not  go  further  into
 that,  who  suits  whom  as  a  comrade  |

 T  can  only  say,  once  again,  that  there
 will  be  no  attempt,  either  subtle  or  other-
 wise,  to  deny  the  right  of  the  working  class to  strike.  If  the  Joint  Commitee  fecis
 that  anything  in  this,  as  I  said  -yesterday,
 militates  sonst

 the  conception  ef  re-
 conciling  the

 righ
 ts  Of  individunds,  grcups and  classes  with  the  rights  of  the  soccity as  a  whole,  the  Joint  Committee  will,

 certainly,  come  up  with  a  conclusicn  that
 what  has  been  suggested  is,  wrong  or  obno-
 xious  or  whatever  the  word  the  tea. Member  wants  to  use  and  would  say, eliminate  it  or  amend  it.  and  it  will  come before  the  House.  Therefore,  when  it
 comes  before  the  House,  the  Houre  will
 be  ina  position  to  say,  at  that  time,  whether
 the  recommendations  of  the  Joint  Ccm-
 mittee,  in  any  wav.  militate  sgainst fundamental  rights.  I  do  net  have  to
 answer  it  in  advance.

 The  fast  thing  that  |  would  Hike  tn  say is  about  such  things  as  strike  ballots,
 interference  by  the  Registrar  of  Trade
 Unions,  etc.  These  are  matters  of  detail
 into  which  T  would  not  like  to  ge,  at  this
 atage,  specially

 to  defend  any  thing  that
 is  said  there,  not  because  there  is  no  case
 in  what  is  said  there,  but  it  would  be-
 pre-judging  the  views  of  the  Joint Commitee.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I  said  it  for  the  benefit  of  the
 Joint  Committee.

 SHRI  RAVINDRA  VARMA  :  I  shall
 not  deal  with  it  at  greater  length.

 Then  my  good  friend—for  a
 change,  I  would  ca fi  her  my  good  friend-
 Shrimati  Parvathi  Krishnan,  also  said  about
 the  working  class  in  India  bring  mature
 enough  to  see  through  all  this...

 SHRIMATI  PARVATHI  KRISH-
 NAN  :  T  would  like  to  know  frem  him
 whether  he  is  demoting  me  or  promoting
 me,  Is  it  a  of  a  promotian  ?
 I  do  not  know.

 SHRI  RAVINDRA  VFRMA  :  There
 is  ne

 question
 of  any  kind  of  “motion"'.

 Therefore,  my  hon.  friend  sheyld.not  kok
 at  it  as  demotion  or  —  premoticn
 should  not  create  commotion  in  the  House.

 While  dealing  with  this  question.  I
 only  say  to  her,  in  this  respect,  that

 everybody  knows  that  the  working  class
 is  mature  but  this  fact  about  maturity

 the  working  clas  should  be  invoked
 tot  onty  In  one  field  but  in  every  field,
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 चौधरी  बलबीर  सिह  :  यह  नई  बात

 है।  आप  इस  ढंग  से  बात कह  रहे  हैं  t
 इसे  सेलेक्ट  कमेटो ंमें  भी  जाना है।  वहां  पर
 भी  हम  ने  बहस  की  है।  उस  समय  क्या
 आयेगा,  कया  नहीं  भागेगा,  अभी  से  आप
 कस  सारी  बातें  कह  सकते  हूं ।  भभी  से
 सार  बहस  बोत  ट्रेड  यतिवस  के  बारे  में  हो
 सकता  है  ?  ढहां  भा  लोगों  ने  सजेशन
 देने  हैं

 pea:  wt  बहस  करने
 के  हमारे  अधिकार  को  छीन  लेना  चाहते
 हैं  7  (ज्यजनान )

 SHRI  RAVINDRA  VARMA  :  The
 fon.  Member  is

 pois
 quite  right

 but  the  difficulty,  as  I  you  earlier,
 is  that  if  ग  don’t  answer,  I  will  be  accused
 of  not  anewering  and  if  I  answer,  it  is
 said  |  am  anucipating,  Therefore,  मे
 sometines  have  the  difficulty  of  being
 buffected  beeween  the  green  signal  and  the
 red  aj

 pe
 Under  the  circumstances,  I

 think  T  have  said  enough  by  wa:
 zctanewse to  the  obvervations  that  have  made

 and  I  can  assure  the  House  that  I  wiil
 use  all  the  influence  at  my  command  with
 the  Select  Committee  to  ensure  that  it
 looks  at  every  aspect  of  the  Bill,  in  the
 light  of  the  apprehensions  that  have  been
 expressed  here,  aa  well  a  the  necessitics
 of  the  situation.

 §  commend  the  motion  to  the  acceptance of  the  House,  There  is  one  thing,  if  I  may
 aay  it.  In

 sa
 vase  to  the  suggestion  that

 has  that  time  may  be  short,
 if  Imay  make  a  formal  motion
 amending  it,  I  may  say  ‘first  week  of
 December,’  instead  of  “frst  week  of  the
 Next  scssion,’

 MR.  CHAIRMAN  :Your  amendment
 is  ‘first  day’,  That  is  all  right.  Now.
 there  is  an  amendment  by  =  Shri  Purna
 ~

 Are  you  pressing  or  withdrawing t

 SHRI  PURNANARAYAN  SINHA  :  I
 have  made  an  alterantive  stiggesticn  thac
 the  Committee  should  be  enlarged,  If

 he  i
 pts  the  enlargement  of  the  Com-

 mittee,  I  have  no  objection,

 MR.  CHAIRMAN  :  I  don’t  want  any
 conditional  withdrawal.  Either  you  say
 that  you  withdraw  or  you  don’:  with-
 draw.  There  can  bé  only  either  of  these
 two:  there  cannot  be  any  conditions.
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 SHRI  PURNANARAYAN  SINHA:  I
 ‘was  not  convinced,  I  made  a  suggestion
 that  the  Committee  may  be  enlarged  to
 include  all  sections,  and  there  was  an
 alternative  suggestion  to  rcfer  it  to  an-
 other  Committee.  oe

 SHRIMATI  PARVATHI  KRISH-
 NAN  :  There  is  no  motion  tefcre  the
 House  for  englargement  ci  tle  Con  mittee,

 SHRI  PURNANARAYAN  SINFA:
 There  was  no  reply  to  my  suggesticn  :  I
 have  not  heard  anything  ficm noe  Minister
 so  far  as  my  suggesticn  is  conceaned,

 MR.  CHAIRMAN  :  Anyway,  you  are
 free  to  press  or  not  to  press.

 SHRI  PURNANARAYAN  SINHA:  I
 am  presing  in  that  case,

 SHRI  RAVINDRA  VARMA  :  I  may
 say  one  thing  to  the  Hon,  Member.  It
 is  not  possible  that  the  Cemmittce  should
 include  everyone  who  is  ccmpetent  end
 interested.  But  the  Hon.  Memter  secms
 to  have  some  apprehensicna  that  these
 who  are  not  members  of  the  Cc  mmitice
 cannot  depose  before  the  Commitee.  It
 is  not  so.

 SHRI  PURNANARAYAN  SIMBA  :
 Unless  he  is  a  Minister  he  cannet  cepese.

 SHRI  RAVINDRA  VARMA  :  Ne,  »
 Mesber  can  depose.  He  can  be  called:
 he  can  tender  evidence.  Nothing  is  pre-
 venting  him.  Therefore,  he  need  noi
 have  that

 micappreh
 ensicn,  He  onh

 cannot  act  as  a  Member.

 SHRIMATI.  PARVATHI  KRISH-
 NAN  :  I  am  on  a  point  oforder,  There
 is  no  motion  before  the  House  fcr  enlorging
 the  Committee.  Notice  should  nave  been
 given,  but  thereisnonotice.  In  the  case
 of  the  motion  foreliciting  public  ¢pinicn,
 lack  of  notice  was  condoned  :  but  that
 does  not  mean  that  something  che  can
 be  thrust  on  the  House.

 MR.  CHAIRMAN  :  I  want  to  know
 finally  whether  the  Hon.  Member  wants
 to  press  hie  amendment  cr  he  wants  to
 withdraw.

 SHRI  PURNANARAYAN  SINHA  +
 It  is  a  provision  of  Jaw  that  a  Minister

 may  wi
 ,  with  the  permission  of  the  Chainman,

 ad  a  Committee  of  which  he  is  not  a
 Member.  So,  it  empowers  only  Ministers
 to  address  a  Select  Committee:  other
 Members  cannot,  I  therefore  suggested
 that,  in  order  to  include  allacctions  of  the
 people,  the  Committee  may  be  enlarged.

 Disent  is  possible.  Let  it  go  on  record
 that  with  this  dissent  9  withdraw.

 ee

 et
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 MR.  CHAIRMAN  :  I  don't  think
 such  sort  of  a  thing  can  be  recorded,
 You  are  free  to  withdraw  or  not  to  with-
 draw,  I  am  asking  you  again  and  again whether  you  want  to  press  your  amend-
 ment  or  not.

 SHRI  PURNANARAYAN  SINHA  :
 Dissent  is  miffed.  I  withdraw.
 Te  anidnint  was,  by  leave,  withdrawn,

 Mt  COANIRMAN  ;  The  question  is  :

 “That  the  Bill  to  consouaate  and
 am:-nd  the  law  relating  to  the  reg'stra- tion  of  trade  unions  of  employees  and
 employers,  the  rights  and  liabilities  of
 registered  trade  unions  and  settlement
 of  trad=  union  disputes,  the  conditions
 of  employment  of  employees,

 and  the
 an  i  of  di investig.  sputes between  employees  employed  in  in-

 dustrial  establishments  or  undertakings and  their  employers,  and  for  matters
 connected  therwith  or  incidental  there-
 to,  with  a  view  to  promoting  healthy
 industrial  relations  leading  to  accelerated
 economic  development  and  social  justice. be  referred  to  a  Joint  Committeee  of
 the  Houses  consisting  of  33  members,
 a2  from  this  House,  namely  (+)  Shri

 ‘Chitta  Basu,  fa)  Shri  Dinen  Bhatta-
 ‘Charya,  (4)  ShriS.R.  Damani,  (4}  |  Shri-
 miti  Mrinal  Keshav  Gore.  (5)  Shri
 Hukam  Chand  Kachwai,  /6)  Shri  Amrit,
 Nthara,  (7)  Professor  P.G.  Mavalankar
 (मि  Shri  Prasannbhai  Mehea,  ‘9)  Shri
 B.K  Nair,  (to)  ShriK.S.  Narayana.  (it)
 Shri  K.A.  Rajan,  fra)  Shri  A.F.T.
 Burrow,  विती  Shri  K.  Ramamurthy,
 cary  Shri  Ram‘las  Singh,  a5)  Shri
 Saugata  Roy,  46)  Shri  Ram  Dhari
 Shari,  2  Shri  Digvijaya  Narain
 Singh,  /:4)  Shri  Govind  Ram  Miri,
 ftq)  Shri  Ugrasen,  (20)  Shri  हरे,  Venka-
 tiraman,  fa0)  Shri  CG,  Venugopal,  (22)
 Shri  Ravindra  Varma,

 cant  rs  feom  Rajya  Sabha;

 That  in  order  to  constitute  a  sitting  of
 the  Joint  Conrnittee  the  quorurn  shall
 bz  one-third  of  the  total  number  of  mem.
 bers  of  the  Joint  Committee;

 that  the  Committee  shall  make
 a  report  to  this  House  by  the  fast  day
 of  the  first  week  of  December,  1978.

 that  in  other  respects  the  Rules  of
 Procedure  of  this  House  relating  to
 Parliam-ntary  Committees  shall  apply
 with  such  variations  and  modifications
 as  the  Speaker  may  make  ;  and
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 that  this  House  do  recommend  to
 Rajya  Sabha  shat  Rajya  Sabha  do  join
 the  said  Joint  Committee  and  ccmmu-
 nicate  to  this  House  the  names  of  1
 members  to  be  appointed  by  Rajya
 Sabha  to  the  Joint  Committee.”

 The  Motion  was  adopted

 37.3§  hrs.
 HOSPITALS  AND  EDUCATIONAL
 INSTITUTIONS  (CONDITIONS  OF
 SERVICE  OF  EMPLOYEES  AND

 SETTLEMENT  OF  EMPLOY-
 MENT  DISPUTES)  BILL.

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR

 (ete RAVINDRA  VARMA)  :  Sir,  I  ik move  :
 “That  the  Billto  consolidate  and  amend
 the  law  relating  to  the  conditions  of
 service  of  employees  employed  in  hos-
 pitals  and  educational  institutions  with
 a  view  to  securing  the  welfare  of  such
 employers,  and  for  the  investigation  and
 settlement  of  disputes  between  such
 employces  and  their  employers,  and  for
 matters  connected  therewith  of  inci-
 dental  thereto,  be  referred  to  a  Joint
 Committee  of  the  Houses  consisting  of  93
 members,  22  from  this  Housc,  namely  :
 (t)  Shri  Chitta  Basu.  (2)  Shri  Dinen
 Bhattacharya,  (8)  Shri  S.R.  Damani,
 4)

 Shrimati  Mrinal  Keshav  Gore,
 icy  Shri  Hukam  Chand  Kachwai,
 (6)  Shri  Amrit  Nahata,  (7)  Profesor
 P.G.  Mavalankar,  (8)  Shri  Prasann-
 bhai  Mehta,  (५)  Shri  B.K.  Nair,  (t0)
 Shri  K.S.  Narayana,  (un)  Shri  K.A.
 Rajan,  (t2)  Shri  A.E.T.  Barrow, (4g)  Shri  K.  Ramamurth

 a
 (34)  Shri

 Ramdas  Singh,  ‘'5)  Shri  Saugate  Roy,
 (16)  Shri  Ram  Dhari  है  Shastri,
 (47)  Shri  Digvijaya  =  Narain  Si
 (18  Shri  Govind  Ram  Miri,  (19)
 Ugrasen.  (20)  Shri  ्र,  Venkataraman
 (at)  Shri  _C.  Venugopal,  (a2)  Shri
 Ravindra  Varma,

 and  i:  from  Rajya  Sabha  ;

 That  in  order  to  constitute  a
 7

 of
 the  Joint  Committee  the  quorum  shall  be
 one-third  of  the  total  number  of  members of the  Joint  Committee  ;

 that  the  Committee  shall  make  a
 Be ६०  this  House  by  the  last  day  of  the

 week  of  December,  3978  5
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 that  in  other  respects  the  Rules  of  Pro-
 cedure  of  this  House  relating to  Parliamen-

 cary
 Committees  shall  apply  with  such

 ations  and  modifications  aa  the  Speaker
 may  make  ;  and

 tha  this  House  do  recommend  to  Rajya that  Rajya  Sabha  do  join  the  said
 Joint  Committee  and  communicate  to  this
 House  the  names  of  .  members  to  be
 appointed  by  Rajya  Sabha  to  the  Joint Committee.”

 MR.  CHAIRMAN  :  The  question  is  :
 “That  the  Bill  to  consolidate  and  amend
 the  law  relating  to  the  conditions  of  ser-
 vice  of  employees  employed  in  hospitals and  educational  institutions  with  a  view
 to  securing  the  welfare  ofsuch

 cnployess, and  for  the  investigation  and  sett!
 of  disputes  between  such  employees  and
 their  employers,  and  for  matters  con-
 nected  therewith  or  incidental,  there-
 to,  be  referred  to  a  Joint  Committee  of
 the  Howes  consisting  of  3g  members,
 22  fram  this  House,  namel:

 ¥,
 (3)  Shri

 Chitta  Basu,  (2)  Shri  Dinen  ttachar-
 ya,  (3).  ShriS.R,  Damani,  (4)  Shrimati
 Mrinal  Keshav  Gore,  (5)  Shri  Hukam
 Chand  Kachwai,  (6)  Shri  Amrit  Naha-
 ta,  (7)  Professor  P.G.  Mavalankar,
 (8)  Shri  Prasannbhai  Mechta,  (9)  Shri
 B.K.  Nair,  (10)  Shri  K.S.  Narayana,
 (st)  ShriK.A.  Rajan,  (12)  ShriA.E.T.
 Barrow,  ('3)  Shri  K.  Ramamurthy,
 (14)  Shri  Ramdas  Singh,

 (5)  Shri Saugata  Roy,  (16)  Shri  Ram  Dhari
 Shastri,  (:7)  Shri

 Digvijaya
 Narain

 Si
 ी

 (8)  Shri  Govind  Ram  Miri,
 (q  Shri  Ugrasen,  (20)  Shri  R.  Ven-
 kataraman,  (द)  Shri  C.  Venugopal,
 (a2)  Shri  Ravindra  Varma,

 and  rt  from  Rajya  Sabha;
 That  in  order  to  constitute  a  sitting  of

 the  Joint  Conunittce  the
 Py  oer

 shall  be
 one-third  of  the  total  number  of  members
 of  the  Joint  Committee;

 that  the  Committee  shall  make  a  report
 to  this  House  by  the  last  day  of  the  first  week
 of  December,  1978  ६

 that  in  other  respect  the  Ruiles  of
 Procedure  of  this  House  relating  to  Parlia-
 mentary  Committees  shall  apply  with  such
 variations  and  modifications  as  the  Speak-
 ex  may  make  ;  and

 that  this  House  do  recommend  to  Rajya
 Sabha  that  Rajya  Sabha  do  join  the  said
 Joint  Commi  and  ‘ate  to
 ‘thia  House  the  names  of  t:  members  to
 be  appointed  by  Raya  Sabha  to  the  Joint
 Conunittee”.

 The  Motion  was  adopted.

 MISCELLANEOUS
 (MANAGERIAL  EMPLOYEES)  BILL

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA)  :  Sir,  I  beg  to
 move  ;

 ees  recovery  of  amounts  payable  to

 754

 37°34  hrs,
 EMPLOYMENT  SECURITY  AND

 PROVISIONS.

 such  employees  by  their  employers  and  for

 (t)  Shri  Chitta  Basu,  (2)  Shri  Dinen
 Bhattacharya,  (3)  Shri  S.R.  Damani,
 (4)  Shrimati  Mrinal  Keshav  Gore,
 (5)  Shri  Hukam  Chand  Kachwai,
 (6)  Shri  Amrit  Nahata,  (7)  Professor
 P.G.  Mavalankar,  (8)  Shri  Prasannbhat
 Mehta,  (9)  Shri  B.K.  Nair,  (10)  Shri
 K.S.  Narayana,  (a)  Shri  K.A.  Rajan,
 (12)  Shri  A.E.T.  Barrow,  (33)  ShriK.
 Ramamurthy,  (14)  Shri  Singh,
 be  Ss

 Sawgata  Rey.  @  ack  Ram nari  Shastri,  a  ri  i
 ‘jaye Narain  Singh,  (:8)  ‘Shri  Govind’  Ram Miri,  419),  Shri  Ugrasen,  (20)  Shri  R.

 Venkataraman,  (2t)  Shri  C.  Venugopal,
 (22)  Shri  Ravindra  Varma,

 and  5:  from  Rajya  Sabha  ;
 That  in  order to  constitute  a  sitting  of

 the  Joint  Committee  the  quorum  shall  be
 one-third  of  the  total  number  of  members
 of  the  Joint  Committee  ;

 that  the  Comnuittee  shall  make  a  report  to
 this  House  by  the  last  day  of  the  first  week
 of  December,  978  ;

 that  in  other  respects  the  Rules  of  Pro-
 cedure  of  this  House  relating  to  Parliament-
 ary  Committecashall  apply  with  such  varia
 tions  and  modifications  as  the  Speaker
 may  make  ;  and

 that  this  House  do  recommend  to  Rajya
 Sabha  that  Rajya  Sabha  do  join  the  said

 Join
 tCommittee  and  communicate  to  this

 louse  the  names  of  ॥7  members  to  be
 appointed  by  Rajya  Sabha  to  the  Joint
 Committee.

 MR.  CHAIRMAN  :  The  question  is  :

 “That  the  Bill  to  provide  for  the  security
 ofemployment  to  managerial  employees,
 the  recov

 नि  thee
 ee  payable  to  such

 employees matters  connected  therewith,  be  reft
 their  employers  and  for

 erred.
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 Mr.  Chairman]
 ४0  8  Joint  Committee  of  the  Houses
 consisting  of  bers,  22  from  this 8  ४  33
 House,  namely  :

 (7)  Sbri  Chitta  Basu,  (2)  Shri  Dinen
 Bhattacharya,  (gsori  ue  Gee

 (15)  ShriSaugata  Roy,  (16)  Shri  Ram
 Dhari  Shastri,  (:7}  Shri

 er
 jaya

 Narain  i  (8)  Shri  Govind  Ram
 Miri,  (tg)  Shri  Ugrasen,  (20)  ShriR.
 Venkataraman,  (४8)  ShriC.  Venugopal,
 (aa)  Shri  Ravindra  Varma  and  ॥
 from  Rajya  Sabha  ;

 That  in  order  to  constitute  a  sitting  of
 the  Joint  Committee  the

 quorum  shall  be
 one-third  of  the  total  number  of  members
 of  the  Joint  Committee  ;

 that  the  Committee  shall  make  areport  to
 this  House  by  the  last  day  of  the  first  wees
 of  December,  3978  ;

 that  in  other  respects  the  Rules  of  Pro-
 cedure  of  this  House  relating  to  Parliament-
 ary  Committees  shall  apply  with  such
 variations  and  modifications  as  the  Speaker
 may  make  ;  and

 that  this  House  do  recomsnend  to  Rajya
 Sabha  that  Rajya  Sabha  do  join  the  said
 Joint  C  ittee  and  ८;  icate  to  this
 House  the  names  of  1  members  tobe
 appointed  by  Rajya  Sabha  to  thr  Joint
 Committee.”

 The  motion  was  adopted.

 MR.  CHAIRMAN  :  The  hon.  Home
 Minister  wants  to  make  a  statement...

 SHRI  DINEN  BHATTACHARYA  :
 Befure  he  makes  the  statement,  Sir,  I  want
 to  know  how  long  the  House  will  continue.
 Will  it  be  upto  6.00  p.m.  or.

 MR.  CHAIRMAN  ;  I  am  in  the  hands
 of  the  House.  Actually  it  is  a  little  pee- mature.  The  time  now  is  only  5.55  p.m.

 SHRI  DINEN  BHATTACHARYA  :
 After  some  time,  it  will  be  6.00,

 MR.CHAIRMAN  :
 eg  Beaters  no

 patient,
 ‘We  shall  decide  later.  The  Home  Minister.

 eee

 37.6  hee.
 STATEMENT  Ré.
 STONE  ‘HROWING  AT
 CLUB  RESULTING  IN_  INJURIES
 TO  THE  MINISTER  OF  EXTERNAL
 AFFAIRS,  SHRI  ATAL  BEHARI
 VAJPAYEE.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.D.  PATIL)  :  I  have  ascertained
 the  facts  relating  to  the  incident  which
 took  place  this

 mosning
 js  the  course  of

 which  Shri  Atal  Behari  Vajpayee  received

 H
 on  his

 eee  as  ——  of  stone
 ing,  Delhi  ice  have

 ua that  sbou  L200  students  had  assembled
 at  the  Boat  Club  to  demonstrate  their
 feelings  of  sorrow  and  anger.  About  five
 onsix  girls  amongst  the  students  so  agsemb-
 led  were  permitted  to  gain  a  Police  jeep
 to  presenta  M  dui

 ue! Speaker.  During  the  time,  Shri  Vajpayee
 reached  the  Boat  Club  and  addresscd  the
 students  climbing  on  the  bonnet  of  another
 Police  Jeep.  Even  while  he  was
 ing  the  students,  some  tried  to  climb
 on  the  jeep.  Some  frum  the  crowd  threw
 stances,  one  of  which  hit  Shri  द

 ing  Oy
 om

 the  forebrad.  ‘The  injuries  which  has
 rectived  have  been  attended  to  at  Dr
 Ram  Manohar  Lohia  Hospital.  He  is
 under  observation  in  the  Hospital.  One
 Constable  also  received  minor  injuries.

 Two  persons  namely  Vijay  Kumar,  &
 student  ab  Punjab  University  and  Shri
 Ram  Krishan,  a  student  of  evening  clames,
 DAV  College,  fi

 Lajpat  Nagar,  New  Dethi
 have  been  ar  and  a  case  of  FIR  No.
 53%

 prep
 Be1978  —  og  Par  Ha 148/1491506/308/492)  353  IPC,  tame

 eel  ‘Gereet,  New  Bet
 has  been  register-

 ed  against  them  investigations  are
 continuing.  There  was  no  lathi  charge
 but  the  stwlents  were  chased  away  with
 canes  by  ह  Police  after  this  incident.

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar)  ;  In  the  morning  in  my  statement,
 I  said  that  Bhim  Sain  who

 ey  “ay  Lr Boat  Club  belonged  to  Cong
 tom  hislateet  afiliation.  I  do  not  know
 if  he  belongs  to  Congres  or  Congreat  d).

 MR.  CHAIRMAN  ;  How  docsit  arise?
 Ido  not  think  it  arises  out  of  the  statement.

 Hie  has  taken  note  of  that

 ) SHRIO.V.  ALAGESAN  (Arkonsal!
 Ido  not  know.  where  is  the  necemity  of  his

 roti
 ing  now  that  he  dors  not  know  if  the

 to  Congres.  He  may  eves
 belong  to  RSS.
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 SHRI  KANWAR  LALGUPTA  :  Don't

 ‘  SHRI
 niece  perl  th  BAHADUR

 hci  aoe
 yar)  :  int

 clear.  ‘i
 ce

 =  there  7  leave  Medd Mr.  Bhim  Si:  there.  He  is  an  MLA
 +S  eee

 and  he  belongs  to  Congress

 MR.  CHAIRMAN  :  This  is  not  an  ex- jon  he  should  make  here.  After  all
 Pithe the  morning  he  has  said  itand  that  was
 allright.  Iam  not  allowing  any  question ‘on  that  now.

 37.57  bre.

 ASSENT  TO  BILLS
 SECRETARY  :  Sir,  I  lay  जा  the  Table

 following  two  Bills  passed  by  the  Houses  of Parliament  during  the  current  session  and assented  ty  since  a  report  was  last  made  to the  House  on  the  24th  August,  4978  :—~
 t.  The  Appropriation  ‘No.  4)  Bill,  1978.
 2.  The  Tobacco  Board  /Amendment) Bill,  1978.

 BHADRA  9,  900  (SAKA)  Asent  to  Bills  358

 MR.  CHAIRMAN  :  Now,  Mr.  Chand
 Ranji,  do  you  want  to  move  your  Bill?
 What  do  you  propose  to  do?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI CHAND  RAM)  :  Ifit  is  possible.

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK)  If
 the  House  is  agreeable  to  sit  for  2-3  hours.

 MR  CHAIRMAN  :  I  just  want  to
 know  the  opinion  of  the  House.  What  is
 the  desire  of  the  House?  Next  item  is
 Shri  Chand  Ram's  Motor  bor

 sro  |
 Am-

 endment)  Bill.  Two  hours  areal  but
 it  may  take  a  longer  time.  Is  the  House
 prepared  to  sit  longer?

 SEVERAL  HON.  MEMBERS  :  No,  no.

 MR.  CHAIRMAN  :  So,  do  we  adjourn
 sine  die  now?

 SOME  HON.  MEMBERS  :  Yea,  yes.
 MR.  CHAIRMAN  :  So,  the  House

 stands  adjourned  sine  die.

 27.40  bra.
 Lok  Sabha  adjourned  sine  die.

 GMGIPND—L—2:ggL5
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